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LOK SABHA DEBATES

LOK SABHA

Wednesday, April 22, 1970]Vaisakha 2,
1892 (Saka)

The Lok Sabha met at Eleven of the Clock

[ Mr. SpeAkeR in the Chair ]

SHRI SHIVA CHANDRA JHA : **
(Interruption) "

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : I am not allowing any-
thing to go on record, because it will not be fair
that something goes on record that we differed
on it. Nothing will be mentioned on the record
about this, because I feel itis not fair that it
should be known outside that we differed in

ORAL ANSWERS TO QUESTIONS
Scheme for Rural Electrification of Maha-
rashtra

*1141. SHRI DEORAO PATIL : Will the
Minister of IRRIGATION AND POWER be

pleased to state :
(a) the number of schemes for rural electri-

fication submitted by the Maharashtra Govern-

ment to the Central Government for being

financed by the Rural Electrification Corpo-
ration and the details thereof ; and
(b) the action taken thereon ?

fowrf aw fawa sarew § go-as

(W fedvx m@m@) : (7) AT (|@).

oF faazor @ar e 9¢ w@r Smr g

foaw

(%) %z (&), wgrusz uvg e

T § g fagdwor fom & 9 i

fageieen 0% gf &1 @ =0wi

this matter. %1 &t faefafas § - —
s=aifaT searfas
N Ho I FTAH wa (e gt €7 geqr iy g
T4 #) #2171 gEan
1 2 3 4 5
1, Fimars faa faad 12
s afeafas §1 55.700 53 1600
% WX faar forad 7 ags
afeafaa &1 54.530 69 1550
3. w79z fa= fagd 5 s
afenfaa &1 58,070 91 1300
4. Fregrgx fasnr fomdi 11
arqF afeafas & 55.320 118 600

**Not Recorded.
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1 2 3 4 5
5. ety foer fomd 11
aregs afenfoa § 1 54.165 88 1320

6. amgr  foar fawd 5
aves afmfaa & 54.620 100 1500

7. venfafc faar forast 15
arqw afenfaa § ) 50.090 88 280

8. arge foer s 11
aras afemfaa &) 58.650 74 900

9. watarae faar faad 2
arw afenfaa § 1 55.340 76 1400
L LI 495.485 757 10450

oge! 8 =i & gaAT ¥ ww faid
17-3-1970 #Y srer g€ oY | ¥ &I
F1 erediFeor aqr gak afafom e&w
off wiw &Y fdi? 4-4-1970 #Y st
gEdf 1 @ = FeE a3 fmy st
SfFaT ATATT FIAAE F @I E | THI
wregigy aar gHrewa faei & grfaa
@A ewnit 9T FrdAnEr Qo g W Y
YT frra & el dow § oY 29 o,
1970 ®Y gy sefaa &, frw g g@
q fa=rT g

st Juerr orfew @ Ffw IR g
¥ for gnitor fagfasor aga smrsas
& A awadta g # g fafa-
FIO &1 TWAT § AN FIH AT §, FATC
IUFT FET 914, A1 q@r A g ar g v
aga FAfad sAIHET gaAT 1 wAwr
fagfasor 1 sfawa g2@ sarar oifas-
A= & 73.5 afqwa gam AT [IY A
sram & 0.3 sfrad gar ) Fw= # 37.5
sfaama, afer & 22 sfawa, g & 19
sfama, wgraes # 17 sfqma, s@en &
1.4 sfaxa, weq w37 & 1.9 wfawga qar
gme # 3.7 sfaga & 1 (swwawm) o

el #1 Iheqr F7F I 7T swrar eqra
T gAToATE Ag & & smraar qrgar
g % wa¥ fodr qar wrgdfear ¢ 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : The Rural
Electrification Corporation gives loans to the
State electricity boards. The criteria which
have been fixed for that purpose have been
circulated to the State electricity boards.
Generally the criteria are, for the backward
areas, they charge less percentage of interest and
the minimum return should be half a per cent
in the first five years which will rise to 3 per
cent later on at the end of 15 years. For
ordinary areas, it is 2 per cent in the first five
years and 3} per cent during the subsequent
period of five years.

st T afew : sEE aF €W
wafefadas &1 gvarg & Igd wFEI-
farelt arafaw gfaze adf a7 asdr &
wifs I g1 g g § Mg F A
W@ E DA FAw H wEer @R
wATE | T FRT F agi 9T wHA-
fasedt arafas gfza adf a7 adr &1
at & s wrgan g 5 9t v fawt
g gl 9T A syrar fawelt 39 & fo ag
faaw & ? ar wat 9¢ fawelt adf &, o
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g g Wy § oife g grad gu d
i ¥ A A a9y Rz iz #@
sragwa fx & 5 37 qtarsi w1 S
ThATaRet arafaw AgY §, 1 T

i ?

DR, K. L. RAO: Rural electrification is
carried on through three methods of financing.
One is by the State plans themselves. Second
is assistance from the Rural Electrification
Corporation and third is assistance from other
financial institutions. The amount of work of
rural electrification depends on these three
factor. It is for the State Government to give
priority to the areas where they want rural
electrification to be carried on.

SHRI P. VENKATASUBBAIAH : May I
know whether it is a fact that in some States
where the electricity charges are very high, as
for instance in Maharashtra, it has proved a
sort of disi ive and the p are going
back to oil engines rather than pay these high
rates for clectricity ? If that is so, what
arrangements have this Government made to
reduce the electricity rates s0 as to be more
beneficial and profitable to the agriculturists
and whether any direction has been issued
regarding the working of the Electricity Cor-
porations in various States to sce that the rate
of interest charged is low and also not to insist
upon the minimum viability eriteria of an
electricity project so far as backward villages
to be electrified are concerned and also so far
as irrigation facilities are concerned? Is any
sort of concession or assistance being given by
this Government to the various State Govern-
ments in this regard ?

DR. K.L. RAO: I am afraid I cannot
agree that people arc going back to diesel sets
in Maharashtra. On the other hand, Maha-
rashtra is one of the States where electrification
of rural pumping sets is being done on a very
wide scale. The rates are mot high in Maha-
rashtra. Of course, in course of time, when we
have an all India grid and when more power
is developed, it will be our endecavour to have
a reduced rate for agricultural pumping sets.
Atthe moment the general rate is between 12 and
15 paise per unit. It will take some time before
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we can reduce this rate though it is desirable.
About State electricity boards taking up
electrification of backward arcas, we are always
insisting upon that. The Rural Electrification
Corporation will be of greater help in that
respect, because the loans for backward areas
are given at a low rate of interest and certain
concessions are also given during the period of
moratorium. For instance, for the first five
years, there is no collection of the capital itself.
The period of repayment is 30 years for back-
ward areas as compared to 20 years for other
arcas. With all these incentives, I hope that it
will be possible for us to take up the electrifica-
tion of backward areas where there is no
transmission line and it is more costly to
introduce electricity.

St GON W WA  ASAE WEIA,
AR & §3IT KN TATHI W faaAsr
qaft 8, ag a A fafewa & afeT s
agi T AT F19 FY W & A IgHr
e o AT § IR FTIT 80 FATX FH-
[ A & e Fgww daT F oar &
AITH ATAN F KT § FAAT ATEAT
g % wa stowt qar 5 Fo faoht
¥ 9%°9 A § F@T & AT IJwFT W
aga w+ar wam fe ey feafs ® ot
Fyuw AT E NfF awr & wH o
ITH! o FE A A QAU FIFTF
qrg § ar agi ?

WA WP : A g gaT R
g darar g ?

st A Wy : AgA  7zIEy,
wgraw & ¥73T a1 cAfgE amw §
Iq% bar § s @t fafamm afx g &
A WD AT E o oy ¥ ¢
fase {9 avcg §1 aFd16 ZET 21
nasiz 1 916 q ziafawa 22 & fod,
Ia% arw, vafegfad T g0F @ gk
Tz ¥ fafaam w@dsr 900 wvd ]| &
21 £ A gHEY a9g ¥ FWED 77 A€
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G gt § 1 () ar &
g wrAAr Srga g f @ fafrwm are
gam ow s F fo¥ g w®@
fagre sT @ g ?

MR. SPEAKER: The question is “the
number of schemes for rural electrification
submitted by the Maharashtra Government to
the Central Government.”

st gesharE www ;. I H ¥ ag
Farw G AT

o A §, AP TAAHE AT A
w3 § Ig0 w9 v E Al g mad-
¥z gar famiTFT @ &, 98 A AT ¢

gaU qarw nafas gfage & A A
3 f oF 2w e o § a1 fET S
1 TTF ¥ ST /T A F0A Y | FATA
gaw fis gz A0 1 aTh F AT AL
are § Frew wiel orw, AY e A A
g w qar fawe y ?

DR. K. L. RAO: The minimum rate in
Maharashtra is Rs. 40 per horscpower year
whereas in Uttar Pradesh and Bihar the rate
is Rs. 120 for horscpower year. So, Maha-
rashtra has got lower rates.

SHRI MANUBHAI PATEL: Along with
the schemes, have the Maharashtra Govern-
ment submitted some incentives to be given to
industries with the rural clectrification scheme ?

DR. K.L. RAO: There are no special
incentives except that the loans will carry
lower rates of interests and the repayments will
be spread over a longer number of years.

Export/Import of Aluminium Ingots
*1142. SHRI S.S. KOTHARI: Will the

Minister of FOREIGN TRADE be pleased to
state

(a) whether itis a fact that the export as

APRIL 22, 1970
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well as the import of Aluminium Ingots i:
allowed ;

(b) if so, thc names of the countries to
which it is exported and from which it is
imported ;

(c) the advantage of such exports and im-
ports ; and

{d) whether the import prices are higher
than the export prices and if so, by how
much ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Theimport of aluminium
ingots of E. C, grade is licenceable to Actual
Users on a restricted basis. The export of this
item was allowed during 1968-69 and 1969-70.
The export policy for this metal for 1970-71 is
under consideration.

(b) The names of countries are indicated in
the attached statements.

(c) The advantages in permitting exports
are to enhance the rate of growth of exports,
increase the export of those products in which
we have comparative advantage owing to
availability of raw material and established
manufacturing capacity and to provide the
need of foreign markets for semis and primary
metal in addition to engineering goods so that
India is considered as a supplier of both.

(d) As wvalue of imports is recorded ona
c.i. £ basis and that of exports on af. o. b.
basis, they are not comparable. Moreover,
prices fluctuate from time to time and as such
there is no firm relationship between the import
and export prices.
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Statement—I
Country-wise export of Aluminium ingots during the years 1968-69 and 1969-70 (upto December, 1969)
Value (f. 0. b.) in 000’ Rs.

Qty. in Tonnes
1968-69 1969-70 (upto December '69)
§. No. ‘:'-!:ll.l.l'llil‘yr Ul‘lilr&%ue U.““%“
Qty. | vawe | g per | Q- | Value Ra. per
Tonne Tonne
1. Malaysia 621 2216 3.57 176 694 394
2. Tran 152 479 3.15 — - -
3. Switzerland 400 1246 3.12 -_— — —

. GermanDem. Rep. 4200 14431 3.44 2051 7825 3.82
5.  Philippines 1471 5266 3.58 1076 4358 4.05
6.  Yugoslavia 4267 15334 3.59 248 11946 4.05
7. Japan 3323 11037 3.32 - - —
8. U.A.R 599 2206 3.68 354 1582 4.47
9, Australia 986 3304 3.35 —_ —_— —_

10.  Bulgaria 400 1444 3.61 —_ - -
1.  Canada 1053 3558 3.38 - - —
12.  Czechoslovakia 800 2775 3.47 - - —_
13.  Hongkong 22 80 3.64 - —
14. Irag 40 138 3.45 - - -
15. Puerto Rico 227 768 3.38 — — —
16.  Thailand 20 69 3.45 - - -
_Total 18581 64351 3.46 6605 26405 4.00
Statement— IT

Country-wise import of Aluminimm ingots during the years 1966-69 to 1969-70 (upto December, 1969)
Value (c. i. £) in ‘000’ Rs.

Oty. in Tonnes
1968-69 1969-70 (upto December '69)
S. No. Country qnﬂ value quo‘;l!"
Qiy. | Value ?&“ﬁr Qy. | Vame | 900
Tonne Tonne
1. Canada 1115 4334 3.89 405 1835 4.33
2 German Fed. Rep. 1 12 12.00 —_ -— —
‘3. U.S. A. 4390 6540 3.77 neg. neg. neg.
4. Norway 1279 5209 4,07 612 2493 4.07
5. Surinam 274 1151 4.20 — — —
6. U. K 1 1 1.00 —_ —_ _

S Total 7060 27247 3.86 1017 4328 4.26
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SHRI S. S. KOTHARI : Earlier alumini-
um was cxported and later on the same com-
modity was imported at a much higher price.
I believe, we cxpect a little better planning
with regard to these commodities. In view of
the shortage of aluminium and the fact that the
perspective view of the Fourth Plan period in-
dicates that the demand for aluminium is likely
to increasc further, what is Government's
policy regarding future exports and what steps
is Government taking to step up production of
aluminium ? Also, why is a licence for 120,000
tonnes issued to an existing factory not being
allowed to be implemented ?

THE MINISTER OF FOREIGN TRADE
(SHRI B. R, BHAGAT) : The last question
should be addressed to my colleague, the
Minister of Mines and Metals.

SHRI S.S. KOTHARI: There is no co-
ordination between the two.

SHRI B, R. BHAGAT : During Question
Hour it is practicable to give only information
which we have.

Aa for the earlier part of his question as to
why we had exported EC grade aluminium
and had subsequently imported it, the hon.
Member knows the history, In 1968-69 or
even earlier, there was recession in the country
not only in aluminium ingots but in steel and
other commodities. Because of lack of demand
at home even our existing units did export the
material at a lower price or whatever the
price available. Subsequently, when the eco-
nomy in the country picked up, shortages
developed in many of those very items so much
s0 that they had to be imported. But, if he
sees the statement which I have supplied, he
will find that in 1969-70 the unit realisation is
becoming more. The position with regard to
exports effected in January 1970 is that export
prices are comparable to import prices ; so,
they have balanced.

SHRI S. S. KOTHARI : What about the
production part of it? What step are you
taking regarding increasing the production of
this commodity ?

APRIL 22, 1970
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SHRI B. R. BHAGAT : The House knows
that we have a number of units under produc-
tion. The Korba aluminium factory and even
the question of licensing or effecting existing
licences are also under the examination of
Government. That matter is also before us.

SHRI S, S. KOTHARI : Is it a fact that
price control has been imposed upon alumini-
um and that a price panel has been set up to
study the price structure of this commodity ;
if s0, when is the price panel expected to sub-
mit its report and how would price control
affected the expansion of the industry ?

SHRI B. R. BHAGAT : So far as exports
are concerned, there is no price control. The
price panel relates to the industry and that
question, again, should be asked ol' the Minis-
try of Mines and Metals. That i tion is
not with me.

SHRI 5. 5. KOTHARI : Sir, we expect
better co-ordination. He should deal with all

aspects of the subject.

SHRI B. R. BHAGAT : Normal co-ordina-
tion we are expected to have but when he asks
for details which are entirely under the charge
of another Ministry, it is difficult to answer
those questions. Nobody can do that,

~ SHRI SRADHAKAR SUPAKAR : The
import price was not mentioned ; only it was
stated that it was c. i. [ price. I want to know
from which countries these imports were effect-
ed and what was the c. i f. or f.o. b. price.

MR. SPEAKER : There is a long list of
countrics,

SHRI SRADHAKAR SUPAKAR : That is
only about exports. There is absolutcly no
figure regarding imports.

SHRIB. R. BHAGAT : As I said in the
m,mnuyﬂponprieﬁml.o.b.
prices in which freight and other things are
not included but imports are at c. i. f. prices
where all these are included. If you take the
last one, say, February m-Mm:h for the E. C.
grade Aluminium import, the price work out
roughly at Rs, 4595 per metric tonoe. NoE.C.
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grade Aluminium export has taken place this
month. For commercial grade export, the
price works out, on cost and freight basis,
roughly at Rs. 4635 per metric tonne.

fitfartt sgait & fafe & afg vt
& foir wrfia oty Wt e

*1143, st W swT @O T
difaw s S ag Fd & Fwm
o fF

(%) ¥ gewe &1 e gfeaq
‘Sifrafer  oeifacwa’ &  asas
st UHo Fo dWF FrU famr war Oy
g &FT AT F71 § 5 Shfrafar
Tgal ® feer § gumr s@ @k
saeey Ian fofe # qfg @ &
@ ¥ frda N a@ ‘o= ofey’
enifas Y st wifgd fomd aoere qar
T8 g & gfafafy afenfas &

(w) afz 2, oY ¥ a1 F1e0 §;

(7) sar Sfrady awgst & Fafa
¥ 3fg 1 & grew § FRerC W A
I T 8 ; AT

(%) afz gi, at Sa®r s v § ?

difor s wEww § 99 W
(st T ¥mw) @ (F) @ (€). =2
A g & § sasar # gE oF medt
¥ TEr nar ar | oty qEfadEs g
ait ax #1§ famgm gEm A WS
TrE

(7) M (w). fmafo scwmee qar
I FT7 &Y wwar qa@A § fAafasi
ggraal F13 & fqu awre & aas
AMATL a4 ATl Ao & | o 5y

VAISAKHA 2, 1892 (SAKA)

Oral Answers 14

FraAmEt &1 faaw gw-ges 9T @
oTar & 91 5§ g9y 99 @ E

faaw

frafa smm@a ao fafa ggar s
TaR & fair aterar

1. frafa searee &g &Y FroEray &
faefofeaa mfae §

(%) sfagfa «igdfan gvemr &
Fwa  qengd  faafasi
armfaa <91 A1er 37 |

(@) seama aar oegfwfam 6

‘| & mA A7 srafadar

F ez 92 gqfT

ad 1969-70 # swqrerTiTy
A & g ¥ 10 19 %o
a1 fas & ~Eaw frafa
FW ¥ odfrpa  Fawfar-
frafast &1 o9 o s
Frghg 2 @1 ggfa o
gfaar & arg-arg, Afim aon
WA AIEE gEedr gfa-
"t & s, faafa swmEa
& fa¥ ssar we weq fan
AT gFar g |

()

(%) Frafa afirge Test A e
g ¥ fad, eofeq ewar &
g 41 qg% & dar ¥
sam & fag A afaaex
sgagrt fagr amar &)

(¥) frafa sfage ol &, fad
&y ¥ aafen fadslt gar &
AT qT, FATT Gl F
faearr, snafessr oo
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fafadtsor & fad qar ma &
Tagur gar faww & fav
Aifira weEl & @@ &
faw arsdgt &1 faar smar

(=) s@r@r &% F afason gruo
Ffaga 357 W= ¥ fagw
FIgE FIAT | UST AL
fammr & atafos w1 9@
g %% ¥ v fagw
arart & faw mwifed s
Ffaseit & @t gwT &
gwresl & o Fa-faatawt
afaqfs srgda gafaa &3 qg,
a& FrATIFAT &, WA =1
¥ o faw gavar g

(&) fagid sfwga gasl & ame
¥ f3et ®gavn o7 fadw wv
¥ fasre fpar sl ) faala
fearaqt a7 afageg amy o
fagam I A A% A4
F(O1 ¥ G99 Y% w9 &
guifaa feg oA = amar .
smiqifes wrdsal § W
fadalt aganr 9T yoraw
grare 9T fawre fear o
afar 41T tEr gzawr faafa
& fag g

(%) frafe smasasarEl & wgEw
IErET gFL ¥T7 ¥ fAg
qrr sqiaTfes  Frata-weal &t
Fm@Em ) gfawid ][/ F fag
sgaear 1 a4t & 1

(%) a7% vweq & 25 sfama
agar afas 1 frafa s
A A & F T AT IR
AATE FEWHEAEAT & fAQ
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¥ fadalt gar =1 & M
qIT W OF oqry & faan
T #

2. faufy fagwm swer a@rd & fau

fasfafen seegl drommg am

(%) faqoq amed &1 fawrg 53
AR adegyear ¥ fawg
A FAeq ¥ geafga
giftal w1 fresondt & &
frr ¥ gu veEl & frafa
9T GATAAT FETHA! &Y IrAr )

(&) samR s # sqeToE
A & faghy & soaear

(w) o AFEo, fafr-zat g9,
sasifaay o ¥|T & wor A
aifs s% frafe wrdeemy &
faq frafast st fagore fasre
fafe & =graar * A &
geria fasfta  agEar &
s &

(w) fa2eii & sz, fadw fewm
srataa (sriaqy), awher
aAwd & gfa aw g
FarAt 94 fagla & awag sag
93 T ¥ Ugd a4 farad
s&TA & A E 1

() =g & faaiT senr Y o< drar-
T a0 FHT IORA-FF
arfrg 2 fag 9 § ik @=-
w1 A fearady a< o st

(w) afagrai v o w37 7
s gimar § faad fs sfaar
FA FT ard" F 9791 AFAAT
1 gt # sfama afadq
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g g fawg faafasi =t
ae famar g

fagiz & far 6 sfawa 31 =
g7 g7 fzar snan & ) fafwes
frata  samsaei ¥ fag
faafa = agr mdy famm
drm el g 1 sregfoa goam
# gfaard 2 F w7 A7-
Aifea saraaifas %1 & afy-
fo wrdm avnfas fasra
&% ot agg AT

(1)

3, Fa% wigfaar T I F A7
3 39 ¢ faaty arsgar &g+
wf & | FA% CFFI 9 AT AqATG
At s Y € &

4. FA% IUM H AR IG awg qOI-
fra=ro oy oo faean mar g1

= 3 TETH [T ¢ AU AR,
TR AZT §T FHG A FEAT99 W |
gfrafor sqifadwa & a3 o
AT IH AW AT AT @A
A arwfeg frar &1 @ awg §9)-
fagfen yga &1 a1 faafe & s@e,
aig & q¢ fagia &, smwr 60 qedz
A | 21 161 0T wo &1 IN
#wq fagfa sy agr gar & 1968-69
¥ foer aga T30 #fse gfifrafor g30
w1 A& faata &1 agw aer
Fuag & f& @9 dTa a2 & AR
1 § ag frafy @91 §, amw g7 €
1€ fafwar afl &, s s@TEET W9
1 W ofugd s #, ®1g T d
qfear, asiET wta A1 g3y gfaar
Har wr g1 aft w9y swr 2 e
cEifadsa &1 T & A9 F g A
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gwF Af ;AT g wa sadw aar
aafemst 3@ A9F  agr efafor
TeF &1 fadwar agra & Ay, sge
foe 3 grmar g & far e ag
UG qfeer T emear wTr & oA
#1951 wed 3zt gofifvafor e
fafqarat &) @ & for arfe @
T qAX G, A QR Aw: 19 w1
FEAT H AT 9FW, IT ARG T
&8 FT 4%, Ao aegEl #oawar
A F fa% a9 ¥ qqr qar7 G g7
w1 UsEiq afrg WTAT F1 syeEr frare

garagi ?

&frw woe R (o7 o
W) : AAAG §TEd 7 ag wg 06
A A9 § T2 g § Cifagien
nﬂtﬁafaﬁ;&ﬁg,mm.—,g
&1 FE R H, ot AW dnew ¥ pen
it weTafy gl g W A dam
FATEA T IWw AT AN N 7@ 2w,
qw, asren, fafea €z, agr ot garr
Softfaafar &1 arer aar ¢ 1 gaferd ag
g6 A FAw F a= Ay vy
7o & o Y awg ¥ A, 9w @ oad
A1 & 1 gt ugt SwTEw avayr gaT §
A gwra A gy gfaar ¥ @i
FATAF AT A W@ & AR
ga%T frafs g wr &

AHAIY §IE A A TR TE gAE
st Auaq wafiaw o1 8, udE & Wiy
g am a8t W AL | wm@w H ag
qAGT @I ) FZ AT Il AR
agasy § 4§ 91, 3a¥ faqa Geizg &
AT AR EW AT &Y A F @ §, @
fagwor =edz § faaraar &

st W e wa : aE & fagT
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st w0 TWo WA : FARIM ¥
# Faamar § 1 9% IR Faw fr Fnfad
=gl g wifgn 1 g3 Al Tadde,
faafa®s At g @ fag sTIF
s ar groFr gew @ 5 defifaafa
THIE gHimA Fifaw # Og SET a@
fas gu & | @1 faw wT Fw &7 &)
gt Ffadr A U are @
afamie & ymfas sofadr saa
e frgage & qy & Faww
FET 1 I8 A A gadr gfaa
FEAT T Ag ST AT qAE AT IAk
fag srea o8 @ argm & wAG @
arrq gfaaid &% & fag wifaw & s
g de § aofauea 1 9 wEr @
frasrgEa q@r g «TFr IR AN
TIFTT & qIF F1E CF qIAAT o9 gHA
T ad el v § wfaw 39 9T i
g gru fami @ & g ad
gsar d | '

st atw swrw @t : Wt At
wgrg A gax far § fs s A
gonfrafar gea ) sfedt s & fag
HoAT A1 & w1 AW A qEr g—

st 4o Wo Ww: g ar Hy A
FEE

Wt stm swwTw a@mm : {X aqET
mixqaan far @ § @O w9 gEA
argar g f seifrafor gga a1 age &
agdr gt wiw AT AW A gaw; q9d @A
F FTATT 9T WI HEHIT TH AT A
sramsar sgaa st ¢ fs oamEdw
yee< a1 qfewrs dseT ¥ wwfw@l #
-q;ﬁ:@?hwrﬁ{qmﬁ? &g & genfaafar
TEH FT THEIE 7 &6 7

W oA A s § fFoag
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fRAa Afs adwm @ar ¥ e
faamr ag A dar &7 a5 & 39 @
& 9w § ag 391 Wi Gar 4@ w51
@A AW A & F awm F g
¥ fau 19 qr 39 Iz 7 HY I
&1 TEAT & w3y faar g

St Wo To wWwa: Y gi, WA
gzew A ot 17 @ & ag fawgw ad
gaemard W fesa &1 W g
ag fegwa {Nfrafor awget & fraia
g ot & #ifs semma & &AW R
agwa gt W g ) fegy aw g &
Warg ¥ wifaw # f§ atfaafor gz
& frufa f1 7913 & fag Pk &= A
& gt ag gA AqHT Gezfeat & I
& T AT aw@ 70 ¥ & fav
Frna W w4 1 g3y wvIor & fw g a@ie
gifrafur gea %t qa femal & arage
¥t 100 w37 ¥ savar *7 fAafy g1 war
grmaw § ag sfend AT mgh
nar § 9fs gardr snwafer wia §r agdl
ar @ B, gard dwefeat 1 apn agd
a1 @ § A gard fair & owic @
g1 gw W wfaw 7 71 gg & 5
gafrafor Ea & fag ot gg 1 ==
= w41 g, T RAF@T 1 FA I8N
g U & F Fifmm &) &
HAIwT HYT gATT HATq AT ATIE
% garg #C Wwaw & fegr@s: @&
WFEANTITEO A WA FAR
Frfwa s '

st s s awh : fefei A
gear agr WE ?

&Y w0 o ww : wfgr & fF 97

a% drfF JaET @ afd FW ;R
drar fr garwr faafa ag s 98 &
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FarAT am § o far ayfns senes
1 aofy a3 geifaafen qea #1 dwwaé
gt @9 aFar g

SHRI K. LAKKAPPA : The Indian Engi-
neering Service representative was working in
Lebanon, His name is Mr, Lakshmipathy,
recently transferred to London as representative.
He said that there was a good demand for our
engineering goods and for pushing these exports
of enginecring goods from India. Certain pro-
posals and suggestions were made by him even
to the level of our Embassy there and also
recently five or six months back he visited India
and had a talk with the Ministry.

MR. SPEAKER : You arc placing some
individual question.

SHRI K. LAKKAPPA . Whether those sug-
gestions were taken into account—that is what
I want to know.

MR. SPEAKER : You arc asking whether
sornebody met him.

SHRI K. LAKKAPPA : He said that there
was a demand for our quality engineering
goods, There was a suggestion by the represen-
tative, Mr. Lakshmipathy, who was working in
Lebanon and who is now in London.

MR. SPEAKER : Where is Mr. Lakshmi-
pathy ?

SHRI K. LAKKAPPA : That suggestion
was turned down by our Embassy in Lebanon
and he has made a complaint to the Govern-
ment. He bas suggested various measures to
improve and push up our engineering goods
exports to foreign countries. What action has
been taken by his Ministry on his suggestions ?

SHRI B. R. BHAGAT : I am not aware of
that, but since the hon. Member has men-
tioned, I will look into it. But, as far as the
general question is concerned, for creating a
stable market for increasing our exports, the
quality of our engineering goods must be of the
highest quality and we give utmost considera-
tion to this. We take immediate action on any
such suggestion and this is the only reason that
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our goods are going to the foreign markets ; it
is not on anybody’s mercy ; but, because they
are competitive, they are of good quality, and
they are of the specifications which the foreign
buyer likes. So, we want to continue this pro
cess, continuously,

SHRI CHENGALRAYA NAIDU: May I
know from the hon. Minister whether there are
complaints from foreign countries that our busi-

show one ple, but while exporting,
they export some other inferior quality of engi-
neering goods ? Ifit isso, what are the steps
which Government propose to take so that
better quality may be exported to foreign coun-
tries ? May I also know whether the Govern=
ment is considering to appoint trade assist.
or trade secretaries in Indian High Commission
or Indian Embassies in other countries so that
they can contact all the parties and get more
business? The hon. Minister has returned
fresh from Bangkok from his holiday.

SHRI B. R. BHAGAT : I never go ona
holiday ; Sir, this is yery unfair.

SHRI BAL RAJ MADHOK : You went on
business ; business and holiday can be com-
bined. What is wrong with it ?

SHRI B. R. BHAGAT : That was a wrong
statement. That is why [ said so. Now, certain
odd complaints did come to us and I am glad
to say, these are becoming fewer and fewer ; we
take immediate action. If there are any such
complaint, the Engineering Export Promotion
Council, the trade as well as we do take imme-
diate action because we give the greatest value
to this, that our goods should be of the best
quality and of the specifications stipulated and
there should not be any deviation in this regard.
We take immediate action on these matters,

About the second part of the question, we
have got our ial ref i in
most of the embasmies. We have got them in
our missions and in our embassies in foreign
countries. We have pointed out that they have
to give special attention to this matter, that it
will not be only the responsibility of the com-
mercial wing of the embassy but the heads of
the missions will have personal responsibility to
sce that the cial rep ion works
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well ; these are points which have been stressed
again and again by the Ministry.

SHRI S. KUNDU : In the month of Feb-
ruary a colossal drop in our exports to other
countries took place. When this Demand was
being discussed, at about that time some sort
of crash programme was undertaken and
we were given to understand that exports have
goneup. All these export promotion schemes are
enjoyed by two sectors of industries, the registered
exporters and the export-ofiented industries.
There is a great demand for our handicrafts
all over the world but this industry does mot
come within any of these two categories. T
would like to know whether the small-scale in-
dustries, the handicrafts and cottage industrics
are considered as registered exporters and ex-
port-oriented industries and whether facilities in
this regard are also extended to them. The
registered exporters are getting all the advant-
ages of the export promotion schemes. There
are some vested interested which have crept
into this registered group of exporters. I want
to know how they are going to do away with
these vested interests and whether the Govern-
ment is thinking of revising such list on yearly
basis.

SHRI B. R. BHAGAT : The fall in exports
in February in regard to jute and tea is due
to reasons which are well known. There has
been an all-round increase otherwise in these
goods as well as in engineering goods exports.
There was a big increase in enginecring exports.
Also in handicrafts, there has been a hig
increase.

So far as the small exporters in handicrafts
are concerned, the House is aware that realis-
ing the difficulty which the registered export-
ers or some others faced in handicrafts, we
have created the Handicrafis and Handloom
Exports Corporation. And they are develop-
ing this trade considerably and are trying to
make use of all the resources for the purpose.

SHRIMATI ILA PALCHOUDHURI:
One ofthe big hurdles that the engineering
industries face is the import of high speed
steel needed for the engineering goods. I want
to know whether the Government is thinking
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of liberalising their import policy on this so
that we can export to a greater extent the
engineering goods and small tools by taking out
licences so that we can export these goods after
importing the high speed steel which is not
readily available in India.

SHRI B. R. BHAGAT : First of all that is
clarified by the D. G.T.D. whether it is
needed for exports of handicrafts. There is
no restriction on such imports of steel. We
allow such imports on the actual users basis
or some other basis.

SHRI N. K. P. SALVE : Is the hon. Minis-
ter aware that there is a shortage of steel ? Till
recently it has affected the engineering industry
both quantitatively and qualitatively also in
regard to our exports.

If he is aware, may I know from him what
steps has he taken so that he avoids the conflict
with the Steel Ministry and ensure that proper
distribution of steel is made by them and he
sees that steel is available in plenty specially
to export-oriented industries ?

SHRI B. R. BHAGAT : Thercis no ques-
tion of a conflict between the two ministries’
objectives, the objective of Government is one
of increasing exports.

SHRI SURENDRANATH DWIVEDY :
They are already engaged in the fight.

SHRI N.K.P. SALVE: That is not a
physical fight,

SHRI B. R. BHAGAT : What I am trying
to say is that even in principle there is no
difference. We want to have the seven per
cent growth rate in our exports. Self-reliance is
one of the cardinal principles of this Govern-
ment and every ministry is bound by it.

But, Sir, in a country like ours we are not
faced with the situation like Japan and other
countries, We have to export ; also we have
to meet our home demands. At the moment
we are engaged in this exercise and very soon
Government is to take decision as to the next

year policy.
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Secking Cooperation of Non-Aligned
Powers to Contain War in Laos

*1145. SHRI SHRI CHAND GOYAL :
Will the Minister of EXTERNAL AFFAIRS be
pleased to state the steps taken by Government
to seek cooperation of the non-aligned Powers
to contain warin Laos?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH) : India is
making every effort to find a peaceful solution
to the Laotian problem in conformity with the
Geneva  Agreements. This offers the best
chance, so far, to find a solution. The matter
has not been discussed in depth in the non-
aligned forum.

SHRI SHRI CHAND GOYAL : Sir,
in an evasive manner the hon. Minister is
trying to hide things rather than supplying any
information to the House. He is very well
aware that the situation in Laos is getting from
bad to worse every day and Pathet-Lao and
the Communist Forces—North  Viet-Nam
and Viet Cong forces—are over running the
sacred land of Laos at least for over two
months.

I want to know what the Government will
do. Will the Government wake up and do
something before everything is dead and then
it becomes a foit accompli there ? Sir, he says
that we are trying to find a solution in relation
to the spirit of the Geneva Conference. 1 want
to know whether that Agrecment still exists
and whether is it not a fact that these
Powers, in cotravention of that agreement—
Geneva Agreement—are already getting invol-
ved themselves in such military operations ?

SHRI DINESH SINGH: I thought this
matter was rather exhaustively discussed only
a short while ago when the Demands of the
Ministry were presented to the House, The
hon. Member has said that in Laos we should
do something to find a solution,

SHRI RANGA : Yes.

- SHRI DINESH SINGH : The hon. Achar-
yaji says “Yes”, but he has not said anything
as to what we should do. Should we add to
the fighting and create complications ?
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SHRI RANGA :
cease-fire ?

Have you asked for a

SHRI DINESH SINGH : He wants us to
ensure, but he has ensured nothing. T do not
now whether he knows the full facts.

SHRI BAL RA] MADHOK : You are the
Government, not he.

SHRI DINESH SINGH : So, the Acharyaji
should listen to the Government.

What I was saying was that we can find a
poasible solution in Laos only in co-operation
with the parties concerned. It is not a part of
India that we can exercise our sovercignty
there. It is an independent country. They
have had some difficultics. These difficulties
have been dis dinan i 1 forum
and agreements have been reached. Certain
responsibilities were entrusted to us to see to
the fulfilment of thosc agreements. We are
attempting to do that. Now, it is not possible
to regulate internatignal matters just by taking
a sudden decision. We have to carry other
people along. That is where it is necessary to
conform to the existing machinery of the
Geneva agreement and try to work for a peace-
ful solution to do that.

SHRI SHRI CHAND GOYAL : The Prime
Minister of Laos has made three proposals,
namely total ccase-fire, inspection by the
International Control Commission and negotia-
tion in Laos without foreign interference. I
want to know whether the Government will
take the initiative to call a merting of the
International Control Commission to discuss
really peaceful methods which can solve this

problem.

< JI‘ "y a cor T, h” 1, J’ ‘m
convened to discuss the matter of Cambodia.
1 would like to know whether the Government
of India has decided to join that conference
and take up this question of Laos also there.

SHRI DINESH SINGH : Unfortunately, I
am not in the same position as the hon, Member
to be able to take liberties with facts. I have
to conform to facts as they exist. He is talking
about some conference being convened. I am
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not aware of any conference having been
convened,

SHRI LOBO PRABHU : Read the papers.

SHRI SHRI CHAND GOYAL: Today's
papers.

SHRI BAL RAJ MADHOK : What is he
talking ?

SHRI SHRI CHAND GOYAL: He is
ignorant,

SHRI BAL RAJ] MADHOK: The In-
donesian Forcign Minister has said that India
is also attending it.

MR. SPEAKER : Members must know that
the External Affairs Minister is replying from
his information, and not from what is given in
the papers. They must not bring in such
things.

SHRI BAL RA] MADHOK: He knows
it, he is hiding something.

SHRI DINESH SINGH : I am grateful to
you for clarifying the position.

If the hon. Member has received any invita-
tion to any conference, that is a different
matter. We have not received an invitation to
attend any conference,

So far as the question of i ls
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peaceful solution. I think we should encourage
this and sec that there is some agreement
reached between the parties concerned.

SHRI CHINTAMANI PANIGRAHI :
May I know from the hon. Minister whether
this question was discusted in depth in the
non-aligned meeting and whether any decision
was taken and if so what were the guidelines
that were formulated? Can he also tell us
whether those guidelines had been communicat-
ed to the parties involved and their reactions
sought and if so is there any possibility of these
being accepted. What further steps is the non-
aligned summit going to take ?

SHRI DINESH SINGH: I am glad for
the cheers of Acharya but the non-aligned
summit is yet to take place. It has not taken
place and therefore there could be no question
of this being discussed in the non-aligned
summit. The point I was making in reply to
questions was that among the non-aligned
countries this matter was discussed on different
occasions. It is not possible to evolve a solu-
tion unless it is acccptable to the parties
concerned. Therelore, there is no proposal that
one can put forward in that matter except that
the Geneva ag it should be accepted by
all the parties concerned,

SHRI HEM BARUA : Laos is friendly, we
are all friendly to Laocs. Soviet Russia had asked

having been made by the aneMmum-nf
Laos is ¢ d, the hon. Member is aware
that these proposals have been made to the
Pathet Lao, and so far as the International
Control Commission is concerned, the matter
has not been referred to them. It has its own
specific responsibilities within which it can
function. There is a role that is envisaged for
the International Control Commission in the
proposals that have been made, If the pro-
posals are accepted or if the two sides wish the
International Control Commission to do some-
thing which it is possible for it to do, we shall
certainly do it. That is what we are there for,
to find a peaceful solution, and we welcome the
initiative that has been taken both by the
Pathet Lao and the Prime Minister of Laos to
engage in a dialogue and to try to find a

America to stop. bombing the Plain of Jars.
Have we asked in that context that foreign
occupational troops in the Plain of Jars should
withdraw from that area. Have we asked for
it or not? Are we going to discuss this matter
in the proposed non-aligned confe or not ?
Was this discussed at t|1e preparatory confer-
ence ?

SHRI DINESH SINGH: So far as the
presence of foreign troops in Laos is concerned,
on a number of occasions we have said in this
House and outside that all foreign troops should
be withdrawn from all the States of Indo-China.
‘There is no question of any specific area. When
I say that all foreign troops should be with-
drawn, does it mean that they should not be
withdrawn from specific areas? 1 cannot see
the relevance of this specific area when I say
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the troops should be withdrawn from the whole
country.. . (fnterruptions.)

SHRI HEM BARUA: When you say that
all foreign troops must be withdrawn it is an
abstract theory. America must stop bombing
the Plain of Jars. At the same time all foreign
troops who had occupied the Plain of Jars must
also withdraw. Have we said so particularly
or not ?

SHRI DINESH SINGH: We have said
that foreign troops must be withdrawn, whether
in the Plain of Jars or in other valleys or
mountains,

SHRI SURENDRANATH DWIVEDY:
It is a specific question.

It is not the general question of all foreign
troops from all lands. In pursuance of that
policy, with reference to this particular area,
have we said so or not? Let him reply : yes,
or not.

MR. SPEAKER: He is the Minister of
External Affairs after all and the question of
diplomacy is there.

SHRI SURENDRANATH DWIVEDY :
That means he has not done it.

SHRI S. KANDAPPAN: The answers
given by the Minister to this question as well
as on earlier occasions pertaining to this ques-
tion give me the impression that as the Chair-
man of the Control Commission, India seems
to be helplessto take any imitiative in this
matter. What is the real position, and is it
not a fact that you have been losing initiative
in all the regions where you have been active
on earlier occasions ?

SHRI DINESH SINGH: Iwould beg of
the hon. Members to try to understand the
international framework in which countries
function. What is the question of initiative ?
The Control Commission has certain specific
responsibilities assigned to it under the Geneva
agreement. Beyond that, what is the initiative
that we can take? The whole point is that
that agreement has been reached to find a
peaceful solution, The Control Commission
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had been established to supervise peace. That
has been disturbed. The Commission was not
established to supervise a war. And that is
where the whole difficulty has arisen. We have
got to carry the people with us, and when we
want a peaceful solution, what is the use of
saying that India must rush into something,
that India has lost the initiative ?

I would lLike to assure the hon. Members
that India has not lost any initiative. There is
the highest appreciation of the work that'is
being done by India on the International
Control Commission,

SHRI S. KANDAPPAN: It is a very
simple question : are we to be pathetic specta-
tors when there is a war? That is the
question.

MR. SPEAKER : It is a question about
.the International Control Commission, to which
he has replied. Shri Barua.

SHRI BEDABRATA BARUA: The ques-
tion of neutrality and independence of - Laos is
mixed up with the larger question of neutrality
and independence of the whole of Indo-China.
In view of the fact that the Geneva agreement
is in question and the Government wants to
implement the Geneva agreement, what is the
Government's reaction to the French proposal
for a Geneva-type conference on Indo-China
including Laos ? '

MR. SPEAKER: It is too much; it is
larged by your q

I am sorry. Shri H, N, Mukerjee.
SHRI S.M. BANER JEE rose—(Interruption.)

. MR. SPEAKER : Neither I nor the Minis-
ter could hear anything. Let Mr. Muokerjee
put his question,

SHRI H. N. MUKERJEE: When the
pitch is queered for the working of the Interna-
tional Control Commission, of which we are
the Chairman, by such things as the American
bombing to which a specific reference was
made a little while ago, may I know how it
is that we cannot take the initiative even in
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regard to doing something about this specific
allegation and merely take shelter behind the
plea that we have asked for the withdrawal of
all foreign forces? The bombing can very well
be done from bases situated elsewhere and that
bombing might lead to a situation where all
kinds of troubles would arise in the country
which is being bombed. If, therefore, the Plain
of Jars has been bombed by American bombers,
why is it that the International Control Com-
mission and the Government of India are
doing precious little about it ?

SHRI DINESH SINGH : We are equally
opposed to bombing from outside.

SHRI H. N. MUKERJEE: What have

you done about it ?

SHRI P, VENKATASUBBAIAH : May I
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in Laos and find a solution. That has not
been possible. Again it has been linked with
the situation that has developed in  Indo-China.
‘There are very important routes that pass
through Laos and both sides are aware that
because ofthe geographical situation of Laos
within the Indo-China States, itis linked up
with the general question of Vietnam. We
have been willing to try to sce whether it can
be solved on its own or whether we could find
a solution of it even in a limited manner, so
that there could be peace in Laos. It has not
been possible to persuade all the parties to
come to any agreement. That is where we are
bogged down. The only way we can be effec-
live is to try to continue these consultations
with the parties concerned and not by any
broadcast of specific positions or policies either
in this House or outside. And, we are in active
consultation with the supervisory powers, with

have a specific answer from the hon. Minister ?
The Government are having certain responsi-
bilities as the Chairman of the International
Control Commission in Laos. May I know
whether the Government was able to come out
from these machinations of the super-powers
who have made it a cockpit and also bombing
the people and causing destruction? In view
of this, may I know what is the specific role the
Government of India is going to play to exert
its moral influence on these powers that this
land should not become a playground of the
super-powers ?

SHRI DINESH SINGH: Iam not quite
sure whether there is any real moral role to
be played there, It is a question of very calcu-
lated policies by different countries which are
not going to be swayed by our statement of
morality on the issue. The question really
arises as to how we can be effective and that
is the legitimate question that has been put and
to which we have tried to reply. It is a very
difficult situation that has been created in
Indo-China and itis a question which has
been there for over two decadles now. Gradu-
ally we have moved towards finding a solution—
the Geneva Agreement and that solution is not
being implemented. We have now been trying
to sec that the parties concerned are brought
into a position to see how they can come toa
solution. The idea was first to isolate the issue

the G agreement countries and the Co-
Chairman.
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Exemption to Max Muller Bhavan, British
Council etc. from Closure Order

*1144. SHRI R. K. AMIN: Will the Minister
of EXTERNAL AFFAIRS be pleased to refer
to the reply given to Starred Question No. 624
on the 25th March, 1970 and state :

(a) whether Government of India is consi-
dering exempting the foreign libraries like the
British Council, Max Muller Bhavan etc. from
the recent orders banning the functioning of
foreign cultural centres ;

(b) if so, the action taken in this regard ;

(c) whether Government would lay all these
details on the Table of the House ; and

(d) whether Government of India’s attention
has been invited in this regard to a report in
the “Statesman™ of 14th March, 1970, if so,
their reaction thereto 7

THEMINISTER OF EXTERNAL AFFAIRS
(SHRI DINESH SINGH): (a) As has been
statedin replyto Starred Question No. 6240n
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25th March, 1970 organisations like the British
Council and Max Mucller Bhavans do not
come within the purview of Government's
circular note dated February 18, 1970 as the
decision conveyed in this note affects only
establishments and sub-offices run direcdy by
foreign missions in places where they do not
have diplomatic, consular or trade missions.

(b) and (c). Do not arise.

(d) Government have seen the report appear-
ing in the Statesman on 14th Mareh, 1970.
Government’s policy has been explained on the
floor of the House on February 26, 1970 in
response to a Calling Attention Motion on the
subject.

Clearance by Centre for Thein Dam
in Punjab

*1146. SHRI VALMIKI CHOUDHARY :
SHRI MANIBHAI J. PATEL :
SHRI R. BARUA:
SHRI LOBO PRABHU :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether attention of Government has
been drawn to the reported statement of Irriga-
tion Minister of Punjab that if the Centre did
not give clearance for the Thein Dam Project,
thousands of Engineers and workers would be
rendered jobless ;

(b) if 50, the reaction of Government there-
to; and '

(c) the reasons which are holding up the
Government from giving early clearance in the
matter ? ) ’

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO) : (a) The Minister
for Irrigation and Power, Punjab, scems to
bave expressed the view that the engineers and
workers at present employed on the Beas Pro-
ject would not find any job after the comple-
tion of the Beas Project if' the Centre did not
give clearance for the Thein Dam Project.

(b) and (c). Thein Dam Project involves
submergence of areas in Himachal Pradesh and
Jammu & Kashmir. These Governments have
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objected to the Project as formulated. Hima-
chal Pradesh bave suggested some alternative
Schemes on river Ravi. Also studies involving
the integrated operation of the reservoirs on
Sutlej, Beas and Ravi are in progress. Sanction
of the projects on Ravi will be taken up after
the pending issues are resolved.

Cancellation of Treaties by Thailand with
India

*1147. SHRI GADILINGANA GOWD : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whetheritis a fact that Thailand has
cancelled its treaties of friendship, commerce
and maritime navigation with India ; and

(b) if so, the reasons for the same and the
reaction of the Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir, The Governme:n't of Thailand has cancel-
led its treaties of freindship, commerce and
maritime navigation with 16 other countries
besides India. )

(b) The reason given by the. Government of
Thailand for terminating the 1937 Treaty is
that the provisions of this Treaty have now
become outmoded. They have, however, conve-
yed to the Government of India their willing-
ness to discuss the question of concluding a new
treaty to replace the 1937 Treaty.

The Government of India finds that the
notice of termination has been validly given in
accordance with the procedure laid by the
Treaty. The implications of the termination
of this Treaty and the proposal to discuss the
questi of luding a new treaty to
replace the 1937 Trealy are under considera-
tion of the Government

Assessment of Situation Developing in
Cambodia

*1148. SHRI JAI SINGH:
SHRI HARDAYAL DEVGUN:
SHRI YAJNA DATT SHARMA :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :
{a) whetherGovernment of India have made
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any assessment of the situation developing in
Cambodia and if so, the nature thereof ;

(b) whether a report in this regard has since
been received from our Ambastador to Cam-
bodia and if so, the contents thereof ; and

(c) the impact of the situation in Cambodia
on India?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRAPAL SINGH): (a) The
Government of India is constantly reviewing
the developing situation in Cambodia.

(b} Yes, Sir. It is normal for the Embassy
and the Ambassador to keep the Ministry infor-
med about the developments and their assess-
ment through reports which are confidential.

(c) Government’s reactions and concern in
the matter were conveyed to the House on 26th
March, 1970. It is our view that the people of
Cambodia should be allowed to settle their
internal problems without foreign interference.

U. 5. Ambassador’s Comment on Caltural
Centre Closure Issue

*1149. SHRI HEM BARUA: Will the

Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether it is a fact that the U. S
Ambassador in India has recently issued a
statement disapproving the recent instructions
issued by the Government with regard to the
establishment of cultural centre by foreign
embassics in India ;

(b) if so, whether this statement is in tune
with the protocol that is to be observed by the
Ambassadors issuing statements, against the
policics of the host countries ; and

(c) if so, reaction of the Government thereto ?

THE  MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): (a)
Government have scen statements made by the
U. S. Ambassador in India on Government’s
decision to close cultural centres run by foreign
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missions in places other than those where they
have a diplomatic, consular or trade mission.

(b) Accredited diplomats are not expected
to criticize the policies of the host Government.
They can, however, express the views of their
governments on matters affecting their national
interests, The U. 5. Ambassador has not ques-
tioned Government's decision regarding the
closure of the cultural centres. He has expres-
sed his misgivings in regard to the effect of the
decision on Indo-U. 8. cultural relations.

(c) Government do not share the Ambassa-
dor’s views and hope that it will be possible
to evolve positive schemes towards strengthen-
ing cultural relations between the two countries.

Advance Approval of Governmeat for
Booking Export Orders of Steel Bars,
Structurals and Rods

*1150. SHRI S. K. TAPURIAH: Will
the Minister of FOREIGN TRADE be pleased
to state:

(a) whether itis a fact that Government
have decided that no orders for exports of Steel
Bars, Structurals and Rods should be booked
without prior approval of Government ;

(b) if so, the reasons therefor ; and

(c) whether this decision will not affect our
exports which arise out of our participation in
tenders issued by various countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The Steel Exporters As-
sociation have, under instructions from the
Ministry of Steel and Heavy Engineering,
issued an interim public notice pending a final
decision on the export policy of steel that no
orders for exports of Steel Bars, Structurals and
Rods should be booked without prior approval
of Government.

(b) This has been done by the concerned
Ministry in view of the shortage of certain cate-
gories of prime iron and steel in the country.

(c) As the export policy for steel is to be
decided shortly, the interim order is not likely to
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affect our exports against tenders for long-term
commitments.

2 ey 1 4

Resettlement of &
Emergency Commissioned Officers

*1151. SHRI HEM RA]J : Will the Minister
of DEFENCE be pleased to state :

(a) the number of under-graduates who
offered themselves as Emergency Commissioned
Officers and were recruited as such ;

(b) the number of such officers who have
been released so far ;

(c) whether it is a fact that such officers ;
being under-graduates, cannot take the U.P.
S. C. examination, for Class I and Class II
posts ; and

(d) in view of the fact that they are eligible
for class III posts, the reason why all the facili-
ties which have been extended to graduate
Emergency Commissioned Officers have not
been extended to them for employment in
Government service by making reservation for
them in Class 111 posts ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) 3773.

(b) 1556 upto the 28th February, 1970,

(c) and (d). No, Sir. Such under-Graduate
Emergency Commissioned Officers who, when
they appeared before a Services Selection
Board as candidates for the grant of Emergency
Commission in the Armed Forces, were study-
ing in a university/an institution affiliated to a
university for the award of any of the qualifi-
cations prescribed for admission to IAS etc,
examination but who, having discontinued
their studies because of their joining the Armed
Forces, have not acquired such qualifications,
are cligible to compete for the IAS/IPS and
the various Class I and I Services, recruitment
to which is made on the basis of IAS etc, exa-
minations provided they fulfil the age restric-
tions prescribed in this regard. For reckoning
the age, the period of military service is deduct-
cd. It has also been decided to grant similar
relaxations in the matter of educational quali-
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fications to the released Emergency Commis-
sioned Officers in respect of the Assistant’s
Grade of Central Secretariat Service and
Central Information Service, Grade IV for
recruitment to which the UPSC conducts
competitive examinations, 10% of the vacan-
cies to be filled by direct recruitment in the
Class IIT posts have been reserved for ex-Ser-
vicemen. Emergency Commissioned Officers
can avail of this concession.

mulm&ﬂﬁmﬂ Victims

*1152. SHRIP. C. ADICHAN : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state the details of aid, if any, that has been
and is being given by India for relief of victims
of recent earthquake in Turkey ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Govern-
ment arc despatching a gift consignment of
medicines, blankets and ready-made garments
for the relief of the victims in the recent carth-
quake in Turkey. =

Survey regarding Increase in Export
’ Trade

*1153. SHRI SITARAM KESRI : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether it is a fact that a Survery con-
ducted by the National Council of Applied
Economic Research has opined that India
could double the exports to twenty-five selected
countries in the Indian Ocean Basin ;

(b) if so, whether Government have consi-
dered the comclusions drawn by the National
Council of Applied Economic Research in this
regard ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir. The Report
covers 26 countries and recommends that our
exports to them could be doubled in the next

5 years.
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(b) and (c). The Report was presented to
Government on the 26th of February 1970 and
subsequently to industry in Bombay, Madras
and Calcutta during March, 1970. Copies of
these Reports have been made available to the
concerned Territorial and Commodity Sections
of the Ministry of Foreign Trade and to the
Departments of other concerned Ministries
and are at present under detailed examination.

Memorandum Submitted by the Hand-
loom Weavers to the Prime Minister

*1154¢. SHRI CHENGALRAYA NAIDU :
SHRI D. N. PATODIA :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the handloom
weavers have submitted a five point memoran-
dum to the Prime Minister ;

(b) if s0, the main points of their demands
ioned in the dum ; and

(c) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) and (c). A statement is laid on the
Table of the House.

Statement

‘The main points made in the memorandum
are as follows : )

1. (a) Working capital requirements of the
hand-loom weavers' co-operative societics
should be provided through the branches of
the State Bank of India in the same manner
as agricultural eredit is provided.

1. (b) The working capital requirements of
the weavers' societies should be calculated
cither on loom basis or on the basis of their
production and sales, whichever is advantage-
ous to them.

2, Excise duties on cotton yarn of all counts
issued in bank form should be removed.
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3. The reservation in regard to the produc-
tion of coloured sarees exclusively by the hand-
looms may be strictly enforced and deterrent
action may be taken against offenders.

4. The All India Handloom Board which
is an Advisory Body may be made a Statutory
Body on the lines of Khadi Commission and
may be empowered to allot finances to the
States for the development of handloom
‘industry.

5. Considering the size and importance of
the handloom industry, the subjects of hand-
looms, handicrafts and khadi and village in-
dustrics may be dealt with by a scparate
Ministry in the Union Government.

The position with regard to the above
demands is given below :

1. Demands Nos. I and 2.—~These are being

1 3 1

’ with appropriate
authorities.

2. Demand No. 3.—There are a few writ
Petitions pending in the Bombay High Court
against the enforcement of Government's orders
on reservation of production of coloured sarees
by the handlooms. Pending disposal of these
writ petitions and vacation of the relevant
stay orders, it is not possible for Government
to proceed further in the matter.

3. Demand No. 4.—It has alrcady been
decided to convert the All India Handloom
Board into a Statutory body.

" 4. Demand No. 5,—Government have not so
far accepted the need for hawing a separate
Ministry for handlooms, handicrafts and khadi

Heavy Tanks Manufactured by Ordaance
Factories in India

*1155. SHRI N. SHIVAFPPA : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that the Heavy
Tanks manufactured by the Ordnance Fac-
tories in India are not according to the satis-
faction and requirement in modern age ;
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(b) whether the Government would like to
expand and modernise the Ordnance factories
to meet the situation ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) : (a) No, Sir. The tanks manu-
factured at the Heavy Vehicles Factory fulfil
the qualitative requirements laid down on the
basis of modern tank technology and the needs
of our Army. )

(b) and (c). The Heavy Vehiclu Factory

1 ‘||
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taken into account, inler alia, for purposes of
promotion. Any disability or adverse effect,
including non-promotion, that might have
been already undergone would not, however,
be re-opened.

Shifting of Vehicles Research and Deve-
lopment Establishment from Abmed-
nagar and cases of Embezzlement there

*1157. SHRI J. AHMED : Will the Minis-
ter of DEFENCE be pleased to state :

(a) whether it is a fact that Government
has taken a final decision to shift the Vehicles
R h and Develog t Establist from

incorporates modern p P
there is no proposal for its cxprl.n:m,'moderm-
sation on hand at present.

Denial of Promotion to Employees of
Defence Establishments due to their Part-
cipation in 19th September, 1968 Serike

*1156. SHRI S. M. BANER]JEE : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact thatsome of the
employees, both industrial and non-industrial
working in various defence establish were
not promoted because they participated in the
19th September, 1968 strike ;

(b) if so0, whether they have now been pro-
moted after the issue of Government's orders
condoning their breaks in service ; and

{(c) if not, the reasons for the same ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (c). Pro-
motion of the employees belonging to various
defence establishments, who participated in
the 19th September 1968 strike are regulated
in accordance with the Governmmt mmuc

Ahmednagar ;

(b) whether it is also a fact that a number
of officers of this Establishment are involved in
Embezzlement of several thousands of rupees
belonging to the Government ;

(c) ifso, whether Government has taken
any steps to recover these amounts from those
officers before the ahn&mg of this Establish-
ment ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (d). The final decision to
shift the Research and Development Wing
nr m T Jami, 1 D" L P £ t+ahliak
ment (Vehicle) from Ahmednagar to Avadi
was taken in 1960, along with the planning of
the Heavy Vehicles Factory (HVF) at Avadi.
After the Inspection Wing and Research
Development Wing of the TDE (V) were
bifurcated, shifting of VRDE from Ahmed-
nagar to Avadi started in a phased manner in
carly 1966,

2. No loss of money has been reported from
the Vehicles Research and Development
Establist H , there have been

tions issued from time to time. Particip

in the strike could have been one of the rea-
sons for which the Departmental Promotion
Committees might have considered some of the
employees as not fit for promotion. According
to the orders issued by Government on March
3, 1970, the fact of participation ofan em-
ployee jin the strike would not henceforth be

allegations of embezzlement of funds from the
Employees Cooperative Society, of which the
employees of the VRDE, Ahmednagar along
with those of Chief Inspectorate of Vehicles
are members. No loss of Government money
is involved in this. The case is under investiga-
tion by the Registrar of Cooperative Societies,
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him has yet been ived. The Yy, if
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each of them individually on bilateral basis and
ithd diplomatic recognition given to the

any, will be made through due process of law.
The question of recovery of any amount by
the Central Government at this stage does not
arise.

Saggestion of Tamil Nadu Goverament
to set up Export Ceasortia

*]1158. SHRI B. K. DASCHOWDHURY :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Tamil Nadu Government
had suggested to Government for setting up of
export comsortia on the lines of the Japan
Export House to give a boost to the export of
non-traditional industrial and manufactured
goods ; and

(b) if so, the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) Dwes not arise.

Reorientation of West Asia Pelicy and
Withdrawal of Recognition of Arab
League in Delki

*1159. SHRI BAL RAJ MADHOK : Will
the Minister of EXTERNAL AFFAIRS be

pleased to state ©

(a) whether it is a fact that thc Jeddah
conference of Foreign Ministers of Islamic
countries have decided to set up an Islamic
Secretariat ;

(b) whether it is also a fact that Pakistan has
now sccured military presence in a number
of West Asian countries including Jordan ;

(¢) whether it is alsea fact that attitude of
Tslamic countries of West Asia has been more
favourable to Pakistan on all Indo-Pak issues
all these years ; and

{d) if so, will the Government take steps
to reorient its West Asian policy and deal with

Arab League Mission in New Delhi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) Government have scen reports to this
effect.

() It would not be correct to generalise the
attitude of the Islamic countries of West Asia
in this manner.

(d) Policies including West Asian policy
are constantly under review. Relations with
cach country are cssentially on a bilateral basis.
The Arab League maintains an office in New
Delhi as the result of an agreement beiween
it and the Government of India in terms of
which the Mission has not been given “diplo-
matic recognition” but is accorded treatment
as other international organisations.
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Export of Teato U.5. 5. R.

*1161. SHRI G. Y. KRISHNAN : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether it is a fact that the Soviet
Union has proposed to buy more tea from
India ;

(b} if so, the quantity proposed to be bought
by U. S. 5. R. during the next year ; and

(c) the quantity being bought at present
by USSR ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b} and (c). During the year 1970 USSR
is expected to buy tea to the extent of 28,000
tonnes from India as against her imports of
tea from India to the extent of 26,400 tonmes
during the year 1969. The quantity of tea to
be bought by USSR in 1971 has not yet been
fixed,

Recogaition of New Regime in Cambedia

*1162. SHRI SHIVA CHANDRA JHA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have taken a final
decision about the recognition of the mnew
Cambodian Government ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). There is no fresh request for the recogni-
tion of Government in Cambodia. Govern-
ment of India do not wish to interfere in the
internal affairs of Cambodia and are watching
the developments,
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Reduction in the Price of Hessian and
Sacking to Safeguard Exports

#1163. SHRI RABI RAY : Will the Minis-
ter of FOREIGN TRADE be pleased to state :

(a) whether it is a fact that he has asked
the jute industry to take urgent steps to reduce
the prices of both hessian and sacking to safe-
guard exports ;

(b) if so, whether it isalso a fact that the
high prices of these goods are unrelated to
costs ; and

(c) the response of the jute industry to ‘his
appeal and the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Yes, Sir.

(c) There is a general awareness in the
industry about the need to bring prices down
to more cconomic levels. The industry is taking
measures to increase production and thereby
bring prices down.

Revision of Import Policy regarding
Foreign Films

*1164. SHRI JUGAL MONDAL : Will the
Minister of FOREIGN TRADE be pleased to
to state

(a) whether Gor are idering the
complete revision of import policy regarding
foreign films ;

(b) if so, whether the bilateral arrangements
entered into with Motion Pictures Exports Asso-
ciation of America Inc., and M/s. Sovexport
Films are for an indefinite period or for a speci-
fied period ; and

(c) what are the main terms of the two
agreements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) The bilateral arrangements entered into
with the Motion Pictures Exports Association
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of Amerita and Sovexport Films for import of
American and Russian films respectively are
for specified periods ; the former was signed on
the 22nd April, 1968 and is valid upto the 30th
June, 1971 while the latter which was signed on
the 19th August, 1968 was valid for a period of
one year: a fresh agreement with Sovexport
Films is under negotiation.

(c) The salient features of these arrangements
are given in the statement which is laid on the
Table of the Hosue.

Statement

Inportof?ﬂn-!ml).&:\.lnduw
ts with Motion Picture
wmum

1. The member companies of the Motion
Picture Export Association of America are
allowed to import feature films on a quota
of 50% of the basic year admissible. This
arrangement is valid for four years from
1-7-1967.

2. All earnings of the films imported are
held under blocked accounts in India out of
which an amount upto Rs. 25 lakhs only can
be permitted to be remitted by all companics
together per The bal is
to be utilised for purchase, renting of Indian
films, production and co-production in India,
travel expenses of business cxecutives, charges
for processing in bond in India, building, pur-
chase, leasing and renovating of motion picture
theatres in Il-ndia,'prinu'ng and other expenses
on publicity ctc.

3. Import of one short for each print of
feature film is also permitted. 50% of the foot-
age of shorts as imported is to be adjusted
against the quota of Motion Picture Export
Association of America. ’

lmpnﬁo‘?ﬂmfﬂmm Russia

TImport of 25 Soviet films consisting of one
feature film, one doc y or popul
science film and one cartoon film to the extent
of 15 lakhs of feet in length was allowed from
U.S.S.R. for a period of one year with effect
from 19-8-1968.
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The amount of realisation will be utilised by
Soviet Export Films for covering the expenses
in connection with the import and exploitation
of the imported filmsin India. The balance
amount, if any, shall be credited to the non-
convertible Rupee account of the U.S.S.R.in
India for use in accordance with the agreement
governing this Account,

Direct Shipping Service Between India and
Mauritins

*1165. SHRI MUHAMMAD SHERIFF:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether a proposal for a direct shipping
service between India and Mauritius was
discussed between the Foreign Minister of
Mauritius and himn on the 20th February, 1970,
in New Delhi ; and

(b) if so, the detailed decisions arrived at in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The proposal was dis-
cussed between the Mauritian Trade and
Economic Delegation headed by their Minister
of External Affairs, Immigration and Tourism
and the Indian Delegation headed by the
Minister of Foreign Trade.

(b) The two Delegations welcomed the pro-
posal of the Shipping Corporation of India to
open a regular direct monthly service from
India to Mauritius. They further agreed that
both Governments should encourage the service
to become economically viable by helping
the Shipping Corporation in securing the
optimum level of cargo.

Exchanging Father Monterio for Dr. T.
Mascarenhas presently im Indian and
Portuguese Jails respectively

#1166. SHRI GEORGE FERNANDES:
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to reply given to Unstarred
Question No. 448 on the 25th February, 1970
regarding release of Dr. T. Mascarenhas from
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Portuguese Jail and state :

(a) whether Government have considered
the possibility of exchanging Father Monteiro,
a Portuguese national, presently in an Indian
prison for Dr. T. Mascarenhas ; and

(b) whether any international agencies are
helping in securing the release of Dr. T.
Mascarenhas ?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH) : (a) and (b). As
the House has been informed on 25th February,
1970, it is not considered desirable to disclose
the avenues being explored and the channels
being utilised by G t to secure his
carly release,

Setting up of Naval Centres at Visakha-
patnam, Cochin and Goa

*1167. SHRID. AMAT : Will the Minister
of DEFENCE be pleased to state :

(a) whether itis proposed to set up three
Naval centres at Visakhapatoam, Cochin and
Goa ;

(b) if so, the details and cost thereof ; and

(c) the steps taken in that direction ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
( SHRI SWARAN SINGH ): (a) to (c).
A statement giving the required information is
laid on the Table of the House.

Statement

Visakhapatnam, Cochin and Goa are already
important Naval centres. The facilities avail-
able at these centres are, however, being

g don a pl i basis, as indicated

below :—
(a) Visakhapataam

The Base facilities available at Visakhapat-
nam are being expanded. The planned works
include the construction of a Naval Dockyard
which would provide adequately the berthing,
maintenance and rcpair facilitics for the Fleet
on the Eastern Coast. The wark on wharves
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and jetties commenced in 1969. The develop-
ment of the Visakhapatnam Naval Base and
Dockyard complex is estimated to cost about
Rs. 96 crores. About 6.60 crores has already
been spent on the projects taken in hand,

(b) Cochin

Plans have been made for the expansion of
Naval Aircraft Repair Organisation at Cochin.
The Base repair organisation is also being
strengthened so that increased facilities for
repair of ships are available at the port. A
scheme for construction of a suitable wharf with
repair facilities is under consideration. It is
planned to set up a Helicopter training school
at Cochin.

(c) Gom

A Naval Training Establishment is being
constructed for training direct-entry sailors on
the basis of an annual intake of 500, It is
estimated to cost Rs. 161 lakhs,
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Supply of water through Commercial
Irrigation System

*1169. SHRI BEDABRATA BARUA : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that some States are
supplying water through the commercial irrigas
tion system much below the economic cost ;

(b) if so, the names of those States and what
is the extent of the loss ; and

(c) whether the said loss has been com-
pensated in some form by the Central Govern-

ment ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO): (a) and (b).
There are losses on irrigation projects if only
direct returns to Government from the projects
are taken into account. However, these projects
give large benefits to the community by way of
additional food and other agricultural crops.
Judged from this aspect, the benefit cost ratio
in respect of most projects are favourable. If,
however, indirect benefits are not taken into
account, losses occur. A statement showing the
estimates of losses in 1968-69 on commercial
irrigation works and irrigation portion of Multi-
purpose River Valley Projects, as indicated in
the Draft Fourth Plan document, is laid on the
‘Table of the House. [Placed in Library. See
No. LT —3268/70].

(c) Irrigation is a State subject. The plan-
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ning, i '_ ion, fi lati n, ition,
operation and maintenance of irrigation pro-
jects is done by the State Governments. In
view of the need to raise additional resources
and in pursuance of the policies already
accepted, State Governments have been reques-
ted to appropriately increase the water rates,

Request for return of International Control
Commission for Cambodia

*1170. SHRI DEVINDER SINGH GAR-
CHA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a request has since been received
by the Government from the new Cambodian
Regime for the return of the International
Control Commission which was asked to leave
the country about six months ago by the
deposed Prime Minister ; and

(b) if so, the reaction of Government of
India thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir. The Commission had however adjourned
sine die. on December 31, 1969 at the request
of the Cambodian Government owing to finan-
cial reasons,

(b) After consulting the concerned parties
the Government of India feel that it is not
feasible to reconvene the 1.C.5.C. in Cambodia
at present,

Export of Films to Spain and South
American Countries

7006. SHRI BABURAO PATEL: Will the
Minister of FOREIGN TRADE be pleased to
state ;

(a) whether it is a fact that there is a
demand for Indian Films in Spain and South
American countries ; and

(b) ifso, whether Government propose to
export films to Spain and South America and
if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a)and (b). Yes, Sir. The
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value of export of Indian films to Spain and
South American countries during the year
1969-70 (December, 1969) has increased to
Rs. 17.97 lakhs from Rs. 10.36 lakhs during the
year 1968-69.

A K}
“rr

of Authorised G llers of

Mills in Maharashtra

7007. SHRI N. R. DEOGHARE: Wil
the Minister of FOREIGN TRADE be pleased
to state :

{a) the rules regarding the appointment of
Authorised Controllers of Mills in Maharashtra ;

(b) the qualifications and experience pres-
cribed for such appointments ;

(¢c) whether some particular community has
been given preference in appointment of Autho-
rised Controllers of Mills in Maharashtra ; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). No rules have
been framed so far for appointment of Autho-
rised Controllers of Cotton Textile Mills, the
management of which is taken over by Govern-
ment, under the Industries (Development &
Regulation) Act, 1951, However, suchappoint-
ments are made having due regard to the expe-
rience of the individuals concerned in the line
and for their suitability for the post etc.

(¢) While making appointments of Autho-
rised Controllers no consideration is given to
the community of the person concerned.

(d) Does not arise.

Loss incurred by the India United Mills,
Maharashtra

7008. SHRIN. R. DEOGHARE: Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) the losses suffered by the India United
Mills, Maharashtra since it was taken over by
Government ; and
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(b) the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The losses incurred by
the mills company since the take over of the
management by Government in December, 1965
and up to 31.12,1968, after providing for depre-
ciation, etc., amounted to Rs. 569.06 lakhs,

(b) Immediately after the take over of the
management of the mill company by Govern-
ment, i. €., in 1966 and 1967, the cotton textile
industry was passing through a crisis due to
cotton shortage, etc. The losses resulted from
high prices of raw materials, on the one hand,
and increase in wages and dearness allowances
on the other hand, apart from the difficulties
created by the past liabilities and old machi.
nery of the mill, etc.

Mills run by the Authorised Controllers
in Mabharashtra

7009. SHRI N. R._ DEOGHARE : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) the names of mills run by the authorised
Controllers in Maharashtra ; and

(b) the iavestment made (including guaran-
tee) by Central Government and the State
Government, scparately in the case of each
mill ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The names of the cotton
textile mills in Maharashtra, the management
of which has been taken over by the Govern-
ment, under the Industries (Develog and
Regulation) Act, 1951, and which are being
run by Authorised Controllers, are given
below :— =

1. Model Mills Nagpur Ltd., Nagpur.
4, R.S.R.G. Mohta S5pg. and Wvg. Mills
(P) Ltd., Akola.

3. Pratap Spg., Wvg. and Mfg. Co, Ltd,,
Amalner.

4. India United Mills Ltd., Bombay.
5. Aurangabad Mills Ltd., Aurangabad.
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6. Digvijay Spg. and Wvg. Co. Ltd,
Bombay.
(b) The information is being collected and

will be laid on the Table of the House,
Production of Raw Silk

7010, SHRI BABURAQO PATEL : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) the reasons for the decline in the pro-
duction of raw silk with annual quantity and
value of production in 1968 and 1969 ;

(b) whether it is a fact that representatives
of the Handloom Board, master-weavers,
designers, silk « ts, at a held in

Madras recently, requested Government to in-
crease the import of raw silk ;

(c) if so, details pertaining to this request ;

(d) whether Government would consider a
more active participation of the private sector
to increase raw silk production ; and

(e) if so, to what extent, and if not, the rea-
sons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) According to the latest
estimates, there was a marginal fall of about
1% in the production of raw silk in 1969 as
compared to 1968. This fall is due to the par-
tial failure of tasar cocoon crop in Bihar State
owing to unfavourable seasonal conditions. The
total production of raw silk during 1969 was
2298 lakh kg. as against 23.21 lakh kg.in
1968,

(b) to (e). Government is not aware of the
seminar held in Madras recently. However, to
relieve the pressure on indigenous raw silk, steps
have been taken to import rawsilk from abroad
through the Central Silk Board from 1st April,
1970 which will be made available to exporters
under the replenishment policy, Simul-
taneously, efforts are being made to increase the
production of raw silk in India.

Raw silk production is organised mainly as a

Kashmir. Production of raw silk in public sec-
tor accounts for only about 7% of the total pro-
duction in the country.

Export of Cashew Kernel

7011. SHRI BABURAO PATEL : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) total annual earnings in rupees from the
export of cashew kernels during the last 2 years ;

(b) total quantity of cashew kernels exported
during the same period and value and total
quantity of raw nuts imported ;

(c) the main recommendations of the
Cashew nut Committee of his Ministry ;

(d) when and in what manner they will be
implemented ; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b), The quantity
and value of export of cashew kernels and im-
port of raw cashewnuts during the last two years
are given below :—

Qiy. in thousand tonnes

Value in Rs. lakhs
Export of 1 of
Year Cashew kernels mﬁw
Qty. Value Qty. Value
1967-68 51 4303 168 2508
1968-69 64 6093 196 3138

(¢) The main recommendations of the Com-
mittee were as follows :—

(i) with a view to reduce progressively im-
port of raw cashewnuts and increase in-
digenous production, cashew develop-
ment should be undertaken with at least
Rs. 25 crores outlay in the Central
Sector.

(ii) All the existing plantations should be
brought under package programme and
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new areas opened up for cashew culti-
vation during the Fourth Five Year Plan
period, both in Government and private
lands.

(d) and (¢). The recommendations of the
Cashew Committee are under the consideration
of the Ministry of Food, Agriculture, Commu-
nity Development and Cooperation and Plan-
ning Commission.

Names and Addresses of Foreign Culiural
Centres|Libraries in India

7012. SHRI BABURAO PATEL : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state the number of foreign cultural centres
and libraries operating in India, country-side
and statewise, showing their names and addres-
ses?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : A list of
the Embassies/High G and Consu-
lar/Representative offices maintained by foreign
Missions in India has been laid on the Table of
the House while answering Unstarred Question
No. 2469 on 11.3.70. The details of establish-
ments run directly by foreign Missions in places
where they do not have a diplomatic or consu-
lar Mission have been given in reply to Un-
starred Question No. 5683 on 8.4.1970.

Houses[Flats De-Hired/De-Requisitioned
in Bombay

7013. DR. KARNI SINGH :
SHRI HEM BARUA:

Will the Minister of DEFENCE be pleased
to state the particulars of those houses/flats
hired/requisitioned in Bombay by or on behalfl
of the Ministry of Defence, but which have
since even de-hired/de-requisitioned with effect

“from st January, 1963, showing the following
information :

(i) particulars of the flats/houses, namely
building Nos., Street Nos......etc.

(ii) dated hired or requisiioned by the
Ministry of Defence;
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(iii) date de-hired or de-requisitioned ;

(iv) date of purchase by the owner in whose
favour the house was de-hired or de-
requisitioned ; and

(v) rent paid by the Government ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): The information
is being collected and will be laid on the Table
of the House.

Houses Hired or Requisitioned by Ministry
of Defence

7014. DR. KARNI SINGH: Will the
Minister of DEFENCE be pleased to state :

(a) how many houses have been hired and/
or requisitioned by and/or on behalfl of the
Ministry of Defence, in towns or cities (areas
other than Cantonments), which have been in
continuous occupation by the Ministry of De-
fence for :

(i) period over 3 yecars but not exceeding
10 years;

(ii) period over 10 years but not exceeding
15 years ;

(iii) period over 15 years ;

(b) the maximum period of continuous
occupation ;

(c) the number of houses hired and/or requi-
sitioned by andfor on behalf of the Ministry
of Defence, in cantonments by the Ministry of
Defence for:

(i) period over 5 years but not exceeding
10 years ;

(ii) period over 10 years but not exceeding
15 years ; and

(iii) period over 15 years ; and

(d) what has been the maximum period of
continuous occupation in cantonments ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (d).
Information is being collected to the extent
possible and will be laid on the Table of the
House.



59 Written Answers

Import of T der Gift Sck

7015, SHRI VALMIKI CHOUDHARY:
Will the Minister of FOREIGN TRADE be
pleased to state:

(a) the number of applications received for
import of Tractors under Gift scheme during
the last three years ;

(b} the number of licences issued for import
of tractors under this scheme during the same
period ;

(c) the number of applications still pending
with Government and the time since when each
one is pending and the reasons for delay in
taking decision on them ;

(d) whether in view of the fact that a large
number of imported tractors are lying idle for
want of spares, Government are considering
allowing of import of spares under the said Gift
Scheme ; and

() the number of tractors which are lying
idle?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The Tractor Gift Scheme
was introduced on 24.10.1968 wide Public
Notice No. 234--1TC (PN)/68 dated 24.10.1968
and since its inception 1389 applications were
received upto 14.4.1970,

(b) 1089 Customns Clearance Permits have
been issued.

{c) 11 applications received on 3.4.1970 are
being examined. 247 cases received before that
date there are deficiencies regarding the c. i. f.
value and the bank certificate required to be

attached with the application under the
Scheme.
(d) and (e). Information regarding the

number of tractors lying idle for want of spares
is not available. Under the existing Gift
Scheme, spare parts, subject to certain restric-
tions are—~when asked for also allowed upto 30%
-of the ¢, i. [, value of the tractors for its main-
tenance.
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(1) M dm aet & Fua wams
TAF1g #1 a%rE 9% fFar mar =g i

faar smar g i —
ag UAH T UARS
qe qUTET
AT
w9y S 1c]
1967-68 17,615 30,832
1968-69 13,432 32,083
1969-70 9,409 26,723
Comnstruction of Houses for Employees of
c Stores Depar (India)
7018, SHRI CHANDRA SHEKHAR

SINGH : Will the Minister of DEFENCE be
pleased refer to the reply given to Unstarred
Question No. 3404 on 18th March, 1970 and
state : -

(a) the details of the proposed plans drawn
up by CSD (I) to construct in a phased man-
ner, some accommodation for some key person-
nel of each CSD establishment ;

(b) whether these would cover the Depots
only or the cinemas of the C. S. D, also;

(c) the steps being taken by the C. 8. D. to
construct more houses to cover other categories
of its employees in view of the great housing
shortage in metropolitan towns like Bombay,
Calcutta, Delhi and other places where such
shortage is felt by the C. S. D. Staff;

(d) whether a portion of the CSD's profits
would be earmarked for housing in future ; and

(e) if not, the reasons therefor ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) It isintended
to provide ' residential accommodation to the
M. , one Acc , one senior Storekeep
er and the Security Incharge of cach instal-
lation. No detailed plans have yet been drawn

up.
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(b) It will not extend to the CSD (I)
Cinemas.

(c) The CSD (I) employees are entitled to
house rent allowance etc, at the same rates as
arc admissible to corresponding categories of
the Ordnance civilians. The need for construc-
tion of houses in metropolitan towns will be
considered along with similar needs in other
towns.

(d) and (¢). A sum of Rs. 10 lakhs has been
earmarked for CSD (I) Capital Projects and
it is not considered necessary to carmark any
amounts expressly for housing purposes. To
the extent required, amounts will be allotted to
meet any housing projects, which may be
sanctioned.

Facilities for Employees of Canteen Stores
Department (India)

7019, SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of DEFENCE be
pleased to refer to the reply given to USQ
No. 3404 on 18th March, 1970 and state :

(a) if the necessary facilities to CSD emplo-
yees are claimed to have been made on par
with those of the other defence department
civilian employces by the Government. Ifso,
the details of such facilities ;

(b) the monetary value (approximately) of
all the facilities for the past three years (year-
wise) in respect of CSD employees ;

(c) whether the above—referred facilities to
CSD employees are alleged to be mere tall
claims of Government on paper while in actual
practice the CSD employees are losers in the
long run ; and they (employees) are not happy
about it ; and

(d) the steps proposed to be taken in the
matter ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) The “facili-
ties” include the grant of various allowances,
e. g- house rent allowance, children’s education
allowance, assistance towards medical treat-

h

ment, leave travel concessions, reimt
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of tuition fees and various advances like festival
advance etc.

(b) The information is not readily available
and the effort involved in collecting the same
will not be commensurate with the results likely
to be achieved.

(c) and (d). Donot arise, in view of the
position indicated above,

A dations for the Employees Work-
ing in Canteen Stores Department
7020, SHRI CHANDRA SHEKHAR

SINGH : Will the Minister of DEFENCE be
Ppleased to refer to the reply given to USQ 3404
on 18th March, 1970 and state :

(a) whether the C.S.D. employees are
entitled to the same housing facilities as the
Defence Ordnance Civilian employees, if so,
the number and type of accommodation allot-
ted to CSD employees from the Ordnance
factories housing pool in places where both
Ordnance factorics and CSD Establishments
exist ¢, g, like Kanpur, Jabalpur, Calcutta;
etc. ;

(b) if the answer to part (a) be in the nega-
tive, what is the idea of putting the two catego-
ries of employees at par on paper, while CSD

ployees never got acc d from the
Ordnance factory housing pool all these years,
except at Murad Nagar which was being done
before the year 1951 ; and

(c) the steps Government contemplate to
take to give effect to this proposal in actual
practice in order to remove the hardships of
CSD cmployees ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) The CSD
(I) employces are entitled to the same accoms
modation facilities as the civilian employees in
Ordoance Depots and not those in the Ord-
nance Factories. The question of allotment of
factory quarters to the CSD (I) employees does
not consequently arise,

(b) and (c). In view of the position stated
at (a) above, these questions do not arise.
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Medical Treatment for Employees of
Canteen Stores Department in Military
Hospitals

7021. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of DEFENCE be
pleased to state :

(a) whether the CSD employees and their
families are entitled to medical treatment in
Military Hospitals and whether its cinema
employees are also covered ;

(b) the number of such employees and
their famlies who availed of this facility during
the two calendar years 1968 and 1969 (year-
wise and Depot-wise);

(c) whether this facility to CSD employees
sounds quite good on paper butin actual prac-
tice, the employees and their families find it
very difficult to avail this facility in places like
Bombay, Delhi etc., where for instance, in
Bombay, the employees and families living in
Ghatkopar and beyond find it difficult to travel
upto “INS—ASVINI" Hospital in Colaba and
in Delhi area, cmployees and their families
living in Shahdara, Ghaziabad and other far
flung cotordes find it impossible to reach the
Military Hospital in Delhi Cantt ;

(d) thesteps contemplated by Government
to remove the hardships of CSD employees in
such places as above ; and

(e} whether it is feasible for CSD to start
its own OPD disp for employees from
its profits or bring them under the CGHS
Schemes wherever it exists ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Yes, Sir.

(b) The information is not readily available.
The CSD (I) installations do not maintain any
statistics in this regard and the effort involved
in collecting the information will mot be
commensurate with the results likely to be
achieved.

() to (). The medical facilities available
are considered adequate. They have to be
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related to the needs of the employees at all
stations. Apart from the facility of medical
treatment available in the Military Hospitals,
the GSD (I) have provided an MI room for
out-door treatment at Ghatkopar Estate,
Bombay. The Employees in New Delhi and
Delhi get out-door treatment in the MI rooms
at New Delhi and Red Fort, Delhi, respect-
ively.

Indian Naval Ships on goodwill visits to
foreign ports

7022. SHRI BABURAO PATEL: Wil
the Minister of DEFENCE be pleased to state :

(a) the salient features of the principles and
policy observed in sending Indian Naval Ships
on goodwill visits to foreign ports with periodi-
city of such wisits and their immediate
purpose ;

(b) the names of our Naval Ships with dates
of visits and names of foreign ports visited by
them during the last tfirec years ;

(c) whether itis a fact that the good will
visits of “I. N. S. Cauvery” to Kuwait on
February 1, 1970, has created suspicion and
tension in the Persian Gulf area regarding the
real intentions of the visit ;

(d) whether itis a fact that Pakistan bas
released anti-India propaganda in Arab States
ibuting sini i i to our harmless

att in

goodwill visits ; and

(e) if so, the steps taken to counteract such
enemy propaganda ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING (SHRI
SWARAN SINGH): (a) Goodwill visits of
Indian ships are arranged to project the image
of India, to give an opportunity to the people
of other countries to know more intimately an
average Indian and to provide facilitics for
testing and training the capacity of Naval
ships and personnel.

(b) The details are given in the list laid on
the Table of the House. [Placed in Library. See
No. LT—3270/70.]
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(c) No, Sir. The Government are not aware
that the visit created a feeling of suspicion and
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tension in the Gulf area. According to the
reports received by the Naval Headquarters,
the ship was given a cordial welcome.

(d) and (). Pakistan's incessant attempts
to denigrate India, particularly in Arab
States, are well known. Government are doing
every thing possible to counteract and refute
such hostile propaganda.

Medinm Project on Musera River ia
Warangal District of Andhra Pradesh

7023. SHRI SURENDER REDDY: Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that a medium
project is being investigated on Munera river
in Warangal District of Andhra Pradesh ;

(b) if so, whether the Andhra Pradesh
Government have obtained the clearance from
Central Water and Power Commission for the
said project ; and

(c) whether there is a possibility of Govern-
ment of Andhra Pradesh constructing a medium
Pproject on Munera river, before the Judgement
of the Tribunal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD): (a)
Government of Andhra Pradesh have reported
that investigations for a medium irrigation
project on the Muneru river in Warangal
District are still in hand.

(b) No Sir.

{c) No new Project not santtioned already
can be undertaken for construction in Krishna
Basin before the award of the Tribunals is
given.
Natiosalisation of Export Trade of Woollen

Enitwears

7024. SHRI NARENDRA  SINGH
MAHIDA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Government have taken any

(b) if s0, the broad details thereof ; and

() the time by which it is likely to be
implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The export of woollen
knitwears has been canalised through the
State Trading Corporation of India Limited

" with effect from 1st April, 1969.

(b) The broad objectives of canalisation are
as follows :

(1) To consolidate the existing level of
exports.

(2) To expand progressively the exports
of knitwear and hosiery to new
destinations and to increase the
level of exports to existing buyers,

(3) Toimprove progressively the quality
of Indian knitwear offered for export
and in pursuance of this to intro-
duce effectively quality
schemes,

control

(4) To make adequate arrangements
for suitable raw materials required
for the export programme of the
right qualitics and at the right
time.

(5) To achieve modernisation of the
industry with a view to offering
high quality goods in the world
market ; and

(6) To evolve joint marketing strategics
with a . wview to obtain fair and
reasonable prices and with a view
to guarantee gqualities and deli-
veries,

(c) Does not arise.
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araTe aqr qfram S @ o7 AR
qew ¥ fafwea o

7025. @t w0 fRo wwwT @ W=
qifos w5 9z @A A oF
w4 e :

(F)wmragaa g fes qam & fa=
w4 7 ¥ g & fawma A1 § fr
STarR 91 qfe=w FmA § 907 9 ISl-
&1 ged F A3 F AFAAA T H4TH
A I 9T AGT E I TAT T3

(=) #ar 9T ®1 941 § 5 smam
& fam 5 7 o agwgr & 6 77 sz
ToF & FACATIAT & I+ WA H A1HH
I # Fwa wfa f&Er 60 ¥ a7
sy ; §

(w) afz &f, at za TFqeq § "R
w1 ¥ FIAAET W w1 faar g 7

aifw s dAtm § goeEE
(st Trer A ) : (F) o @i

(=) v adi

(m) swaza fasrad@ ¢

fagr ® guwan el W wfegai

7026. =it Whex A1: ¥4 3w
s §Al 9 AT KT FIUF4F ¢

(%) 7ar ag a= g fs gasTar ga-
U &t fAafaa ged o g@, <0 a4
gregigewrez A9 fasar ;

(=) =ar fagre & agat & gegl
avwrgz 40 577 9fy fFaam Y 31T
fas war 2 97 fs saw foafaa o7 14
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(7) #71 =wgadr soaves gawT
FEAM H9 7 gAF 71 fagfra geat 9%
(1) ga aardn feard (2) awwrr sfe-
ST F A9 F FAFI @02 A4
aqr (3) ga $ < FrgAT agrsnqre
w1 UEmE™ 5y O w7 owiv oSy
¢ A .

(@) afz g, a7 w@ ¢ qTHIT HT
Far afafwar § ?

Wifaw s dwew @ 9w @
(st Tm ¥ww) @ (F) 9T (@) @@ Ak
% qq1 wgA-amaAt F qeq faafae
g} & 1 9% 79 9Ee § avndEA T
gq & Fr ¢ amafyal & geal @ gfg &Y
W -

() ot TF¥
(7) we 7Y F5ar

gt sl e famiw s & R
faatarsil w1 o &9

7027, =it agrow fag et 0w
difas sy A4 o AR FOFT
@ fF 3q fAafaEn =1 & fafe &
fra qaitd; s w1 fagfn 533 & g
g A # g # wa aw feadr
safigs &7

qifge sae wwem #§ I WA
(=it T® =) : WIEA@ TWEAT AT
faafar o gror gfeq fem aar g fs
FeEia waEr @t & faafw & fao
qq4 WEEEi @ § UF 814 §Y @Ar
frar &1
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India's Role in UNO on Rhodesin

7028. SHRI D. AMAT :
SHRI SHIVA CHANDRA JHA:
SHRI HIMATSINGKA :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the Indian
Ambassador in U. N. O. has supported the
Afro-Asian draft in the Security Council on the
issue of Rhodesia on the 13th March, 1970 ;

(b) if so, the full text of the Ambassador's
speech there ; and

(c) how many countries have supported
India's point of view and how many opposed
that and the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
{c). India is not at present a member of the
Security Council. However, India’s representa-
tive participated in the debate. The text of the
statement by the Permanent Representative of
India is placed on the Table of the House.
[Placed in Library, See No. LT—3271/70.]

Application of Operational Research in
National Planning Development

7029. SHRI BENI SHANKER SHARMA :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Chairman of the Atomic
Energy Commission has favoured the applica-
tion of operational research in National
Development for the country’s economic
renaissance and for waging a war against
poverty ;

{b) whether it is a fact that wide use of
computers, advanced applied mathematics and
information theory was a sophisticated tool for
the management ; and

{c) if so, how far it is conducive to condi-
tions in India ?

AFRIL 22, 1970
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) and
(b) Yes, Sir.

(c) Itis precisely in a developing nation
like India, where substantial investment in
conventional hardware does not exist, and
where the problems of premature obsolescence
arise, that there is imperative need to base
decisions on quantitative analysis involving the
optimisation of the use of scarce resources

thereby deploying advanced technologies on the
basis of a careful analysis of choices related 1o
local conditions.

ww ¥ fawwr o w=iEw

7030. it graaTe TaUw : ¥ §2-
fore-wrd w4 g7 aary & FOr w0 v

(%) Tmraga= § fs =9 & 7y
¥ fagz g, 1969 ¥ s § go
fasa o aea ® W@ § s 9fa-
fafeat & wor forar av

(=) == sfafafaat qar 7 safeaay
F am o § g 9+ 9 w@AA &
fad g1 @1 & IaF WA FW A}
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() 997 svma ® fer fawat o=
w4f % 7€ a9 Fw gwey mfea fry T
= w7 qifia wveat 1 wfaar aar-gza
9T TEY sy ?

atfwewd waem ¥ IwE (s
gt fag) : (%) s sgam
a wf & fog eifaae &a & o Tt
& sfafafadi & s@eR §1 e
gfafa &1 ANz & wifggg  wfewfar 3
AT FIE & ATeq7 § gA1E, 1969
Arewl & fawe anres § @ amleq
W w4 & fag famfafes safeagi v
frsao-ox fau &
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FraT 71T fadfeew fofaava
AT AL T FAIH

gifagg Uwg@EE & 91 F9 IA
frerror e g, 39 T A€ 9o A A,
zafqe 978 g AAT AT FH |

(=) arfaas ofesfeat & o=F s
ar |

(7) 7 =T aTErd @ ) TE
gar ar e o searw o gooSAs
I 15 GIHTT F1 A3 Fo7 7141 § | Hfor
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o & sradisda anfra &t g, I-
fadgare, Aa-gefadmeEe,  wfaarg,
garTad & S 9 fa=r fwar qar

agragT ara fasw fafwds, (wea sdw)
w1 & g

7031, st o wo dtfwa : 7T AR
fow smare &1 98 AW 1 FO oFO
s :

(%) 7ar oer fagE meagf R fF
gy it faew fafwds, (er 92w)
71 arfay feafy aga e & e =g
fagz wfrer & =1 g T+ § fores
qfrmweres 3000 sfasl F FTUsMT
g9 F7 gEmaHr § ;

(&) %1 I faed & gaFe®l A
12 szadY, 1970 & dfw aifeai & 600
19 aar 40 gd agqu A F feA §
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() afz satma Wi (¥) &% (&)
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& IO APIUAT g A @ @Ay §
I FT frare g qar s ard 5@
Fg?

dfere saTaTT Warerw W IR (s
W #a%) : (F) ao@ET: AT aqe
&1 afwwa gegAqe @it fosw fo,
T (W ) & &0 af g g
at aanft ¥ feafy 3rr 8, faarr =o#
fe fam & faeer § 2422 wfgs
g

(') e 1970 % faer gavawi
ot w29 atr 28000 AFC T7T FT
fedr & 1 wex wdw wTHTT 7 g0 e
& sawmr (fawre a1 faframa) sfa-
fagw, 1951 &% & 15 & oy fer
¥ qrAel F7 aiw w0 a0y |

() faer @qarg & wwal 7 arw
A& faa gt ¥ uF oiw afafy
frgm ar wf &

Role of Friendahip O B s op
ing in India

7032. SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be pleased
o state :

(l) whcther ltu a fact that a number of

“firi i with an object
men.uhly to develnp friendship between India
and the E Asian, Cor ist countries

and U.S.A. are operating in India ;

(b) if so, thc names of such fricndship
organisations and the names of office bearers
together with the details of their activities and
forcign tours organised during the last three
years;

(c) the names of books, booklets, journals
published by these organisations in different
Indian languages and figures of their circula-
tion ;
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(d) whether these organisations get any
financial assistance from diplomatic Missions
and if so, the details thereof ; and

(e} whether Government officials are allowed
to be office bearers or members of the executive
bodies of such organisations ; if so, their names
and official designations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) to (d). The information is not readily
available and will have to be collected.

(e} Government servants are not upocted
to be members or actively participate in the
activities of Indo-foreign cultural organisations
without the permission of Government.

Mﬂh‘q&lﬂdﬂ-&ﬂﬁw Soci-
ety in India

7033. SHRI SAMAR GUHA:
SHRI RABI RAY:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Indo-Soviet Cultural Soci-
ety (ISCUS) is operating in various places in
India ;

(b) if so, the year from which this organisa-
tion is functioning in India;

(c) the terms, conditions and nature of its
functioning, in India; the number of its
branches with their locations throughout India
and its total membership at present with names
of office bearers of Central and State Boards ;

(d) the names and msmber of quarterlies,
books, booklets and brochures published by the
Central and branch organisations in various
Indian languages nature and number of bec-
tures, seminars and film shows organised by
the Central and branch organisations of the
Socicty during 1967—69 ;

{e) the number of foreign tours organised
by the Society during the last 3 years ; and
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(f) whether the activities of the Society are
directed in- spreading political influence of
Russian Communism in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) Since 1952,

{c) to (f). Available information may be
seen in:

(i) The Constitution adopted at the 9th
National Conference of ISGUS.

(ii) Reports of General Secretaries to the
9th National Conference of ISCUS ;
and

(iii) Monthly issues of ISCUS bulletins.
Copies of (i) and (ii) above are placed
in the library of Parliament.

Prime Minister's Invitation to Naga
Hostiles for Talks

7034. SHRI HIMATSINGKA : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether Prime Minister has invited the
Naga hostile leaders for talks ;

(b) if so, their response in this regard ;

(c) whether the meeting has since taken
place, if so, results thereof; and

(d) if the answer to (¢) above be in the
negative when the mecting is likely to take
place and the specific items be discussed with
the Naga hostile leaders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) No,
Sir,

(b) and (c). Do not arise.

(d) Government have made their position
clear on the question of holding of further talks
with the Underground Nagas, on several
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occasions in the past. A solution of the Naga
problem was reached with the Naga leaders in
1960 and Government do not intend holding any
further politiéal talks with the Underground
Nagas. When law and order is fully restored,
further implementation of the agreement
reached with the Naga leaders in 1960 can be
gone into.

Nagas, as Indian citizens, may however,
make suggestions for the b t of Nagaland
to the Governor and the Government of
Nagaland.

wyave # fava, e, ot st ofe
fawm ot @ ® af afa

7035. *t HHIE AUwAT : FAT TAW
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T oF wHI 9dee § firoere 53
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Export of Films by IMPEC

7037. SHRI K. N. PANDEY :
SHRI ARJUN SINGH BHADO-
RIA:

Will the Minister of FOREIGN TRADE be
pleased to refer to the reply given to Unstarred
Question No. 4797 on the Ist April, 1970 and
state the terms and conditions on which the
Indian Motion Pictures Export Council exports
Indian Films?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): Indian films are usually
exported on outright sale basis by the Indian
Motion Pictures Export Corporation. Some
films were, however, exported on minimum
guarantee and distribution basis.

MMﬂmnFﬂmhm

7038. SHRI D. AMAT : Will the Minis
ter of FOREIGN TRADE be pleased to state :

(a) whether it is a fact that Indian films do
not find a good market in Burma; ifso, the
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extent of imports of Indian films into Burma
during 1968-69 and 1969-70 ;

(b) the main reasons for the unpopularity
of Indian films in that country ; and

(c) the names of other countries from which
films are exported to Burma and compete with
Indian films ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). No, Sir.
India's export of films to Burma increased from
Rs. 111 thousands in 1968-69 to Rs. 145
thousands in 1969-70 (upto December, 1969).
As would be evident from thesc figures, Indian
films are not unpopular in Burma, However
export of Indian Films is facing certain difficul-
ties on account of decrease in Indian popula-
tion in Burma, and shortage of foreign exchange
in that country.

(c) The main competition is from English
pictures from Britain and America.

Financial Assistance to Handloom Co-
operative Societies in Maharashira

7039. SHRI N. R. DEOGHARE: Wil
the Minister of FOREIGN TRADE be pleased
to state:

(a) the financial asistance given to the
Handloom Cooperative Societies in  Maharash-
tra during the years 1967-68, 1968-69 and
1969-70 ; and

(b) the action being taken ta provide more
financial assistance to these societies to improve
their lot ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The required informa-
tion is as follows :

Year Grants Loans
1967-68  Rs. 42.74 lakhs Rs. 1.67 lakhs
1968-69  Rs. 45.04 , Rs, 192
1969-70 Rs 5222 ,, Rs. 023
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(b) The question regarding more financial
assistance is under Government’s consideration
of Government of Maharashtra.

Discrepancy in Pension Rates of Emer-
gency Commissioned Officers

7040. SHRIMATI SHARDA MUKER-
JEE: Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that there isa
discrepancy in the pension rates of the released
Emergency Commissioned Officers ;

{b) if 50, the details thereof ; and
(¢) the reasons for such discrepancy ?

THE MINISTER OF DEFENCE AND
STEEL ANDHAEVY ENGINEERING (SHRI
SWARAN SINGH): (a) and (b). Emergency
Commissioned Officers, recruited direct from
civil life, are eligible for grant of gratuity at the
rate of Rs. 1,000 for cach completed year of
service. Those, who were serving in a perma-
nent post under Central or State Government
at the time of grant of Emergency Commission
and were allowed a lien on the civil post count
their Emergency Commission service towards
civil pension. Gratuity is not payable to them.
Pension under military rules is payable only to
those who were granted Emergency Commis-
sion while they were serving as Junior Commis-
sioned Officers or other Ranks in the Army or
equivalent in the Air Force or Navy. They
have an option to choose one of the following
two alternatives :

(i) Accept pension earned for pre-Commis-
sioned service and terminal gratuity for
Emergency Commission service.

OR

(ii) Count Emergency Commission scrvice
for pension in the substantive rank held
prior to commissioning. Gratuity is not
payable in such cases.

(c) The entitlement of an individual to

pension depends on the nature, ie. permanent
or temporary appointment held, and when
holding a permanent post, whether he is
governed by civil or military pension rules.
The entitlenent of ECOs would, therefore, vary

VAISAKHA 2, 1892 (SAKA)

Written Answers B2

according to the position in which they were at
the time of the grant of commission,

Increase in Fourth Plan Qutlay for Delhi

7041. SHRI BAL RAJ] MADHOK : will
the PRIME MINISTER be pleased to state
whether any increase has been made for the
allocation for the Union Territory of Delhi in
the revised Fourth Five Year Plan and if so, the
details thereof ? :

THE PRIME MINISTER, MINISTER OF
FINANCE, MINISTER OF ATOMIC ENER-
GY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): Yes, Sir,
by Rs. 7 crores from Rs. 155.65 crores to Rs,
162.65 crores. Details are still being worked
out.

Sabsidy to boost up Export for Engineer-
ing goods

7042, SHRI SAMINATHAN :
SHRI N. R. LASKAR :
SHRI DHANDAPANI :
SHRI CHENGALRAYA NAIDU :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether itis a fact that Government
have decided to grant subsidies to the fa
turers/exporters to boost the export of Engi-
neering goods and have also classified the ex-
port of engineering goods as non-traditional ;

(b) if so, the nature of Government subsi-
dies ; and

() how far this will help the manufacturers/
exporters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Engineering
goods are classified as non-traditional exports.
Some cash assistance is given to overcome dis-
advantages inherent in the economy, to com-
pensate for unfunded taxes and to promote pro-
duct development and market research.

(¢) As a cumulative result of Government
measures to help the Registered Exporters, the
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export are showing a rising trend. The follow-
ing are the engincering exports during the last
four years:
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Export figures of  Total exports of

Year Assisted iterns. Engg. Goods.
Value (Ras./crores)
1966-67 13.33 3114
1967-68 33.65 41.47
1968-69 66.86 84,97
1969-70 100.00 105.00
(approx.) (approx.)
Fall in the Import of Machinery

7044. SHRI CHENGALRAYA NAIDU:
Will the Minister of FOREIGN TRADE be
pleased to state :

{a) whether it is a fact that there had been
a fall of 40 per cent in the import of machinery
during the period 1965 to 1968 ;

(b) if so, the position of imports of machi-
nery during 1969 ; and

(c) the steps being taken to further reduce
the imports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). A statement is
attached indicating the value of import of com-
plete machinery (including transport equip-
ment) and the fall in the value of imports from
1964-65 to 1969-70.

(e) (i) Schemes for the setting up of in-
dustries for the manufacture of machinery and
capital equipment in the country are accorded
preference within the available resources.

(ii) Machine building industries are
included in the priority list. In terms of the
import policy as detailed in the Import Trade
Control Policy (Red Book—Vol. 1) for 1970-71
period, the maintenance import requirements of
machine building industries are fully met.

(iii) The indigenous availability is re-
viewed every year and items of machinery
available are included in Appendix 35 of the
Tmport Trade Control Policy (Red Book) which
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contains the list of machinery, the import of
which is not ordinarily allowed.

(iv) As afurther step towards import
substitution, applicants whose requirements in
respect of capital goods or machine tools exceed
Rs. 7.5 lakhs in value, must first advertise their
req i so that :--"‘7 facturers
are afforded an opportunity of offering to sup-
ply the goods in question.

Statement
Imports of Complete Machinery and Trans-
port Equipment during 1964-65 to 1969-70 (Up
to December, 1969).

Value in Lakhs of Rs.

(Post Devaluation rate)
Percen fall  Perctntage
Year Value overl 5 fall over
1965-66
1964-65 30234
1965-66 30933
1966-67 25992 14.0 16.0
1967-68 20086 33.6 35.1
1968-69 19037 37.0 38.5
1969-70 12118
(Up to Dec. 69)
Estimates for
1969-70 16157 46.6 478
frdsit W @ & fesal o word

7045. wft fira wvor v
=t %o fao awey :
&t o Fo fayan :
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War Preparations by India as Alleged

7046. SHRI Y. A. PRASAD: Will the
Minister of DEFENCE be pleased to state :

(a) whether the attention of Government
has been drawn to the Press reports that China
has accused India of frantic arms expansion
and war preparation ; and

(b) if so, the reaction of the Government
in the matter ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b).
Government have seen a report circulated by
the Chinese News Agency Hsinhua on March
6, 1970, alleging that we have re-enforced
troopson the border and stepped up war
preparations.  Radio Peking has also been
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making such propaganda. While these reports
have no basis in fact, we have to continue
to exercise full vigilance in the defence of our
border.

Alleged Violation of Paki i Airsp
by Indian Aircraft

7047. SHRI N. K. SANGHI :
SHRI RAMACHANDRA VEER-
APPA :
SHRTI RAM  GOPAL
WALE ;
Will the Minister of DEFENCE be pleased
to state :

SHAL-

(a) whether it is a fact that a note has
been  received from Pakistan Government
charging that Indian Aircraft have violated its
air-space in the month of March, 1970 ; and

(b) if so, the reaction of the Government
of India in the matter ?

THE MINISTER OF DEFENCE AND
STEEL AND HPBEAVY ENGINEERING
1SHRI SWARAN SINGH) : (a) The Govern-
ment of Paki lodged p alleging
violation of their airspace by Indian aircraft
on 17th and 21st March 1970.

(b) The allegations are without any founda-
tion and the Government of India have reject-
ed the protest notes.

Sapply of Television Sets on Cheap Rates

7048. SHRI PRAKASH VIR SHASTRI :
Will the Minister of DEFENCE be pleased to
state :

(a) whether Government have taken some
decision for the supply of television sets on
cheap rates ; and

(b} if 5o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). Firms which have
been licensed to manufacture TV sets are
marketing the 23** screen sets at Rs, 1900)-.

With large production of TV sets the price
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is expected to come down. Gradual reduction
in price of electronic components would also
tend to reduce the price.

Manufacture of transistorised sets with
smaller screens of sizes 127 to 16"’ in course
of time would also bring down the prices.
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sioned Officers’ Association for Securing

Jobs
7050. SHRI BENI SHANKAR SHARMA :

Will the Minister of DEFENCE be pleased to
state :

(a) whether the All India Released Emer-
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gency Commissioned Officers’ Association has
requested the Chief of the Army Staff to take
steps to secure jobs for its members ;

(b) whether in a letter to the Chiel of the
Army Staff, the S ry of the Associati
has pointed out that the recommendations of
the Committee on Petitions of Parliament on
jobs to the released Emergency Commissioned
Officers had not been implemented so far ; and

(c) if so, the action taken or proposed to be
taken in the matter ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Yes, Sir.

(b) Yes, Sir.

(c) In this connection attention is invited
to the statement attached in reply to parts (a)
and (¢) of Unstarred Question No. 2425
answered in the Lok Sabha on 11.3.1970.

Mowu Angami’s Disclosure about Chinese
Aid to Hostile Nagas

7051. DR. SUSHILA NAYAR :

SHRI 5. M. KRISHNA :

SHRI HIMATSINGKA :

SHRI D. AMAT :

SHRI SHIV KUMAR SHASTRI :

SHRI RAMAVTAR SHARMA :

SHRI ONKAR LAL BERWA :

SHRI JAGANNATH RAO JOSHI :

SHRI BHARAT SINGH CHAU-
HAN :

SHRI HUKAM CHAND
KACHWAI :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is afact that a self-styled
Commander-in-Chief of the underground
Nagas, Mowu Angami who is under arrest by
the Security Forces, has disclosed valuable
clues regarding the Peking terms for aid to
nagas and also about flow of Chinese money to
the hostile Nagas ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH) : (a) Mowu
Angami is, at present, an Under Trial
Prisoner in Nowgong jail. It would, therefore,
not be proper to supply any information which
may prejudice his trial.

(b) At the time of the capture of Mowu
Angami’s gang, Rs. 104,786.87 in Indian
currency and Kyats 1573 in Burmese currency
were recovered from them.

Talks between Chief Minister, Nagaland
and Naga Leaders

7052. SHRI ONKAR SINGH:
SHRI SURAJ BHAN :
SHRI KANWAR LAL GUPTA :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the Chief Minis-
ter of Nagaland invited the Naga leaders for
talks ;

(b) if so, the result of the talks ;

(c) the details of assurance given by the
Chief Minister to the hostile Nagas and the
reaction of the Hostile Nagas thereto ; and

(d) the number of hostile Nagas rchabili-
tated so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) The object of these talks has been to
acquaint the extremisis among the Underground
Nagas with the realities of the present day
situation i Nagaland. While the talks have
not yielded any significant results, nevertheless
such a continuing dialogue bas some restraining
effect on the extremists and is useful to that
extent.

{c) No assurance was given by the Chief
Minister to the Underground Nagas.

(d) Approximately 300 Underground Nagas
have been admitted in rehabilitation camps.
Of them, 42 persons have been enlisted in
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Nagaland Armed Police. The possibility of
absorbing some more in other civil posts is being
considered.

Earth Quake Belt in Narmada Basin near
Bharoach

705¢, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of IRRIGATION
AND POWER be pleased to state ¢

(a) whether Narmada Basin near Bharoach
is in Earthquake belt ; and

(b) if so, whether a dam can be built on the
Narmada in the said area ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a) The
Narbada Basin is known to be in a seismic belt
where earthquakes of a slight to moderate inten-
sities have been experienced in the past, niz.,
carthquakes of 1847 May, 27, 1865, November
18, 1938, March 14, and 1969 March 26.

The town of Bharoach is situated on the
bank of river Narmada about 20 miles from
the Gulf of Cambay. Thisis quite close to the
Western margin of the peninsula, which
is believed to be a complex zone of fold-
ing and faulting and where earthquakes are also
known to occur. Due to its location near the
meeting place of these two seismic belts,
Bharoach and adjoining arcas arc likely to
expericnce carthquakes, The carthquake of
23rd March, 1970, appears to be associated with
these features.

Considering these geological features and the
past scismic history, these areas have been
included in zome III corresponding intensity
VII M.M.

(b) Dams can be built in areas having such
seismic activities at sites with suitable founda-
tions, and by making provision for the needed
seismic factor. The Bhakra Dam in Himachal
Pradesh and the Umium Dam in Assam are
two such examples of dams built in seismic
arcas,
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Projects approved by Planning Commis-
sion on which work has not started

7055. SHRI1 NITIRAJ SINGH CHAU-
DHARY : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether any projects, other than Nagar-
junsagar, have been approved by the Planning
Commission and the work thercon has not
started on them ; and

(b) if so, the details thereof and the reasons
for not starting work on them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD): (a) and
(b). According to the information available in
the Central Water and Power Commission,
work on the following irrigation projects, which
had been accepted by the Planning Commission
prior to 31-3-1969, have not yet been started
by the State Governments :

Andhra Pradesh

Gajuladinne.

2. Kalyani Reservoir.

3. Gandipalam Project.
Assam

1. Longa Irrigation.
Bihar

1. Baksha.

Madhya Pradesh

1. Jhirgiri.
2. Kunwarpur.

1. Kaboli.
2. Kudala.

l. Lakshmantirtha.
2, Arkavathy.

2. Dahuka.

Rajasthan
Angore.
Lassadia.
Gopalpur.

Lol
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Uttar Pradesh
1. Remodelling Bhimgoda.
2. Headworks.

West Bengal
l. Hinglow.
2. Bandhu.

Irrigation is a State subject. The execution
of projects and according of inter-se priority in
their construction are the sole responsibility of
the State Governments. In most of the cases,
the reasons for not starting works would be
lack of resources, available resources being
concentrated on the works already in hand. In
some cascs it would be due to rethinking
on the project proposal by the State Govern-
ments.

Development Plan for Tripara for 1970-71

7056. SHRI KIRIT BIKRAM DEB
BURMAN : Will the PRIME MINISTER be
pleased to state :

(a) whether a Planning Commission team
which visited Tripura to assess the financial
outlay of the State's development plan for
1970-71 had approved allocation of a sum of
Rs. 816.810 lakhs for the purposc ; as against
an outlay of Rs. 979.668 lakhs demanded by
the Tripura Government

(b) whether it is a fact that actual allocation
made by the Central Government for the purpose
falls short of even the amount recommended by
the Planning Commission team, if so, to what
extent ; and

(c) the actual demands made by the Tripura
Government for each development and other
programmes included in the annual plan for
1970-71, the amount of allocations recom-
mended by the Planning Commission’s team
for each of them ; and the allocations actually
made by the Government of India for each
programme and how far each programme is
likely to suffer on account of this drastic cut ?

THE PRIME MINISTER, MINISTER OF
FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) The
Programme Adviser, Planning Commission
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assisted by a few officers made recommendations
about the Annual Plan 1970-71 of Tripura,

(b) and (c). A budget provision of Rs. 5.5
crores has been made in the Central Budget for
Tripura's Annual Plan 1970-71. Sectoral
distribution of this amount has still to be made.
Planning Commission will consider shortly the
recommendations of the Programme Adviser.

Suggestions made by Gujarat Chamber of
Commerce and Industry for Development
of Gujarat

7057. SHRI MANIBHAI J. PATEL:
SHRI VALMIKI CHOUDHARY :
SHRI DIVENDER SINGH

GARCHA :

Will the PRIME MINISTER be pleased to
state :

(a) whether any suggestions have been made
for the development of Gujarat by a delegation
of the Gujarat Chamber of Commerce and
Industry which met him in the month of March,
1970 ; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINISTER OF
FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) No
delegation of the Gujarat Chamber of Com-
merce and industry seems to have met the Prime
Minister in March, 1970,

(b) Does not arise.
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Difference in the Prices of Cottom Yarm
and the Prices of Cloth made out of it

7059. SHRI BAL RA] MADHOK : Wil
the Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that there is a wide
disparity in the recent rise in the price of cotton
yarn and the corresponding prices of the cloth
made out of it ; and

(b) if so, the reasons therefor and the steps
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being taken to remove this disparity in the
interest of consumers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE ((SHRI
RAM SEWAK) : (a) and (b). It is not possi-
ble to say whether the rise in the price of cloth
of a specified category is proportionate or dis-
proportionate to the rise in the price of cotton
yarn.

Expansion of Rayon Filament Staple Fibre
Industry

7060. SHRI D. AMAT : Will the Minister
of FOREIGN TRADE be pleased to refer to
the reply given to Unstarred Question No. 3992
on the 25th March, 1970 and state the details
of the programme regarding the extent of
expansion of the Rayon Filament Staple Fibre
Industry during the Fourth Five Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): It is proposed to licence
further capacity so as to increase the produc-
tion of Rayon filament yarn and Viscose
Staple fibre during the Fourth Five Year Plan
period to 48,000 tonnes per annum and 90,000
tonnes per annum respectively. Only integrated
proposals involving the production of both
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{b) Dose not arise.

New Pay Scales of staff of Coffee Board

7062. SHRI GEORGE FERNANDES :
SHRI A. SREEDHARAN :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Coffee Board has sanctioned
realignment of Scales of Pay of the Coffec
Board

H
(b) if so, when was the sanetion given ;

(c) whether the new pay scales have been
implemented ; and

(d) if not, when it is proposed to give effect
to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK), : (a) to (d). The Coffee Board
submitted proposals for rationalisation of scales
of pay of officers and staff of the Board in July
1969. At present there is ban on the revision
of existing scales of pay at any level upto
June 30, 1970, The Board’s proposal cannot
therefore be considered till that date.

Staple Fibre and pulp would be considered

A lation of ised Stocks of
Cotton by the Textlle Mills

7061. SHRI HIMATSINGKA: Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether Government’s attention has
been drawn to the reports that textile mills
have d huge d stocks of cotton
creating artificial scarcity of this raw material
ignoring the cotton stocks stipulations as laid
down by Government ; and

(b) if so, the steps being taken by Govern-
ment to improve the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE [SHRI
RAM SEWAK): (a) No, Sir.

A of requirements of Electricity
of Mabarashtra

7063. SHRI DEORAO PATIL: Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) whether the requirements of electricity
of Maharashtra have been recently assessed ;

(b) if s0, the present estimated requirements
of the said State ;

(c) the quantity of electricity likely to be
required and that which is likely to be supplied
during the Fourth Five Year Plan ; and

(d) the steps proposed to be taken to meet
the difference between the two, if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD): (a) to
(c). The power supply situation in Maharashtra
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during the remaining years of the Fourth Plan
has been assessed as indicated in the Table
below :

VAISAKHA 2, 1892 (SAKA)

1970-71 1971-72 1972-73 1973-74
Mw MW MW MW

Installed

capacity 2114 2174 2183 2735
Firm

capacity 1447 1517 1526 1923
Anticipated

Demand 1621 1767 2001 2328
Anticipated

deficit 174 250 475 405

(d) Steps being taken to make up the deficit
are as follow :

(i) accelerating the commissioning of two
units of 120 MW each at Koradi for
benefits during the Fourth Plan ;

(i) supply of surplus power anticipated to
be available in Mysore through the
220 KV transmission link between
Kolhapur and Belgaum ;

(iii) availing of bulk power supply from
Madhya Pradesh through the existing
Chandni-Bhusaval 132 KV transmision
line and proposed 220 KV transmission
line from Satpura to Ambazari.

Area Irrigated by PUS River Project im
Maharashtra

7064. SHRI DEORAQO PATIL : Will the
Minister of IRRIGATION AND POWER be

pleased to state :

(a) the area proposed to be irrigated in
Maharashtra from PUS River Project during
the year 1969-70 ; and

(b) the area actually irrigated during the
said year?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER

(SHRI SIDDHESHWAR PRASAD) : (a) 300
acres.
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(b) Nil.

Licence for Setting up a Cloth Mill at
Akola

7065. SHRI DEORAO PATIL: Will the
Minister of FOREIGN TRADE be pleased to
state @

(a) whether Government have received an
application from Setakari Sabha, Akola (Maha-
rashtra) for a licence to set up a spinning and
weaving cloth Mill at Akola ; and

(b) if 30, the steps being taken by Govern-
ment to grant them a licence ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir.

(b) Duoes not arisc.

Representation regarding Closure of
Chilliaswagja Firing Range

7066. SHRI SRINIBAS MISRA : Will
the Minister of DEFENCE be pleased to state :

(a) whether the Government has received a
representation from the people of Ranikhet
over the closure of Chillianwanla-Firing
Range ;

(b) if so, whether the Government have
taken any decision on the representation ; and

(e) if s0, the details thereof ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b), Yes,
Sir.

(c) It has not been found possible to shift
the range, asits continued use is necessary to

" meet the requirements of the troops in the area.
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Migration of Africa Indians

7068. SHRI R. K. AMIN : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
state :

(a) whether Britain has recently offered
financial inducements to the African countries
pot to accelerate British Asians immigration
from their countries ;

(b) whether the Indian High Commis-
ﬁoncrinl.nudnnhugomommrd to say that
around 40,000 British passport holders of
Indian origin should go to India ; and

() reaction of the Government of India in
regard to (a) and (b) above ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
There were press reports to the effect that
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Britain had recently offered financial induce-
mentd to the Government of Kenya to phase
out the immigration of British passport holders
of Indian origin into the U. K. Subsequently
these reports were denied by the Vice Presi-
dent of Kenya,

(b) Our High Commissioner in London
had estimated that such a number may ulti-
mately choose to go to India.

(¢) Government are in continuous diplo-
matic communication with the Government of
the U. K. regarding the people of Indian ori-
gin settled in East Africa. The thrust of our
effort has been to get the British Government
to realise their responsibility in relation to the
sizable number of people of Indian origin hold-
ing British Passports and to afford them liberal
conditions of entry into the U, K. for purposes
of setting down there,

East Africa Indlans Opting for British
Citizenship

7069. SHRI R. K. AMIN : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
state :

(a) whether it is a fact that a large number
of people of Indian origin in East African coun-
tries have opted for British citizenship ; and

(b) ifso, the number of people of Indian
origin who opted from each of the East African
countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) According to information available the
following is the approximate break-down of
people of Indian origin holding British pass-
ports in the East African countries :

Kenya 82,100
Uganda 30,000
Tanzania 50,000
Malawi 10,600
Zambia 10,000
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Indo-Etisiopisn Collaboration

7070. SHRI R. K. AMIN: Will the
Minister of FOREIGN TRADE be pleased to

state :

(a) whether itis a fact that Indo-Ethiopian
collaboration in Textile-manufacturing has
achieved excellent results ; and

(b) if so, the steps which Government pro-
pose to take to extend such collaboration in
other industries with Ethiopia ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes. Sir.

(b) The Government is encouraging Indian
entrep 3 for ing up industrial joint
ventures abroad with Indian collaboration and
cases are considered wherever the proposals fall
within the normal policy on the subject. Six
proposals have been approved so far for Ethio-
pia four are in production and two are in
various stages of implementation.

Housing of Indiam Ambassador and
Embassy in Ethiopia

7071. SHRI R. K. AMIN: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether it is a fact that India does not
have her own residence for Ambassador nor a
building for offices of Ambassador in Ethiopia ;

(b) if so, whether Government is required
to pay exorbitant rent for accommodating our

Embassy ; and

(c) if so, the details of the plan for cons-
tructing buildings in Ethiopia for cr Embassy
and the Ambassador ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes
Sir.,

(b) The rent currently being paid for the
Embassy Residence and Chancery building in
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Addis Ababa are not considered exorbitant
by the local standard.

(¢) Discussions are in progress with the
Government of Ethiopia for the allotment of
a suitable plot in Addis Ababa for the cons-
truction of an Indian Embassy Residence.

Atomic Power Project at Kalpakam

7072. SHRI SHRI CHAND GOYAL ; Will
the PRIME MINISTER be pleased to state :

(a) how much atomic energy is likely to be
produced in the Kalpakam Atomic Project ;

(b) to what uses is likely to be put ; and

(c) the estimated cost of the Project ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) It
is expected that each of the two units of the
Madras Atomic Powgr Station will gencrate
about 1400 Million Kilowatts of Electricity
per year at a load factor of 75%.

(b) The power so generated will be used
for domestic, agricultural, industrial and other
similar purposes.

(c) The first unit of 200 MWe was sanc-
tioned at a cost of Rs. 61.78 crores in 1967,
but this estimate is under revision on the basis

of more up-to-date information and actual
cost experience of the Rajasthan Station.

Rural Electrification Sehmg\hr Back-
ward Areas

7073. SHRI VALMIKI CHOUDHARY :
SHRI MANIBHAI J. PATEL :
SHRI RABI RAY :

SHRI DEVINDER SINGH GAR-
CHA :

Will the Minister of IRRIGATION AND
POWER be pleased to state ;

(a) whether the Rural Electrification Cor-
poration have been directed to waive the condi-
tions of economic viability for a period of five
years with the intention of accelerating the
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pace of rural electrification scheme in respect
of programme for the backward areas ; and

(b) if s0, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWE (RSHRI SIDDHESHWAR PRASAD):
(a) and (b). The Government have dircc-
ted the Rural Electrification Corporation to
waive the condition of economic viability for
a period not exceeding five years in respect of
schemes in economically backward areas with
future agricultural potential, The Corpora-
tion have implemented this directive as
follows :—

(L) For Schemes relating to backward areas :

(a) Scales of minimum return applicable :
7% after 5 years from the beginning of
the project.

2% within 5 years thereafter ; and
3% within 10 years thereafter.
(b) Terms of repayment :

(i) Interest at 5}% for the period
covered by the moratorium plus the
the first 5 years thereafter ; 5§%
for the next 5 years ; and 6} % for
the remaining period.
Note : In all cases a rebate of {3 will be
allowed for prompt repayment.

(ii) Period of moratorium—>5 years,

(ili) Total period of loan—30 years
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Indo-Japanese Trade Relations

7074. SHRI VALMIKI CHOUDHARY :
SHRI MANIBHALI J. PATEL :

Will the Minister of FOREIGN
be pleased to state :

TRADE

(a) whether a  delegation of Japanese
Editors and T. V. experts who were recently
on two-week-tour of India made certain sugges-
tions to Government for the development of
Indo-Japanese Trade relations ;

(b) if so, the details thereof ; and

(c) the action proposed to be taken on
those suggestions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir. No specific
suggestions for the development of Indo-
Jag Trade rel were made by the
Delegation of Japanese Editors and T, V. Ex-
perts.

(b) and (c). Do not arise,

Turkish businessmen trade delegation

7075. SHRI GADILINGANA GOWD :
SHRI MUHAMMAD SHERIFF :

Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether a delegation of Turkish Busi-

including period of mora
(II) For schemes relaling to other areas :

(a) Scale of minimum return applicable :
2% after 5 years from the beginning of
the project and

34 % within 5 years thercafter ;

(b) Terms of repayment

(i) Interest at 6}% p. a. with a rebate
of }% for prompt repayment.

(ii) Period of moratorium—>5 years.

(iii) Total period of loan—20 ycars
including period of moratorium.

visited India recently to explore the
possibilities for increasing trade between the
two countries ; and

(b) ifso, the details of the talks held during
this visit and the agreements signed, if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) The delegati held di with
Indian businessmen, The visit was in the
nature of lhcl-ﬁndiwuim'onlndﬂ:cquu-
tion of signing any agreement, therefore, does
not arise.
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Jordan’s Supp to Paki om K
7076. SHRI GADILINGANA GOWD:

SHRI CHENGALRAYA NAIDU:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether King Hussain Jordan backed
Pakistan's stand in the matter of Jammu and
Kashmir and said ina statement recently in
Pakistan that the future of Jammu and Kashmir
should be decided in accordance with the
wishes of its people as envisaged in the United
Nations resolution ; and

(b) if so, the details thereof and the reaction
of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.
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to state :

(a) whether any protest had been lodged
with the Government over the existence of the
Tughlakabad Army firing Range and the
rising death toll among villagers of the Meh-
rauli area ; and

(b) if s0, the steps taken so far by Govern-
ment to shift the range from Tughlakabad to
some other place ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Government
have received representations for shifting the
range at Tughlakabad, and on the loss
of life which has occurred on a few occasions,

(b) In the absence of any other suitable
range in this area Army Units located in and
around Delhi have to utilise this range for
firing practices. Adeq safety es, as

(b) The Pak—Jordan joint q
issued on March 18, 1970 on the conclusion of
the visit of the King of Jordan to Pakistan,
contains the following reference to Kashmir :

“The two leaders reaffirmed that full
respect should be accorded to the principle
of self--determination and to the sanctity
and binding nature of international agree-
ments.

They agreed that the future of the State
of Jammu & Kashmir should be decided in
accordance with the wishes of its people as
envisaged in the UN resolution.”

Government's stand on Kashmir is well
known and the Government of Jordan are
aware of it. Any assertions and declarations
by Pakistan and those who support her, can not
in any manner, affect the position of Jammu
and Kashmir as an integral part of India.

Army Firing Rasge at Taghlaksbad

7077. SHRI GADILINGANA GOWD:
SHRI S. K. TAFURIAH :
SHKI D. N. PATODIA :
SHRI DEVENDER SINGH
GARCHA :

Will the Minister of DEFENCE be pleased

tlined in answer to Unstarred Question
No. 5553 given in the Lok Sabha on the Bth
April, 1970, are taken whenever the range is
used : they will continue to be enforced.

Arms received by India from Sweden

7078. SHRI GADILINGANA GOWD:
Will the Minister of DEFENCE be pleased to
state :

(a) whether India received arms and am-
munition from Sweden during the year 1969 ;
if 50, to what extent and whether she is to get
the same in the near future also ; and

(b) whether the arms and ammunition were
received or likely to be received from other
countries also and if so, the details thereof and
to what extent and on what basis ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
With due regard to the need for conserving
foreign exchange, the urgent requirements of
equip and other ial for the Services
have been or are being procured from foreign
countries to the extent these cannot be obtained
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from indigenous sources. It will not be in the
public interest to give details of import of arms
and ammunition and of the countries from
which they were imported.

Report of Indian High Commissioner on
Degecration of Hindu Shrines in East
Pakistan

7079. SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN:
SHRI Y AJNA DATT SHARMA :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have since received
a report from our High Commissioner to Pakis-
tan regarding the desecration of Hindu shrines
in East Pakistan : and

(b) if so, the contents thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). Information is still being collected.

Use of Proposed Booking for Cultural
Centre at Trivandrum by USSR

7080. SHRI 5. K. TAPURIAH : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether Government of USSR have
specifically informed India about the useto
which the proposed building for cultural Centre
at Trivandrum will be put ; and

(b) if s0, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir. The Embassy of U. 5. 5. R. have, how-
ever, indicated their willingness to discuss with
the Ministry of External Affairs the future usage
of the proposed building.

(b) Does not arise.
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Re-Employ of Released

Commissioned Officers in Army

7081. SHRI 8. K. TAPURIAH : Will the
Minister of DEFENCE be pleased to state :

(a) whether the released Emergency Com-
missioned Officers Union has urged upon
Government that the released officers are
always ready to lay down their lives for sake of
the country rather than to die of starvation ;

(b) ifso, whether the Government propose
to take them back in the army ; and

(c) if not, the reasons therefor ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) No commu-
nication to such cffect has been received by
Government, but a report in this connection
has been published in a

(b) No, Sir.

(c) All Emergency Commissioned Officers
who are eligible and adjudicated fit and suitable
for grant of Permanent Commission were per-
manently absorbed in the Army. It is not
feasible 1o take the others back.

Problem of unemployment

7082, SHRI SHASHI BHUSHAN : Will
the PRIME MINISTER be pleased to state:

() whether the Government proposes to
lay greater emphasis in future on studies in
depth of the problem of unemployment apart
from routine collection of statistics through
employment exchanges etc. ;

(b) whether the solution of this problem will
have to be found on area wise basis by matching
available human resources with other natural
endowments ; and

(c) if so, whether this calls for plaoning from
below ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) to
(c). A Committee sct up by the Planning Com-
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mission has recommended various studies on
different segment of the labour force and special
studies of the conditions of the employee class
in different parts of the country and sectors of
the economy. Suitable action on these re-
commendations will be taken after the Report
is considered by Government. The Ministry of
Labour and Employment also proposes to set
up an Expert Committee to assess the extent of
unemployment in all its aspects and to suggest
remedial measures. The terms of reference
of this Committee and its composition
are being finalised in cobsultation with State
Governments. The solution to the problem of
unemployment lies in a faster rate of growth of
development of the economy, which in turn
depends on the capacity of the nation to
channel more resources into productive invest-
ments. It is in this view that the Budget for
1970-71 has provided for a significant step up
in outlays in the public sector. Itis also true
that the problem will have to be tackled to a
large extent on an area wise basis by matching
the available manpower with the natural
resources in the respective regions. This will
underline the need for local planning on which
considerable emphasis is proposed to be laid in
the Fourth Five Year Plan.

Allocation for Development of Keraln
during Fourth Plan

7083. SHRI P.C. ADICHAN: Will the
PRIME MINISTER be pleased to state :

(a) whether the Kerala representative to the
recent meeting of the National Development
Council made out its special case for develop-
ment of that State under the Fourth Five Year
Plan ;

(b) the specific problems of Kerala high-
lighted and demands made therein and the
allocations sought for the development pro-
grammes of that State for the Fourth Plan and
for the Annual Plan for 1970-71 ; and

(c}) Government’s reaction thereto ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) and
(b). The Chief Minister, Kerala had sent a
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note containing suggestions for consideration by
the National Development Council, The sug-
gestions related to :

(i) increase in the Central assistance for the
State Plan, (ii) allocation of adequate resources
for a minimum Plan for each State, (iii) estab-
lishment of steel plant and a- petro-chemical
complex in Kerala, (iv) rectification of regional
imbalances, (v) re-formulation of the Centre
Stale relationship in respect of resource alloca-
tion and mobilization.

No specific suggestion was made for the
Annual Plan 1970-71.

(c) The various suggestions of the Chief
Ministers including the Chief Minister of Kerala
were considered by the National Development
Council before it endorsed by general consensus
the Plan outlays as presented by the Planning

: isini.

Testing of an Atom Bomb by U.S.A.

7084. SHRI P. C. ADICHAN: Will the
PRIME MINISTER be pleased to state :

(a) whether Government's attention has been
drawn to the atom-bomb test conducted by the
U. S. A. in March this year ;

(b) if s0, the assessment of its destructive
capacity ; and

(c) Government's reaction thereto in the
centext of Government’s policy to ensure bann-
ing of atomic test explosions ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) Yes,
Sir.

(b) The yield of the explosive device com-
puted from measurements of signals was
apprc i ly 2

(c) India has been consistently pleading for
the cessation of all nuclear tests. The Govern-
ment of India sponsored and supported at the
last U. N. General Assembly Session Resolution
No. 2455 calling upon all Nuclear Weapon
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States to suspend nuclear weapon testsin all
environments. The Resolution further requested
the Disarmament Committee in Geneva to
claborate a treaty for this purpose. Indiais a
member of this Committee and will pursue this
matter further in that forum.

Export of Engincering Goods to Japan

7085. SHRI SITARAM KESRI:
SHRI R. R. SINGH DEO:
SHRI Y, A, PRASAD:
‘Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the delegation
of the Engineering Export Promotion Council
visited Japan recently to explore the possibility
of marketing Indian goods in Japan ;

(b) if so, whether any agreement has been
entered into with the Government of Japan in
regard to the export of Indian goods to that
country ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir.

(b) and (c). Noagreement has been entered
into with the Government of Japan.

STC Agreements with some Firms of West
Germany and France

7086. SHRI SITARAM KESRI: Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether it is a fact that the State Trad-
ing Corporation has recently entered into an
agreement with some firms in West Germany
and France for the supply of castings and
forgings etc. ;

(b) if so, the names of the firms ; and
(c) the details of the agreements arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). Negotiations are
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under way between the State Trading Corpora-
tion and certain reputable manufacturers in
Western Europe for supply of castings, forgings,
automobile components etc. It will not be in
the business interest of the Corporation to
disclose names of the parties with whom
negotiations are in progress.

Statement isswed by the Indo-Pakistan

Conciliation Group

7087. SHRI SITARAM KESRI :
SHRI LOBO PRABHU :

Will the MINISTER OF IRRIGATION
AND POWER be pleased to state :

(a) whether the attention of the Government
has been drawn to the statement issued by the
India-Pakistan Conciliation Group on 30th
March, 1970, in regard to the Indus Waters
dispute between India and Pakistan ; and

(b) if so, the reaction of the Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWR PRASAD) :
(a) Yes, Sir.

(b) Government intend to continue the
Indo-Pakistan talks on the Eastern Rivers on
the same basis as hitherto adopted.

A% gren & fawe aroirer 8 sofeal
¥ awe wfaw s

7088. st wiwTe AT < -
st WY T A
=t wgra fag vt
=it wa fag gy -
Y gEW IR WA
=it ¥z Fag o=t
=t arewst wied
&t Iwera qrEtfear .
=it vaifasa @y

g1 sfatar wA1 ag I £ FOU

w4 f :

() sar ag aw & fx =3 et



113 Written Ansivers

¥ gy gT qroiter aig F &t smarfat F
qre § &<, 1970 F gat a@wig § ad
wrar § gfgmie, &%, oA w1 967 9%
ZqT IUAT T

(@) afz g, @t awz g 997
HTHAT FT 57T 39T A ITHT Igmfaa
Frua feaat &

(1) #a1 AIFT A TH ;EA H
fasgr wtiw FT ;A

(w) afz gf, &t @ & #ar afong
fasx @Y ATFIT g TW A § 30
FignH F A ?

sfacr @kt gema aw Ard
goifrafon st (ot vl fag) : () &
(7). 7% grEadt & qF Q syarfeai &
|IAIA 9FF A F gEa H ATHIT K
r§ guar ag & 1w  usq wfawo
oarfro ar @&

Ia qim ¥ faweh ¥ afa wfm aw=w
ag™ & fed drem

7089. =it &% Areraw fag ¢
st T wreq faand :

Far fawrf aw famwa #0 3I%
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g3 F fawe 51 afs safe =g & a2
¥ 18 W, 1970 ¥ smrifss ww
Teqr 3484 F I F umew ¥ gz
AT F FU FLA0F :

(%) I d9adfa Fraar safa &
#a A% gat 9 H fae=r ¥ wfy
=afeEr aga 90 fedtarz a% a7+ & fag
IR qro § A E gward mfra §
w8 AR I AmE #oger a
1§ a

(@) 7z gfafssa =7 & fog
FUFIT &1 faare w@an FTHAg wH w0
f& qraar & sgare fam faas sated
Fife & 39T WA & Fmy w\w )
FEAEAAT @ ¥ adf ame wF AT oF
T AM I 9T IF R F@rEr A
MU HT g2FT TEET I 19T H A
& wrar Iy ?

fawt o faga smem § 99 s
(ot fadwe wamw) @ (%) I ww
w1 A @ F e faeer Saned
I FT {127 w7 @7 YT geqifaa T,
geaify iy fag o &

e 1T F HIG A F AR

wegifara &
ST grAAT F  qi=aEt gieAr &
A (A ) {aa (Fmar)

1. gt qa-faast efdtaar sr—I

28.25 -

(11.25 dwarz &x 17 damae &

gf+et &1 sfassa)

2. agar qA-fas=t qf@aar -2
4% 60 FmraTe
4% 30 gmare J

feaqr fas=t a3
Fredt fassn 91

l 360,00 —

3. staxr ga-faast of@aar (3 X33 dmar)  99.00 —
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T&q 41X ¥ §IY A F AW

wem farer =
Y graar F gt g F
g (dmarz) dua (Fmae)

&, Ty qA-fasrt qfedtaar (3 X 60 daraiz) 180.00

5. gGATIST qIAT FIAAT F07—4

—

6. s A WA (50-50 dwraAnE &

W o qi=d gfaei # sfasia)
7. fray @i faemx (3 X 100 damare)

8. ¥ & Wit qA-fawst af@iorar,
Tw—1 (3 X 35 dmaiz)

9. gyt q-fawet aftgraar avon—4

(T aaw) (3 10 #maz)

10. gast ardig fagn (2 X 110 amnz) —
11. geganere ardfrg fawnz (1 X 120 dmane) —

110,00 —_
100.00 —
300.00 —
- 105.00
— 30.00
220.00
. 120.00
11.77.25 575.00

oz w2w %1 sfaeifm fawsh
geqraA erAar 1968-69 & Ay aw 1372
fararz 9 1T 3G 99 F A @
afer =afe &wx 51 gfaz oy I
qmr & sg aw Sfesorfoa aaa &
wgFT 2549 FTNE g1 W wY @wrEAt
g oty afs =ufes @wa & 90 gfaz as
g ond Fr gwra ¢

(@) Iar wm # sfasmAey
fedty faoeht Smarew gfaz w1 SETE
=0 TSET § FmA FT AW AF IFAr |
gersdm & Ao ¥ swfes fega

¥ W wqEAr

7090. =it % arvaw fag :
=it T\ wrey faerdt

4T gOTW w18 wi+, 1970 %
gartifea 939 wear 3485 F Wl d
Fvay & gg 4914 #1 FqO F3r ¥

(%) #ar ag &%  f& @ afe

FTERT AT FET wEr g fagw @
gfsg =1 7 gax WAW §F TOT H
sofas faqa F= earfag &0 & fadr
T THT ¥ I9YFT oM qaqAT ;AT

(=) afz g, & T H IwT =
enfya 7 &0 ¥ w0 w100 F ?

gam  wat, fawwer, s e
WA aar @war At (siwar gfEa
widt) : () aar (=) . qzam faset-
a3 & fag Iugea Al &1 qAT 7O
% fag qomyy sat fawma e 1961
¥ ot wut fgaw #1 ot Iawr fawrfeat
F agaie faeell, qonE, e, I
w2 &@x A quay fawefreT ama &
fag a0w &= =8 & a feaq g
ATAF T gAY AS T § q9T qAY
weg A aaeara § fega gaam
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2, 9@t FawT ©F  fawaT AT AT
W

Fgrifer . & =T 3485 H
Ifeafan wfg Iam aqg qrawEt F1d-
FH @ 7 ar afz=dr AT 93w § ¥
FFIT F uF ey fawsr 9T F aqa-
g Ffe SO agg w7 O S
FENTAAT ATA &1 weaga fEar ) 4R
% g% A TqigAT A A fare-
qd% {6 919 e #eqa7 41 ATAWF
gra|T 1 gafea g frdc s 30

famtz, sow, am aw gra 39 & Fafor
¥ sgwm @ ol W & smaw
T A%

7091, =Y aw Aveww fag :
st T wrey faerreit

Fqr dXfewe sawqre T 18 WIS,
1970 & ar<ifsa 9o dear 529 & IO
F graw § g aqiF #1 F947 &40 5 ¢

(%) ad 1969-70 # arw, FAST
aqw, fariz aar diad gqT9A T &
fanfor % wgwa @ ;e fafsea s
WA FT AWE FE H FAT-HAT
frady faefr gur s o

(@) =t go G @ & A
et & wwfra & sndr § S I
aran ot & 5 &R

(1) #ar awFR @1 fa=ie faale,
qmE, @O a9 @I g% F 73 G
Tt Gt & anard 93 sfaaew Ama
w1 ¢ @fF TrAig & frata 9 @
wfawe & Feor g fadsit gz 971 ofq
F1 9 foqr om g% ?
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Fifse s wAem § 99 WA
(st @ #=w) : () uF fagow
fagd ag 1969-70 #, (fzawaw, 1969
aF faas fau sagamT #is8 goaew
&) miat, §nste agr &=g T ¥ wUSAT
a1 fand & faafor & sg@a T a
WA & Fraw a7 #owf fan g7
g wqt § ;Wr9Ew 9T @ v |
[dwrem & a1 mav | ¥fed gedr
L. T. 3273/70] sgmzT amd &
faafor ® wgaa 9 i "1 & sma
¥ HFT IAe A4 § wWitE  ared
% g ¥ faganw w9 F W I
g wrg ag fot 7eg & Fowrfor & s
gl, v gmT e F fafor & fag
maifaa 72t &1 7 Fearal & famfor &
AT e g g

(&) 37 sqFY & A9 S99 faqTor
#fagng § @i & ga ogs’ € @
Yt wafear gra & J@r &1 omAT &
AT HIT TAF I TH A CFT
f5d % w78 & oforor & @veg #
AT HIHE AL T A |

(w) tar w§ fawr 781 3

T d§ Al IvgE & A
faenfaat w1 g=imr

7092. st AW W @ : HqT
defe-wTd WAl 4 qarT 7 T4 4
fs :

(%) Trag v g s $9 wrdhw
famfagi 3 /= # WA Iv=ger
@ 7% agnfmdi & W9 gedEEe
fFar ;

(@) sarag M aw g fs 3 faredf
FFEFAET ¥ ; H
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() @@ g F faa fazai ®

WIHT JSAIgAT AT G F O SOYFET
SEEAT FEHFTE ;

qAfawed werem A IEEE
(st gtmaw fag) @ (¥) = (&).
16 w7ady, 1970 %1 gdww famafaasa
H, ISIgE Q1T WO I gEG adr
17 m«, 1970 #1 =a7 famfag=g
#, I9-ITEET A AN W WA
FEGAAE AU FAA qw sufewAl gra
TETEr SeeA A A A IR ¥ 39
Circicl ool i |

(m) fazai & gar # g
sTaeqT FA & fog @rET TSy 90|
Y IAWEET R E

Setting up of a Modern Component Test-
ing unit at Bangalore

SHRI CHENGALRAYA NAIDU :
SHRI DHANDAPANI :

SHRI MAYAVAN :

SHRI N. R. LASKAR :

7093.

Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that a modern com-
ponent testing unit is being set up by the
Defence Ministry in Bangalore ;

(b) if 30, the main objects of this unit ;

(c) whether the facility will be available to
private eotreprencurs supplying Defence equip-
ment ;

(d) whether Government are considering to
tackle or to persuade private sector to enforce
strict quality control ; and

(e) how far the setting up of this Unit will
help the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir. The umit is con-
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cerned with the testing of electronic compo-
nents.

(b) In addition to meetirig the requircments
of the Department of Defence Production, the
facilities of this unit are also intended for use
by any private or public sector undertaking
which may have a requirement for the services
they provide.

(€) These facilities have been made available
to private ecotreprencurs supplying defence
electronic equipments and components in the
past and continue to be so made available even
now.

(d) Sofar as defence equipment is con-
cerned, strict  quality control is generally
enforced by the private and public sector firms
themselves and quality is assured by a system
of thorough inspection by the Defence Inspec-
tors.

(€) The setting up of this Unit will help to
maintain the quality of electronic items required
by the Government, particularly for the Defence
Services. It also helps in setting standards for
electronic  equipment
general use,

and components in

Demand for another bridge on Kosi River
at Dagmara

7094, SHRI N. SHIVAPPA: Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) whether a demand for another bridge
across the Kosi river at Dagmara has been
made in a memorandum submitted to the
Planning Commission ;

(b) whether it is a fact that Kanwar Sain
Kosi Committee report has favoured the cons-
truction of a second bridge ; and

(c) if so, the reactions of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sir.
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(b) The Kosi Technical Committee set up
by the Government of Bihar under the
Chairmanship of Shri Kanwar Sain had,. infer
alia, recommended construction of a barrage-
cum-rail-cum-road  bridge across the Kosi
near about Dagmara,

(c) A decision is to be taken by the Govern-
ment of Bihar after detailed studies, taking into
consideration all the technical aspects, parti-
cularly its impact on the existing barrage and
the availability of resources for financing such a
big work. The proposal will only be considered
by the Planning Commission after the same is
received from the State Government.

Protest by U.S. Secretary of States on
Caltural Centre Closure [ssue

7095. SHRI N. SHIVAPPA :
SHRI D. N. DEB:
SHRI GADILINGANA GOWD :
SHRI V. NARASIMHA RAO:
SHRI K. M. KOUSHIK :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the U. S. Secretary of States,
William Rogers has protested to the Govern-
ment of India over India's decision to close
down their cultural centres ;

(b) if so, details thereof ; and

(c) reaction of the Government of India in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). An exchange of communications between
the Minister of External Affairs and the U. S.
Secretary of State in respect of Government's
decision to close down certain cultural centres
has taken place. It is not customary to reveal
the details of such communications without
mutual consent. There has been mo protest.
However, the Secretary of State has pointed
out in one of his messages that the U.S. Cultural
centres have not been indulging in political

activities.
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Placing of orders for uniforms with
Ordaance Clothing Factories by Railways
and Posts and Telegraph Departments

7096. SHRI 5. M. BANER]JEE : Will the
Minister of DEFENCE be pleased to state :

(a) whetheritisa fact that the Railways
and Posts and Telegraph Departments are not
placing their orders regarding uniforms with
the Ordnance Clothing Factories ;

(b} if so, the reason for the same ;

{c) whether this matter has been taken up
with the Ministries concerned ; and

(d) if so, with what result ?

THE MINISTER OF STATE. IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) and (b). It has not been
possible for the Railways to place substantial
orders for uniforms on the Ordnance Clothing
Factories since they, have their own cutting
factories and a major portion of the stitching
work is being dooe in their own handicraft
centres and the balance by contractors working
in Railways premises at cheaper rates. However,
certain small orders for fabrication of uniforms
have been received from the Northern, Central
and North East Frontier Railways.

As regards PAT Department, the matter is
still under negotiation.

(c) and (d). The matter was taken up with
the Ministries of Railways and Communications
and the resultant position is as above.

Decisions taken by D. G. 0. F’s Industrial
Council at & meeting held in Kanp

7097. SHRI S, M. BANERJEE: Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that a meeting of the
D.G.O.F's. Industrial Council was held in
Kanpur from the Ist March to 3rd March,
1970 ;

(b) if so, the decisions taken in that
meeting ;
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(c) whether his Ministry is considering some
of those decisions ; and

(d) if 50, when a final decision is likely to
be taken ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) A statement is laid'on the Table of the
House. [Placed in Library. Se¢ No. LT—
3274/70.]

(c) and (d). Action is already being taken
in respect of some of these recommendations,
In respect of the others, further detailed
examination will be needed and it will take
some time before final decisions can be
reached.

Overtime allowance for Workers of
Western base W

Aok Pathank
¥

7098. SHRI A. DIPA: Will the Minister
of DEFENCE be pleased to state :

(a) whether it is a fact that workers in the
Woestern Base Workshop, Pathankot are entitled
to late sitting allowance, if they work beyond
the prescribed working hours ;

(b) if so, the excess period for which the
workers, category-wise, sat late during each
of the months in 1969 till March, 1970 ;

() whether it is also a fact that they have
not been compensated for this late sitting ;
and

(d) if so, under what rules ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (d).
Overtime all is not admisible to the
GREF personnel as most of them serve in
forward areas where they are entitled to special
concessions like free rations, free accommoda-
tion, special compensatory allowance, ctc.
They are also subject to Army Act and Rules
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for purposes of discipline. Thercfore, like the
Army personnel, they have not been brought
‘within the scheme of overtime allowance.

Promotion from U.D. C. to Head Clerk
Grade II

7099. SHRI A. DIPA : Will the Minister
of DEFENCE be pleased to state :

(a) the number of persons whose cases were
recently considered for promotion from U.D.C.
to Head Clerk Grade II due to revision of
ratio from 120 to 112 by the Promotion Com-

mittee ;

(b) the number of candidates selected and
those rejected ; and

(e} the reasons for rejection in each case ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (c). The
information is being collected and will be laid
on the Table of the House,

Criterion for P jon from U.D. C. to
Head Clerk Grade II in the EME Corps

7100. SHRI A. DIPA: Will the Minister
of DEFENCE be pleased to state :

(a) the criterion for promotion from U.D.C.
to Head Clerk Grade II in the EME Corps in
the vacancies caused due to revision of ratio
from 120 to 112 ;

(b) whether it is a fact that there have been
a large ber of suf ions in the p
tions made recently ;

(c) the names of the persons who have been
superseded giving details of the grading of their
documents in each case ;

(d) whether it is a fact that this discrimina-
tion has resulted in a great resentment and
demoralisation among the employees of the
Corps ; and

(e) if 30, how Government proposec to remedy
the situation ?
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
The post of Head Clerk Grade Il isa selection
post and promotion to this grade is made on
the basis of merit, as adjudged by a Depart-
mental Promotion Committee, from the cate-
gory of Upper Division Clerks. Supersession is
inherent in the case of promotion by selection.

(c) The proceedings of the Departmental
Promotion Committee are confidential and
their disclosure would not be in the public
interest.

(d) The Government is not aware.

(e) Does not arise.

Reported Supply of Tanks by China to
Pakistan

SHRI S. KUNDU :
SHRI SHRI CHAND GOYAL :

7101,

Will the Minister of DEFENCE be pleased
to statc :

(a) whether Government have any informa-
tion about the reported supply of Chinese tanks
to Pakistan, recently ; and

(b) if so, the details thereof ?

THE MINISTER OF DEFENCE AND
STEFL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b). After
the 1965 conflict, China has supplied a large
number of weapons and equipment including
tanks, air-craft, artillery picces and ammunition
to Pakistan. More recently, China has supplied
about 100 T-59 tanks to Pakistan.

7102. SHRI S. KUNDU : Will the Minis-
ter of DEFENCE be pleased to state :

(a) whether the General Manager, H.A. L.
Unit at Sunabeda (Koraput) interviewed En-
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in the

gineers and technicians for appoi
month of February, 1970 ;

(b) if so, how many of such persons were
interviewed and how many of them were
selected ;

(c) whether most of them were not taken on
the plea that they had no requisite qualifica-
tions ; and

(d) if so, whether Government is planning
to absorb such Engineers as trainees to start
with ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI' L. N.
MISHRA): (a) No Sir. An interview was
however held in January, 1970,

(b) to (d). 44 candidates of various trades
were interviewed. A final decision on selection
has not yet been taken because the position has
changed duc to the introduction of revised
wage structure, H. ALL. have no proposol to
absorb unqualified engineers and give them

Help sought by Organisations trying to
help Eenya Indlans to go to U. K.

7103. SHRI B. K. DASCHOWDHURY :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the names of the organisations in U. K.
which are trying to help the Kenya Indians
holding British Passports to go to U. K. ;

(b) whether these org ions have sough
any help from the Government of India ; and

() if 3o, the details thereof; and the steps
taken by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a] The
organisation principally concerned with assist-
ing U. K. citizens in Kenya and elsewhere in
East Africa is .the Committee on United
Kingdom Citizenship, Organi such as
the Joint Council for Welfare of Immigrants
and the International Social Services are also
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concerned in handling matters connected with
immigration from East Africa and the welfare
of East African Asians.

(b) and (¢). The Committee on U. K.
Citizenship touch with us and we
have provided them such support and assistance
as we have found possible. The Honorary
Secretary of the: Committee on U. K. Citizen-
ship visited India in 1968 and 1969 and had
discussions regarding the problem of British
passport holders in Kenya and following the
discussions Government agreed to permit British
passport holders of Asian origin to enter India
on a visa for a period of six months subject to
an endorsement assuring entry into the UK.

is in

Import of raw Cashew Nut through the
State Trading Corporation

7104, SHRI B. K. DASCHOWDHURY:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Chairman of the Kerala
State Cashew Nut Development Corporation
had reiterated the need for channelising the
import of raw cashewnut through the State
Trading Corporation or a similar body ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Yes, Sir.
Government has already announced its decision
in the Lok Sabha to canalisc import of raw
cashewnuts through an official agency. Details
of the Scheme are being worked out,

Taking over of the Import of Steel

7105. SHRI B. K. DASCHOWDHURY :
Will the Minister of FOREIGN TRADE be

pleased to state:

(a) whether Government have considered
to take over the import of steel ; and

(b) ifso, the details thereof and whether it
would be done partially or wholly ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). A decision has
been taken already and incorporated in the
Import Trade Control Policy 1970-71. To start
with, imports of Stainless Steel, B. P, Sheets
and open top sanitary can quality Tinplate
have been canalised for certain end uses.

Complaints regarding allocation of Quota
of Raw Films

7106. SHRI ARJUN SINGH BHADORIA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that a complaint has
been lodged with Government by the various
Bombay Film Companies regarding the allot-
ment of quota of Raw Films to them as
compared to that allocated to West Bengal and
Tamil Nadu Film Industry ;

(b) if so, the reasons for this disparity and
the quantity of Raw Films fixed by Govern-
ment to each film Company in the country;
and

{c) the names and addresses of the Film
Producers or Film Companies in India to whom
Raw Film quota bas been issued during the
last three years till March, 1970 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). At present,
imported stocks of black and white raw films
(negative) arc distributed to the film industry
in Bombay, Madras and Calcutta regions in
the ratio of 40 : 48 : 12 respectively. This ratio
has been fixed afier consulting the Film Indus-
try and taking into account the production of
films in cach region. No complaint bas so far
been received against this distribution ratio.
There is no fixed quota for individual film
companics.

(c)- The information is being collected and
will be placed on the Table of the House,
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Import Expert through 8. T. C.

7107. SHRI ARJUN SINGH BHADORIA:
Will the Minister of FOREIGN TRADE be
pleased to state the details of additiona) items
which have recently been entrusted to the State
Trading Corporation for import and export ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): A statement is attached.

Statement

The following are the new items, the import
of which has been canalised through the State
Trading Corporation during the licensing period
April, 1970 to March, 1971 :

. Aniline oil
Sulphadimidine
Amidopyrine

Analgin
Phenobarbitone
Piperazine and its salts
Vitamin Bl

. Vitamin B2

9. Folic acid

10, Chloramphenicol

11. Streptomycin sulphate
12, Sulphathriozole

13. Sulphadiazine

14. Sulphamethazine

15, Tetracycline

16. Graphite

17. Formic acid

18. Dodecyl benzene

19. Pentaerythritol

20. Tartaric acid

21. Meta aminophenol
22, Urea (Chemical grade)
23. Cyno pyridine

24. Lithophone

25. Cellulose nitrate sheets and flakes
26. Melamine pure

27. Acrylic resins

28. Cryolite

29, Nylon moulding powder
30. Polypropylenc

IR AR

No new item has been exclusively canalised
for export through the State Trading Corpora-
tion recently.
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feomm ot f& wa sfawr g &
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YT AT AT a1 W@ |

| & qTq WAL HAOL
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(%) & ®foar§ w1 gT #T & fay
FHIT FAT FTAAE FTEE 7

afew s werEE § 99w
(wht T Awe) (%) o ah

(@) o 78

() aar (). we g I3
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sem @, fae wet, srvafer et
aw don Wt (st g ) ¢
() 7oy & w0 # 62.22 @iy
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(%) g8 sfews sfemsat w1 g<
FW & q17 gy gifqaw faw 7 af,
1968 & sqraqifas &< 9T I@RT HLAT
ge fear |\ Aavae, 1968 § faw qf
SR ¥ FTH TN A | G 07, qf
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T 40 fF:
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W a mearfgs ‘fomes’ & Ao #
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1K
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Inter-Ministerial Committee on Export of
Irom Ore

7112. SHRIG. C. NAIK : Will the Minis-
ter of FOREIGN TRADE be pleased to
state :

(a) when was the High Level Inter-Minis-
terial Committce on Export of Iron Ore, cons-
tituted ;

(b) the names of the members of the Com-
mittee ; and

{c) the number of times it has met and what
are its reports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) An Inter-Ministerial
Committee called the Iron Ore Export (Pro-
ject) Committee, was set up in October, 1964.
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(b) Alist of the present members of the
Committee is attached.

(c) The Iron Ore Export (Project) Com-
mittee has had 27 mectings so far, besides a
number of informal meetings. This is a perma-
nent Committee and was not to prepare any
particular report. The Committee’s main
objective is to coordinate all the activities in

lation to the impl tation of the Long-
Term Programme for the export of<iron ore,

List of Members referred to in Part (b) abooe
1. Chairman, Minerals and

Metals Trading Corpora-

tion of India Ltd. Chairman
2. Chairman, National

Minerals Development

Corporation Litd, Member

3. Adviser (Industry and

Minerals) Planning Com-

mission. »
4. Joint Secretar¥ concerned

with development of iron

ore mines—Department of

Mines and Metals. -
5. Joint Secretary (Port and

Transport) Department of

Shipping and Transport. 5
6. Joint Secretary concerned

with HE.C.,, M.AM.C,

and other Heavy Engi-

neering Projects—Depart-

ment of Industrial De-

velopment, »

7. Joint Secretary concerned
with iron ore exports,

Ministry of Foreign

Trade. "
8. Director  (Transport)—

Railway Board, »
9. Director  (Planning)—

Railway Board. "

10. Director (Plan Finance)
Ministry of Finance (De-
partment of Expenditure). .
11, Director, National Mine-
ral Development Cor-
poration. "
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12, Director concerned with
exports of iron ore—
Minerals and Metals

Trading Corporation of

India Ltd. Member-

Secretary.
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Generation of Power in Atomic Reactor,
Ealpakkam

7115. SHRI MURASOLI MARAN : Will
the PRIME MINISTER be pleased to state :

(a) whether Government have not accorded
sanction for additional generation of 200
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million m. w. of power in the Atomic Reactor
at Kalpakkam ; and

(b) if so, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) It
has been decided to add a second unit of 200
MWe capacity to the Madras Atomic Power
Station being set up at Kalpakkam.

(b) Does not arise.

Delivery of fountain presented by the City
of Halle (G.D.R.) to the Corporatiom of
Madras

7116. SHRI MURASOLI MARAN: Will
the Minister of FOREIGN TRADE be pleased
to state :

(a) whether the Corporation of Madras has
requested for an import licence and customs
clearance certificate for taking delivery of a
fountain presented to the City by the City of
Halle (German Democratic Republic) ; and

(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Yes, Sir.

(b) A Customs Clearance Permit has since
been issued in favour of the Commissioner,
Corporation of Madras on the receipt of the
C.LF. value.

China’s haad i Indo-Pakistan Conflict in
1965

7117. SHRI SHIVA CHANDRA JHA:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Government's attention has
been drawn to the recent press report in  which
Soviet Russia has blamed China for Imdo-
Pakistan conflict in 1965 ; and

(b) if so, the reaction of the Indian Govern-
ment thereto ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). Government have scen Indian press reports
quoting a statement from a Soviet newspaper
to the effect that the Maoists have tirelessly
stirred up clashes between Pakistan and India.
As the House is aware, Government's view that
collusion exists beyond doubt between China
and Pakistan in hostile activities against India
has been generally recognised.

India’s Particlpation In C 1ik
P. Ms’ Meet in Singapore

7118. SHRI SHIVA CHANDRA JHA :
Will the Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) whether India is going to attend the
next meeting of the Commonwealth Nations to .
be held in Singapore ; and

(b) if so, the reasong therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). The Commonwealth Prime Ministers'
Conference is scheduled to be held in Singapore
in Jaouary 1971, Participation of member
States at such conferences is usual,
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Allocation of Additional Funds for Bihar
State Plan for 1970-71

7121. SHRI HIMATSINGKA: Will the
PRIME MINISTER be pleased to state :

(a) whether any demands for additional
allocation of funds was made by the Bihar
Chiel Minister at the recent meeting of the
National Development Council for the annual
development plan 1970-71 for the State of
Bihar ;

(b) if so, the precise nature of the demands ;
and

(c) the Government’s reaction thereto ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) and
(b). No Sir, the Chief Minister of Bihar made
a request for an allocation of Rs. 23 crores from
out of the provision of Rs. 175 crores made in
the Central budget for giving special accom-
modation (by way of loan) to certain States.

(c) Attention is invited to the reply to
Unstarred Question No. 6756 given in the Lok
Sabha on 20.4.1970.

Schemes Sanctioned by Rural Electrifica-
tion Corporation for Agricultural Purposes

7122. SHRT RABI RAY: Will the Minis-
ter of IRRIGATION AND POWER be
pleased to state :

(a) whether it is a fact that the Rural Elec-
trification Corporation has processed and
sanctioned some viable schemes for agricultural
purposes ;

(b) if so, how many of them have been set
up in backward arcas and how many in
advanced arcas ; and

(c) the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD) :
(a) The Rural Electrification Corporation has
so far processed and sanctioned 12 rural
clectrification schemes for energisation of agri-
cultural pump-sets.

(b) 5 of these schemes relate to backward

areas and 7 to other areas.
(c) Schemes sanctioned for backward areas :

(1) Mohindergarh Distriet in Haryana:
Rs. 44,70 lakhs sanctioned for electri-
fication of 20 villages and energisation
of 1250 tube-wells.

(2) Kanhiwada Arca in Seoni District of
Madhya Pradesh : Rs. 44 lakhs sanc-
tioned for electrification of 40 villages
and energisation of 2500 pump-sets.

(3) Chindwara District in Madhya
Pradesh : Rs. 79 lakhs sanctioned for
electrification of 16 villages and
energitation of 4500 tube-wells.

(4

—

Kadiri Taluk in Anatpur District of
Andhra Pradesh: Rs. 45 lakhs sanc-
tioned for electrification of 45 villages
and energisation of 1350 tube-wells.

(5) Palnad and Vinukonda Taluks in
Guntur District of Andhra Pradesh:
Rs, 37 lakhs sanctioned for energisation
of 1110 pump-sets.

(6) Meerut District in Uttar Pradesh: °

Rs. 53.849 lakhs sanctioned for electri-
fication of 65 villages and ecnergisation
of 500 tube-wells.

(7) Lucknow District in Uttar Pradesh:
Rs. 24.33 lakbs sanctioned for electri-
fication of 150 villages and energisation
of 300 tube-wells.

(8) Gurgaon Tehsil in Gurgaon District of
Haryana: Rs. 51.38 lakhs sanctioned
for electrification of 69 villages and
energisation of 1725 tube-wells,
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(9) Ferozepur District in Punjab : Rs, 74.02
lakhs sanctioned for clectrification of
40 villages and energisation of 2820
tube-wells/pump-sets.

(10) Machiwara Block in Ludhiana District
of Punjab: Rs. 39 lakhs sanctioned
for energisation of 1500 tube-wells,

(11) Erode Taluk in Coimbatore District of
Tamil Nadu : Rs. 49 lakhs sanctioned
for electrification of 45 villages and
energisation of 1597 pump-sets,

(12) Ramanathapuram District in Tamil
Nadu : Rs. 48.54 lakhs sanctioned for
electrification of 63 villages and
energisation of 923 pump-sets.

Imports and Sale of Goods by Cine sales
Corporation, Delhi

7123. SHRI JUGAL MONDAL : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether the goods imported by the
CINE SALES Corporation, Delhi through the
State Trading Corporation have been sold at
the prices fixed by the State Trading Corpora-
tion ; and

(b) if mot, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). In respect of
goods imported by M/s. Cine Sales Corpora-
tion against licences obtained by the State
Trading Corporation in its own name, the lat-
ter have fixed the prices and no complaint of
over-charging done by M[s. Cine Sales Corpo-
ration in excess of the margins prescribed has
been received.

Imports and Sale of Russian Film Projec-
tors by Cine Sales Corporation, Delhi

7124. SHRI JUGAL MONDAL : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether the CINE SALES Corporation,
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Delhi are suppliers of Russian Film Projectors
in India and if so, the number of Film Projec-
tors imported by this Corporation during the
last 3 years and at what price the Film Projec-
tors were sold by them ; and

(b) whether Government have received
complaints that the above Corporation arc scl-
ling Film Projectors in Black market and if so,
the steps being taken by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Messrs. Cine Sales Cor-
poration, Delhi, are reported to be Indian
agents of the USSR Suppliers of film projectors.
No licences for import of film projectors have
been issued to the firm in the last three years.

(b) Does not arise.

fagn, s aut wq § avea
qaagAl & w4

7125, st weiwa  wEW o FAl
dafs-wd w25 7, 1970 F ar-
zifea weT g7 3975 & IAL F v
¥ az A F1 7 FA 5 ¢

(%) wexa, arifarem & e &
NTET TAgAT #1 I ¥aq & sfaf@a
far a3 AT wer & VW T T ;

(@) 7ar &7 @@l ® IF WAl ®
sfafesa sea fraes a1 us@graar siex
Frd ar gfawrd, &7 fs froar
a1 % feud 9T Frare, fas At &
¥qd, F1T, ITF 41 IAH M@ F gIEqi
%t fafwcar v giyar o 5

(1) 3ar 3% Feadfegr I FeqH
& gt 3 1T € W fF T WrKg anow
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(9) 7 @ srfeat & sforat
a1 & § fog dar e aa I9F
g ar§ 9 arelr FEgedl A Aiw A
gz & it § a9 9@F A9 F s it
#t frat smaz QA d g ?
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(2) =% wifas fafemr  gfaar
9T w oA ¥ AN IAE
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(4)
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grafraa dm-ges wifasifudl & amd
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1 radzz

1 eqr

fazar fera faaai & wrea ateq ay
#0 THT WITT  HAITGET FHAMC@ED 9T,
(1) arft (F-Tdew) amm faw (2)
g eqrAEAIn  faaw 43 & Ay @
gdn f5 sy oA 9T WE

1 vz arEr A aiar oAt A ufegwi 97
faaTor
W FT ST
et aifaeT qTEHT
(%2) (%) (%e)
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sfamrg 99 #1 2T 10185 17210 13630
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sfa a¥ g W

T WH AT WY FIW ATTHY
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qarg nE of g4y & ¥+ )

wiefane g9 @R sEranite
qifengz w1 s S Feqaq

7127, &t qedam gA@ : F40 §2-
fors saqe A T 25 W, 1970 &
FAAIFT 997 g%qr 4047 F IFCF
qraeg § Ig I K1 FYr w41 F

(%) 7= & awl ®, adqrz, fag
frea & FTTIGMARE o AT F1A-
s arfeadz =1 samm Frar a4t 4i;

(&) @7 &7 awt §, a9, g
ITHAT T AAT AT-ATRT ITHAT A IT-
d¥r A feadt-feadt amn & sy
7 ;
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() ot v ast § e, SvgEA
WAl w1 9fg fFawm gam g5
fraar-feam a1 oz 3as1 Gze fall
gew e ar ?

dafsrs suTarT weATe ¥ Fowe (st
™ ¥ww) : (%) ww @ aet § smarfaa
wraafane qar Iad fafew g
&1 gex famfafas ar :

gt "o
1967-68 4883
1968-69 2578
1969-70 3196

(fameaz, 1969 aw)

(@) sa gwg geerd s & fwelt
HY OFF H FRICURARIA AGAT IHF
uEeT &1 IARA AG! g1ar | A7 i ant
¥ de-g@wTd 6 ¥ @ Agl #71 IWed
freafafaa qr :
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AT
fFo 910 #
1967 1968 1969
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gfawr 22,258 21,012 24,025
-
sfawre
qifeRee AT 882 429
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Gfrsre &
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qAHIT A0 REFL TG

(s, &,
ATET, HE T 9T
H1gT FoF)
(%0 ufa (%o wfar
firar) fr.ar)
s fA-
FIT 9 145.20 400.00
FArCTRfA-
e arfewdz 157,20 183.50

Compensation to Indian Repatriates from
Burma

7128. SHRI P. VISWAMBHARAN : will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that Government
had finalised an agreement with the Govern-
ment of Burma in 1948 over the issue of com-
pensation ;

(b) if so, whether it is a fact that a number
of Burmese repatriates have still not received
the amount of compensation ;

(¢) Ifso, the number of such persons ; and

(d) what steps have been taken to make
payment at an carly date ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir,

(b) and (c). Do not arise.

(d) The matter is under the consideration
of the two Governments.

d by Work of
Army Workshop at Jabalpur
7129. SHRI P. VISWAMBHARAN :

‘Will the Minister of DEFENCE be pleased to
state :

(a) whether itisa fact that a number of
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waorkers belonging to COD Factory-506 Army
Workshop at Jabalpur have submitted a memo-
randum to the Manager of the Workshop ;

(b) whether itis a fact that memorandum
. req to the M to withdraw
his threat asking 1hcmtn leave l.h:l.rown built
q as the N himself wants to buy
the land over which the quarters have been
built ;

(¢) if so, whether the Government have
given any suitable instructions to the Manag
in this regard ; and

(d) if so, the details thereof ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (d). Neces-
sary information is being collected and will be
placed on the Table of the House.

Export of Machinery to USSR

7130. SHRI MUHAMMAD SHERIFF :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Soviet Government had
placed an order for the supply of excavators,
cranes and reduction gears ctc. from India
recently ; and

(b) if so, the details thereof and approxi=
mate foreign exchange likely to be earned in
this deal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir.

(b) Does not arise.
Prisom Reforms

7131. SHRI MUHAMMAD SHERIFF :
SHR1 GADILINGANA GOWD:

Will the PRIME MINISTER be pleased to
state 3

{a) whether Government have chalked out
any plan to include prison reforms in the Five
Year Plans as suggested recently ;
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(b) if 80, the details thereof ; and
(c) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER OF
FINANCE, MINISTER OF ATOMIC ENER-
GY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) No.

(b) Does not arise.

(c) Keeping in mwthc order of prmnl.u:l

1.

and the various competing d on

ces, it has not been posible to accommodate
provision for jail reform schemes in the Fourth
Five Year Plan,

STC Delegation to West Germany for
Opening Branch Office

7132, SHRI MUHAMMAD SHERIFF :
Will the Minister of FOREIGN TRADE be
pleased to state ;

(a) whether the State Trading Corporation
has sent any delegation to West Germany to
sclect a site for opening a branch office to
p of non traditional goods ;

(b) if so, the details thereof ;

(c) whether such branches have been con-
sidered to be opened in some other countries
as well, if s0, the decisions arrived at; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (d). The State
Trading Corporation sent a Delegation to
West European Countries in January/Febru-
ary, 1970 to explore possibilities of increasing
export of engincering goods. The Delegation
found that there were great possibilitics of
exporting engineering goods like forgings,
castings—both ferrous and non-ferrous, ACSR
Conductors, transmission towers etc. in West
Europe. The question of opening of branch
offices of the State Trading Corporation, in
West Germany and elsewhere in Western
Europe is under consideration.
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Venue of Third International Trade Fair
—1972

7133. SHRI MUHAMMAD SHERIFF :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Third International Trade
Fair will be held in New Delhi in the year
1972 ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). India has
offered to host the Third Asian International
Trade Fair at New Delhi in 1972, The offer
is expected to be accepted by ECAFE in its
Annual Session at Bangkok from April 14 to
April 27. The details will be worked out after
the offer has been accepted.

Import licence to Cine Sales Corporation,
Delhi

7134. SHRI R. BARUA : Will the Minis-
ter of FOREIGN TRADE be pleased to state:

(a) the number of import licences and their
total value issued to Cinesales Corporation,
Delhi during the last 3 years ; and

(b} whether Government have received
complaints that they misused the import licen-
ces issued to them and if so, the action taken
against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Details of import licences
are published in the Weekly Bulletins of
Industrial Licences, Import Licences and
Export Licences, issued by the Chief Con-
troller of Imports and Exports. Three import
licences for a total value of Rs. 43,36,930/-
were issued to the 8. T. C. during 1968-69
and 1969-70 for import of permissible parts
of cinema and studio equipment, with a letter
of Authority in favour of M/s. Cine Sales
Corporation, Delhi as agents of the 5. T.C.
for import of goods for stock and sale purposes.

(b) No complaint has been received against
the firm regarding misuse of the import licences.
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Development of Orissa and Allocation of
Funds for Fourth Plaa

7135. SHRI D. AMAT : Will the PRIME
MINISTER be pleased to state :

(a) what specific problems were highlighted
relating to the development of Orissa at the
recent meeting of the National Development
Council and what demands for allocation of
funds and resources were made for the deve-
lopment programmes of that State under the
Fourth Five Year Plan and the Annual Plan
for 1970-71 ; and

(b) Government’s reactions thereto ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) The
State Chief Minister suggested (i) increase in
the State’s Fourth Plan outlay from Rs. 223
crores to Rs. 265 crores through increase in
Central assistance, (ii) adoption of suitable
policies and procedures to ensure regional
distribution of the investment in the Central
and private sectors and (iii) appointment of
new finance Commission to look at the finan-
cial problems of the weaker States failing
which the Fourth Plan may be deferred and
the development may proceed through Annual
Plans, He also stressed the need for the setting
up in the State of a paper plant, a steel plant,
expansion of Talcher railway line to connect
Paradip Port, filling up the gaps in the
national highways, ctc.

(b) The suggestions made by all the Chief
Ministers were considered by the National
Development Council before endorsing by

general consensus the Plan as presented by the
Planning Commission.

fagre forege W # gt i

7136. st wo fao WwT: Fav
ek aar fegar it 77 @A A
00 fs :

(7) snag e ¢ fr fagre faae
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aé w1 sfr o SO w9 A @ A
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() #ar gzare & o feafa 7 gt
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(6) faaefr & afawrfas agmare
¥ fu qEw  gfaarai @
famT

fagre g7 7 &€ F FEaAEA
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o & w7 § fegdt ufw G s«
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g H Afede & 97 ¥ I & dfas-
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(=) afg g, av sa+r a1 #av &;
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Plural Marriages of Officers under the
Ministry of External Affairs having
Foreign wives

7139. SHR1 HUKAM CHAND KACH-
WAI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the names of officers in the Ministry of
External Affairs at present who have foreign
wives ;

(b} the number out of them who have
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married second time even when their first
wife is alive ; and

(¢) whether the permission of Government
has been obtained or is obtained before the
second marriage or before marrying a foreign
lady ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
names of such officers are given in the list
laid on the Table of the House. [Placed in
Library. See No. LT—3275/70]

(b) None,

(c) The question of the grant of Govern-
ment's permission in such cases is governed
by the relevant provisions of the Conduct
Rules as obtaining from time to time.

farmtft avm & g i gfeaTe

7140. st gwH W woAw™ : &7
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g1 Agf T @war A gy & fawiw ¥
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s T, UhE ¥AIE, AT AN, g
A, @wE, ga-afaE, TTed
A fretar gv arrge’ & anfae €4

sum w0t afeaeom & afewfal s
wiwfeat & fasg ¥afia qoree faesrm
T wiw

7141, s gew . wEAW ;4T
qo™ WAl 97 q@aE w FO w3

(%) s =afgmag & fraq @
sfewrdt & sqard § fams fasg m
@a agt & F=ha aiv Qe aiw
sfaky;

(w) feat afawifal s wd=-
feat qT gFawr g agr § W IAE
& fraai &1 g2 femmmm § ; o

() sa% & frax wosfaa afe-
wrfal & faeg wiw s<ar of ?

wur W, faer oY, aw wier s
aaqr @At wA (simat gfay @) ¢
(%) & (7). wem &% af|aww &
ey Toafye afewmd soar S8 &
faeg freer 7 ast § F=07 oiw g
g #1% fawphig afg adf s 0 /i
a fedt afewrdt & faeg gwew
FA@T AT Fwar o & af ) afeq
T9 g7 gy TEdl w1l F @A &
faug & 3= oiw O F fd qEw
FH X UF dHT fedrod a=F &
TASETHTIT HIFT T AT | 98 FE LAY
&1 g9rer 91 | qAr 991 fF g3 FEE
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fas Ruad e w1 &% a@ A
wEq A gE g ¥ fag & et an
1§ swor adY faen, foad ag qar =9
a% fF saq safager & $9 fraran
I fafas =1 & ag fgmag s & af
qt FF ag wigsy #§ e &1 3% awg
@A HI @A %1 WA HE |
wfy® FragEr W@ |

A wiw s o fewed awr faga
#ren & afewfat & fog W
af wiw

7142, =t ¥R WT SEAW : F
fewr awr faga 0 2 T 1 g
w4 5 .

(%) ma 3 agt & ga% wwag &
fead afewifgt aar saafal & fasg
F1a w9 A F wegg §  faweig
atq g af qr

(=) fead afamfat qar 50
feai 9 gwear snar 7ar a1 # IAA
¥ fwar safsagi #1 4= faar g1 ; &z

() s=& & fFa7 uaefxa afa-
wifi| % fasg wiw sw@d nf 4t

fewrf aw fawa swewm H 3w -
s (st foadwe wAw):  (¥) @
(w). T @17 ¥t & REF gEE A
Faer FEtEdl @94, faarf 7 faeet
wsaren & 6 Twafaa afawmfai @l
FTs a7 FH=fagl & faas ffta 9=
s ¥ wfeg fawnf s # af) @F
¥ o= Twafaa sfasrd g gFaar 9amar
T & AT gy WEET AAEeg | 99
w e
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sifrewd wxma & sfawtiot/e-
wifeal & faeg ¥ wiw st i wriw

7143, &Y goR 9= WOA : FAT
Fifow-wrd WAt gz q@A & T
EECRE I

(%) feaw div adt # 9% warag
¥ fread afewmfal aar sdarfay &
frsg ®dfrm atw g0 & werw ¥
fawitg s & € 4t ;

(@) feay  sdxfal av gwed
I9IT 74 aq7 frad safeagi ) sgare
&7 gve fagn mar ; &l

(n) fa= &t & fagg ofT w1 0
o, 3% § uwafxa sfawdr frax o ?

difas-erd sawm # 39 WA
(st gramw fag): () & (7).

arw, fa% & 3t e sfasrd § )

(@) =z &t ArAel & qvaew ¥ Aiw
F AT IR

Power Generation in the Country

7144. SHRI NITIRA] SINGH CHOU-
DHARY : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the total power generated in the coun-
try State-wise ; and

(b} out of the above, the quantity supplied
to big industries, small industries, irrigation
purposes and lighting, separately under cach
head and in cach State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). State-wise details of electrical
energy generated in the country and energy
sales to various categories of consumers during
the year 1969-70 are given in the statement
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laid on the Table of the House. [Placed in library.
See No LT-3276/70).

Publications Issued by Foreign Mission in
India

7145, SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state: :

(a) whether it is a fact that the Ministry of
Information and Broadcasting have sent a note
to his Ministry drawing their attention to
abnormally massive circulation of publications
by the foreign missions in India as revealed in
the meeting of Consultative Committee held
on the 28th March, 1970 ;

(b) if so, the details thereof ;

(¢) whether periodicals published by these
foreign missi xceeds 5.5 p t of the total
publication of Indian periodicals and circula-
tion of some of them are higher than the
highest circulation of any Indian periodicals or
daily newspaper ; and

(d) if so, the

?

of such publi

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). The Ministry of Information & Broad-
casting sent a communication on November
29, 1969, to the Ministry of External Affairs
on the general question of publications brought

out by foreign missions in India, dealing with"

the various aspects of this matter. It men-
tioned, infer alia, the volume of circulation of
these publications.

(c) No, Sir.
{d) Does not arise.
A 2 s ‘ c.J E'lll'l
ments to achieve Greater Efficiency and
Economy

7146. SHRI DEVINDER SINGH GAR-
CHA :, Will the Minister of DEFENCE be

pleased to state :

(a) whether any sch has been di by
Government for modernising the working of
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ordnance establishments to achieve greater
efficiency and economy ;

(b) if so, the details thereof ; and

(e) whether any help of some foreign agency
has been sought in this regard ; if so, the details
thereof ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b).
‘The modernisation of Ordnance Depots with a
view to achicve greater efficiency and economy
is a continuous process, and suitable steps are
taken from time to time to this end. The fol-
lowing, inter alia, are some of the steps taken
in this direction in the recent past :

(i) A Pilot Project Study on inventory
control in the Central Ordnance Depot,
Delhi Cantt. based on Electronic Data
Processing System has been sanctioned
to explore the area of inventory control
which can be successfully compu-
terised ;

(ii) Material handling equipment in Ord-
nance Depots are being progressively
replaced or supplemented by modern
equipment to achieve greater efficiency
in handling stores ;

(ili) A technical Study Group bas been cons-
tituted with a view to devise the most
efficient and economical inventory sys-
tem for spares.

(c) No, Sir.

E ic Devel of Sanderk

Region

7147. SHRI DEVENDER SINGH GAR-
CHA: Will the PRIME MINISTER be
pleased to state:

(a) whether a representation has been made
to her recently for the rapid economic develop-
ment of the Sunderban region ;

(b) if so, whether she proposes to take any
specific steps in this regard ; and
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(c) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI):
(a) Yes Sir.

(b) The Government of West Bengal has
submitted a project report for Sunderban Delta
Scheme (Phase I). This report has been
prepared by the River Research Institute of the
State Government with the help of the
Netherlands Reijl —~Staat  (Waterways
Department of the Netherlands Government).
The technical details of the project are under
examination in the Ministry of Irrigation and
Power/CW & PC. The Ministry of Shipping
and Transport and the Ministry of Food &
Agriculture are the other related Ministries
which will be associated with the technical
scrutiny of the project.

(c) The cost of the project is Rs. 18.75
crores, This reclamation project is the first of
its kind to be undertaken in our country for
the protection ‘of a part of Sunderban Delta
Region of West Bengal from salt water intrusion
over an area of 50,000 hectares, Ome of the
main features of the project is the closure of
the estuary of the Saptha mukhi River and
connecting it with a system of encircling dykes
on cither side.

artewam ¥ gz-frde i o e

7148, =t ToaiT Tag Sreat
st dxaifer
ot FuT :
st fae <o aewT :
71 difmwemd 50 ag aam S
W!a"a'fi:

(%) #av ag aw § fr g=-Fada Y
& fRw afadl &1 0w swfras o@ea
13 srde, 1970 FY =TT § AT 41

(=) afz 7, @t %= @ ¥
fea-feer 21 & Wi faam aar 9% fFa-
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fo faaai o3 Feare-famd fegr
A

(n) 3%/ gd@a A v faofg
e ax ?

tifowwend samm & Iw  WW
(s gtmrarw fag) : (%) aedaw ¥
13 & 17 aga, 1970 aw gz Wea
&t #Y, oF srafeaw §5% g€ dr

(@) swit  frafafas 29§ &
feear o

FmmfaenE, ssdfifegn, aregar,
qEEY, AT, HET FWIHI T,
SR, FAT MEF qOqE, w0
TATATHA® AU,  FGAT, WA,
geifaga frf, wdfear, gar, i,
o, WiE, gventaar, s, o,
arga, sifqar, $A3, g, J@qEww,
ramqy, amadfar,  difagr,  wEE,
gaafaar, wvefr, wrdatfan, wifoe,
WI@wl, AqTA, ®¥TE, §Ame, @,
fasia, famgr, "vmfaar, afwor qos
/® AUU, A, @, d@ifr,
genfear, SuiEn, g% s@ e,
dgw  dwfrEr AT, aEA AW
TorTST, guTefaaT #rT afear

A% sfafes sa&dar, et
g, fast, safiaa, ¥, fAfter
&YX Framt qar FAAAT Sas w1 aaa
¥ xgH sofeqa 7139 d5% ¥ oFE-
gRamR o

() wwd= ¥ fagag fan o
(1) g% Tsqi & ear-

SIE| AgaT WEATETH]
&1 &Y geReT afagn
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#N S qEer #
qqFT T AT F
257 aifysrcad afqdw
¥ 7 g wfge

(2) e & fag Fsor
gzg#d | & 1961
#NT 1964 & grEAT
featr wrEvEl & &AL
qx fiegr wAT ufgg o

(3) srrwas dnfawi G &
giwg ¥ wfadg W &
g g% {IT qrEAET
WA & o 16 gz=i
#1 s afafa g oo

(4) Wi ¥ Ay 2 & faw
dfaai # faaT @s WA
¥ qd dzw

W st H A fawe e §

qsas] YT ATHATSAEA] § FAEA
faw uw wragEr & s fawfor #1)

famw

Tz 2wl W arfew d5 TEEm
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-yt

1. wsqw, Iyieaw, Fnez, wgrafaa
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(=) afqwr fegaam &t seqd
wifasrdt FIWT A ag g
fe gz-qaa i & wrfeors
57 # 9 famy g ¥
Iq T A fagr o

() gfeasridieai 1 @ ¥ g7
5% § wifae 13 ¥ g

(w) @d=rA mAReEt & amaT 9T
T-gw 3 ¥ et g
# a0 gl & W ¥

4, Iofqdmare & awifts, o
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g 3 # oyfaer & fade
qi § e feafs ax amarg
gafa=nT |

5. anfas famw 1 @zqiw |

6. () 9% UK Hagr & ¥
W w9 9T qrger A
#1 nfafafagi & gweam

(w) sg7 ueg F feaar ga
% durt & fax =mw #
fadw sfrat & 337 § ofsa
Iv-afafy 5 ke

7. (%) 329978 wsai F o} frex
TR WA W FE-LA1 FT 7L,
(&) a7 ACwm |

8, afm ¥ fad garefas «k @t
qq |

9. wrafews d=% F1 &« |
10, fegidT 71 fegi? o
11. stfem fanfer



7149. SHRIMATT SHARDA MUKER-
JEE : Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that a jeepable road
links Lhasa with khinzemane near the India-
Tibet-Bhutan junction ;

(b) - whether these activities of the Ghinese
be taken any flare-up in the future ; and

(c) what steps ‘Government have taken to
ensure the safety and security of the border and
our armed forces against a surprise attack by
Chinese forces ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (c). The
Chinese are known to have improved their
communication facilities across the border, in-
cluding across Khinzemane. The House has
been informed from time to time of Chinese
activities across the border having a military
significance, including construction and im-
provement of roads. There has been no signi-
ficant change in this position, recently. Deve-
lopments having a bearing on our security are
constantly taken note of and suitable measures
on our side are taken,

Conditions in Pak-Occupied Kashmir

7150. SHRIMATI SHARDA MUKER-
JEE: Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government's attention has
been drawn to a book on the conditions in Pak-
occupied Kashmir and writings of Pak. leaders
on this issue ;

(b) ifso, whether Gevernment will take the
issue to the UN Human Rights Commission for
an on the spot investigation ; and

(c) ifnot, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have scen a booklet entitled “Real
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Azad Kashmir” written by one Raja Abbas
Khan of POK. The booklet exposes Pakistan's
acts of oppression and repression in Pak-occu-
picd Kashmir and the extremely backward eco-
nomic conditions in the area. The booklet subs-
tantiates Government'’s stand that POK which
has throughout been under Pakistan's illegal oc-
cupation, is completely under the control of Pakis-
tan, and only a facade of a local Government
in that area is maintained,

(b) and (¢). No, Sir. The only issue to
be settled in Kashmir is the situation arising out
Pakistan’s illegal occup of a part of the
State ‘Government’s view is that this issue of
POK can best be settled bilaterally and peace-
fully. Government are opposed to any third
party interference on Indo-Pakistan differences,
including Kashmir.

HF-24 Aircraft

7151, SHRIMATI SHARDA MUKER-
JEE: Will the Minister of DEFENCE be
pleased to state whether in view of the special
reports of the Public Accounts Committee on
the HF-24 aircraft and the nooetechnical and
other considerations that affected the develop-
ment of this engine, Government proposc to
instituteé a judicial inquiry into the entire epi-
sode leading to the plane crash near Bangalore
on the 10th January, 1970 killing the Chief
Test Pilot of Hindustan Aeronautics Ltd. ?

THE MINISTER OF STEEL IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : A Board of Investigation headed
by a Senior Air Force Officer had been cons-
tituted to investigate and determine the cir-
cumstances and cause of the accident to the
HF-24 aircraft in January 1970, and other
allied matters. Besidés thé Chairman, the
members of the Board included representative
of the Dierctor of Aeronautics, Director of
Technical Development and Production (Air),
Armament Branch of the Air H. Qrs, the
Aviation School of Medicine, besides the Chief
Designer of HAL and the Director of the Gas
Turbine Rescarch Establishment. The report
of the Board has been received and is under
examination,
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2. There isno evidence to show that non-
technical considerations affected the develop-
ment of the engine. It is not proposed to ins-
titute a judicial inquiry into the accident,

gt e & fawe aifieear Atafae
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Issue of Import/Export Li by the  issued are sent to the sponsoring authorities of
Joint Chief Comtroller of Imports and  the units concerned to enable them to watch

Exports, Bombay the actual import and proper utilisation of the

7155. SHRI K. N. PANDEY : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) the details of the licences issued by the
Joint Chicl Coatroller of Imports and Exports,
Bombay during the year 1969-70 ; and

(b) the steps taken to ensure that the licen-
ces 30 issued are properly utilised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The details of the licens
ces issued are available in the “Weekly Bulletin
of Industrial Licences, Import Licences and
Export Licences”, copies of which are avail-
able in the Parliament Library.

(b) In the case of Actual User Licences or
licences issued under the import policy for
registered exporters, the licencees are required
to maiptain proper accounts of consumption of
imported raw materials, components and spares
in the prescribed manner as one of the condi-
tions of the grant of the licence. Contravention
of these conditions attracts penal action under
the Imports and Exports (Control) Act, 1947
and the Imports (Control) Order, 1955. Inti-
mation about the issue of the licence in each
case is sent by the licensing  authorities to the

f ing authorities ned and the latter
are required to keep a watch over the proper
utilisation of imported materials. Before recom-
mending cases for the issue of import licences to
the Import Control authorities, the sponsoring
authorities are required to check the proper
utilisation of imports in the previous period. In
the case of units in priority industries, applica-
tions for the grant of import licences have to
be supported by a certificate duly attested by a
Chartered Accountant to show that thematerials

previously imported have been properly utilised -

by them. Copics of these certificates are sent to
the Central Excise authorities by the licemsing
authorities to enable the former to check
actual utilisation with reference to their pro-
duction, Particulars of all import licences

imported materials.

In the case of established importers, the Cus.
toms authorities exercise necessary checks at the
time of clearance of goods to detect if there is
any trafficking in licences. Where breaches of
the rules and regulations are noticed, reports
are made by the Customs to the licensing au-
thorities who take separate action under the
Imports (Coatrol) Order,

Import of Egyptian Combed Yarn for
Lungis

7156. SHRI YASHPAL SINGH: Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether Government are considering a
proposal to liberalise the import of Egyptian
Combed yamn for lungis ;

(b) if s0, by what time a decision in the
will be annc d; and

(c) whether a decision regarding the agency
through which the import will be handled has
also been taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir.

(b) and (c). Do not arise.

Purchase of ‘Buffalo’ Aircraft from
Canada

7157. SHRI YASHPAL SINGH : Will the
Minister of DEFENCE be pleased to state :

(a) whether it has been decided to purchase
a small plane nicknamed ‘Buffalo’ of Canada
for the usc of LAF.;

{b) if so0, under what terms ; and

(c) whether it is also proposed to manufac-
ture them in India ?
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THE MINISTER OF DEFENCE AND

STEEL AND HEAVY ENGINEERING

(SHRI SWARAN SINGH) : (a) No, Sir.

(b) and (c). Do not arise.

Nepalese Newspaper's Accusations against
Indian Newspapers

7158. SHRI R. K. BIRLA : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
state :

(a) whether his attention has been drawn to
a press report published in the Times of India
of 20th March, 1970 in which it is stated that
the Nepalese press led by ‘Rising Nepal’, the
Government mouth piece, has accused Indian
newspapers of publishing deliberate slanders
and prejudicial thinking on Nepalese affair ;

(b) if so, what is the reaction of the Govern-
ment of India thereto ;

(c) whether the Indo-Nepalese relations in
any way, have been damaged by this confron-
tation between the press of the two countries,
ifso, to what extent ; and

(d) what steps arc being taken by the Union
Government to avoid such confrontation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,

Sir.
l'(I:;) We understand that the Government of

Nepal comidered certain articles carried by
these publications as critical of Nepal's political
system and personalities. The action is entirely
an internal matter of the Government of
Nepal.

(¢) No. Sir.
(d) Does not arisc.

Temples in East Pakistan Alleged as Spy
Gnuuumnll_lguhﬂ-h-

7159. SHRIR. K. BIRLA :
SHRID. N. PATODIA :
SHRI R. R. SINGH DEO:

Will the Minister of EXTERNAL AFFAIRS
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be pleased to state :

(a) whether itis a fact that Pakistan con-
siders temples is ecast Pakistan as spy centres ;

(b) whether it is a fact that Pakistan is pro-
posing to set up wire fencing around all Hindu
temples and shrines there;

c{c) if s0, the reaction of Government thereto;
an

(d) whether a protest in the matter is to be
lodged with Pakistan ?

THE DEPUTY 'MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS(SHRI
SURENDRA PAL SINGH) : (a) and (b). No
dependable information to this effect has come
to the potice of the Government.

(c) and (d). Does not arise,

Transfer of Farakka Barrage’s Adminis-
tration to Defence Ministry

7160. SHRID. N. PATODIA: Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) whether the Government have since
taken any decision to pass on the administration
ofthel’lrlkhmmthe[)e&ncehﬁnislrr
in view of the growing disturbances ;

(b) if 50, when the work will be transferred ;
and

(c) if not, whether there has been any im-
provement in situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a) and
(b). At present there is no proposal to pass on
the administration of the Farakka Barrage to
the Ministry of Defence.

(c) There is an appearance of normalcy
prevailing at the work sites of the Project
except on the Feeder Canal where one of the
Contractors has recently complained go-slow
process by his workers.
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Approval by Malaysia for Russian Naval
Patrols in Indian Ocean

7161. SHRI D. N. PATODIA: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether it is a fact that the Prime
Minister of Malaysia is reported to have given
a tacit approval to the Russian naval patrols
on the high seas in the Indian Ocean ;

(b) whether the Government of India have
ascertained from the Malaysian Goveroment
the text of the assurance given to the Soviet
Navy ; and

(€) if s0, the details thereof together with
the Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). Government are not aware of any tacit
approval or assurance by the Malaysian
Government in respect of Russian naval patrols
in the Indian Ocean. The Government of
Indias policy on the Indian Ocean is well
known. Government maintain that the Indian
Ocean should be an area of peace and coopera-

tion, free of d or interference by any

power.

Alrspace Violations by Pak. Aircraft which

go untraced
7162. SHRI D. N, PATODIA:

SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :

Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that, apart from air-
space violations committed by Pakistan, Pak.
aircrafts resort to reconnaissance flights which
often go untraced ;

(b) if so, the mumber of intrusions which
have been traced during the last two years and
whether they are increasing ; and

{c) the stcps taken by Government to check
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the recurrence of such violations by military
plancs of a hostile country ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) No, Sir. It
is possible to detect all reconnaissance flights
near the border.  Action is taken when such

flights commit violation of our

(b) There have been 36 air-space violations
by Pakistani aircraft since st January 1968 as
under :

Year No. of violation
1968 16
1969 11
1970 (dill to-date) 9

(¢) Besides lodging the protests, our security
forces continue to be vigilant on the border.
Appropriate action has also been taken, where-
cver necessary to reinforce our security meas
sures.

Manufacture of Large Sire Atomic Fast
Breeder Reactor

7163. SHRI MAHARAJ SINGH BHA-
RATI: Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that it would not be
possible for India to manufacture atomic fast
breeder reactor of large size for aoother 10

years ; and

(b) if so, the reasons for which Government
do not want to expedite the said project for
manufacturing atomic reactor and reduce the
said period of 10 years to 5 years keeping in
view the demand for cheap and more power ?

THE PRIME MINISTER, MINISTER OF
FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) Yes,
Sir.

(b) If we are to built our own large size fast
breeder power station, our scicotists and engi-
neers, as well as industry, have to acquire expe-
rience of the new technologics involved. The
Fast Breeder Test reactor to be completed by
1976 is & necessary first step. Moreover, we
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need an inventory of plutonium from our first
generation natural wranium fuelled reactors
before we can operate fast breeder power
reactors,
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Central Project for Power Production im
North Bihar

7167. SHRIBHOGENDRA JHA : Will the
PRIME MINISTER be pleased to state :

{a) whether it is a fact that the Chief
Minister of Bihar had in the meecting of the
National Development Council held on the 21st
March, 1970 demanded a central project to
produce 300 megawatts of power, flood protec-

APRIL 22, 1970

Written Answers 180

tion work etc. in North Bihar, if so, Govern-
ment’s reaction thereto ; and

(b) what were the other demands made
by the Chief Minister and the Government’s
reaction thereto ?

THE PRIME MINISTER, MINISTER OF
FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a) The
Chief Minister, Bihar, asked for a project with
an installed capacity of 300 megawatts in North
Bibar.

There is already a provision for installed

pacity of 145 meg in the present pro-
gramme to be completed by 1970-71. Addi-
tional capacity of 110 megawatts is envisaged
by the end of 1973-74 in North Bihar. No
Central power project is contemplated in this
area. Flood control programme forms part of
the State Plan.

(b) The Chief Minister mainly asked for
larger Ceotral assistance and Plan outlay for
Bihar State. All the points were considered by
the National Development Council before
endorsing by general consensus the revised
Plan as presented by the Planning Commission.

Loss of Export Market in Tea

7168. SHRI RAM AVTAR SHARMA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that- due to go-slow
campaign launched by labour for the last ten
weeks in the public tea ware-houses in Calcutta,
many foreign buyers have cancelled their
orders for importing tea to their countries ;

(b) ifso, the loss in export market suffered
by Government as a result thereof ; and

(c) the steps Government are taking to
resolve the strike ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) Government have no
information about the cancellation of orders
by forcign buyers.
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(b) Does not arise.

(c) The Government of West Bengal are
endeavouring to resolve the present stalemate.
The Central Warehousing Corporation are con-
sidering taking over the public tea ware-houses
in Calcutta from Messrs Balmer Lawrie and
Company Limited.

Supply of Arms to Indonesia by India

7162. SHRI DHANDAPANI :
SHRI MAYAVAN :
SHRIN. R, LASKAR :
SHRI R. BARUA :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI CHENGALRAYA NAIDU :
SHRI B. K. DASCHOWDHURY :

Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that Indonesian
Government have shown great interest in Indian
arms and have requested India to supply the
same ;

(b) if so, Government's reaction thereto;
and

(c) when and what kind of arms will be
supplied to them and on what conditions ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L."N.
MISHRA) : (a) No, Sir.

(b) and (c). Does not arise.

Exports by M/s. Mahindra and Mahindra
Ld,

7170. SHRIMATI  ILA PALCHOU-
DHURI: Will the Minister of FOREIGN

TRADE be pleased to state :
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(b) if so, the details of the terms and condi-
tions of the above mentioned two deals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE [{SHRI
RAM SEWAK): (a) M/s. Mahindra and
Mahindra Ltd. have recently secured the order
to supply 700 jecp vehicles to Yugoslavia for
the approximate value of Rs. one crore, It is
understood that Indonesian order is in the pro-
cess of negotiation and the approximate value
thereof is estimated to be around Rs. 3 crores.

(b) It is presumed that deal is as per normal
commercial terms and conditions, though speci-
fic details are not known.

Setting up of a Paper Mill in West Nepal
by an Indian Industrialist

7171. SHRIMATI ILA PALCHOU-
DHURY: Will the Minister of FOREIGN
TRADE be pleased to state ;

(a) whether itis"a fact that Government
have given permission to an Indian Industrial
BToup to st up a paper mill in Western Nepal ;

(b) if so, the name of the firm and the condi-
tions under which Government have accorded
their permission to set up the paper mill ;

(c) the terms and conditions on which the
Nepalese Government have agreed to let an
Indian Industrial group to establish the paper
factory ; and

(d) the location of the paper mill in Nepal
and when is the mill under reference likely to
be completed and go into production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) No, Sir,

(b) Does not arise.

(c) and (d). According to available infor-
mation, & Private Company styled “Nepal
Paper Mills (P) Ltd.” was registered in Nepal
in September, 1969, for sctting up a plant at

(a) whether it is a fact that M/s. Mahindra
and Mahindra Ltd., manufacturers of jeep
vehicles have secured the orders of supply of
700 jecp vehicles to Yugoslavia and the supply
of jeep component parts worth about Rn'pces
3.75 crores to Indonesia ; and

Hitauda for manufacture of paper and paper
board. M/s. Sahu Jain of India and a U. K.
firm are collaborating in this project. The
project is likely to be completed in about
three years,
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ferarew
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Expart of Iron Ore (b) the country-wise break-up about our

7174, SHRI R. BARUA: Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether the targeted quantity of iron-
ore export for the year 1970-71 can be achieved ;
and

iron-ore exports for the years 1969-70 onward ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). A target of
21 million tonnes of iron ore fixed for 1970-71
is likely to be achieved. A statement showing
country-wise exports of iron ore in (April-
December), 1969-70 is attached.
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Statement
1969-70 ( April-December, 1969)
. Lakh Tonnes
‘alue-Rs. crores
Country Quantity Value
1. Japan 85.60 50.47
East Europe
2. Czechoslovakia 410 2,67
3. Rumania 540 3.04
4. Poland 2.90 1.93
5. Hungary 0.10 0.07
6. Yugoslavia 1.11 0.74
7. Germany East 0,02 0.01
West Europe
8. Italy 0.15 0.16
9. Spain 0.14 0.06
10. Belgium 2.37 0.92
11. Germany West 1.22 1.33
12. Others 1.30 0.63
Grand Total 104,50 62.03

Passports applied for and Issued for
Manipuri Haj Pilgrims

7175. SHRI ‘M. MEGHACHANDRA :
Will the Minister of EXTERNAL AFFAIRS
be plecased to state :

(Y}
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Consultations with Manipur Reg. Decisl
on the Location of Borak Project

7176. SHRI M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Government of Manipur
have given their opinion on the location of pro-
posed Borak Project to the Government and in
their joint mecting with the Assam Govern-
ment ;

(b) if so, the details thereof ; and

(c) in view of the absence of the popular
representatives in the running of the Govern-
ment of Manipur, whether the G do
not feel proper to postpone the consultation on
the with the Gover of Manipur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (c). The proposal for the construction
of a Dam at Narayandhar in the Barak Valley
was discussed by the Chief Minister of Assam
and the then Chief Minister of Manipur on
the 18th June, 1969, at Shillong. The then
Chief Minister, Manipur, while agrecing to
offer his whole-hearted support, felt that the
construction of the dam at the site proposed at

(a) the ber of lims from if
applying for passport for Haj during the ye
1969-70 ;

(b) the number of passports issued ;

{¢) the number of applications rejected ;
and

(d) the quota for Manipur during the year
1968-69 and 1969-70 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
{b). 225 had applied out of which 70 were
granted Pilgrim Passes.

{c) 155.
(d) 1968-69 70
1969-70 70

P might necessitate large scale displace-
ment of people and also submerge substantial
paddy growing areas and parts of the mewly
laid Cachar road. He therefore, suggested that
the possibility of alternative sites for the loca-
tion of the dam may be explored. It was deci-
ded that the proposal may be examined by
visits to the actual site by the Ministers and
aofficials concerned of both States after the fiood
scason. The Lt. Governor, Manipur, had
programmed to visit the arca on the 17th April,
1970. The Union Minister of Irrigation and
Power has also recently requested the Irrigation
Minister of Assam and the Lt. Governor of
Manipur to have a joint inspection of the area
for carly finalisation of the Barak Project. The
question of execution of the Project would
be considered after an agreement has been
reached between the States of Asam and
Manipur. In view of the importance of the
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Barak Project, particularly from the flood
control point of view, thercis no proposal at
present to postpone the consultations already
going on in the matter with the State of Assam
and Manipur.

Demand of Electricity Employees’ Union
Manipur

7177. SHR1I M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Electricity Employees’
Union, Manipur has submitted Charter of
Demands of the Union to the Government of
Manipur in the course of the last two years ;

(b) if so, the nature of their demands ;

(c) whether Government of Manipur have
responded to the aforesaid demands ; and

(d) if so, to what extent and the demands
s0 far fulfilled and those under consideration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):

(a) Yes, Sir.

(b) A statement giving the requisite infor-
mation is attached.

(c) and (d). According tothe information
received from the Government of Manipur,
some of these demands been met as indicated
below, The rest of the demands are under

examination :

(i) D of quasi-per y in
respect of regular staff,

(ii) Providing workshop kit, raincoat,
ete.

(iii) Promotion of regular staffon the
basis of seniority-cum-merit.

(iv) Overtime allowance is being given.

(v) Government rules followed in regard
to transfer.

VAISAKHA 2, 1892 (SAKA)
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(vi) Provision of medical facilities.

(vii) Payment of compensation to emp-
loyees involved in genuine accidents.

(viii) Regular disbursement of salaries as
far as possible.

(ix) Provision of drinking water and also
latrine facilities.

(x) Provision of quarters to essential
staff,

Statement

The demands of the Electricity Fimployces
Union, Manipur, are as indicated below :

1. Creation of permanent posts in the
regular service,

2. Dearness allowance to be given at
Central Government Rates.

3. Services of the Work charged employees
be regularised.

4. All employees, whether they are regular
or workcharged, who are in service for
three years or more be confirmed or
their services be declared quasi-perma-
nent.

5. Workcharged employees be provided the
same facility as extended to employees
of regular staff.

6. Workers in the workshop be provided
with workshop kit and dress and those
working in the line, with raincoat and
conveyance,

7. Promotion ghould be encouraged and it
should be on the basis of seniority-cum-
merit,

8. Employees posted as out-stations or at
the power house be provided with free
quarters or house rent allowance be
sanctioned.

9. Employees working beyond working
hours, should be given over-time allow-
ance,
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10.

12.

13,

20.

21,
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‘Transfer T, A. should be given to em-
ployees on transfer.

Regular medical check-up facilities be
ensured to workers.

Power house and workshop of the elec-
tricity division, should be registered
under Factories Act.

Employees, who have suffered accidents,
be promptly given compensation under
the Workmen's Compensation Act.

. Pay disbursement at Imphal and the

out-stations in the Hill and Jiri sub-
ivisions be made regular.

. Drivers with hm“r vehicle licence who

are asked to drive all sorts of vehicles,
to be given the pay scales of heavy
vehicle drivers.

. Payments of same scale of pay of Rs.140-

275 to the Divisional Electricians,
Supervisors and Head Carpenters, as
admissible to divisional mechanics.

. Good drinking water be made available

in the power housc andin theout-station
power house ; latrines be provided for
the employees for all power houses.

. Residential Quarters be provided for all

employees working at Thoubal, Kack-
ching, Songno, Morch, Moireng, Chu-
rachandpur, Kangpokpi, Mao, Jiri and
other places.

. Basis of deduction of Rs. 100/- or so,

some years back from all employees
concerned, may be given.

The issue of permits to the employees
for the purchase of scooter as framed by
the Government of Manipur.

Important office bearers of the Union
should not be transferred from the head-
quarters at Imphal.

. Recognition of the Union.

APRIL 22, 1970

7178. SHRI VIRENDRA KUMAR
SHAH :
SHRI ABDUL GHANI DAR:

Will the Minister of DEFENCE be pleased
to state whether Government propose to  direct
Nationalised Banks to provide easy loans to
unemployed Emergency Commissioned officers
to set up small-scale industries ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : Government have
no such proposal under consideration. Banks
extend credit to any borrower who has a viable
and economic scheme. The ECOs can get
credit to set up small scale industries from any
public sector bank, provided their schemes are
viable.

Irrigation Project of Maharashtra Pending
with the Government

7179, SHRI VIRENDRA KUMAR SHAH:
Will the Minister of IRRIGATION ‘AND
POWER be pleased to state

(a) whether attention of Government has
been drawn to a statemnent by Maharashtra’s
Minister of Irrigation and Power in the Legis-
lative Council of Mabarashtra on 4th March,
1970, to the effect that proposals for the cons-
truction of as many as 34 Irrigation projects in
Maharashtra are pending with the Union
Government ;

(b) whether it is also a fact that the Govern-
ment have already sent information on techni-
cal point raised by the Centre in respect of
21 projects out of the above 34 pending
projects ; and

(c) if so, whether he would lay a statement
on the Table of the House giving details regard-
ing each of the above projects about (i) date
of submission of the project proposal. (ii) the
reasons for not sanctioning the project so far;
and (jii) the date by which the projects would
be cleared ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI SIDDHESHWAR PRASAD):
“(a) Press reports have been seen.
(b) and (c). A statement is laid on the Table
of the House. [Placed in Library. See No. LT—

3278/70].

Misleading Information givem by am
Indian Embassy abroad to a Girl Stndeat
Coming to India

7180. SHRI VIRENDRAKUMAR SHAH:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether his has been d
comments made under the caption, “Foreign
Students”, in the Times of India of 21st March,
1970;

(b) whether itis a fact that a girl student
who was told by one of our Missions abroad
that she can obtain an M. A. degree, at Poona
University by submitting a thesis, came to India
all the way only to learn that she had been
misinformed ;

(c) whether Government propose to make
necessary inquiries into the matter and place
the findings on the Table of House ; and

(d) whether steps would be taken to see that
similar mistakes are not committed by our Mis-
sions abroad in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) and (c). Necessary enquiries are being
made as to the facts of the case.

(d) Suitable action will be taken as neces-

to

1892 (SAKA) Written Answers 194

Export Trade in various Items

7181. SHRI S. KUNDU:
SHRI K. N, PANDEY :

Will the Minister of FOREIGN TRADE be
pleased to state :

{a) the quantity and value of fish, fish pro-
ducts, shoes, Handicrafts, forest products,
Agarbati and Papad exported during the last
three years and the amount of foreign exchange
carned ;

(b) whether there is a special cell in his
Ministry to explore the possibilities of export
and to internal availability of the above
products ;

(¢) whether such a team for exploring the
export of fish, fish products and shoes, visited
Orissa and particularly Balasor district ;

(d} if sa, the outcome of this visit ; and

(¢) the target of export of the items mention-
ed in part (a) above during the coming five
years and quantity to e lifted from different
States ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) A statement showing
the quantity and value of the items mentioned
therein is laid on the Table of the House.

(b) and (c). No. Sir.
(d) Does not arise,

(e) Targets in respect of most of the pro-
ducts during the coming five years have not
been finalised so far and are under considera-

Statement .
(Value in Rs. Lakhs)
Products Unit 156768 1968-69 1969-70
{April-Dec.)
Qty. Val Qty. Val, Quy.  Val.
1. Fish and fish products. ‘0C0" Tonne 20.3 1814 248 2270 21,3 2379
2. Forest products (wood, lamber —_ —_ 461 —_ 495 -_ 584
and cork and manufactures
excl. furniture),
3. Papad. ‘000" kg. 470 19 555 20 442 15
4. Shoes, footwear Mill pairs. 1.0 916 13.0 918 6.7 521
5. Handicrafts. —_ — 4901 — 6906 - 5571
6. Agrabads. - —_ N - 94 — 76

NOTE : Figures in post-devaluation rupees.
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Electrified Villages of Orissa

7182. SHRI S. KUNDU : Will the Minister
of IRRIGATION AND POWER be pleased
to state:

(a) the number of villages in Orissa which
have been covered with the Rural Electrifica-
tion programme as against the total number of
villages and percentage of the rural electrifica-
tion as compared to West Bengal, Maharashtra
Punjab, Tamil Nadu, Gujarat, Mysore, Jammu
and Kashmir, Andhra Pradesh and to all India
averages ;

(b) how many such schemes have been sub-
mitted by the State Electricity Boards of Orissa
and by the above States during last two years
and the cost of the project ;

(¢) how many schemes have been sanction-
ed ;and

(d) whether ‘any special area’ scheme has
been drawn up to integrate the rural electrifica-

tion with minor irrigation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD:
(a) Out of a total number of 46,466 villages in
Orissa, the number of villages electrified by the
end of February, 1970, was 881, the p
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Pradesh. The details are given below :

vl:iio.‘ of No. of
i Estimated
State . to E:u Pll::tﬂ cost
* clectri- energised (Rs. lakhs)
fied
Andhra Pradesh
1968-69 1918 29749 1073
1969-70 2309 66423 2575
Gujarat
1968-69 435 13425 694
1969-70 576 19975 900
Mysore
1968-69 565 20536 588.99
1969-70 634 20000 750
Tamil Nada
1968-69 2920 41496 1532
1969-70 2312 39903 1275

(No scheme for these years has been recei-
ved from the Orissa State Electricity Board).

The scheme reports for the year 1968-69 in
respect of Andhra Pradesh, Tamil Nadu and
Gujarat have been approved. The remaining
scheme reports are being processed.

Io addition, the State Electricity Boards
have submitted rural electrification schemes for
financing by the Rural Electrification Corpora-
tion which has been set up since 25.7.69, The
position in respect of these schemes is as follows :

of villages electrified being 1.9. The percentage
of villages electrified is 6.76 in West Bengal,
27.55 in Maharashtra, 45 in Punjab, 65.2 in
Tamil Nadu, 23.75 in Gujarat, 25.5 in Mysore,
1162in] & K and 23.6in Andhra Pradesh.
The all-India average percentage is 14.5.

(b) and (c). Schemes which requirc to be

d for impl ion from State Plan

outlays have been received for the years 1968-69
and 1969-70 from the State Electricity Boards
of Tamil Nadu, Gujarat, Mysore and Andhra

Name of No.of Total cost Remarks
State schemes (Rs. lakhs)
received
tage

West Bengal 3 189 (Approx) Under
Maharashtra 9 495 ,, =do- s
Punjab 2 1ns3 ,, Sanction-

ed by
the Cor-
poration

Tamil Nadu 3 145 ,, 2 schem
sanction-

. ed

Gujarat 11 401 ,, Under pro-

cessing
Andhra 20 947 ,, - 2 schemes
Pradesh sanction-
Orissa 3 122, Under pro-

cessi
Jé'l;{h}cn: is no State Electricity Bm:dgin




197 Writken Answers

(d) All rural Electrification schemes sanc-
tioned under State Plan outlays and thos¢ to
be financed by the Rural Electrification Corpo-
ration primarily relate to energisation of pump-
sets/tubewells for increasing agricultural pro-
duction. In respect of schemes financed by the
Rural Electrification Corporation, a project
approach has also been adopted so that exten-
sion of electricity in rural areas along with
other investments and inputs results in increa-
sed agricultural production.

Disposal of Letter Addressed by a Mem-
ber of Parliament to Minister of External
Affairs

7183. SHRI 5. KUNDU : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
state :

(a) whether a Member of Parliament had
written a letter on the Bth September, 1969 to
the Minister of External Affairs ;

(b) whether the said letter was acknowled-
ged by one Shri G.N. Mathur on 16th of
September, 1969 vide letter No. 2-PS/FN/69/
1103 ;

(c) if so, what are the main points men-
tioned in the letter ;

(d) whether the letter was placed before
the Minister and whether any reply has been
given, il not, the reasons therefor ; and

(e) what action has been taken on the
points mentioned in the letter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Yes, Sir.

(c) The hon'ble Member of Parliament
had given his impressions of the functioning of
our missions abroad. He also made certain
suggestions in this regard.

(d) and (e). A reply has since been sent
by the Minister of External Affairs to the
hon’ble Member.
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£ s AT g g F fag,
FIFRHIE U HT A Wy f ¥y
T ATAN 9 s & v@r g, fadaw warg
FTGE 2

& # fafwe gfaet g oo ot gt
w '

7187, =it o'« fog  watfean @ aar
sfazar w41 ag Fary 7 F F0 f5

(%) #a1 @@ dqar9d AT IAF
afatar #Aem & ®Ew Wer fawnm
(wra) & wfafew aar & g gfaz &
w A fegewt afe &dad §

(=) afz gt, ar 3w gfaei & am
g

(w) #avdrme grar a=w arfy
97 qEgd @19 @Oy §

(=) af 1967-68 #1T 1968-69 #
3% awqgd 37 feadt wrre & wdndr wf
#Y7 Fas @i fea-fea et & #1 af;
AT

(v) #ar 397 &0z el safe =Y
SEIATTH TE A A7 T T FT A
& ?

whroat T gevma st A -
faafon st (st v fag) : (F) 3ar
gfaZ A 9T @19 ™, fogest anfz
w8 &Qadt | Fararon afefenfaqt & w
wige: @& Tt & 9a fafuee aie
o gfaga & |

(@) 1968-69 & &rff geanrd *3,
qdf FmA & fafea 7 @10 amEw-
waral 1 qfy & fag et or &40
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g7 | aEIT A frat aFq wrwer #1 AT
T

() drar gran &a gra w, fgen
Tl & §19 W9 & geavw # feafa qar

T a1 @ &, W uF faaw qaT ¥ w=A
qz & fgar s

(w) wgt a® &fawi &1 grow §
Amwam 10,000 sfrzx w a3+t fafera
fefeeert fre  <at, fafesw &, dfawi
1 g aramasarat 1 qfy ¥ fag
T4 nf 41 |

(¥) S9 &7 # st &1 @iaT 7
& Froo, gudem () § sfeafaa
FTHIT T G A fAd wg FAF
qeaq fRg oo @

Per Capita Income of Bihar

7188. SHRI MUDRIKA SINHA: Wil
the PRIME MINISTER be pleased to state :

(a) whether it is a fact that per capita
income of Bihar is the lowest in India ;

(b) if so, whether any study of the reasons
have been made ; and

(c) what special steps have been taken in
formulating the Fourth Five Year Plan to
remove the deteriorating economy of the State
and if not, the rcasons therefor ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI): (a} Yes,
Sir. On the basis of estimates of per capita
incomes prepared by Central Statistical Orga-
nisation on the estimates for 1965-66.

(b) and (c). While no separate study as
regards the specific factors responsible for the
low per capita income of Bihar has been made,
the problem of disparities in levels of per capita
income among the States is continually kept
under review by the Planning G ission, and
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itis one of the important objectives of the
state and Central plans to reduce these dis-
parities progressively. Disparities in per capita
income among the States has been taken into
account while distributing Central assistance in
terms of the criteria laid down by the National
Development Council. Bihar's Fourth Five
Year Plan has been fixed at Rs. 531 crores as
against the Third Plan outlay 'of Rs. 332
crores. Bihar will also benefit from Central
investments envisaged in projects such as
Bokaro. If the State fulfils the plan as now
proposed, its per capita income should improve
appreciably.

Appointment of the Chairman of the
Rural Electrification Corporation

7189. SHRI MUDRIKA SINHA : Wil
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that a member of
the Planning Commission has been appointed
as the Chairman of the Rural Electrification
Corporation;

(b) if so, the reasons therefor ;

(c) whether the constitution of the Board of
the Corporation has been delayed ;

(d) whether the Corporation has been

delaying  the sanctioning of the schemes for
backward States like Bihar ; and

(e¢) whether Government is dissatisfied with
the work of the Corporation and is reconstitu-
ting it at the carliest ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD) :
{a) Yes, Sir.

(b) The present Chairman of the Corpora-
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ed with the Agricultural Refinance Corpora-
tion and other similar agencies whose activitics
would require co-ordination with the Rural
Electrification Corporation.

(c) No Sir, the Board has held 5 mecting
so far.

(d) No Sir, the Corporation has so far
sanctioned 12 schemes including schemes from
Madhya Pradesh and Uttar Pradesh where the
progress in village electrification is below the
All India average. Schemes in respect of
similar other States including Bihar are being
Pr d by the Corpc d
with the criteria adopted by it.

In acc

(e} No Sir.

Construction of a Dam at Kutka on River
Koil, Bihar

7190. SHRI MUDRIKA SINHA: Will
the Minister of IRRIGATION AND POWER

be pleased tostate : ™

(a) whether there is any proposal to cons-
truct a dam at Kutku on river Koil in Bihar ;

(b) if so, the main features of the said
project ;

(c) whether the work on the project has
been started and if so, the progress thereof;
and

(d) if not, the reason for delay and the
steps which are being taken to start the work
on said project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD)
(a) to (d). Detailed investigations for a dam
as Kutku on the river North Koel are at

tion has extensive experience of the ng
of Banking Institutions Co-operative Credit
Institutions and Agricultural Development
Programmes. As Chairman of the All
India Rural Credit Review Committee, he
sponsored the formation of the Rural Electri-
fication Corporation. As Member (Agriculture)
of the Planning Commission, he is also concern-

P being ied out by the Government
of Bihar. The project features etc. can be
finalised by them only after the investigations
are completed. Work can start on the project
after the project, yet to be prepared by the
Bihar Government, is ready and is examined
and approved by the Planning Commission,
keeping the resources position in view. :
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Progress of Comstruction of Some High
Level Canal

7191. SHRI MUDRIKA SINHA : Will
the Minister of IRRIGATION AND POWER
be pleased to state ;

(a) whether construction work of the Sone
High Level Canal has not been progressing
satisfactorily ;

(b) if so, thercasons therefor and the steps
which are being taken to complete the work
within time ; and

(c) whether no special Central assistance
was given to this project after 1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). The construction work of the
Sone High Level Canals was started in 1968-69.
After detailed pre-construction investigations,
the alignments of the canals were Fnalised.
427 of the carthwork in the first 35 miles of
the Western Canal and 779 of the earthwork
in the first 18 miles of the Eastern Canal have
already been completed. Keeping their re-
sources position in view, the State Gov
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(b) whether any steps have been taken to
ensure enough water to Sone Canal System
from Rihand ; and

(c) if not, the steps Government propose to
take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a) to
(c). The Rihand Project of Uttar Pradesh is
a hydro-clectric project for power generation
and was not constructed for serving the Sone
Canal system in Bihar, The water level in
Rihand Reservoir is very low this year and is
being used for needs of power production only.
‘The Government of Bihar are utilising for irri-
gation whatever water is so released from the
U. P. project for power production.

Demands

" L)

of Shipyard Technical Staff
dll DI— l’

7193. SHRI P. VISWAMBHARAN : Will
the Minister of DEFENCE be pleased to state :

(a) whether the Shipyard Technical Staff
Association, Mazagon Dock, Bombay have

have proposed to complete the work on this
project, assessed to cost about Rs. 12 crores,
early in the Fifth Plan.

(c) In 1968-69, a special Central assistance
of Rs. 70 lakhs was given to enable the State
Government to start the work. In 1969-70,
the special assistance given to Gandak was
made on the condition that the outlay during
the year on the Sone High Levels would be
stepped up from the budgeted outlay of Rs. 75
lakhs,

Water Supply to Sone Canal Systems from
Rihand

7192. SHRI MUDRIKA SINHA: Will
the Minister of IRRIGATION AND POWER
be pleased to state :

{a) whether Government are aware that
the Sone Canal System arc not getting
adequate water supply from Rihand ;

submitted a set of demands to the manage-
ment ;

(b) whether the demands include absorbing
of over 200 workers into permanent services ;

(c) whether the management proposes to
keep these 200 workers as probationers’ for
a long period than required ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir. In September, 1967,
however, this Association, which represents
the officers, had submitted a set of proposals
in regard to terms and conditions of officers.

(b) No, Sir.

(c) and (d). Do not arise.
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Help to Troilakya Nath Chakravarty to
come to India from Pakistan for Medical
Treatment

7195. SHRI SAMAR GUHA : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether it is a fact that several Mem-
bers of Parliament made repeated request to
the Prime Minister and the Minister of Exter-
nal Affairs to use their good offices for making
effort to enable Shri Troilakya Nath Chakra-
wvarty, an old revolutionary of Bengal, to come
to India for medical treatment, etc. ;
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(b) whether Shri Chakravarty had been in
jails, including Andaman Cellular jail, for over
30 years ;

(c) whether he has willingly accepted Pakis-
tan citizenship and served the people of E.
Pakistan in various capacities ;

(d) whether he wants to make short visit
to India ; and

(e) if so, steps taken by Government to
request Pakistan to permit him to make a visit
to India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PALSINGH) : (a) Yes,
Sir.

(b) Yes, Sir. He suffered about 30 years'
total imprisonment under the British and Pak.
Governments,

(c) Yes, Sir.

(d) Government are mnot aware of any
recent wish expressed by Shri Chakravarty to
make short visit to India.

(¢) We had informally taken up this matter
a number of times with the Pakistan Covern-
ment, They, however, refused permission.

Dubda Basin Drainage Scheme of Midna-
pur (West Bengal)

7196. SHRI SAMAR GUHA : Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) whether the issue of making financial
pmmlonﬂm- commencement of Dubda Basin
Drainage Scl of Midnapur District of
West Bengal is before Government ;

(b) whether the necessary technical clear-
ance for the scheme has been obtained ; and

(c) if 3o, whether the issue will be settled
soon and work for this scheme will be started
before monsoon this year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI SIDDHESHWAR PRASAD) :
(a) to (c). The Dubda Basin Drainage
Scheme estimated to cost Rs. 268.35 lakhs was
cleared by the Ad-hoc Committee at its meet-
ing held in July, 1969, subject to its inclusion
in the Plan being considered by the Planning
Commission in the light of the resources of the
State Plan. The irrigation and flood control
programme in the Fourth Plan of West Bengal
is under finalisation and the implementation
of the Scheme will depend on the available
resources.

Loss of Foreign Exchange due to the ban
on the Export of Aluminiuam

7197. SHRI R. BARUA : Will the Minis-
ter of FOREIGN TRADE be pleased to state :

(a) the total volume of foreign exchange
which would be lost due to banning the exports
of aluminium ; and

(b) how long the ban will continue ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). There is at
present no ban on export of aluminium. The
policy for the current year with regard to
export of aluminium is under consideration.

Posting of Chairman of Central Water
and Power Commission out of India after
his retirement

7198. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether the Chairman of Central Water
and Power Commission on retirement is being
posted out of India at Government cost ; and

(b) if 50, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD)
(a) No, Sir.

Does not arise.
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Draft Annual Plan for Madhya Pradesh
for 1970-71

7199. SHRI D. V. SINGH: Will the
PRIME MINISTER be pleased to state :

(a) whether the Madhya Pradesh Govern-
ment has submitted the draft annual Plan for
the State for 1970-71 ;

(b) if so, the broad features thereof, indica-
ting the financial lay-out for Agricultural, In-
dustrial, Educational, Health and other deve-
lopmental programmes envisaged therein ; and
the rate of growth likely to be achieved there-
under ; and

(¢) Government’s decision thereon, indica-
ting the cuts if any made therein and reasons
for such cuts ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : (a) Yes,
Sir.

(b) The details of proposed outlay of Rs,
70 crores are as under :

(Rs. crores)
Head of Development Outlay proposed
1. Agricultural Programmes
including Cooperation &
C.D. 20.18
2. Irrigation & Power 28,55
3. Industry & Mining 2.35
4. Transport & Communi-
cations 5.24
5. Social Services 12.50
6. Miscellancous 1.28
Grand Total 70.00

The rate of growth depends upon the total in-
vestment in the State’s Econmomy and not
merely on the outlays under a few sectors of
development under the State Plan.

(c) ThePlan outlay has been tentatively
fixed at Ra, 67.2 crores on the basis of financial
resources in sight.
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Allocation of Quota of Raw Films

7200. SHRI K. N. PANDEY : Will the
Minister of FOREIGN TRADE be pleased to
refer to the reply given to Unstarred Question
No. 481 on the 23rd July, 1969 and state :

(a) whether the inquiries have since been
completed by Government about the Film
Producers who have sold their quotas of raw
films to other Producers ; and

(b) if so, the results thereof and the action
taken by Government against the Film Pro-
ducers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir,

(b) No complaints about the misuse of the
quotas allotted to Film Producers in Tamil
Nad have been received.

Misuse of lnpﬂmmn Licence by
Firms

7201. SHRI K. N. PANDEY : Will the
Minister of FOREIGN TRADE be pleased
to state :

{a) the action taken against firms for the
misuse of import/export licences during the
year 1969-70.

(b) the action taken against Government
officials found involved in the misuse of
licences ;

(c) the steps Government have taken to
break collusign between Private firms and
Government officials ; and

(d) the names of the firms black-listed in
this connection during the same period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (d). The names
of firms against which action is taken under
the Imports (Control) Order and Exports
(Control) Order after investigation, are publi-
shed in weekly Bulletins of Industrial Licences,
Import Licences and Export Licences, copies
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of which are placed in the Lok Sabha Library,
Information regarding the names of firms
which have been punished by the Courts
under Imports and Exports (Control) Act
as a result of prosecution launched against
them after investigation of the complaints is
being collected and will be placed on the
Table of the House.

(b) No cases of Government officials found
involved in misuse of licences have come to
notice.

(c) Licensing procedures are kept under
constant review and simplified to the extent
possible.  Policies and procedures for issuing
licences are announced by Public Notices in
as great detail as possible so that intending
importers may know how their applications
are dealt with. Inspection of licensing files
is carried out in order to detect cases of undue
delay.

Complaints re: Misuse of Import
Licences by Firms

7202. SHRI K. N. PANDEY : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether Government have received
any complaint about the misuse of import
licences by some firms during the last 3 years
till March, 1970 ;

(b) ifso, the pames of the firms against
whom the complaints have been reccived ;
and

(c) the results of the investigations con-
ducted by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) and (c). It is not in public interest
to disclose the names of firms against which
complaints bave been reccived and enquiries
arein progress. The names of firms against
which action is taken under the Imports
(Control) Order, after investigation of the
complaints, are published in the Weekly
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Bulletins of Industrial Licences, Import
Licences and Export Licences issued by the
Chief Controller of Imports and Exports,
copies of which are placed in the Lok Sabha
Library.

Information regarding the names of firms
which have been punished by the courts under
the Imports and Exports (Control) Act as a
result of prosccution launched against them
after investigation of the complaints, is being
collected and will be placed on the Table of
the House.

Senlor Investigators appointed in the
Statistical Department of Central
Statistical Organisation

7203. SHRI MOLAHU PRASAD :
SRRI RAM CHARAN :
SHRI SHIV CHARAN LAL :
SHRI SURAJ BHAN :

SHRI KARTIK ORAON :

Will the PRIME MINISTER be pleased
1o state :

(a) whetheritis a fact that in 1962 ten
Senior Investigators were appointed in the
Statistical Department of Central Statistical
Organisation through Union Public Service
Commission ;

(b) whether it is also a fact that at the
time of furnishing data for integrated select
list prepared for the Indian Statistical Service,
Grade IV of the Ministry of Home Affairs,
the Statistical Department had shown some
Senior Investigators on regular appointment
and the others on ad hoe appointment in 1962
and 1963 as a rcsult of which the Ministry
of Home Affairs had included the former in
the said list and the names of the others had
not been taken into consideration for inclusion
in the said lList ;

(c) ifso, the reasons for such discrimina-
tion ; and

(d} the rules urider which the appoiotment
of those candidates, who were appointed
directly after being selected through U. P.
§. C. was made on an ad hoc basis ?
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : (a) to
{d). Recruitment of ten Senior Investigators
was made in 1962 through the Union Public
Service Commission against ten temporary
posts of Senior Investigators in the Central
Statistical Organisation. Of these ten Senior
Investigators who joined in 1962, five were
adjusted against regular upto
31-12-1962, while the remaining five were
adjusted against regular vacancies arising in
1963 and thereafter. Since the first five
officers had completed four years' service
against regular vacancies in the grade of
Senior Investigators as on 31-12-1966, they
were included in the list of officers eligible for
consideration for promotion to Grade IV of IS5,
while the remaining five were not included
in the said list. The question whether these re-
maining five officers could also be considered for
inclusion in the integrated select list is under
consideration now.
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Permanent Posts of Semior Investigators
Unfilled in the Central Statistical

Organisation

7205. SHRI MOLAHU PRASHAD
Will the PRIME MINISTER be pleased to
refer to the reply given to Unstarred Question
No. 4024 on the 25th March, 1970 and state :

(a) whetheritis a fact that five reserved
permanent posts of Senior Investigators were
left unfilled in 1962 in the Statistics Wing of
the Central Statistical Organisation ;

(b) whether sclections for appointment
against these posts were made through the
Union Public Service Commission in the same
year ;

(¢) if so, the reasons for appointing three
candidates belonging to Scheduled Caste

and Scheduled Tribes against temporary
posts of Senior Investigators ;
(d) whether a reference to the Union

Public Service Commission was made request=
ing them to make sclections from among
Scheduled Caste and Scheduled Tribe candi-
dates for appointment to the said five reserved

permanent posts ; and

(e) if not, the reasons therefor and the
details in regard to the recruitment of Schedu-
led Caste and Scheduled Tribes candidates
to the said reserved posts ;

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : (a) Yes,

Sir.
{b) No, Sir.
(c) Does not arise.

{d) No, Sir.

VAISAKHA 2, 1892 (SAKA)

Non-Aligned Meet 214
at Dar-es-Salaam (CA)

(e) The question of making confirmations
against the five posts against which confirma-
tions could not be made in 1962, as also the
permanent vacancies which bave since arisen,
is now under consideration.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

OvuTtcome oF RECENT MEETING OF NONe
ALIGNED COUNTRIES AT DAR-ES-SALAAM

SHRIMATI TARKESHWARI SINHA
(Barh) : Sir, I call the attention of the Minister
of External Affairs to the following matter of
urgent public importance and I request that
he may make a statement thereon :—

“the outcome of the recent meeting of
the non-aligned countries at Dar-es-Salaam."

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : The Pre-
paratory Meeting of Non-Aligned countries was
held in Dar-es-Salaam from April 13 to 17 to
settle the date, agenda, venue and other
arrangements for the Conference of Heads of
State or Government of Non-Aligned countries.
The meeting was inaugurated by H. E. Presi-
dent Nyerere of the United Republic of Tan-
zania and was presided over by H. E. Mr.
R. M. Kawawa, Sccond Vice-President of Tan-
zania. Delegates from 52 non-aligaed countries
participated in the Conference and 8 countries—
all of them from South America—attended as
observers. Representatives of 5  liberation

were invited to make sta

before the Conference. The question of Cam-
bodia's representation was referred to a Com-
mittee, which did not report till the time the
conference concluded. The People’s Revolu-
tionary Government of South Vietnam had
also requested to participate butin the ab-
sence of a co in the f did not
do so. This matter was referred to the Sum-
mit.

The representative of Jordan proposed the
participation of Pakistan, but his proposal was
not supported by any other delegate. The
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Chairman ruled the proposal out of order on
the ground that participation of new States
could only be considered within the frame work
of the present criteria. Some delegations voiced
their objections to the Jordanian proposal and
the Minister of External Affairs of India made
a statement supporting the Chairman's ruling.
He added that if Pakistan desired to partici-
pate in non-aligned meetings, India would be
happy to support its application provided it
gave up its membership of military pacts and
became non-aligned. Also, that it would have
been more useful for Jordan to persuade Pakis-
tan to give up its association with the pacts
rather than to have raised the matter in the
conference. The joint communique issued at
the end of the conference reaffirms the pre-
sent criteria for participation and it is specifi-
cally stated in it that invitations to the simmit
will be issued only on the basis of the present
criteria.

The delegates in their general statements
referred to important international questions.
These references helped the drafting committee
to draw up the agenda for the summit. They
are also reflected in the final communigue.
The draft agenda for the summit as accepted
by the conference is based on a four-point pro-
gramme under the headings Peace, Freedom,
Economic Development and Co-operation bet-
ween Non-aligned States suggested by us. The
Indian Minister of External Affairs also em-
phasized that the non-aligned approach for
safeguarding peace and security could only be
for strengthening the social, economic, political
and defence potential of each country and not
through dependence on others,

Two sub-committees were formed, one for
drafting the communique and the other for
economic matters. Their reports were approved
with slight modifications by the Plenary Meet-
ing and formed the final communique with the
report of the economic committee as a special
annexure. The copies will be placed in the
Library of Parliament.

India was clected the Chairman of the
Drafting Political Committee and a member of
the Economic Committee. India has also been
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clected to the Standing Committee, which will
help the host Government to make necessary
arrangements for the summit conference.

It was agreed unanimously to hold the next
summit conference in Lusaka, the capital of
Zambia before the next General Assembly ses-
sion of the United Nations.

Taking into account differences on some
points of view and emphasis on various inter-
national issues, the conference reached agree-
ments on them as reflected in the final commu-
nique. The need for economic and technical
cooperation for development received special
consideration and is brought out in the special
annexure to the communique.,

It was heartening to sec the close coopera-
tion that existed between the non-aligned coun-
tries and the desire expressed to strengthen
them further. The need and validity of non-
alignment to preserve peace and freedom and
to further international cooperation on the
basis of equality of all pations and respect for
their sovereignty and territorial integrity was
well recognized. We are grateful to the Govern-
ment of Tanzania for the excellent arrange-
ments made by them for holding the conference
in Dar-es-Salaam.

SHRIMATI TARKESHWARI SINHA :
The statement does not refer to the fact that
Cambodia was represented by two delegations.
I'would like to know whether the Government
of India’s policy is to recognise the constitu-
tional government and whether it is a fact that
we accept that position in the case of Cambo-
dia today. .1 would also like to know whether
we functioned like that in the non-aligned
conference or whether we were guided by the
ideological predilections in the case of Cam-
bodia. Itisnot a question of the non-align-
ment conference not deciding that issuc. Even
the attitude of the Government of India is
very uncertain and unpredictable in this
matter. Have we changed the policy of recog-
nising the constitutional government or do we
stand by that position ? If we stand by that posi-
tion what is our policy in regard to Cambodia ?
because, we are not very clear. What exactly is
the Government. India’s mind or is it that it



217 Non-Aligned Mast
could not make up its mind when two delega-
tions went there? Then, as Chairman of the Con-
trol Commission we recognise the Government
of North Vietnam and we recognise the Govern-
ment of South Vietnam. Also, we have to
keep rapport with the pational libera-
tion fronts as we are the Chairman of the
Control Commission. I would like to know
whether the Government of India bas worked
out its policy because in the non-alignment
conference we found that the Government of
India could not take any decision and the
Government of India was very helpless in that
position. I would like to know whether the
Government of India recognise this dual
responsibility of recognising these two govern-
ments as well as keeping rapport with NLF.
What is the policy of the Goveroment of India
in relation to its role as chairman of the Inter-
national Control Commission ? Ifany policy
had been worked out in the past, why was
Government of India so mum or silent about
their specific position when the NLF represen-
tative wanted to have an entry into the non-
aligned conference ?

Then this statement is very relevant in that
the agenda for the summit, as accepted by
the conference based om the four-point
programme under the headings peace, free-
dom, economic development and cooperation
between the non-aligned States, was as suggested
by us. The latest policy of the Government
of India is to lay stress on economic cooperation,

hnical develop and technical coopera-
tion. This policy was projected by ' the
-Government of India time and again vigorous-
ly. This palicy was projected by the Govern-
ment of India at the UNCTAD. We sought
the cooperation of a wider number of countries
in UNCTAD. The foreign Minister had a
special responsibility as Chairman of the
UNCTAD Standing Committee to give out
policy about economic development and tech-
nological cooperation. By participating in the
non-aligned conference to discuss  economic
cooperation are we not now seeking alignment
with a few countries leaving the rest of the
countries with which we are more or less
committed to seek and supply ecomomic and
technological cooperation ? Are we not align-
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ing in an indirect manner with a few countries
leaving aside other countries and actually un-
doing the policies which we have projected ?
The Forcign Minister of India has the biggest
responsibility and obligations to discharge that
he carries as the Chairman ofthe Standing
Committee of the UNCTAD so0 as to see that
the widest number of countrics are hrnugm
within the purview of haical

cooperation.

and

Lastly, what were the hindrances which
made the Government of India reluctant to
bold the conferencé of non-aligned countries
here ? Is it a fact that the Government of
India is apprehending a lot of difficulties in
the coming months or is the Government of
India sceing some very intense pre-occupation
in its own functioning so that the Government
of India has not found it very comfortable and
convenient to hold the conference some time
in August or September ? I would like to
bave a categorical answer as to why Govern-
ment of India assumed s0 much reluctance to
hold that conference in the coming months
like August or September,

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): Mr.
Speaker, I should like at the very outset to
say that there was no hesitation about our
policy in regard to the various matters that
came up for discussion in the non-aligned
prep ference. However helpless
Im.lylnok to the hon. lady Member, that
was not the situation of our delegation in Dar-
es-Salam.

Regardiog the question of Cambodia’s
participation, two delegations came from
Cambodia and the question arose as to which
one should be represented. No delegation
expressed any doubt about Cambodia’s parti=
cipation as such ; they all accepted that Cam-
bodia as a non-aligned country had a right to
participate and that Cambodia and Prince
Sihanouk bad played a very important part
in strengthening non-alignment. But the whole
question came up as to which of the two dele-
gations should find representation and it was
felt that this matter could best be considered
ina small committee rather than having a
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lengthy discussion in the plenary, This was
the consensus of the conference. I spoke there
as the leader of the Indian delegation and
made our position very clear, namely, that
we were not doubting either the right of Cam-
bodia to participate or in any way the role
that Cambodia and Prince Sihanouk had
played in strengthening non-alignment.

SHRIMATI TARKESHWARI SINHA :
My question was not that. My question was
as to what was your attitude. . . . (Interruption)

SHRI DINESH SINGH : T have all your
questions with me, It was a very lengthy ques-
tion and, therefore, I am afraid that I shall
have to give a rather lengthy answer, It is not
my style of speaking in the House but I am
compelled by the long question that was put,

We made it quite clear that we were not
going into the constitutionality or the legality
of the Government of Cambodia.

SOME HON. MEMBERS : Why not ?

AN HON. MEMBER : You have to recog-
nise one government,

SHRI DINESH SINGH : The whole ques-
tion was as to how best the conference could
associate Cambodia with it. It must be quite
clearly understood that this conference was
not a conference held for going into legal or
constitutional issues. There are a large number
of countries which decide these issues.. .. (/nter-
ruption)

SHRI P.VENKATASUBBAIAH (Nandyal):
They do not want to recogmise the present
government in Cambodia, Sihanouk is their
legal representative. ... . (Interruption)

SHRIMATI TARKESHWARI SINHA:
The main point is about the role that the
Government of India played in the Dar-es-
Salaam Conference. .. ... (Interruption)

MR. SPEAKER : You put a very long
question and a very delicate question. He is
also trying to give a lengthy reply in a delicate
manoer.
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SHRIBAL RAJ MADHOK (South Delhi) :
She put a straight question whereas he is
giving an cvasive reply.

MR. SPEAKER : Neither the question
was straight nor the reply. Both are very deli-
cate,

SHRI DINESH SINGH : T would beg of
the hon. Members to realise that just as this
country is sovercign and we exercise our
sovereignty, so are other countries sovercign
and have the right to decide issues on their
own without interference of the hon. Mem-
bers from the Opposition. They have the
right to decide issues on their own. I could
not or anybody could not compel any other
Government in Dar-es-Salaam to change its
national stand......

SHRI BAL RA] MADHOK : What was
your attitude ?

SHRI DINESH SINGH : We have to look
at others’ national interest. Our national
stand has been quite clearly stated in this
House. T do not know why the Members
forget it so casily. Should I produce a copy
of my statement and place it again on the
Table of the House ? May I have your per-
mission, Sir, to request the Members to read
the statement that I have made again and
again in this House on our position on Cam-
bodia. What is our position on Cambodia
has been clearly stated in this House.

SHRIMATI TARKESHWARI SINHA :
There is a very important omission in the
Minister's reply. The Cambodian Govern-
ment has been elected by Parliament of Cam-
bodia. What is our position in that regard ?
Do we recognise a Goveronment clected by
Parli t or do we change that position ?

SHRI YOGENDRA SHARMA (Begusarai):
The present Government of Cambodia is not
a constitutional Government. It is a Govern-
ment brought about by coup d’etat,

SHRIMATI TARKESHWARI SINHA :
Any coup d’efat that appears in any country is
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not our concern. We are only concerned about
a Government which comes into cxistence in
a comstitutional manner. What is the Govern-
ment of India’s position in that regard ? I
would like to know this categorically.

SHRI DINESH SINGH : About Cam-
bodia, we have made our position very clear
in the House. I answered a Call Attention
notice and made the statement. And our
position remains the same. Regarding India’s
position on participation of PRG, this question
CAIE UP. .+ . .s (Interruptions)

MR. SPEAKER : The lady Member is
sufficiently competent to look after herself.

SHRIMATI TARKESHWARI SINHA :
Will he repeat it again 7 What is the position ?
I don't remember.

SHRI DINESH SINGH : I will be glad
to send a copy to the hon. Member.

SHRIMATI TERKESHWARI SINHA :
I would like it to be explained in the House.
Will you please repeat it and explain it
again ? .

DR. MAITREYEE BASU
On a point of order, Sir ?

(Darjeeling) :

MR. SPEAKER : No, madam.

DR. MAITREYEE BASU : On a point of
order, Sir. You have given me the permission ?

MR. SPEAKER : What is the point of
order ?

SHRI HEM BARUA (Mangaldai) : Sir.
it was only yesterday you said that lady
Members do not get special privileges in the
House.

DR. MAITREYEE BASU : Sir, We
Members are referred to as lady Members. ...

MR. SPEAKER : What should I say ?

DR. MAITREYEE BASU : This is a
derogatory term. (Interruption) Let me finish.
When I was a medical woman, practising
medicine, it was derogatory to call as a lady
doctor. We are all women, not ladies,
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SHRI HEM BARUA : Sir, Gandhiji did
not even like the word “woman™.

MR. SPEAKER : We like thcrf: all.

SHRI DINESH SINGH : Regarding the
participation of the Provisional Revolutionary
Government of South Vietnam, the question
was considered by the Conference but there
Was no ¢ on the particip of PRG.
I explained the position of the Government of
India that we do not recognize the Govern-
ment of PRG, but, if the intention of the
Conference was to have the participation of
PRG, the ooly possible way of doing so could
bave been to accept the suggestion made by
some other Delegation that they be invited as
observers. The matter could not be resolved
as there was no consensus about the partici-
pation.

Regarding the ecomomic aspect which the
hon. Member has raised, it is certainly a very
important aspect because we feel that the
field in which we have the greatest opportunity
to forge closer co-operation among the Asian
countries, among the non-aligned countries
and among the developing pations is the
field of economic co-operation. This matter
was discussed at comsiderable length in the
Non-aligned Preparatory Conference.

Now the point the hon. Member has raised
whether a discussion in a similar group would
in any way weaken the larger co-operation of
the developing countries—which is called the
Group of 77—we have been attempting. This,
does not really weaken the co-operation but
strengthens it because it is recognized by the
nations and all other organizations that we
can have regional, sub-regional and other
arrangements provided we keep in view the
larger co-op i In the non-aligned Pre-
paratory Mecting this point was borne in
mind that the co-operation that we have been
secking in the Non-aligned Group was in mno
way restrictive. It can be available for the

,other developing countries also 10 co-operate.

In fact if the hon. Member would recollect
the tripartite arrangement which we made
with Yugoslavia and UAR, it is open to all
developing countries to participate. There-
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fore, closer co-operation being sought by the
Non-aligned countries would not in any way
weaken larger co-operation being attempted
but would strengthen it because it will pro-
vide......

SHRI PILOO
model.

MODY (Godhra) : A

SHRI DINESH SINGH : not a model—I
don’t make models—but a base for—co-opera-
tion with which other countries also can join.
Therefore, it is our expectation that the non-
aligned countries would really strengthen it
and not weaken it.

SHRIMATI TARKESHWARI SINHA : He
did mot reply to one point. Why have they
shown réluctance to hold the Non-aligned
Conference in India ?

SHRI DINESH SINGH: I am sorry I
left it out. I am not quite sure whether the
House is awarc or not. It was our feeling
earlier that we should host the MNoo-aligned
Conference in New Delhi and I am glad to
see the support that has been extended by the
hon. Lady Member......(fnterruptions)

SHRI HEM BARUA :
do.

‘Hon Member” will

SHRI DINESH SINGH : I cannot help
recongnising her sitting just in front of me.

SHRI PILOO MODY : At last he has
gone to ‘models’,

SHRI DINESH SINGH : But the Govern-
ment of Ethiopia said that they were keen
that this Conference should be held in Addis
Ababa and that we support them. We said
thatin view of our very close and friendly
relations with Ethiopia we should allow them
to hold this Conference. Now after that
gradually Ethiopia felt that they would not be
in a position themselves to hold a conference
but this was only indicated to us within this
month and it was not possible for us to make
all the arrangements that would be really
necessary to the successful holding of this
conference in Delhi in the next 4 months, So
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we felt that we should not press for our claim
and that we should really sec which other
countries wanted to hold the conference ; and
finally it was decided that the conference
should be held in Zambia.

SHRI PILOO MODY : Does he admit that
Zambia is more efficient than the Indian
Government ?

SHRI BEDABRATA BARUA (Kaliabor) :
I'would like to congratulate the Government
for the two concrete achicvements that they
have sccured. One is the very close rapport
and cooperation—much closure than it was
previously, with our neighbours in the Dar-es-
Salaam preparatory meet and the other was
about the non dilution of the criteria of non.
alignment. Now, I would like to know what
the reaction of the Government is to the pro-
posal of widening the scope of non-alignment.
Our friend, President Tito, was the sponsor at
one time of the idea of widening the non-align-
ment bloc. In the summit conference to be
held towards the end of this year this may be
again coming up and I hope this issue may be
discussed there.

Sccondly, Sir, regarding the question of
Cambodia, I think, the Government is right in
supporting the idea that the seat be kept vacant
till the fluidtiy in the situation is removed and
some sort of clarity emerges. So far as this area,
s concerned it is a matter of great concern to
us. Because, what has happened in Vietnam is
beginning to spread to Cambodia and may
spread to Laos also in the same manner. It is
necessary that this should be discussed in the
non-aligned conferene. 1 would like to know
about this because it has come in the news
that requests may be made to the U. 5. in ad-
vance by the Cambodian regime and it is also
reported that private talks are being held. Did
Dar-es-Salaam conference do something more
concrete than discussing procedural matters ?
I want to know whether there was a propasal
for sending a fact-finding mission to Cambodia.
‘Was there any other proposal for a Geneva-type
of conference as was sponsored by France ? Was
it discussed ? This is what I would like to know.
So far as Cambodia is concerned, it is a matter
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of concern to us and the American intervention
there is creating distress not only in the coun-
tries concerned but itis creating tension all
along the time and for America itself. I would
like to know what the position of the Govern-
ment was in regard to the admission of the
People's Revolutionary Government of Viet-
nam. So far as Palestine Revolutionary Moves
ment was concerned, so far as South African
Liberation Movement was concerned, these
Movements were allowed to address the confe-
rence though no formal decision was taken
there. I can understand this, India being
Chairman of the ICC, must be careful in tak-
ing a decision ; but at the same time I would
like to know whether India supported the ob-
server status being givento P. R. G., and not
merely saying that it would support observer
status if others proposed t. I know we have
got certain responsibility ; we have got certain
position ; we have to be cautious etc. But even
in spite ofthat, I wantto know whether we
really sponsored this Observer's status for the
People’s Revolutionary Government.

My next point is this. President Nyerere is
reported to have proposed in the Conference
something more concrete than a more moral
support to the Liberation Movement in Africa.
‘What is it ? We have to make our pesition very
clear in regard to this. [ want to know as to
how much of assistance, and to whom, are you
going to give to the Liberation Movement in
Africa.

SHRI DINESH SINGH : It is quite true,
as has been referred to by the hon. Member,
that we had very close consultations and coope-
ration between the Asian countries at the non-
aligned conference.

Regarding the expansion of the Conference
‘members and the criteria for it, the hon. Mem-
ber will see from the communique that it was
clearly stated by various delegations which par-
ticipated that the criteria should not be altered.
There is no proposal before the Summit to
alter the criteria. And the question of enlarging
the membership by bringing in those coun-
tries which conform to the criteria is always
open in the non-aligned Conference at any
time. :
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As regards the participation of the represen-
tative of the PRG, I have already stated what
we have stated in the Conference. Regarding
the reference to the statement by President
Nyerere for the assistance to the Liberation
Movements, Mr. Speaker, this was a Prepara-
tory Conference and it was not expected to
take concrete decisions on political issues but
only to prepare for the Summit. It will be for
the Summit to decide how effectively the non-
aligned countries can assist the Liberation
Movements in co ialism still
continues,

where col

SHRI SAMAR GUHA (Contai) : Mr. Spea-
ker, most of the Indian papers have commented
on the outcome of the Dar-es-Salaam Meet of a
non-aligned order. This non-aligned Meet has
lost its purpose. Now it has turned tobea
grandiose rendezvous for the two World Powers.
Out of the fifty-two participants in Dar-es-
Salaam Mect and about sixty invitees for the
Lusaka Meet, it is a fact that most of the
Powers are having infra-structural relations
with Super Powers like Russia or U. S. A.
particularly after the theory of limited Sove-
reignty practised by Russia on Czechoslovakia.
The teeth of non-alignment practised by Cze-
choslovakia were blunted and it has now be-
come subservient to the military aid of Russia.
And India, Sir, is now in doldrums without
knowing what to do.

In this background I would say that our
Foreign Minister, consciously or unconsciously,
has allowed to create two dangerous precedents
in the Dar-cs-Salaam Meet—one is by allowing
Cambodia’s deposed King to use the preroga-
tive not to allow the present Government's re-
preseatative to sit in Dar-cs-Salaam and the
other is by allowing to discuss the question of
representation of N. L. F. or the Provisional
Government of Viet-Nam. In future, any other
deposed leaders like U Nu, Nkrumah of Ghana
or some others may raise such a question. You
have allowed Cambodian King to use his prero-
gative from out-side this country, especially
when the present Cambodian Government has
been approved by Cambodian Parliament,
Then, Sir, what is the position ? Our Govern-
ment is saying that they have considered the
jssue—constitutional or legal. I do not know
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whether recognition of the right of representa-
tion by any powercan be considered extra-
constitutional or illegal.

Secondly, because now the NLF have lost
the liberation movement there, if Pakistan with
a mischievous design, with the help of Morocco
and Jordan raises the issue, on the basis of this
precedent, that, since the Mizos have started a
liberation movement in Mizoland, the Nagas
have started a liberation movement in Naga-
land, Azad Kashmir has started a liberation
movement, the question of giving them repre-
sentation in some future summit meeting should
also be considered in the non-aligned meeting,
how can this question be met by this Govern.
ment ?

Lastly, it is a fact that the Government has

. made a solid contribution by blocking the entry
of Pakistan into the non-aligned meet, but I
want to know from the Gover hether,
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than have a discussion in the plenary session.
That is why the matter was referred to a parti-
cular committee to examine it.

So far as the question of bringing forward
the plight 6f the minorities in Pakistan is con-
cerned, as also the situation in East Pakistan,
the hon. Member bad himself spoken against
it when he said that we should not bring in the
question of liberation movements,

SHRI SAMAR GUHA: Anti-nationalism,
anti-colonialism, anti-conomic exploitation,
anti-baiting of the minoritics—these are the
avowed objectives of the non-aligned Powers.
(Interruptions) He has not replied to any of my
questions, although you have been very
ympathetically indulgent about replies to be

given to the other Membery,

SHRI S. M. BANERJEE (Kanpur) : All
those questions were ballotted and he has

as anti-colonialism, anti-nationalism and anti-
economic exploitation are the main objectives
of the non-aligned powers, the representatives
of our Government raised this issue at the
Dar-cs-Salaam conference that the political
Pandas of Rawalpindi are treating East Pakistan
as a colony of West Pakistan, treating the
people of East Bengal as inferior people and
started baiting the minorities, Buddhists and
Hindus, more than 10 million of whom they
are expelling from the country, and are
exploiting economically the eastern wing of
Pakistan ?

SHRI DINESH SINGH: Various points
have made by the hon. Member and really only
one question has been put at the end.

SHRI SAMAR GUHA: I had asked how
you would meet the two dangerous precedents
that have been set up.

SHRI DINESH SINGH: I heard the
point that has been repeated by the hon.
Member. These points were in our minds as
well as in the minds of other delegations when
these question were considered, and that is why
it was felt that it should be left to a committee
to go into all these matters in depth rather

lected only one :

SHRI BAL RAJ MADHOK : Before I put
the question, may I request the hon. Minister
through you that, though he might have learnt
the art of evasion very well, he should answer
specific questions specifically,

SHRI DINESH SINGH: Let him put
specific questions and not make statements,

SHRI BAL RAJ MADHOK: In the
statement that he has made there is specific
mention of Cambodia and PRG. They are two
separate things. When the delegation of the
lawful Government of Cambodia, whose Ambas-
sador is accredited to our Government here,
was there, when the seat was kept wvacant
and this delegation was pot allowed to
take its place, what was the attitude of our
Foreign Minister as India’s delegate ? Did you
support keeping the delegation out of the
conference, or did you support the delegation
taking its place, and was the decision to keep
the scat vacant taken in spite of your opposi=
tion? Thisis a specific question to which I
would like to have a specific answer,

PRG is a rebel Government. We are having
Naga and Mizo rebels and Naxalites,
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The Arabs had their own axe to grind, they
wanted the Palestine Liberation organisation to
be scated there, For that purpose they brought
in the question of the PRG. What was your
specific attitude? If a rebel Government of
Nagas and Mizos approaches them tomorrow
for a seat in non-aligned conference. What
attitude will you take ? Tt is a question that can
come up any day. Did you make your position
clear in that meeting ?

Thirdly, there is talk of economic co-opera-
tion. A lot of stress was laid on that. Did
you raise the q of discrimination st
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SHRI BAL RAJ] MADHOK: Why do
you mix up things? Sokarno was Indonesia
once; today he is not Indonesia. We are
talking about Cambodia. Today Sibanouk has
nothing to do with Cambodia.

SHRI DINESH SINGH: I am stating the
factual position ; I am paraphrasing what 1
said there.

SHRI PILOO MODY : Right or wrong ?

SHRI DINESH SINGH: Obviously, I do
not expect the hon. Member to be able to

Indian citizens practised by many of thuo-
called non-aligned countries? Did you bring
to the notice of the Arab countries the ill-treat-
ment meted out to Indians ? This morning some:
Indians from Baghdad came to me and gave
their woeful story, how the Government of
Iraq is treating Indians like dogs and is taking
away their business and driving them out?
The Government of Iraq, take India's support
for granted. IT that is the attitude that prevails,
what steps you take to make the conference
realise that economic cc-operation could not
be onc-sided and if they wanted co-operation
from India they must also co-operate with our
country.

Fourthly, was this nom-aligned conference
actually a conference of three blocs and did
geopolitical and religious factors come to the
fore? There were three blocs—Arab bloc,
Asian bloc and African bloc. The decision
about Lusaka was taken because the African
bloc wanted that decision to be taken.

Finally, has any discussion taken place
among the countries of Asia which were there
about holding a conference of Asian countries
to discuss the question of Cambodia which
directly concerns peace and security in Asia ?

SHRI DINESH SINGH: With regard to
Cambodia. I have already explained the
stand taken by the Indian delegation. There
was no question about the participation of
Cambodia ; it had a right to participate. Cam-
bodia and Prince Sihanouk had played a very
important part,

diffe between right and wrong. We
have said that it was not our desire to interfere
in the internal affairs of Cambodia ; it is for
the Cambodian people to decide. When the
question of two delegations came up, we agreed
to the proposal made by Afghanistan and some
other countries that this matter should be gone
into by a committee which can discuss thisin
a constructive manner.

Regarding PRG and PLO I have said that
we do not recognise the PRG. So far as PLO
is concerned there was no question of the
recognition ; it was allowed to make a state-
ment along with other liberation movements
from colonial territories.

Regarding the question of diserimination
against Indians, a non-aligned conference is
not the occasion to discuss bilateral issues, and
if the hon. Member has some information
about the difficultics that Indians may be
experiencing in Baghdad, we shall be very glad
to look into it and discuss it with the hon.
Member if he wants. (Interruption)

egu\:lirqg the question of economic co-
of s0me  Prog Is were made and
ducnucdmdakmdod’notem prepared for
being submitted to the Summit. This is also
being placed in the library along with the
communications.

The hon. Member asked me whether there
were three distinct blocs. We would not like to
see geographical or geophysical or ideological or
any other bloc developing within the non-
aligned conference. The whole concept of non-
alignment is national independence and the
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right to pursuc independent policies and co-
operation on the basis of equality. Any kind
of bloc will tend to weaken this concept.
Therefore we have not been encouraging any
“bloe, but naturally, when certain issucs come
up that concern a number of neighbouring
countries like Cambodia’s participation, like
PRG, other members do expect that other
countries which are nearer the scene of action
might be able to throw some light on the situa-
tion. In this context, we did have some ex-
change of views with some of the Asian delega-
tions of those areas that were there, and we
did not wish to evolve any kind of concerted
effort by any group but we were able to ex-
change our ideas and they were put forward
by the various delegations that had participa-
ted. '

Then the last question that the hon. Mem-
ber asked me somehow I could not take it
down,

SHRI BAL RAJ] MADHOK : Whether
they discussed the question of holding an Asian
conference.

SHRI DINESH SINGH : we did not dis-
cuss the question of holding an Asian con-
ference to discuss the situation in Cambodia
or Laos or Vietnam.

SHRI JYOTIRMOY BASU: (Diamond
Harbour) : The PRG is a duly elected govern-
ment of the people there ; it is a full-fledged
govmmentandithualeyllutu; it has a
clear policy of peace, independence, democracy,
and neutrality and it has not joined any
alliance. In the Colombo mecting of non-
aligned countries, 10 countries joined, and the
ClIA-controlled Cambodian junta was admitted
and no objection was raised by India or any
other country. (Interruption) Because of the
backchat here, I do not know if you heard me.
In the Colombo meeting of non-aligned
nations, you had admitted this CIA-controlled
Cambodian junta, You have raised no objec-
tion there. The Cambodian junta is born out
of the CIA coup d’cat, and the US directed
mass-killing is going on there. You do not
recognise Lon Nol's regime because you say
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it has no right; itisa question whether you
agree with us or not in this regard.

At the Dar-es-Salaam conference, full mem-
bership for PRG was proposed by UAR,
Algeria, Caechoslovakia and six or seven other
countries, But the US-controlled Indonesian
Government and a few other satellites objected,
and India, that is, yourself, under US pressurc
succumbed to that. You have proposed
that if the PRG is to be admitted, it will be
admitted only as an observer becausc you
succumbed to US Pressure.

Now, will you kindly note it down ? In the
next non-aligned conference, will you adopt
an anti-colonial and anti-imperialist policy
and are you going to press for the PRG's full
membership in the non-aligned conference ?
Your plea to remain neutral and maintain the
so-called neutrality because you are the ICC
Chairman is not tenable here. You have not
been neutral. You have been allowing war
materials to flow to South Vietnam while you
are putting a ban on exports to Hanoi. Hanoi
has sought help against the mass-killing by
the Cambodian junta in Cambodia. Will you
tell the House what positive steps you have
taken about that and whether you are going
to raise the issue before the Human Rights
Commission as early as possible ?

SHRI HARDAYAL DEVGUN (East
Delhi) : How bas his name appeared in the list
today ? Isit by manipulation ? (Interruptions).

SHRI PILOO MODY : It is a question of
capitulation by the secretariat.

SHRI JYOTIRMOY BASU : You always
think of others as you are.

SHRI DINESH SINGH : Indias record
and role against colonialism is far too well-
known to require any emphasis from me now or
at any other time. I think it is a matter of
pride for the Indian people—the role they have
played fint of all in their own struggle for
independence and then giving help to other
people who have struggled for indepen-
dence and who are still struggling for indepen-
dence. So far as the PRG is concerned, I have
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already stated in this House our position that
we would not wish in any way to lessen our
admiration for the struggle of the Vietnamese
people, for their independence but we were
fot in a position to recognise PRG. This is
the same attitude we took in Dar-es Salaam.

Regarding the question of Cambodia, the
Cambodian Ambassador who is resident in
Rangoon is also concurrently accredited as
Ambassador to Ceylon and he participated in
the Conference held in Colombo. Here the
question arose, as two delegations came and
we had to find a way. We do not wish to
interfere in the internal affairs of Cambodia.
The situation is still Auid and we are watching
the situation. Our position on Cambodia has
already been stated in the House.

So far as the question of taking up the issue
before the Human Rights Commission or any
other forum or giving any assistance is concer-
ned, it does not arise because we do not wish
to interfere in the internal affairs of Cambodia.

AN HON. MEMBER : What about the
mass killings there ? ([nterruptions).

SHRI PILOO MODY : Government does
not interfere with the mam kiling even in
Bengal. Why should it interfere in mass killings
clsewhere ? (Interruptions).

SHRI 5.M. BANERJEE: He has no
human feeling.

SHRI VASUDEVAN NAIR (Pecrmade) :
Hundreds of dead bodies are floating on the
Mekong River. (Interruptions).

SHRI DINESH SINGH : Some hon. Mem-
bers have drawn attention to the reported
mass killings in Cambodia, That is, if may
say %0, a separate issue and it was not put by
the hon. Member.,

SHRI BHOGENDRA JHA (Jainagar):
That was the last question he put. (I
tons).

SHRI DINESH SINGH : Then hon, Mem-
bers should wait in patience till I give the full
reply. There is nothing to get excited about,
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I quite appreciate their concern. We are also
concerned in the matter. What I was saying
that we would not send any assistance, arms
and others because we would not wish to inter-
fere in their internal affairs. Ragarding the
question of mass killings, it is a matter of very
great shock and shame that such things should
take place. I am sure that the conscience of
mankind in all countries would be deeply
disturbed by such news emanating from Cam-
bodia, I should like to take this occasion to
express our very deep distress and sorrow that
such things should happen.

SHRI PILOO MODY : What about loss
of life in Bengal ?

12.56 hrs.

ESTIMATES COMMITTEE

Huworep Anp TweNTYTHIRD REPORT

SHRIM. THIRUMALA RAO (Kakinada):
1 beg to present the Hundred and Twentythird
Report of the Estimates Committee on the
Ministry of Labour, Employment and Rehabi-
litation (Department of Labour and Employ-
ment)—Employees’ State Insurance Corpora-

tion,

SHRI J. AHMAD (Dhubri) :
received a telegram. .

MR, SPEAKER : I have not received any
notice from him. So, I cannot allow him.

Sir, I have

SHRI SURENDRANATH DWIVEDI
(Kendrapara) : He bas already sent a note to
you.

MR, SPEAKER : I have not received it.

SHRI J. AHMAD: Ifit was not given to
you by the Secretariat, I am not responsible for
it. Sir, I would request you to permit me...

MR. SPEAKER : I have said that I have
not received it,

SHRI SURENDRANATH DWIVEDY :
He has received a telegram. He bas sent a note
to you about the telegram which he has received
about the minority community. I know it for
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a fact that he has sent a note to you. I do not
know how it did not reach you. It is very
strange. Now you say “‘unless I receive the
note, I will not permit you”. This member has
sent a note to you, I want to know why you
are not permitting him.

MR. SPEAKER: I am told that it was
faulty. That is why it did not come to me.

SHRI HEM BARUA (Mangaldai) : Assam
is being neglected. He has written a letter to
you about the mass killing of minorities......
(Interruptions).

MR. SPEAKER: Unless 1 receive notices
in proper form, how can I allow them? Hon.
Members give notice during the question hour
and then get up as soon as the question hour is
over. How could we proceed in this manner ?
There is not a single member who will follow
the proper procedure. . . . (Interruptions). Every-
thing should be done through a regular pro-
cedure.

SHRI J. AHMED: What about my note ?

MR. SPEAKER : I will examine it and let
him know.

SHRI J. AHMED : This relates to the
question of the minority community. So, I
would request you to permit me to raise it.

MR. SPEAKER: When there is some
procedure decided by the whole House, we have
to foHow it.

12.59 hrs.
MATTER UNDER RULE 377

RerorteDp REMARKS oF CHier JusTice or Inpia
ABOUT NOTICES OF LODGEMENT OF APPEAL
SERVED ON s0ME M.Ps

SHRI P. VENKATASUBBAIAH (Nandyal):
The Chief Justice has made certain remarks. ...
( Interruption).

13 hrs,

SHRIMATI TARKESHWARI SINHA
(Barh) : They should know that there is a
Speaker. Itisfor you to decide....(Interrup-
tion).
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SHRI S. KUNDU (Balasore) : He asked a
question,

Mr. SPEAKER : Will you please sit down,
whatever it may be ? 1 am not going to allow
it unless it comes through a regular motion.
Shri Jabanuddin Ahmed sent it to me and has
also sent something along with it. I will exa-
mine it. But please do not do like this, abrup-
tly getting up and raising anything that comes
up.

SHRI SURENDRA NATH DWIVEDY
(Kendrapara) : I am sorry about the attitude
you are taking. There is no question of giving
a motion. The Member does not want to give
any motion. He has got important informa-
tion that some members of the minority com-
munity have been killed in Goalpara District,
Assam. He wanted to make a reference to that
by informing you. There ismy question of a
motion. Such important and urgent matters
are referred to in the House.

MR. SPEAKER : Please do not get excited.

SHRI S. KUNDU: You do not listen to
anything and when anybody gets up you say
that he gets excited. . . .(Iaterruption). He comes
out with a telegram and wants to bring it to
the notice of Government through you. You
should give protection to him.

MR. SPEAKER : Shri Kundu, please do
not get excited. Have a sense of proportion.

SHRI S. KUNDU: We have a sense of
proportion but you must cooperate with us.

MR. SPEAKER : You are almost insulting
the Chair. I warn you not todoit. I am not
going to tolerate it. . . . ([aterruption).

SHRI K. N. TIWARY (Bettiah): Nothing
should go on record unle:s you permit it.

SHRI J. AHMED (Dhubri) :#¢

MR. SPEAKER: You cannot bring up
anything, unless I allow it. It will not go
on record. . (Interruption). If all of you behave
like this, God help you. .. .(fnterruption).

SHRI HEM BARUA (Mangaldai) : **

**Not recorded.
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MR. SPEAKER : Shri Jahanuddin sent it
to me at 11.40. I will see it. Please do not be
under the impression that I will not have a
favourable attitude towards it....(Interruption).
You will have a very sympathetic attitude from
me. But please do it in a regular manner. I
will see it and then decide about it....

(Interruption).
SHRI S, M. BANER]JEE (Kanpur) : **

MR. SPEAKER : You are all forcing your-
sell on the House,

SHRI SHIVA CHANDRA JHA (Madhu-
bani): **

MR. SPEAKER : I think, we should have
one hour in the evening where anything could
be allowed without the Chair being there and
letting Members say whatever they like.

SHRIPILOO MODY: (Godhra): I want
to know whether all this is being taken down.

MR. SPEAKER : No. Please do not make
a mockery of it.

MR. SPEAKER: This morning, I have
received all these motions under Rule 377 by
Sarvashri P. Venkatasubbaiah, Hem Barua,
K. L. Gupta, Bal Raj Madhok, N.K. P. Salve
and Umanath to raise the matter on the remarks
made by the Chief Justice of the Supreme Court
about notices served on some Members of
Parliament,

SHRI CHENGALRAYA NAIDU (Chit-
toor): 1have also given a Call Attention
notice on the same subject.

MR, SPEAKER : These are motions under
Rule 377. Of course, your name may also be
added. I don't mind, The subject is identical.
All these motions are identical.

SHRIS. M. BANERJEE: Because I am
affected, my name should also be added.

SHRIN. K. P. SALVE (Betul) : I crave your
indulgence, Sir. I seek your verdict on the
letter T wrote to you on the 16th April that I
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want to appear before the Supreme Court and
defend myself. (Interruption).

MR. SPEAKER: Please sit down. Let,
me say what [ have to say.

SHRI FRANK ANTHONY (Nominated
Anglo Indians) : Sir, I happened to be in the
Supreme Court. . . . (Interruptions).

SHRI SURENDRANATH DWIVEDY:
Let us first hear the Speaker what he is going
to say. (/nterruptions).

MR. SPEAKER : Regarding some remarks
made by the Chief Justice of the Supreme
Court, we have utmost respect for our courts
and, specially, the Supreme Court which is the
highest court in this country, About the obser-
vations made by the judges and all that, I
would wish, if you want to say anything, that
should be said with full realisation of your
responsibility as Members of Parliament and
with full restraint and only on merits kl:cp'ing
in view the relation between the Supreme Court
and this august body so that there should pot
be any bad precedent created.

SHRI DHIRESWAR KALITA (Gaubati):
We should have a full discussion to discuss the
conduct of these judges. (Interruption).

MR. SPEAKER : Of course, I would request
you to be very brief in your observations and
to be also with full restraint. Before we come
to any conclusion, I will keep all these motions
pending. Shri P. Venkatasubbaiah.

SHRI P. VENKATASUBBAIAH : Sir, it is
reported in the press what the Chief Justice of
the Supreme Court has remarked with regard
to your being misled by the Law Minister and
that the Law Minister has not taken cognizance
about the Jodgement of notices or issue of
summons. This is what the Chief Justice of the
Supreme Court says:

“It is a serious matter if the report in
. A

the newspapers is true....",

**Not recorded.
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It also says:

“The Chief Justice told the Attorney-
General, Mr. Niren De, appearing on behalf
of the Union Government that *lodgement
of an appeal in this court by party and
giving intimation of the same to the respon-
dents in a procedural work under the civil
procedure code and the Supreme Court
rules and it is not a summons."

This is what the Chief Justice has stated in this
regard. He also said :

“] am constrained to say that even the
hon. Law Minister did not clarify the posi-
tion to the House that a notice of lodgement
in appeal is Dot a summons to the court.”

As you have very rightly pointed out, thisisa
delicate matter and we have to very carefully
sce that there is not any sort of a confrontation
between the Judiciary and the Legislature.
The only point is the role of the Law Minister
with regard to misleading the House and the
Speaker is not informing the Speaker that the
lodgement of a notice was not issue of a
summons,

Under Art. 145(1) of the Constitution the
Supreme Court is empowered to frame its own
rules of procedure, but they are approved by
the President of India before they are enforced.
So this is a matter of Supreme Court framing
its own rules which are approved by the Presi-
dent. So, Sir, it caooot be said that the
Supreme Court is not aware of the privileges
that are enjoyed by the Members of Parli
Here, the only point is: whether there can be
a distinction between ‘lodgement of notice”
and issue of summons. Lodgement of notice,
0 far as I can see, is a matter which the parties
are informed of it and if they do not attend,
there need not be any imposition made on them
or any prosecution launched against them
whereas the summons enjoins upon the party
to appear before the court. So, in this matter
I feel that the Law Minister has definitely
misled the Speaker and has created this sort of
confusion, It will goin the country as if there
is a confrontation between the judiciary and
the legislature. So I want to know from the
Law Minister why he has failed in his duty to
inform the Speaker with regard to the correct-
ness of the position.
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MR. SPEAKER : I want to make it clear
because it is said that it was a matter of misin-
forming me by the Law Minister. When it
came, the Law Minister then requested me that
it should be dropped here and he will ingquire
into it and direct the Attorncy-General. (Inter-
ruptions) I don't think the Law Minister is
anywhere in the picture. Mr, Madhu Limaye
raised it and I acted on Mr. Madhu Limaye's
information.

st Ay fowd : (F7) M wERa A
1 g Fr o, Nfew 7 aq 7 1)

SHRI S. M. BANERJEE : I have received
lodgement of notice. I never said ‘summons’.

SHRI HEM BARUA: I don't want an
atmosphere of conflict to be built up with the
Supreme Court. It is the highest judiciary in
the country and there should be no attempt
to build up a sort of confrontation between the
Indian Parliament and the Indian Supreme
Court. If the prestige of the Supreme Court or
the Judiciary in this y is und
then it will lead to political instability of the
country which we see already in the country.
If the judiciary is run down like this, that will
lead to political instability. But, here the Chief
Justice said that no summons was isued to
Members of Parliament ; only according to the
Rules of the Supreme Court, notice of lodge-
ment of this particular appeal was rather con-
veyed to the Members and to the hon. Speaker
also and the hon, Law Minister should have
been in a position to explain the entire position.
He has not done it. I thiok this was a notice
to the Government and not to individual
Mecmbers. This notice was served on the
Government.

P |

THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI GOVINDA MENON):
No, no. On the Members,

SHRI HEM BARUA : That might be, This
was not a summons. That should have been
clarified. I donot want their position to be
undermined also. We hold them in high respect.
They should make a statement that this was
not a summons. We were misled. Therefore,
the Supreme Court Chief Justice has said all
that,
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AN HON, MEMBER : The Law Minister
should be taken to task.

it vy fomd : &0 ardar & fs A
fafaeex 1 awrT $g Fg0 41 ar ag 9gy
wg A

SHRI BAL RAJ MADHOK (South Delhi) :
Itis a very delicate matter which is coming
up in this House again and again. We have
three wings of the Government, the judiciary,
the legislature and the executive. The judiciary
naturally holds a very important place and if
the judiciary is not independent, the legislature
will not also remain and therefore it is in the
interest of all of us, including Members of
Parliament to see that the independence of the
judiciary is maintained. Now, there are people
in this country who want to undermine the
democratic institutions. They not only want
to denigrate and bring disrepute to Parliament
but they want to denigrate and bring disrepute
to the judiciary as well. We must make it
absolutely clear that we do not approve of such
things—a Member here or a few Members
there might have said something, but the
House does not approve of anything said which
is a reflection on the judiciary, which aims at
denigrating the judiciary. Sofar as this matter
is concerned there seems to have been some
misunderstanding. As Chicf Justice has said,
it was intimation only. I think whether we
are Members of Parliament or not, there are
rules, and these rules are for everybody. And
if such intimation came there should be no
question of raising a hullaballo about it. If
there was misunderstanding the Law Minister
could clear it up. He is supposed to know law
and he should have informed the House and
you of this position, so that this awkward
situation that has arisen could have been
avoided. Even now it is not too late. The
Law Minister can explain the position and this
matter should not be allowed to carry on any
further.

SHRI N. K. P. SALVE: I wrote a letter
to you. I want to go and defend myself in the
‘Supreme Court on the merits of the matter
without pleading the immunity contemplated
under Article 105. 1 do not want to go into
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the question whether or not there was a breach
of privilege involved in the issuance of notice.
Eminent legal pandits have informed me that
this is mere issue of notice of lodgement, and
the Supreme Court was in duty bound to issue
this so that we are told of the proceedings of
the Supreme Court. Ifit is mere intimation I
submit, the language could be a little more
temperate and dignified. The notice says :

++ . "“take further notice that in default
of your appearance within the time prescri-
bed the appeal will be proceeded with and
determined in your absence and no further
notice in relation thereto shall be given to

My submission very briefly is this. If you
permit me to appear before the Supreme Court,
on merits I will do so. Abusive and intem-
perate language has been used by the appel
lants in the plant. They have denigrated and
ridiculed the House. I have not got anything
personally against Shankaracharya. But we
are against the cult or the philosophy which is
propagated against Harijans,

MR. SPEAKER : 1 will ask those members
who have sent notices of the motion to speak,
I will also ask the Law Minister,

SHRI KANWAR LAL GUPTA: I have
given notice, Sir.

SHRI N. K. P. SALVE: Sir, will you not
permit me to continue? Iwould like to have
your categorical ruling as to whether this is a
decision that I can take on my own or whether
it is a matter for the decision of the House.

SHRI S. KUNDU: Sir, Iriscon a point
of order. The point that has arisen before the
House, after the Law Minister has explained,
the matter. The only thing that we have to
decide is whether this notice should be consider-
ed as a summons or not. In what form the
notice should have come is a different matter.
The lengthy discussions on this should be
shortened. After all both Members of Parlia-
ment and the Supreme Court enjoy certain

rights and privileges.
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¥ Trezafy fafe & gm ama T3 =
aredt A fear 21 3g AT Al
F oy giw FRF @y Ay IEA
gitw w1 1 towa agif A g A
¥ +ft rrezafs ) wom T AT AR
gz o1 gilw ®Z gF gEe ¥ At F
Tt qg &1 g AAEA, ar A W
9T TN ST FEAT TALT EH N

SHRI S. M. BANERJEE: Our speeches
have been quoted ; please read it. I wantto
say a few words. I have to face consequences.

MR. SPEAKER : Please resume your seat.

SHRI GOVINDA MENON: I would
request you to allow me to cxplain what
happened with respect to this matter. On the
day on which it was discussed in this House
this was Dot in the list of business so that I
could know what the matter was. Hon.
Members, particularly Mr. Limaye, raised the
issue and said that he had received this notice
and that under Article 105 there was absolute
immunity so that the Court could not decide
anything on this matter. When the matter
came as from the High Court I submitted that
what I should do was to request the Attorney
General to appear in the High Court and point
out to the Court the import of Article 105. In
order to enable the Attorney General to do so
in the High Court what was donc was to im-
plead the Union of India also for which a peti-
tion was filed by the Government advocate. That
is how the Union of India became a party to the
proceedings in the High Court. The High Court
decided that they were aware of it that under
Article 105 there was absolute immunity for
members of Parliament with respect to what
they said in the House. That contention was
upheld by the High Court. Now the plaintiff
in that case wanted to file an appeal to the
Supreme Court and for that a certificate from
the High Court was necessary. The certificate
simply states that this case involves a question
which in money value would be more than
Rs. 20,000 ; otherwise no certificate is necessary.
Because the Union of India was a party in the
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High Court, in the Supreme Court also the
Union of India became a party. On that day
what I had suggested in substance was that
you should not give any ruling or take any
decision of this matter because in the Supreme
Court also I would request the Attorney General
to appear and point out this matter to the
Supreme Court. Accordingly, yesterday the
Attorney General,—I am informed, addressed
the Court on this matter and the casc has been
posted for the 29th April for final disposal,

There has been some confusion regarding
summons and notice of lodgement. T have not
a copy of the notice with me, Whether it is
called nolice or summons, it is the same thing.
Summons which issue from the courts also say
that the case is posted on such and such date;
if you want to appear, you may appear; if you
do not appear the matter will be decided
exparte. That is exactly the notice which was
read out by Mr. Madhu Limaye. I had a dual
role on the occasion when I spoke in this
House. Asa Member of Parliament it is my
duty to see that the privileges of member of
Parliament are preserved ; as a Member of the
Government it is my duty to see that no con-
frontation arises between Judiciary and Parlia-
ment.

SHRI P. G. SEN (Purnea) : On a point of
order. He says that the Attorney General has
been given power toattend this House. The
Constitution has given the power ; we can call
him. The House can seek his clarification from
him. He becomes the via media. Itis the Law
Minister and yourself ; through whom he can
do it on behalf of the House.

SHRI SONAVANE (Pandharpur) : Under
the guise of a point of order, they are allowed
to speak.

SHRIMATI TARKESHWARI SINHA:
He is only saying that it is the authority of the
House to call the Attorney General. First
understand and then speak.

SHRI P. G. SEN: That power iz given
under the Constitution.

SHRI GOVINDA MENON : The question
of calling the Attorney General has not been
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raised. 1 was referring to the fact that I would
request the Attorney-General to appear in
court and point out the provisions of the Cons-
titution so that the privileges of this House will
not be in any way affected. There was no
question of calling the Attorney-General to
Parliament ; nobody wanted it ; nobody raised
it.

SHRI MADHU LIMAYE: He can come
on his own ; he has every rght.

SHRI GOVINDA MENON: He has the
right, and when the occasion arises he will
come. Therefore, today, there is no difference
of opinion between me, on behalfl of the
Government, and the Members of the House
and Mr. Venkatasubbaiah and you, Sir, that
so far as Article 105 goes, it gives an unlimited,
absolute immunity to Members of Parliament,
1 said that. I suppose there is a consensus in
the Housc on that matter. I further said that
this matter would be brought to the notice of
the Supreme Court, and accordingly the
Attorney General yesterday did that, and the
casc has been posted as the first case to be
heard on the 29th April.

Now, the question has been raised by Mr.
Kundu and others as to weether the Supreme
Court itself should not have looked into the
matter and refused to issue notice or summons.
A notice which issucs from the Supreme Court
may be ecither after a judicial decision or a
routine, procedural matter. Now, as soon as
the appeal memo is filed in the Registrar's
office and the proper court-fec, etc., has been
paid, as a matter of routine the noticc goes out,
and on that occasion also . .. .

SHRI SURENDRANATH DWIVEDY:
Can a wrong notice be given as a matter of
routine ?

SHRI GOVINDA MENON: On that
occasion, I had said : “I do not know whether
the summeons which issued is a judicial order or
a ministerial order.” I did say that. If a
ministerial order is issued from the Supreme
Court, I do not think there is any scope for any
complaint on the part of Members of Parlia-
ment. A judicial order comes this way. There
are certain matters which have to be decided
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by the judges where a notice should go or not.
I do not know that ; I have no copies. In the
moming’s newspapers [ find that this wasa

notice of lodgement of the appeal. But even so,
what I said was relevant: whether it is a

judicial order or a ministerial order, I said that
our immunity is absolute with respect to
Article 105. In the high court, the Attorney-
General made that representation and be did
it again yesterday in the Supreme Court.

SHRI KANWAR LAL GUPTA: No.

SHRI GOVINDA MENON : He had to
make it clear as to whom he was appearing for,
and he said, “I am appeariog for the Union of
India.”

SHRI RANGA (Srikakulam): That is a
mistake,

SHRI GOVINDA MENON: Because a
notice has gone to him and the Union of India
has been made a party. It was done by the
high court. If that were not there, the Attorney-
General will be able to appear in the Supreme
Court only if you authorise him to do so. At
that time, the matter was referred to the High
Court, I was permitted by the then Deputy

ot Ay fomd : wrE FEY, T T
@ T @ g wmer wgr f5 gt
ST Fy Afew aff arar ¢ gfga
aY ag sro=r garfEt & faar gt o,
Tz AN aEd 7 W A wew
#i= g1 g anfefeer 76 (3) = 88 %t
F | QAT S OF GET awal g fF
forgst <1 aifasre g § 1 76 (3) #
FEE:

“In the performance of his duties, the

Attorney-General shall have right of audi-
ence in all courts in the territory of India.”

atx 88 ¥ sgrmar ¢ fF arfeardiz
F gfa it g7 afawz €

“Every Minister and the Attorney-General
of India shall have the right to speak
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) in, and otherwise to take part in the
proceedings of, ecither House, any joint
sitting of the Houses and any committee of
Parliament of which he may be named a
member, but shall not by virtue of this
article be entitled to vote.”

77 a9 1T g ¥ g%q &, 7=t o
Tt gan w % oAE ¥ @ oI
T w1 garar Hifag & qziAf a7 A
i Fg1 5 & agi arfqaniz & fees
w0 ¥ for Y awar g7 oA few
foir 7 et arfaie fer vt € 7

SHRI GOVINDA MENON: What I
understood from the note which I got from the
ministry is that the Attoroey-General said that
he is there on behalf of the Union of India, of
which Parliament is an organ.

SHRI KANWAR LAL GUPTA: Mr. De
said, “I am not here to defend the action of
Parliament.”

SHRI SURENDRANATH DWIVEDY :
Parliament is not an organ of Gover t;
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court has to look into this matter. We should
not take any exception to that. We wanta
decision that there is no right for any citizen to
file a suit against any one of us for what we
say in Parliament. That can be done only by
a judicial order. Therefore, accordingly the
matter is being placed before the Supreme
Court. (Interruptions) Neither any of us nor
the Speaker committed any mistake on the
previous day. You, Sir, accepted my suggestion
that the matter may my explained to the
Supreme Court by the Attorney-General, The
House also agreed with that suggestion.

SHRI KANWAR LAL GUPTA: He did
not explain it. That is our charge against
him.

SHRI GOVINDA MENON That
occasion will arise on the 29th. (Interruptions)

MR. SPEAKER: Iam not allowing any
debate on this.

SHRI S. KUNDU : The point mot is as
simple as pointed out by Mr. Menon. Any sort
of ministerial order cannot come. As no appeal

Government is an organ of Parliament.

SHRI GOVINDA MENON: I said
“Union", not “Government”. Parliament is
one of the limbs of the Union and it is the
interest of the Union to see that these various
agencies do not act against each other.

SHRI VASUDEVAN NAIR (Peermade):
You need not defend the Attorney-General
here too much.

SHRI GOVINDA MENON: I am not
defending the Attorney-General. I said, no
question of Attorney-General appearing in
Parliament was raised the other day or today.
I raised the point that I would request the
Attorney-General to appear in the Supreme
Court and show to the Supreme Court the
provisions of Article 105. When a ministerial
order is issued, as was done in this case, I do
not think any of our rights have been invaded.
At leam fo dismiss this suit and to proclaim that
.Mmmunitv of Article 105 is unlimited, the

can be if its valuation is less than Rs. 20,000/-,
Itis apparent that it does not have the juris-
diction. That means that they know the
privileges of the are there and no
appeal can lie. So, the ministerial order
cannot come.

SHRI GOVINDA MENON : If an appeal
is filed our privileges under article 105 arise.
But our privileges will get breached only if a
decision is made agajnst us. Even to declare
that under article 105 Members of Parliament
have absolute privilege and absolute immu-
nity, even for that the question has to be con-
sidered.

SHRI N. K. P. SALVE : My point is that
the criteria will have to be the same for both
the High Court and the Supreme Court.
When the Delhi High Court issued the sum-
mons the Law Minister had taken a particular
stand...... (interruptions) It is mot a frivolous
point. . . ... (interruptions).
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SHRI H. N. MUKERJEE (Calcutta North
East) : The Law Minister has made a for-
mulation which seems to me extremely
dangerous. We have article 105 on the basis
of which on that day, you gave your observa-
tions, which have a historical significance in
view of what had bappened earlier. Now the
Law Minister talks of something which is laid
down in the C ion, of something of which
judicial notice is automatically and necessarily
taken by the judges of this country—whether
they sit in the munsifi’s court or in the Supreme
Court, 1 make no diff iati b
them ; they have to take judicial notice of
these things—because of article 105 being there,
which is why you told us on that day
“my members will not go”', and in the mean
time the judges come into the pricture in a
manner which I think is extremely regrettable.
No body wants confrontation but if the judges
try to drive a wedge into the relations between
Parliament and the judiciary, things would
be difficults T know the Attorney-General
very well and my relationship with him is
such that T would not accuse him of anything
unless I have reasons for it. From the reports
I have seen from the papers ] find that the
Attorney-Geueral has washed his hands off
the matter by saying “I represent the Govern-
ment of India, I do not represent Parliament ;
Iam pot supposed to say amything about
the privileges of Parli in this "
ata point of time when the Judges of the
Supreme Court—whether of the munsifl™s
court or the Supreme Court does not matter—
when they were making some observations
about the behaviour and the sense of responsi-
bility of the Members of Parliament. We
have been trying very hard to .be as patient
as possible, What has happened to the
Supreme Court and what has bhappened to
the High Court. The matter has went on
appeal from the Delhi High Court to the
Supreme Court and the High Court has got
full cognisance of the point that in this case
they could not do a thing to the Members
of Parliament, Yet, in spitc of that, a lodge-
ment of notice takes place with - some
threatened consequences. . . . (interruptions) So,
1 want the Minister to amswer this. It is
important that the judges must be under an
obligation, legal, moral and otherwise, so
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that judicial notice is taken of what. is there
in the article of the Constitution. If they
do mot do so, we cannot wait upon some
application being made by some busy body
to get something or other.

SHRI S. M. BANERJEE : I have nothing
to add to what Shri Madhu Limaye and
others have said on whether it was a summons
or notice, I bave read the newspaper today
and I am surprised that the judges did not
carc to read the proceedings. They read
only the report in the press about the pro-
ceedings. We are also discussing it from the
newspaper reports. I would only request
you that a copy of the proceedings should be
sent to the learned judges, so that their mind
will become clear, They should not say things
against Members of Parliament. We do not
want a confrontation but, at the same time,
we want to establish once again that Parlia-
ment is not subservient to the Supreme Court
Judges.

SHRI DATTATRAYA KUNTE (Kolaba) :
As far as today's mewspaper reports go, it
secms the Chief Justice has said that the rules
are framed under the Constitution and have
been sanctioned by the President. Do the
Judges want to forget that any rule which is
contrary to any article of the Constitution is
ultra vires and even if it is sanctioned by the
President, it is not a rule at all ? This ought
to have been brought to the motice of the
Supreme Court much earlier. They should
have taken notice of it themselves, because
as long as article 105 is disturbed there could
be no rule and if there is a rule on the statute
book, the Supreme Court as the best judges
of law should have taken notice that mo rule
could be there against any article of the
Constitution. The Supreme Court and the
Law Minister should take notice of that.

SHRI S. KUNDU : Parliament must file
a writ for quashing that order.

SHRIMATI TARKESHWARI SINHA :
‘It has been said in the House that it would
have been proper for the Attorney-General
to defend Parliament. I would like to have
a categorical explapation from the hon,
Minister whether it will be considered asa
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precedent 5o that whenever the Attorney-
General is appearing before the Supreme
Court, on his own he starts representing
Parliament, or whether Parliament has to
authorise the Attorney-General to appear on
is behalf. If we say that Parliament is
supreme and sovereign, do we really expect
the Attorney-General to represent Parliament
before the Supreme Court ? In what capa-
city can he represent before the Supreme
Court ? Therefore T would like to know from
the Law Minister whether he contends
that the Attorney-General on his own can
represent any matter concerning Parliament
without being authorised by Parliament or
Government. He says that he was represent-
ing the Union of India ; when he appeared
in the Supreme Court, he was not represent-
ing Parliament. He should clarify whether
the Attorney-General should be authorised
to represent Parliament or not.

st fwa @ Wy (WA ) oA
wgeg A g1 & g s gfem &
Q¥ TIE a8 TEAE & AYC QAT I
ot § ag gfga siw gfear w1 Wit
s@ & fay g 9fm @ fgma @
qrEdeE & gEEl A ) agi 9T W e
105 % &t Ia® A AT [fge ag
e 973 Ag w foady e @Y wmar

2fF amq wden ¥ ¥ sga @t A

gafa Ffefaad ok aew= § 596
49 7 g1, ¥T FIFT QAT ATCH ®Y
7@ awg #rwf afar I afs ag
99 Z1 g I@T & ITH qwwA HY
Fa GTHIT A= ?

SHRI GOVINDA MENON : What
happened yesterday in the Supreme Court
was that the Chief Justicc enquired as to how
the Union of India was a party to the suit in
view of the fact that the suit was for defama-
tion between the appellant and the other
respondents. The Attorney-General pointed
out that the Union of India was added asa
party to the suit before the High Court ; so,
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in the appeal also it will be there. The Chief
Justice pointed out that he remembered the
matter and felt that the Speaker was not
to blame ; if he had been informed of the
correct position, the whole difficulty would not
have arisen particularly in view of the fact
that what the Supreme Court had done was
that it issued merely a notice of the filing of
the petition on appeal. When it was stated
that the Law Minister should have pointed
out the position to the House, the Attorney-
General pointed out to the Court the observa-
tion made by the hon. Law Minister which
showed that the act of issuing the notice was
an administrative matter and not a judicial
one,

This is what happened yesterday in the
Supreme Court. While I contended and con-
tinue to contend that any action against any
Member of Parliament for speaking anything
in the House would be a breach of privilege
on account of article 105, I would say that
if a suit is filed in the Supreme Court or any
other court—it was given a number in the
office and summons were issued...... (Interrup-
tiom).

SHRI RANGA : Not summons, notice.

SHRI GOVINDA MENON: or notice
was issued ; both are the same— that will not,
according to me, be a breach of privilege.
(Interruption) There arc thousands of cascs,
writ petitions, appeal petitions, filed in the
High Courts and the Supreme Court from day
to day. It will be too much to expect that all
these things will be read by the judges and
then notices will issue.

What I am trying to do is to request the
Attorney-General to point out to the court that
this particular appeal which isin the Supreme
Court contains an allegation with respect to
what some Members said in Parliament. Itis
not bringing article 105 to the judicial notice
of the judges. What is brought to their notice
i, what is contained in the case is something
which is covered by article 105. That has to
be pointed out and it is for that purpose that
the Attorney-General is attempting to place the
case under article 105 on the 29th of this month.
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This is exactly what we did in the High Court.
Any question of breach of privilege will arise
only when any action is taken in respect of any
Member of the House.

MR. SPEAKER : Now, after this, do you
expect me also to say something ?

SOME HON. MEMBERS ; Yes.

SHRI H. N. MUKERJEE: You stick to
what you said last time.

MR. SPEAKER: 1 would just briefly
state the whole position. After reading this
thing in the newspapers, I again went into the
whole background., Article 105 gives us immu-
nities and privileges not to be dragged into any
proceedings in the court for anything said or
vote given in this House. Whether the Court
issues a summeons or a notice, it does not make
any difference to us. I expect the Registrar
to know. . .. (Interruption) 'We are aware of the
difference between summons and notice. In
the notice of lodgement it was said that “if
you do not appear, the proceedings will go
ex parte.”

The fact is that the proceedings are there in
which the MPs are required to appear before
the court, for what they said in this House.
Whether the notice of lodgement is a part of
the proceedings or not, whether the proceed-
ings start after the notice, or whatever the point
is, I think, the moment the notice is issued or
any petition is submitted to the court on which
a notice of lodgement is issued; the proceedings
start.

The Members informed the House that they
had received a notice in which they were asked
to appear before the Supreme Court in connec-
tion with what they said in the House, and enquir-
ed whether they should appear or not. I
thought, whether it is a summons or a warrant
or a notice or evena request, it makes no differ-
ence. Ultimately, the privileges of the House
are involved when they are asked to defend
themselves for what they said in the House,
The courts must know what is provided in
article 105. That is the position.

As far as the rules of the Supreme Court
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are concerned, I had achance to look into
them. I had a chance to discuss them with an
able and competent senior officer, and the
position is that the Registrar may issue a notice
suo molu  or, if he thinks there are certain mat-
ters, he may put up the case before the Judges
for their orders. This is what I understood.
In this case, the Registrar knew that in the
proceedings not only Members of Parliament
are concerned, but the former Speaker, Mr.
Sanjiva Reddy, is also involved. Not only the
MPs, but the then Presiding Officer also was asked
to appear before the court. The only question
before this House is: If once we accept that
the Courts have a right to call us, whether it is
an optional notice or a judicial summons, our
privileges arc at an end. So, in the circums-
tances, it was my duty to request the hon.
Members of Parliament to ignore the notice.

14 hrs.
SOME HON. MEMBERS: Well done !

MR. SPEAKER : Without any reflection on
the hon. Chief Justice or Judges or without
questioning their authority, I have said in the
very beginning that we are the last persons to
seck any confrontation with the judiciary, But
they also must know the position of this House
and legistatures in general I read in the
papers that a Speaker of a Legislative Assembly
is being called to appear before a High Court
in connection with an adjournment of the
House, I assure the Supreme Court that if
within our rights we have every right to exist
and protect ourselves and our rights also, we
are the last persons to question their powers
in their own sphere. We will show all respect
tothem.

About the Attorney-General there is not
much to say. The Law Minister has brought
to the notice of the House that in accordance
with my earlier direction he has asked the
Attorney-General to appear before the Court.
I think when be appeared before the Court,
he appeared on behalf of the Union Govern-
ment; he is appearing again and be will be
there to explain the whole position.

Mr. Salve is very impatient to appear before
Supreme Court. If he appears before them
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[Mr. Speaker]

fully knowing Article 105, I think we will have

to bring a privilege motion against him.
SHRI NAMBIAR (T iruchirapalli) : Today

the Speaker commands the highest position.

MR. SPEAKER : The Speakerand the hon,
Members are conscious of their privileges. I

hope that all the other wings of the Governs
ment are aware of that also,

Now we adjourn and meet again at 3 p. m.
14.02 hrs.

The Lok Sabha adjourned for Lunch till Fifteen of
the Clock.

The Lok Sabha reassembled after Lunch ai
Four Minutes past Fifteen of the Clock.

[MR. DepuTy SpEAXER in the Chair]
*DEMANDS FOR GRANTS, 1970-71-(Contd.)

Mmastry or Epvcation anp Yourn Semvices
—(Contd.)

st v faw (§Aq) : FureAm
wgea, faar aqEy 9T A9 F gy §
ux fadzs &1 agar § 5 o gag
o Weat g7 W@rar N 39 UG OF
g%z grat 1 feear g€ qur 1 a7 AW-
wg § faar o &% aq qgf @y T
@ 4 at g% Faer dxEg # gAsr Q@
ghs g1 feard 93 1 g a1 do gao
o Ao a1 AL FAW TAo dro €o
ATCo Yo | F TP AN U AT F
fadgd «t 8w fF g7 I Heaml &
TRLH@AIT § AAT § qGT FUT |
1o udo A€o HATLo &1 gaAr fwedr
fanz T+1 § {5 qgh o€ weemmR, AHId
F1 ATYEY [EAEY AT IAF 1G-S
AFHE F T, 92 IF LHT
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wH oF Joee faad JaE A
W @ & sralwey @ fag § A
A% dfo THe o e & AT IFTXFX
T §, T AR F gy wW OF FEL
T HQT-TITAT T §C T AT
Hgma g1 16 e & F@ATT &1 AT
9E a1 N fe g7 AW A oF gER a¢
uq & F19g ggren @ F agm fr
TT g a9 FAIIIGT F1 F7g & &
AREAFIH W agegaaad
9T AL AWG-FHT 9T TW a9 TF AL
& fa=n &7 &1 Figw T 57 |

sq f arg g€ €47 A a9 gl
ar IqTeAEr  WEiEW, TAG WEEH A &I
FET AEIT A 29 A faren sygear wy
fagd g @l § gaqr @ow fear & &
FHI-FH @A ger wmar € e ogw
A £3 fF 3% drraq wY oF R A
afarg | aga & wvw g frar
R aga § frardta ok afadw faar
srEeqT FAFL agi W@t g w e
Wt St & fod # oft wgr @ Fr R
dfqam & gafae ww &1 fagg § e
gafaa @& faerardl & s w1 qgA
faer oo | w9 §AF T AT Wmgw
aFTs T @ ¥ 1 Sgi wgr fr dfaam &
gaifas ggv o1 3@ &1 qAar ¥ qHEr
fawar ar, a1 45 & gwfas, 5 14 @
#1 IW AT qeai W aArfadl @i 9T
afqard, s&d @ gw faar Fraw
AT & F, Ig IG@ AT g1 A AT AT
229 g ar ®WE A Fgy EfF
gasr af) A AEw A g fF FsaaF
qu &1 | fwT ag wgd & fr gart faar
AT & Gqr 79 faaqar g agar gw
&1 &gar J1fge | FAr St qaT ag AAWA

*Moved with the recommendation of the President
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& fr 7% are omradt g & 4 WY A
@ g a1 a3 W g, ag AT wZHAT
a7 | qEU 1€ WA A a1 a7 A9
waEa & 4 ¥ fag 3w, #ifF 78
B F @O 7 @ § 99 F A99 H, g
T qHA § AR AT F

7 Ifad artw N A A
Fe &1 & vra amgw & wgm fE arw
fergeam Hang ¥ s wrafeas faar-
wg7 & faardt o =6l § 9@ O §
AOF AT A H Zrd O AT T
I waw, fagry, @ ww, w@gr #&
argq, fefigee ard & ot &1 W &
g, agi «gw ¥ faq zizqzd a5 &
WY AT TFA ArAr AT AEAT EFKA F A
AT AFT FAT A0 1 EETEE A A A
AU AR ARX F 1 WA A qT ATH
Bzd ¥ @z & aY AT AIHQ g AW
£ 3@ g § wie fagr g &) Tad
ot ®5F swar asay w1 faar FAra
& gemii # fady g€ &, afeq egaAi @
Ziz-qz¥ agt § AT T FAW AFL N
£ 1 ga faar g4 ot A=A N AITIH
F 9% o< A A gl W E A gad
aIH AR 29 ¥ a1 ¥ fag guga #,
I #, 7333 ofems @ § T@ W
Fré-gY, F-gY qwar AgAT /9 7 9
93 & | fRt ¥ Freee, Foam A gaifaas
T & 1 T AU G AT AEHT AT
A FI QAT AT | AT FH FFAT
g fe fagr o0 ot 7 afeas epea w1
T FA & AT AOHT FI9 ISF AT
W AZ1 I & AY BW §4 A% ¥ A;OT
O {5 oF 997 7 9% FAra7 1 A
Jr Afgq | GAA IWEF AT FT 9T
foor &t foar 3| &1 gaww g
wrfgq 1
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a7 # areafas faar & @t # frda
R0 1 AreafaF foer §  aemiasi I—
R B ITC MW F G, A fawi ¥
g, 7§ wsT wdw ¥ F,—3ay g @
T 9T EEIWT FOAT FqG & HT 60
%o qur fr oy &1 A<D v av—
I 92T F gy ¥ fawor dearaf ¥
TR gAY FEr fE—aAeTawl & aq-
‘g adl et | ow-uw forr § Foat
fagw geard §, 1w dl & sarng w9
fax ¥ foasit fawo deard §, 97 g
farmor weqrt & qF & rEey A9
AW § gfammwa saewig ) g4
AW ¥ 19 X MNC afqr 1 A8F 9
Y oF gt ST dRAec g fomer am
ar#sat Tig ) fam fefr o fas &
sy, wrar § 5 sl e gE g
g g W & 9war & X oF Few
e Bt anfferdr o+t g€ & 1 aror 9k
Frordt wfama 7 A ¥371 a1 s srearawi
& a7 wia wrfens famira, weafas
faegma a1t favafageg §1:2:3
# yqwa HF avax wifgd wwlw
AT AR @A @A 1 : 15: 35 & fzama
# a9 go &1 & v w@ay ¥ wiv FEO
g AT ¥ qeATIHT F AAT WA F AR
% fros 97 A9 ag w1 faor ek
fFagfrafm a@m s &9 &
gz w24r agar @Ar Ffgd, A ar aF
R W FW AF A AAGE §, Y 3T
fazafag@a & Feares &F W arefeas
frarea ¥, 84 F I FIAT Hear
wWar ggr 9T I3 ¥ far aga amw
IwaT & 1 ot §8 fea g & srod gATE
& ¥ war, Jg & gl 9g AT
S AT ¥ | qgF IF A F Aradr O
Sty AR A Fw A 9q FE
¥ 0F a7 #3 Ataqragy ¥ 7@ 5o



263

[ T fax]
frat aeag Ty @1 @Y wa fw 10 %o
9 qar @1 6 & 1930 ¥ I98 8 wo
wifas 9T T T 91 ) a9 § AF _T
¥ Fad 2 §o &gy T\ F THAT AT
g frarfar 10 50 # $EFT T
FOm ! ag A JeAI9F F AAT FT GAH
2, & sigm fr At wfreg ST AF Y
e |

o7 fagafaaam & am s 3
gy favafagms vz & ey Y § 1 &7
fagafaeraal &1 a7 sy e o s
w1 & famafagrem s°% gy §
@ & 1 2 feg & A 9, AT g @
#T§ gEIAMT & 77 I AT gav &,
TAGTATH A1 & AT T GA @ G, T
F ATA TEET A F ATH T HAM AT
qTEl 3% T & A7 9T AW AT FAL
gat A qT g ) gfrar F e qw
7€ famafaarag war fRet woga ar
wifa & T8 qUEd W UE 9 4%
aaerar qgar 1 fawafagag &1 waew
&rar & gfaar w % faar &1 52 gfan
wtFr faar &1 9 ¥ FHAR 4T
T faafarag § & s d g @
fagr W @AM, gEaard & f @
Fradt, faé @ famr ot @ o
gad 1 famr W st @ faregor
gearsl ¥ 497 a5 AW AG @A A Q
# | aga BN, TE T THR H @A A
faerr &7 ¥ o) ATTAT AEE, IEN 9w
oq gt # fadas Gu fear f5 amew
gfrafeet & Te as= geran ot it &%
oot gaT | gATLY 1S & Fav wto afgar
g1 gTRY GwEll H 99T GE Y a9
g w o ag g wifgd

AT TR ot wred ar of g formH
fgrg ST GAAWTA FT ATT-ATT EAT & A
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af=z Atr afesrs & qigz 9gr #& @
g 99, UF TEE A1 TG FC 99 |
Iq gFE g, few g, ghrafedr @,
Frorer B, 9% ¥ fgmg Al gaewAT H)
fasme | @i g Free, i
FTAA, SIFT FIAN, qrET FTA% 1T A
Jaq § ag M 777 g wifgd 1 A< ag
T AL A A AW Twd ol FA
FATAT AT AN AT AT H TE A
AR WH AN 9IA, TE A qg wH
aw g g

o grar 7av & ? gara gfaafed
¥ 2 Algdt & wfuw quanm aww A
T3 FifF q1gT Nz a7 faer ga & ‘feg
faafaama’ | ol avg ¥ seitng gfira-
faft H ol feg T3 gy o Fag 9w
fawafaaras & s97 #r gefas #ggw
T F@ wWifs agr faer § gafaw
fawafaaraa | ag aga aw=r adwr g
oa agF ¥ FY faw@fqaay § 9@y
wrdd g% A% faamr frad ger adr
wfvd famr @ 1 58 v @
=ifgd 1

st go o Wi (FTEW) : G
famafarag & 45 voiz feg e &0

st s faw : & @ g @A
sl fe agex fC agi iy &

TH 4@ W A AqTd ey
AT F GATA KT GG A qga A
AT T | R F 9 w7 wE
ATHV G HYT T@ I FTH qg g€ 13w
REAMNAE AT W@ e
gfrafadt w1 oF sg41 Somefa dte qo
FT LI 9 FWT | 9 ag qAT
gfrafadt & st €9 s § @ @i
A O IE@rg | 9WF a1 Q@ gfa-
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afadt & area Frdvee av Faggia A1 qar
awar g f5 38X dle Qo § Fraewdl
@ AEf A AT IS T HTATT 4L
&1z fear o @1 e ¥ amod far
FArea F1 fawraa 1 9@ gaa g g
afgdt & g B faed fael &t
IR agarar s 9@ A9k HATHT &
fedy fao gamer # fagd fas g
ez argw ¥ far & fs oin M-
gz gfaafedt & faegie & aar frar 3
fr agh o Froead sds 4@ &, wfad
gR 59 @gF St Ad 991 &HA 1 G
gfrafadt & s Fvaegd axEd 9 @
g, g w1 fedt gfrafedt & g
q3% arar AT agr FEeeRdr afga
ara gy, ar & gaw gwar 91 AT gEs
| it AfFT wEeEQ s F A
qr T #1§ qar gfaafady av =z
gfrafady w1 azwr Mreage ghafed #
qgq s agr w1 Waeg 5 fr
AfE qav Froeadd @ o ot gafad
WA & AE qX AT FEEIT AN HE
WEANFM M ? @ ag A9 A
&1 fra® feeal & qeamr sy & 7

i fag azg &t fasn sgaear 9
@ & 3ad que Aaaet & fearn §
qarHr Wt @ A femfagi % s
3% gfz7 gt & 1w wamET A< TG
adt grar 1 fredt FA feswr v aq-
7 § GF @ I § AT wE R FY
a7 930 $E@ § | IAF A1F I T8 A
TgY & ar avad! T 97 7w §
TH AATAT §F TG | A8 A9 FAe)
¥ 39 Fau-faeg Are F FamEr AR
TG TG FW 8 |

Fagar § 5 got Wt w@iem
AT F A AT owex grE wE | K
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8 frags € 5 & sa9 owa
F@ g, ¥ s gyff, 9% aud A
A% fagida &t Amar g, dfew ag
Ia® 91 HAT g AAF A § wifE
7€ W FT A4, IAR! AT AT IaN
9= #|T gAT F O A g2 anw
@ afi asx §1 A% whrdew § @
T HA § 0 e e e IRt qoen
g A AL IW A qwE fra ag &
IS & TF A § A Fo o ey
sy gat adt g o fmr oW gEe
9 Jg AT AT FTATAN FW § a7 AT
T AT T FT FAE) o 1T F
A | &F AU FIT GAT FIAT 97 | T8
99T §F 919 QA § | Fg ol & arg
qg A, F98, WA, Af feara, wifa
qia, ardt faang, wgwa anfe azei 1 ag
Td A, TEG AIA, G A 47 37 &Y
|1 agaAr &3ar § 1 farew 54 7 9w
F 95T X IAE wWA AH @AW
gFY | AT I gAR AL qEET qq 72-
AFFTT & AT O SqA-aore ey
&ar HT faar sgaewr & anw |
AT | §G TN GG AT FEFT
ATFAFT WA & 3% wgarg fr
g YA foer e A § 4 oaro
a7 ana-dy fawr sygEar adr B
serfastier fastrsr &1 i@t s 2y

ot faen sagedT FrAw FT oW oag

A2 sqAEAT G 1 T A Iy
faerr soaeqr F1Iw g0 a3 o1 e 3y
F1 Z3F ¥ FA GO Aag 18 @i Wy
af Iw T A At arfer-arfasr w7
g® faart @ wifaw s o) g
g F117 § fF faardf s gemigw
A1 fawr g7 F faar gewrsii #1 7=9-
wm w21 7y fagd @1 fagaw @
g A fs 18 g ¥ e Y 9w
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[ srzaz fag )

i #f Fifqr garfase w1 g5 faar
S| ATy 7g #0430 faar omar & ?
&9 18 @19 %Y IW A qeeT & AW a7
A A F2A d Fifaw ) ard § afwa
wq R & fa? @A a7 N a8,
q g W & fAd FAA a3 A aw
Y73 § a7 9z 739 § @ A% 9 gfew
g g Ffr g Az 18
1T # I Al w1 gw few ¥ faw
arads fax #1 64 ara &1 7war fagrd
A AT AT, AfWT FFIA ATHT w_
i ag ara-dg Aifa @@ § ad-dg
#ifa afif s &

T avg & & wiv s€m w5 aa @
eawa? qgr§ 99 @Y, dAo wo F
FAC & A qgré a9 @) § IAH AlqArd
gfaQ &Y gar &ew T arfgd | oaq
1948 & TrareeoT qr2q ¥ A1 faqid
i xgrar fs afqag gfsd 1 g
FAGA AT T § ) gW IR 0F @
gIF ® @ 77 | § 5% A sEm fp
Y @A A AT 9y e FE A
faawedt @it aYx faer sqaeqr & o
wifa a1 sfng grfad #t a9g &
Fsq1as H1T fagrdt &1 fegar mefan aie
wg 1 fraar g &, @@F FTA I

g grar

o Wl & |ia § e wear g
S AT QAT FAFATET FATH 9T
frafagi &t agam fear s § &<
gq & fF ag vasfs & 4 714, ag ag
AT a7 &0 | 19 97 37 F7 Faardt
wraAfy #L g AN @ &, IFF IEA
feear &1 7% faar &1 uweitfa s
agfi wr 4 farwgm fFafIww
qredt vt # fgzar ¥ feeg &1 G560
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F%t f& gw osg g9 @1 dwwa
a% uwAifa w3 JfeT T 9 $3
T At Fré aft 9T I AT A AW
FAY TR FIX FXAT, IGH gH I IHT
sl EiT qn faaraz & foaw faa &
q8 HHeT ﬁiﬁ', 2o &To &o HATTo FATo
UA K G K fgwr Aify oF f=
qUMA F 9 A a7 FTRIT g7z
=T JTCA

MR. DEPUTY SPEAKER: Shri R. 8.
Arumugam,

st go @o @t (FraEior) : IwsTH
AZTY, OF AL [ AT 9T 1 T CF
IITH | Ig OF FAamA & g g swa

& foFar @ @ &

MR. DEPUTY SPEAKER : Please listen.
We have far exceeded the time. Your party
has only four minutes left, and the Minister is
yet to speak. I do not know how much time
he will take.

st go Ho &t : FAAU TIEA fraA &
faar g ?

MR. DEPUTY SPEAKER: Your party's
time is finished. All those Members who still
have their time, the parties that have time,
must have their say. In your case, you have
only four minutes more, and the Minister is yet
to speak. I thiok he will take about one hour :
I do not know.

st go &o @i WU UF ATET ATH
#E G| & aAar wmgar § 5 ogard
AEH AT st aE? FHa q

‘qUAT ¥\ @1 § A< qgi 451 § 1 femw

Fmar F1C a1 g9 g fE A §
Il A9 § #1T IFiA qaqg o g
fqar g1
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MR. DEPUTY SPEAKER: Order, order.
I understand your point. Kindly listen to me.
It is not a question as to how many Members
have spoken, You know that the time is allot-
ted to every party, Each party must take the
time that is given to it. There are Members
here whose party still have got some time. I
have mentioned it to you that your party has
finished all the time; there are only four
minutes left for your party. How many have
spoken is not relevant. The Minister is yet to
speak. If the Minister takes one hour, it means
that your party will be exceeding the time
allotted to it by 56 minutes. Kindly realise it.

**SHRI R. 5. ARUMUGAM (Tenkasi):
Mr. Deputy Speaker, Sir, before I begin to say
a few words on the demands for grants of the
Education Ministry, with a profound sense of
sorrow I have to refer to the breach of establi-
shed parliamentary conventions in our Coun-
try, committed by the Ruling Party, Itisa
tradition in our country that a Minister who
loses the membership of either of the two
Houses of Parliament resigns forthwith. But a
Deputy Minister who was defeated in the recent
Rajya Sabha election continues to be a mem-
ber of the Council of Ministers. This is not
in keeping with traditions and conventions of
our country. I would like to state with deep
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are encouraging collection of funds : They are
not paying any attention to formulating job-
oriented education schemes which will give
some hope to the harassed students. Therefore,
it is no wonder that in thesc circumstances the
students are agitated and confused.

We have not solved the language question
in our country. Nehruji gave an assurance
that, so long as the non-Hindi speaking people
desire, English would continue as official
language. But the Central Government have
not implemented this assurance in right earnest.
Inmy State of Tamil Nadu, Dravida Mun-
netra Kashagam is in power. Even this party
has no definite language policy, which is creat-
ing further confusion in the minds of the
students there. They said first that English
alone should be the official language of the
country, and they demanded that the word
“Hindi" should be removed from 17th Chapter
of the Constitution. They tore off that chapter
from the Constitution, made it into an cffigy
of Devil and burnt it. Then at the time of the
general elections in 1967, they confused the
people saying that all the 14 language should
be declared as official languages of the country
and English was not one among those langua-
ges.  Afier the clections, they stated in the
Legislative A bly that English and Tamil

anguish in my heart that the Gover
headed by Shrimati Gandhi which caused the
split by encouraging indiscipline in the Cong-
ress Organisation, which first fought for the
freedom of the country and then gave a stable
administration for well over 20 years and which
groomed national leaders, could not be expected
to do anything clse.

Student unrest is widely prevalent in our
country today. There are many causes for it.
The students feel that they do not have avenues
of employment after their studies. Neither the
State Government nor the Central Government
have been taking necessary steps in this direc-
tion. Instead, the Ministers dissipate their
energies in engaging themselves in  altering
the names of the roads and streets and unvei-
ling portraits and statues, whether the people
in that area like it or not and under that guise

would be the official languages of Tamil Nadu.
They did not stop there. Without looking to
the future of the students, they banned Hindi
teaching in schools and also disbanded NCC.
But, after some time, they made another somer-
sault by indirectly accepting the use of equi-
valent Hindi command words in the NCC.
Later on, in the recent DMK conference held
at Trichy they declared that the Central Go-
vernment should implement the assurance
given by Nehruji in regard 1o the official
language, which I may point out, is the policy
followed by my party. In the Parliament, after
giving an assurance to Shrimati Gandhi that
only 10 members of their party would vote in
favour, they brought forward an amendment
to delete Hindi from the Constitution, In this
way they have created a great confusion in the
minds of students of Tamil Nadu,

**The original speech was delivered in Tamil.
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[Shri R. S. Arumugam]

Nowadays, it is not uncommon to find schools
remaining closed for prolonged intervals. (Inter-
ruptions) The students who do not subscribe
to the policies of the party in power are being
subjected to a great deal of harassment through
outsiders. Students are the buds of humanity.
It is not possible for any one to suppress them
by force, nor it is fair to do so.

The students throughout the country should
be educated about the history of freedom
movement. Though a mention has been
made in the Report about the publication of
History of freedom Movement in English and
Hindi, 1 do not know whether this book has
been published in any regional languages.

National Council for Educational Research
& Training do not seem to have published any
text-book in regional languages. But they have
published text books in Hindi for classes I to
XI. I do not know why this kind of partisan-
ship should be shown in the publication of Text
Books for schools.

Under the National Programme for Core
books, a number of books have been published,
but no regional language seems to have derived
any bencfit out of this programme. Neither
the Central Government nor the State Govern-
ment have done anything in this regard, God
only knows how many books have been publi-
shed in Tamil under this programme,

Under the translation programme of Univer-
sity level standard books of Britain and America,
2,700 books have been sclected. But so far not
a single book has been translated into any regio~
nal language.

Under the standard works programme, the
Commission for Scientific and Technical Ter-
minology have published a number of Univer-
sity level books. The number of books publi-
shed is 181 ; out of this 159 are in Hindi and
the remaining 22 in all other regional langua-
ges. I would like to know whether this is the
method by which regional languages are given
the necessary impetus for development. 1 feel
the regional languages have not been given any
importance in the scheme of things,
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In Madras, a World Tamil Conference was
held some time ago. After the Conference, an
International Institute for Tamil Studies was
set up. Through this institute many works of
Tamil lite like Th were to be
published. The UNESCO also came forward
to give financial aid to the institute to the tune
of several thousand dollars. Nobody seems to
bave utilised this opportunity and published
good works of Tamil literature.

There exists a library in Tanjavur by the
name Sarswathi Mahal Library. There has
been a long standing demand to declare this
Library as an institution of national importance.
I do not understand the hesitation on the part
of the Central Government in this matter. It
bas been mentioned in the Ministry's report
that they are in consultation with the State
Government. How long will they carry on this
consultation, I do not know,

In our country, there are more than 10
crores of people belonging to Scheduled Castes
and Scheduled Tribes and other Backward
classes. But only 9 persons out of these people
are given overscas scholarships for studies
abroad. In the same way, only 9 persons are
awarded passage grants. I want to know why
they cannot grant more scholarships to these
people. Is this the manoer in which the Indira
Government are extending concessions to the
Scheduled Castes and Secheduled Tribes and
other Backward Classes? The Scheduled Caste
Christians are not being given any Central
Government scholarship. Why are they not
being given? They are also backward and
poor. Therefore, I would like to remind the
Minister that the concessions should be extend-
ed to them also. Though they are christians,
they hail from Scheduled Castes and Scheduled
Tribes.

The object of good education is to inculcate
good conduct among the students. But we find
that one Ritwik Ghatak, who made derogatory
remarks about Mahatma Gandhi, has been
awarded Padmashri by the Indira Gandhi
Government. The Jadavpur University Vice
Chancellor invited him to address the students
of that University. Is it the way to foster good
conduct among the people ?
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Politics is being injected in text-books.
Efforts are made to introduce communism in
the Text books. Thishas been pointed out a
number of times by the Members of this House.
I want to refer in particular to a case in Tamil
Nadu. I would like to bring to the notice of the
House aquestion paper for the subject, English,
sct by a District Educational Officer, who,
naturally, isa Government employee. I am going
to read out the questions asked in that paper.

SHRI G. VISWANATHAN: Sir, on a
point of order. This question was raised in the
Legislative Assembly of Tamil Nadu; it was
discussed threadbare and the Minister replied
toit. I want to know whether this can be
discussed in Parliament.

SHRI ARUMUGAM: This is a matter
relating to education. So, I have every right
to refer to it.

MR. DEPUTY SPEAKER:
brief.

Please be

SHRI ARUMUGAM : These are some of
thequestions asked in that paper. First: what
will the DMK do if the Central Government's
actions badly affected peoples’ welfare? The
second question was : which is the wop
policy-making body of the DMK ? The
third was : Who is the head of the Central
Government ? The other questions were:
what did the General Council of the DMK
spell out in its political resolution? Does the
DMK support any particular individual ?
Respected Sir, I would like to know whether
this is a paper to test the knowledge of students
in English or it is a DMK propaganda paper.
If this is the direction in which education is to
be imparted to our students, what else can one
say except that it is a matter of grave misfor-
tune for our country.

A very able person, Shri V. K. R. V. Rao,
is incharge of the Ministry of Education, He
knows the pitiable condition of the teachers in
our country, Teachers are paid very low
salary., I thercfore request the Minister to
evolve a national pay scales scheme for school
teachers. With these words, I conclude,

SHRI D. N. DEB (Angul) : Mr. Deputy-
Speaker, my first submission is to urge upon the
government to concentrate their attention on
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improving the system of primary education
throughout the country. No doubt, educationisa
State subject but the Central Government is fully
aware that the States do not have the finances
to meet their requirements, and knowing it
fully well I do not think it will be wise on the
part of the Central Government to meglect
education in the States. If the Central Govern-
ment had any sincere desire to improve the
literary in our country based on the improve-
ment of primary education, I do not think our
percentage of literacy would have been so low
as it is just now. According to our Constitution
primary education should have been free and
compulsory, One is disappointed to find that
wvery few States have beenable to implement it
and it is mostly due to financial difficulty. The
lot of the uneducated mass as has to be impro-
ved. The best way will be to make education
a concurrent subject if the Central Government
does not come forward with the financial
assistance as required by the States.

Primary education is the base on which the
entire educational structure is based and it
should be the duty of the Central Government
to look into it and sec that the States are
provided with adequate financial assistance.
‘While going through the report I found a ray
of hope as some pilot projects are to be taken
up. But I think it is still under survey and it
has yet to be implemented. I would request
the hon. Minister to see that these pilot
projects should be taken exclusively in the rural
arcas to start with and especially in the back-
ward arcas and the under-developed region.
Special stress should be laid on improving the
standard and quality of primary education.

The primary teacher is the most neglected
person so far as his emoluments and his service
conditions are concerned. Several State
Governments have tried to improve it during
the past year but even now the primary teacher
is the lowest paid man that can be compared to
a peon. Sometimes the peons get better pay
and amenities. In some States it is as low as
Rs. 70 to 80 per month. It is the primary
teacher who prepares the base and the founda-
tion of the student and if proper teaching is
not provided and well-qualificd teachers are
not employed at the primary stage I think the
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base and character of the student is bound to
suffer. The quality of teaching staff is a
necessity which has to be improved and unless
proper emoluments and service conditions are
provided we can never get proper people to
educate the children. Backward and under-
developed States like Orissa; Bihar and Madhya
Pradesh require special considerations as far as
financial assistance is concerned. It does not
go well to say always that the Centre has no
money to provide and help the States and
education as a State subject. The time has
come when the Centre should come forward
and help the States with extra grants and
incentives outside State plans should be provi-
ded so that the States which are far behind can
reach at Jeast the all-India level.

Many new colleges have been started for
higher education but they are hardly well-
equipped with proper staff and basic require-
ments such as library, laboratory, hostels and
other necessities. It is the financial problem
every where. If the Centre does not come
forward with the financial assistance where the
States fail 1 do not think development of educa-
tion can ever be ful in our y. As
such, democracy can never be successful at the

same time.

If it was a question of getting a degree or a
diploma to get a job,as we used to have that
sort of education during the British regime, it
was all right. But certainly our aim should be
to produce well-disciplined and educated youth
with character, knowledge and integrity. To
achieve this we must fulfil the basic require-
ments and provide well qualified teaching staff
in our institutions. We are living in an age of

and hnology and our system of
education should be oriented towards and based
on that.

I have a demand from the point of view of
my State. The hon. Education Minister has
been ignoring the case of Orissa for opening a
circle for archaeological exploration and
excavations. Orissa is very rich and abundant
with prospects for such rescarch and- excava-
tions. Simce the time of Dr. Katju when he
was the Governor, Orissa has been claiming to
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ha\r:. one circle and the same claim is still
P ing. A memorandum regarding this has
already been submitted to the Government of
India, Department of Education, and I hope
that the hon. Minister will be able to do
something’and help our State in this.
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16.05 hrs.

[Surt K. N. TrwARY in the Chair.]

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R. V. RAO) :
I must at the outset express by sense of deep gra-
titude to the hon. Members of this House who
have spoken in this debate. Not only have they
made many constructive suggestions, but they
have also almost with one voice expressed their
concern at the lack of priority that is being
given to education in terms of our national poli-
cies and planning. I was delighted to hear Mr.
Antony Reddy who spoke first on behalf of the
Congress Opposition Party-and I found the same
refrain from all other sections of the House—
castigating the Government very hard indeed
for not providing enough money for educational
programmes, Obviously, it is not possible far
me also to join the castigation, but I think that
even my ministerial responsibilitics need not
prevent me from expressing my joy at this
unanimous criticism by the House of the lack
of adequate financial provision for education
programmes.

There has been a great deal of discussion on
one subject, and many Members have been
more or less saying that the moment you men-
tion education and complain that not much is
being done, Dr. Rao, like a parrot, will start
saying that it is a State subject. Unfortunately,
that happens to be afact. I can assure the
House that I do not like being in a helpless
position. After I joined this Ministry, I took
some time to study its limitations and its possi-
bilities, and I rust make very clear to the
country and the House what precisely are the
limitations under which this Ministry at the
Centre is functioning. Some Members said that
the Ministry should be abolished. If the Housc
in its wisdom desires that the Ministry should
be abolished, I am quite prepared not to shed
a single tear, but it may not be possible and
this Ministry have to continue as a Central
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Ministry and, therefore, expectations will con-
tinue to be entertained which cannot be fulfilled
becawse of the constitutional limitations under
which the Ministry has got to function. Till
the end of the Third Plan, in spite of the cons-
titutional limitations, we were having a large
number of Centrally sponsored schemes or
Central programmes, and we were able to play
some part in facilitating the educational pro-
gress in the States. But even that has mow
been stopped by the new decision taken by the
Natiopal Development Council, which naturally
the Planning Commission and all of us have to

done, and Centrally sponsored prog
have been more or less cut to the bone. So,
that, under the Constitution I cannot do certain
things, and outside the Constitution for giving
grants and help to the State Government's
there are no Centrally sponsored programmes.
‘This is really a helpless position, and honestly
sometimes I hate myself for beinginsuch a
g

o s faw (TR "o
@1 wrg g Ay

DR. V.K. R. V.RAO: I shall come to the
point that was made by “one of the hon. Mem-
bers about the Education Minister as a person
before I conclude my speech. Let him bear
with me with a little patience.

I feel this sense of helplessness and I have
deliberately projected it before the country and
before Parliament, and I have succeeded in my
intention. I do not mind if I am laughed at
by Members saying, “Dr. Rao, State subject”.
But this is precisely my intention, that I want
the country to realise beyond a shadow of a
doubt that if it wants anything like a national
policy on education, if it wants impl
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the hon. Members for cooperating with me so
successfully, sometimes even to make me a little
embarrassed.

Any way I shall sec that this unanimous
opinion expressed in this House is trams-
mitted to the head of the Government
and if nothing can be done this year, at least
next year I hope that there will be some impact
on the powers that be so that more funds will
be provided for education and I would be in
a position, if I am still here, to come and tell
the House that I bave got something more to
talk about than I am able to do during this
particular debate. \

What I am trying to do as Education Minis-
teris to try and act as a clearing house.
For example I find that in this country some
good things are happening in some States and
other States do not know about it. For example,
I shall mention : adult literacy work in Maha-
rashtra, school improvement programme in
Tamilnadu, Netarhat public school in Bibar,
which is something quite different from the
public schools of which my friend Mr. Misra
was speaking, This is a public school where
the medium is Hindi and it was stated
by the Bihar Government where they get
students from every district from low income
groups. That school has been doing very well.
There are a number of items like that. When-
ever I come across such an experiment, I send
an officer and get a report on it and print it
and send it to the other Ministers of Education
and Chief Ministers in the hope that by
exchanging experience something can be done
to improve the quality of our education.
Another thing that we can do is to have pilot
projects and research projects. The Centre's
main role has got to be act as a clearing house

'

tion of the constitutional provisions to which
Shri Anbazhagan referred, about making pri-
mary education compulsory and free up to the
age of 14, if it wants to bring about a really
big improvement in the quality of education in
this country, if it wants the Central Govern-
ment to do something about it, then some
change in the climate in the country is required.
That was my object and I should like to thank

of infi tion and expericnce, inter-state and
international, conduct pilot projects and
rescarch and evaluate various programmes re-
lating to education and to promote national
integration through the educational system. Of
course the Centre has more direct responsibility
inregard to the mai of s in
higher education as well as technical education
but by and large the Centre can only function
as Councellor, innovator, researcher and
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if possible as co-ordinator. The effectiveness
of even these duties, I am afraid, will depend
upon the finances available to the Centre.
Unfortunately nobody heeds the advice, parti-
cularly when it comes from the Education
Minister, if it is not accompanied by finance.

I should like to answer some of the impor-
tant points raised, as briefly as possible. If I
am not able to answer all of them for want of
time, I am sure the hon. Members will under-
stand and forgive me. I shall send them as the
answers ; I have got a complete record of the
discussion in this House.

A number of hon. Members have raised
the question of Sanskrit, including a Member
from the Communist Party of India who
spake on the first day. I was glad to find
s0 much concern being shown for Sanskrit in
this House ; I share this coocern. From Rs.
6 lakhs in the First Plan, from Rs. 75 lakhs in
the Third Plan, we are going to spend Rs, 225
lakhs in the Fourth Plan on the promotion of
Sanskrit education. We have got two Sanskrit
institutes and we propose to add three more
and take over onc of the big colleges in Puri
and convert that into a Sanskrit institute in
that part of India. We also propose to take
over the institute built by Dr. Ganganath Jha
in Allahabad and the institute built in Jammu
by Dr. Karan Singh's family and make them
also good Sanskrit Institutions. Thus we shall
have five Sanskrit institutes in the country. In
the organisation and working of these institutes,
we want to sec that there is some kind of co-
ordination, that they will not just follow the
old fashioned methods, that they are modern
institutions, that they distribute their research
work in such a way that there is no duplica-
tion among them and that they establish a good
reputation for th lves in the Y-

Some Members have made complaints
about the Tirupathi Institute. I shall look
into them. Some other Members have com-
plained about the Lal Bahadur Shastri Institute.
I can assure the House that the matter which
has been referred to is under the consideration
of the Government, and we hope we will be
able to remedy the situation as early as possi-
ble,
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Then a number of friends including my
friend Shri M. A. Kbhan and a number of
others have referred to the subject of Urdu.
Urdu is a language which in my opinion has
got to be given respect and encouragement. It
is one of our national languages, and unlike
many other languages listed in the Schedule
to our Constitution, it is a language that
prevails in all parts of India. It is not confined
to any one particular region. I do not propose
to go into the controversy whether it should be
the regional language in Uttar Pradesh or
Bihar. Thatis a matter for the Ministry of
Home Affairs, but as Minister of Education, I
know that Urdu is a language which is spoken
by small groups or large groups all over the
country. That is the reason why I myself took
over Urdu in the Centre: we appointed a
Taragi-e-Urdu Board of which, for some odd
reason, except perhaps of enthusiasm, I made
myselfl Chairman. But I have a very good
Vice-Chairman, Prof. Mujeeb. This Board
has been entrusted with spending Rs. | crore.
I want to tell the House that the Board will
not only produce academic literature but it
will also encourage the production of other
types of li including science books and
children’s literature. The Board has already
selected 570 titles for translation and for origi-
nal writing in various disciplines, all in the
course of the last six to seven months. These
books are in various stages of translation or
under compilation. Besides, 46 rare Urdu
books which are out of print have been assig-
ned for reprinting so that people will be able
to get into touch with the ancient and valu-
able literature in this particular language. I
do hope that there will be no more mention
in this House and outside that we arc neglect-
ing Hindi—I am sorry—Urdu. I know that
the Government of India. . (Interruption)

SHRI  BARROW
Indians) : Freudian!

(Nominated-Anglo-

DR. V.K.R. V. RAO: Mr, Barrow is
such a good psychologist that be must see
Freud in everything ! Asfar as I am concer-
ned, as far as Urdu is concerned, whatever
may be the deeds, or misdeed if you like—of
omission and commission—of the Government
of India to which I belong, we are making an
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honest attempt to see that Urdu is promoted
and encouraged in this country.

I must go faster. I refer to the Aligarh
Muslim University. A demand has been made
by several Members of the House that we
should speed up the Aligarh Muslim Univer-
sity Act, because the univenity is now gover-
ned by an emergency legislation. I want to
tell the House that we got the Bill more or
less ready only sometime in June last. Till
that time it was not possible. Then, when
we were thioking of introducing the Bill,
there came the Gajendragadkar Committee
report, which made a series of recommendations
affecting all the Central universities. In the
meanwhile the University Grants Commission
also appointed a Committee to go into the

bject of g of univensities includi
such important projects like student participa-
tion, teacher representation and so on. So,
we thought we might wait till all the sugges-
tions came out and then we might bring a
Bill both for Banaras and the Aligarh Muslim
Universities,. Now, I did not know, and I
must complaint that nobody from this House—
I meet everybody in the Lobby—made me
aware of the fact that the golden jubilee was
coming. Igot no letter from the university
authorities, nor did any Member of this House
tell me that the golden jubilec was going to be
celebrated in December, 1970, and therefore,
they would like this also to be expedited. It
was for the first time that I heard of it, a few
days earlier, not in this House but from Mr.
Akbar Ali Khan, a Member of the Rajya
Sabha. Assoon as I heard it from him, im-
mediately I began to take action: inmy
usual way, I gave him no encouragement or
hope that anything would be done ; but the
same evening, I took up the matter; I took
the matter to the Cabinet and they have now
decided,—without waiting for those reports,
and we will bring amendments later on if
necessary—the Government have decided to
introduce the Aligarh Muslim University Bill
as carly as possible. I will try my best, and
I will try to see it through the Ministry of
Law, and I will try to introduce it during this
session. Otherwise, definitely, it will be intro-

APRIL 22, 1970

Labour, Employ. and Rehabt.) 292

duced in the next session, and it is upto the
House to co-operate and see that the Bill is
enacted and becomes law before the golden
Jjubileg is actually celebrated.

Then, about the Director of the National
Muscum, to which my friend Shri Jyotirmoy
Basu referred. I would say that there is some
idea now of upgrading the post and therefore
the whole of the apy it of the
Director for the National Museum is under
the consideration of the Government,

Regarding the question as 0 what hap-
pened to the India Office Library, this has
been going on, as the House knows, for a
very long time. But I think a ray of sunshine
somewhere is seen on the horizon. We are
now discussing an arbitration agreement
regarding the division of the assets of this
library.

Regarding the National Library, to which
Mr. Sondhi referred—I thank him for his very
constructive contribution to the debate—the
recommendations of the Jha Committee have
already been placed before the House, We
arc taking action on it. We would have
taken action straightway and we did not
want to place it on the Table of the House,
because there are some discussions about per-
sonal quarrels and so on. But the Khosla Com-
mittee was appointed to enquire into it and its
report is now available.

ot frawx w1 (AqEA) ¢ A9 AR
gt Wit ey, @ * gaq aga
aUTE | ‘

DR. V.K. R. V. RAO : I will do that. In
the mean while, I want to assure the House
that we would be taking decisions very quickly
on the recommendations. Government are most
anxious to see that the National Library at
Calcutta—it is not merely National Library of
Calcutta but it is the National Library of
India—which is one of our most precious pos-
sessions, becomes more and more efficient.



293 D. G. (Min.

About the large number of books in the

National Archives to which my diligent frieod,
Mr, Sondhi, referred, it is quite truec that a
large number of books are still unclassified.
We took up the matter and Finance has been
gracious enough to sanction some amount.
We hope in the course of the next two or three
years, the back log can be rectified.

Mr. Samar Guha talked about the para-
psychology department. He and I have
exchanged a number of letters on this parti-
cular subject. I do not want to dispute with
him about the importance of knowing about
one’s previous birth, though I am getting a
little scared because if 1 come to know that
I was an Englishman or an American or CIA
agent in my previous birth, life would become
rather difficult.

SHRI UMANATH (Pudukkottai) : There
was no CIA at that time,

DR. V. K.R. V. RAO : May be some-
thing corresponding to it.

There has been no dacoity. This morning,
we got in touch with the Vice<Chancellor on
the telcphone because 1 take Mr. Samar
Guha's remarks seriously ; be will not say
something unless he feels about it. The Vice
Chancellor has assured us that all these
materials have been classified before a Notary
Public. They are kept safe and sealed and no
dacoit so far has been permitted to walk away
with them.

SHRI SAMAR GUHA (Contai) : Why not
give them back to the Director ? I made a
trunk call to him this morning and he said,
“I am going to West Germany”.

DR. V. K. R. V.RAO : I shall find out.
You did not ask this question yesterday.
Otherwise, I would have found out.

Prof. Anbazhagan talked about a number
of things, He exhibited a little more excite-
ment than I have ever associated with him,
but that is understandable because he was
speaking as a leader of the oppasition, as
the leader of the DMK party. He made a
point that in the Central Schools, there
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should be some provision for teaching the
regional language to the d who i
to learn the reginal language, whether they
belong to that region or not. Originally we
thought of making a provision that we will
pay 30 per cent and the parents will pay 50
per cent. Now we have decided that we will
pay the whole lot. If there are students who
want to learn Tamil in Tamil Nadu or
Bengali in Bangal and so on they will be
provided with one teacher, but it will be
taught outside the school hours, not as part
of the curriculum.

SHRI ANBAZHAGAN (Tiruchengode) :
According to the Minister, he has adopted
the three language formula—the regional
language, Hindi and English, If he adopts
the three language formula, the three lan-
guages should find a place in the curriculum
and they must be taught within the pres.
cribed hours.

DR. V. K. R. V.RAO : T hope Mr.
Anbazhagan is speaking not only for him-
self but for the powerful DMK party, which
we respect 3o much on this side of the
House. I hope from what he says himsell
that the DMK will change from the two
language policy to the three language policy.
I hope all Tamil Nadu papers will carry

this news.

SHRI ANBAZHAGAN : May I submit
to the Minister that it is the policy of the
DMK to have two languages and it is the
policy of the Central Government to have
three languages. The gquestion is whether
you are following your policy or not.

DR.V. K. R.V.RAO : I will leave it at that.
There is no point in having ecxchanges like
this.

My last point is about the Survey of India
map which was referred to by Shri K. M.
Kaushik. Now a map with correct external
boundaries has been published by private
publishers in English and Indian languages
and is easily available in the market.

Before I go to the other points 1 would
like to say that my friend, Shri Mishra,
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referred to the removal of caste names from
Muslim Universities and Hindu Universities.
I am prepared to do if the House supports
it. As a matter of fact, this House knows,
unfortunately or fortunately......

o wwee faw : faw Fad, gw anr
qIrE w9

St UMAAw qEE (TIVAR) : GEE
g ®W &, aza g wam, AAT W
UHIT AV

DR. V. K. R. V. RAO : It is very difficult
for me to have the kind of courage which
can be displayed by the members of the—
what is the Hindi name ?—Sansopa. But I
want them to be practical. If they want
this thing to be done, let them do quite good
nice lobbying non-violently and create the
necessary atmosphere. As far as the Govern-
ment are concerned, we arc mot wedded
cither to Hinduism or Islam. We have the
Jeast objection if there are no caste institutions.
In fact, we would like that there is no caste
name. Butitis not possible to make this a
reality as long as public opinion, sufficiently
strong and ecffective, is not built up in the
country.

SHRI PILOO MODY (Godbra) : What
about the Architects Bill ?

DR.V.K.R. V. RAO: I thought Shri
Sondhi would raise it. But he was good enough
to co-operate with me by not raising it. Now
here is Shri Mody raising it.

SHRI M. L. SONDHI : (New Delhi) : 1
also raised it.

DR. V. K- R. V. RAO : [ know you
raised it ; but you did not press it.

SHRI M. L. SONDHI : I would like to

press it now,

DR. V. K.R. V. RAO : About 25 out of
nearly 100 students of the diploma classes....
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SHRI PILOO MODY : I was talking of
the Architects Bill, not school.

DR. V. K. R. V.RAO : All that I want to
say is ghis—because of shortage of time, I
have to Tush—that about 25 students were
detained, not merely for shortage of atten-
dance but for poor performance in their
years’ work in design, and construction
drawing. They were repeatedly warned by
their teachers but they did not tmke any
account of it. Now you know what is happen-
ing. We hope that better sense would prevail
over the students. Because, very soon res
ponsibility of preparing designes, drawings
etc. would fall on their shoulders and if there
is no proper training the clients would find
it difficult to use their services,

SHRI VASUDEVAN NAIR (Peermade) :
In a class about 75 to BO per cent of the
students are being detained. Kindly go into
the matter in detail.

DR. V.K. R. V. RAO : I am always pre-
pared to look into the matter, but I do not
want to go into it as an Education Minister,
Because, when there is a  governing body,
when there is a Principal, when there is a
head of the academic institution, the more
the Minister gets out of these things the
better it is for the institution. If at all he
functions, he should function informally,
from behind, Now if I may pass on..... .

1]

SHRI M. L. SONDHI : Sir, this is an
important point. He should say something.

MR. CHAIRMAN : Unless he yields, I
cannot compel him.

SHRI M. L. SONDHI : He should use
his good offices.

DR. V. K. R. V. RAO : The term “good
offices” mecans that what I say will be res-
pected and, if it is reasomable, will be
accepted. Now, if that can be guaranteed, then
I am certainly prepared to use my good
offices. But hon. Members know very well
that there is an interpretation of what is
reasonable, what is not reasonable, what is
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fair and what is not fair. So, let them not
bring the poor Education Minister into the
scttlement of this dispute. I hope better
sense will dawn on the students because I
do not want them to waste their year, Then,
Sir, I come to the most important criticism
that was made by Shri Nahata about the
NCERT. He is a very good friend of mine,
a distinguished person and a socialist like
myself. He has made a number of observa-
tions which perbaps were not based com-
pletely on a study of all the relevant material.
I would not just for a moment say that it
was his fault that he did not study all the
relevant material. Someti the terial
available is incomplete or does not contain
all the relevant matter,

I want to point out that as far as the
termination of four-year courses in Regional
Colleges is concerned already the course in

hnology has been inated. The course in
Commerce has been terminated—it was stated
on the floor of the House in April last. As far
as the course in Scince is concerned when the
matter was discussed a great deal of opinion
was expressed, In the light of modern develop-
ments, we want a proper science to be taught
pedagn;lc institutions. Therefore, I appointed

ittee headed by the same Dr. Nag
Chaudhuri, Dr. Kothari and others, This com-
mittee recommended that the four-year science
course should be continued and, as such, it is
being continued.

As regards the language courses I am con-
tinuing them this year because language
teaching is very important. We are continuing
them for the year and in the mean while I am
appointing an expert Committee to tell me
whether it is necessary or not.

Regarding the departments I think there is
some lllght semantic mistake, The Review
Cor ded four deg 1ts
and three technical departments mzku!g in all
seven. As far as we are concerned we have
done what the Reviewing Committee recom-
mended, only we did not abolish the Teacher
education department, and it was felt by every-
body—Dr, Nagh Chaudhuri and others—that
Teacher Education is so important and this is
a national institution speacilising in secondary
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education and, therefore, we must not close
down the department. We have changed the
name of the department of visual aids to the
department of teaching aids and we have
established one new department—department
of textbooks, This was done on the recom-
mendation of the National Board of School
Text Books to which I shall advert in a moment
when I come to integration.

Regarding the procedure for selection of the
Director, I am sure my friend Shri Nahata did
not mean what he said. It is very easy to take
away the enthusiasm of really very distinguish-
ed people who are doing rather important
academic and professional assignments. The
Director was selected by a committee on which
the Chairman of the University Grants Com-
mission was there, Member Planning Commis-
sion in charge was there, I was there and all
other cxperts. It was referred to and was
cleared by the Appointments Committee of the
Cabinet. Shri Nahata said he has no teaching
experience. May I tell him that he bas taught
all his life. Heis a first class Cambridge tripos
in physics. He has been Professor of Physics at
S. P. College, Poona. Hchnbe:n scrving on
a number of tees ted with
sccondary education. He has been a very
distinguished professor. He was a member of
Indian Institute of Science and principal of
two engineering colleges. He is both a science-
tistand an engincer. We are very lucky to get
a person like him. I am sure Shri Nahata did
not mean anythiog when he referred to the
possibility that maybe the Minister was
influenced by the fact that this gentleman comes
from Bangalore and maybe his clasmate. I
am sure, Shri Nahata did not mean anything,
Let him not contradict it because I have got
the record in front of me.

SHRI AMRIT NAHATA (Barmer) : What
about declaring NCERT as an autonomous
body ?

DR. V. K.R. V. RAO: As far as autonomy
is concerned, the NCERT has now got its own
permanent Director. Formerly the Joint Sec-
retary of the Ministry was its Director. Before
that the Secretary was honorary Director.
Now it has got its own Director and its own
governing body. But it is not possible to make
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it a university. The only instrument that the
Ministry of Education has got for the purpose
of dealing with problems relating to secondary
education is the MNational Council of Educa-
tional Research and Training. We want this
body for applied purposes like testing textbooks,
collecting curricula and being in touch with
the States. If you want me to implement any
national policy on primary and secondary
education there is nothing I can do; I cannot
go and ask the universities to doit. More
recently the University Grants Commission had
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DR. V.K.R. V. RAO: Iam very much
aware that if I have to tempt him, a lollypop
will not do.

Regarding the pilot projects, as 1 have
already said, this is the best way in which we
can reform and help in the educational pro-
g in the y. We have now got a

decided to encourage research on ed in
the universities. Therefore instead of making
it a university and only concentrating on
rescarch, we have made it the principal adviser,
the initiator of proposals, the implementor of
policies, the innovator of experiments and so
on. I am sure, the country in due course will
come to thank us for giving this very positive
constructive role to NCERT,

As far as science is concerned, the House
will be glad to know that this year we are
developing a very good programme for science
education at the primary, lower primary and
higher primary stages. Already textbooks,
teachers’ guides and science demonstration
kits have been developed for standards ITI and
VI, that is, the lower primary and the upper
primary. The books have already been tried
out in 30 selected schools in Delhi and have
been suitably rewritten. I am not immediately
going to rush through all the States with this
but we have now selected 30 lower primary and
30 upper primary schools in every State, 50,000
children are going to be covered by the second
ficld try-out of this science course. Afier that
is done, we shall see if it is possible to introduce
it on a large scale throughout the country,

We are also doing something in the field of
science education for secondary schools. In this
we have been helped by UNESCO and
UNICEF. That money was lying idle for some
time. I know I am a Minister who looks
backward *and cannot even walk straight
because of my age but my young friends will
be glad to know that what was lying buried
some where bas been unearthed and the pro-
gramme has been activised and started as far as
science education is concerned.

general pilot project—we are going to try it—
in one district in each State. This is going to
deal with programmes for liquidating adult
illiteracy on the lines of gram shikshan motion in
Mabarashtra, development of community sup-
port on the lines of the school improvement
programme of Tamil Nadu and intensive
effort to spread girls’ education and education
of Scheduled Castes and Scheduled Tribes. We
want to pay special attention to find out what
is standiog in their way and what can be done
to improve the facilities and the taking advant-
age of those facilics by members of the Scheduled
Castes and Scheduled Tribes, development of
part-time and continuous education and a
carefully planned programme—this is for my
hon. friend, Shri Barrow—for the reduction
of wastage and stagnation at the primary stage.
He ql.luted a number of figures. I koow those
figures too. But 30 far no concrete programme
had been laid down. One of the Members'
complaints is that there are so many commissions
and commitiee reports. There are many but I
have still to find a commission and committee
report which sets out concrete practical pro-
grammes, That is my difficulty. Enunciating
principles is very ecasy but how to do it is the
question. They say, “Vocationalisation" ; it
is excellent. They say, “Work experience™; it
is beautiful. They say, wastage and stagnation
must go. How do we do it? That is the
reason why the Centre has now started putting
the pilot projects on the ground. I hope, this
will have some results.

Then, we are starting another programme
only in four districts to begin with. Weare
attempting to see how far education can be
vocationalised and linked up with th2 economic
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development of the district. I bope, the House
will forgive me if I have been a little partial
because Mysore Government, out of kindness
to me, has sélected Bellary district for this
purpose in Mysore State and that is the district
I represent in the House. ([nferruption) I am
telling you myself. Mysore Government has
given me a gift.

As far as this programme in these four
districts is concerned, I have great hopes. I
myself want to doalittle bit in this programme.
We have great hopes to sce how far we can
link up education with the economic develop-
ment of the district, how we can give vocational
training and find out what are the difficulties
in doing so and try to remove them.

These are the  pilot project programmes in

gard to the impl 1 of the national
education policy......
SHRIP. G. SEN (Purnea) : Dr. Kothari has

been emphasizing in regard to some sortof a
synthesis between science and philosophy. Has
the Government’s attention been drawn to that
and, if so, the reason therof.

Dr. V.K.R. V. RAO: Firstly,I would
like to suggest to the hon. Members to ask me
questions when I finish and, secondly, I would
like to tell the hon. Member that I agree with
Dr. Kothari. But we would like to get a
concrete programme as to how it could be done.
We are all agreed. The real difficulty is what
should be done-and how it should be done.

Then, I want to tell this House that, having
found it was not posible for the Education
Ministry to do all the big things that I thought
I would be able to do when I was given the
portfolio, naturally, 1 have been trying to find
something to do in order to keep my job.
The Education Ministry has become, if I may
aay s0, a principal arm or one of the principal
arms of the Government of India for the
purpose of promoting national integration in
education,

I should like to mention, very briefly, the
various steps we have taken in this particular
respect. First of all, we have got student-
teacher camps. Eight such camps were held
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this year and we propose to hold 32 camps next
year.

Then, we arcalso wanting to take up this
programme of Antar Bhorati movement. My
hon. friends from Maharashtra koow all
about it. Antar Bharati movement is to bring
about national integration, by having on estab-
lishment of reactions between schools, for
example, a school in Tamil Nadu and it adopts
a school in Lucknow—it is not at all impossible-
and then, the Tamil Naduschool boys will
learn all about Uttar Pradesh and the Lucknow
school boys will learn all about Tamil Nadu,
This is Antar Bharati movement which was
started by a very great person, Sane Guruji,
an eminent scholar of Maharashtra. We want
to take up this programme and develop it.

Further, we have also got a committee of
students and h This i has
already met and, with the help of this commit-
tee, we have set up national integration samithies
in a large number of universities. The Gandhi
Centenary Committee has done that. We have
taken over these samithies, we have expanded
them and we have given a little finance and we
are trying to sec that the national integration

ithies in the ities which will consist
tqually of students and teachers will do some-
thing to promote national integration.

Then, there is a committee of creative writers
who have met in a conference and we are going
to have camps of creative writers who can
come together and see in what way it is possible
for these creative writers to help in the task of
national integration. Also the House will be
glad to know that the University Grants Com-
mission has created two or three professorial
fellowships. They are for creative writers who
may not be Ph. Ds. or DScs. or having teaching
experience. They will be appointed by the
University Grants Commission. They will go
from university to university, meet students,
hold seminars and bring creative literature of
this country to bear on the students’ world of
which it is not aware to the extent it should.

Coming to the question of text-books, this
Saiyadain Cornmittee Report to which another
Member also made a reference only states that
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the problem exists and something has got to be
done. The real problem is that there are some-
thing like 10,000 books, from Class 1 to Class
11, taking all the subjects in all the languages.
If you take the books, leaving out Science and
Mathematics, it comes to about 6000. Some-
body has to sit down and read these books.
Somebody has to concretely say that this passage
should be amended, that this pasage should
be deleted or this passage should be added. If
it has to bo done in the normal course, it will
take a decade or two. Therefore, we have
decided to have a crash programme which I
hope will be completed in about B or 9 months
where a large number of people will be engaged.
A man will read the book for about ten days
and then there will be some semi-permanent
staff for B or 9 months and they will let us know
their opinion. Thope atthe beginning of the
next Calendar year I will beina position to
tell the State concretely book by book, subject
by subject and class by class, In this we not
only talk of communpalism but we have also
brought in untouchability. We have brought
in linguism. We have brought in caste-
ism and other divisive factors. We have
brought all these. Then, Sir, we have to make
the suggestions to the States and it is for the
States to implement these suggestions. I have
no power to issue an order, but I have tried to
begin lobbying. I have already written to all
the Chief Ministers. One of them has acknow-
ledged my letter. I will go on writing till 1 get
acknowledgement from the other Chief Ministers.
1 hope when this programme gains ground and
all the material is ready, this House will help
us in seeing that the text books in India will
not be charged as they are chargesin some
cases with justification, for bringing about divi-
siveness but they will be regarded as instru-
meats for bringing about integration.

One more programme we are doing for
national integration. We have got a good
book production programme. The National
" Book Trust is bringing out the national biogra-
phies of important all-India leaders. 27 titles
have been produced so far and many of them
have been translated in Indian languages.
All the time my case is that everything has
to be done in all the Indian languages. Other
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wise, it is not going to have an impact on the
country as a whole. It is no good doing it
only in English or in only one Indian lan-
guage.

* -

Ten outstanding books of each Indian
language are going to be translated in all the
other Indian languages. This is called ‘Aadaan
Pradaan programme’. Already 8 or 9 titles
have been selected for this purpose. Then
course books for University audience will be
translated or adapted. It will be available for
University students »ll over the country in

their own languages.

Then, Sir, for children the National Book
Trust is going to bring out 100 titles. This pro=
gramme is called ‘Nehru Bal Pustakalaya.'
These books will be available in all Indian
languages. They can be written in English but
it will be translated and made available to
children in all the Indian languages.

Finally, I am sure Prof Samar Guha will
be very pleased to hear this. Probably he
knows about it. We are also going to cele-
brate during the year the centenary of Chitta-
ranjan Das which we think is also a factor
which will promote national integration in the
country.

SHRI S. KANDAPPAN (Mettur) : In
place of Netaji you are giving him Chittaranjan
Das.

DR. V. K. R. V. RAO : We do not know.
Prof. S Guha give any g
you kanow, I don’t want to say anything which
might provoke him.

ntee—

I may also say that as part of the pro-
gramme of national integration we are trying
to sce that the languages of India become
unifying forces and not divisive forces, This is
my philosophy. I say one language is not
going to bring about unity of India. There-
fore, we must see that all the different langu-
ages arc made unifying forces. How can we
.do that unless we establish a bridge between
these different languages ? Unless you make
it easy and it becomes possible to learn. Mere
translations alone will not do it. We also want
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to see that in the Hindi-speaking areas the
three-language formula as it was adopted by
National Integration Council gets the oppor-
tunity of implementation and Hindi language
teachers are given training in teaching non-
Hindi languages. A big programme has been
started for this purpose. We have setupa
Central Institute which is going to do research
in all the fourteen Indian languages, find out
common words, bring out basic vocabularies,
bring out dictionaries and also devise methods
of quick language teaching. We have also set
up four regional centres where language
teachers—their salaries and stipends—will be
paid by us and they will be given
facilities for learning one of the Indian langu-
ages and when they go back, they will teach
that language in their schools.

=it st formy : feaar gma M ?

DR. V.K. R. V. RAQ : One year.

ot wsaT fw : qF @ ¥ AW Y
oF Ot war 2 & faad @y | &
FTHFIT FT AATA AT IF 7 397 AT F

wE?

SHRI §. KUNDU (Balasore) : What is the
rate of progress to get at least one non-Hindi
languages taught to the boys in the Hindi
region 2 What is your progress ?

MR. CHAIRMAN : There are many
important Ministries which we have to discuss
and the time is very limited. I request Mem-
bers not to interrupt the Minister.

DR.V.K. R. V. RAO: I can only say
that we are going to start this programme ; we
have got the language laboratories and so on
and according to the techmical report, and
we are told that it should be possible to give
reasonable knowledge of a language in the
course of one year. I will not go into it much
more at this stage as the time is limited but
there is one important point raised by Shri
Anbazhagan about recognition of rural talent.
A number of hon. Members are very much
concerned about equality of opportunities for
boys, The boys who go to better schools, the
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boys who go to urban schools get the national
scholarships etc. and the rural boys do not
get the chance. So, for the first time, I think,
as far as our Educational history is concerned,
we have started a new programme. It has
been approved by all the authorities. We want
to introduce this new scheme of scholarships
at the secondary stage for talented children
from the rural areas. As the House is aware
the performance of students in the matricula-
tion or higher secondary examination depends
not only on his native talents but also on the
quality of the secondary school in which he
studied. For instance, children getting ad-
mission into good urban secondary schools
have definitely fared better in higher secondary
or matriculation examinations compared to
equally intelligent rural children. The com-
petition between the rural and urban children
thus becomes unequal. This has been referred
to by Mr. Anbarhagan and a number of hon.
Members. Itis necessary to take special steps
to give social justice to rural chi®ren. We
have evolved a scheme of scholarships for
these talented children from the rural areas,
This can be a major programme of education
for a socialist society which we desire to build,
Government proposes to introduce a new
scholarship scheme at the secondary stage for
talented children from rural areas and the
main features of the scheme are as follows :

it wavae faw : g at R 4TS
e &1 94T §, = fawr we &
g
DR. V. K. R. V. RAO : First, there will be
aspecially designed scholarship examination
at the end of the middle-school stage. The
examination will be separate for each
State, because ~curricula differ from State to
State.

Secondly, on the basis of the examination,
the community development block will be
taken as a8 unit and the students who have
been first and second in each community deve-
lopment block will be awarded a national
scholarship of about Rs. 1,000 a year to cover
all the expenses. The competition would thus
be localised and bright children from rural
arcas will have a real, meaningful chance for
the first time,
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=it TmdAw aww : g ) gfa-
91F 73T 3w wawq qma fagr g
& | w41 wgiem gu fasn F1 qaww Ag
AT T & | g gaA F1 famdiz T

WwE

DR. V. K. R. V. RAO : Mr, Chairman, Sir,
Ido not want to dissatisfy any section of the
House as far as giving information is concerned.
If hon. Members want some information from
me, I think they should bave some courtesy to
listen to me. I am trying to say about a scheme
which is going to affect the rural children.
Afterwards I can come back to answer the
points. (Inlerruption.) 1 am not going to say
that this is going to bring about a millennium
in a moment. (Interruption).

= TR qaw ;. 99 aF qfenw
& W, 9 aF sgAr faerr @, aw
a® wdl HraF ALY AT 0 W A Awar
s qrar ®7g Qfad  garafa w@Ea,
gad ag wAA § feowedt w@ar g f&
aq @it & fad quE fagr 1 sgaeqn
W ¥, @ A ¥ srefeww  faer,
HFIT & g w1 G g

DR. V.K.R. V. RAO: I am quitc pre-
pared to talk about that if the hon. Members
have only a little patience. I have discussed
this question, (Interruption.)

SHRI R. D. BHANDARE (Bombay
Central) : Don’t take notice of that.

DR. V.K. R. V. RAO : Ishall take notice
of what Members of Parliament say here. This
is a very important announcement [ am going
tomake, 1 am surprised to find that Iam
interrupted because I am not saying that all
public schools are going to be abolished. Iam
trying to say something positive ; we are trying
to do something for children in each Commu-
nity Block. .

DR. MAITREYEE BASU (Darjecling) :
You are not saying anything positive.
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DR. V. K. R.V.RAO : The hon. Lady
Member may please bear with me for a while.
There will be specially designed scholarship
cxamination in every Community Development
Block. The important thing about this is this.
There *are 5,000 Community Development
Blocks in this country. There will be two
scholarships for each Community Development
Block for the boys who stand first and second
which means a boy may not be firstin the
state and there may be other boys who may be
better than him in other Blocks. We want to
give chances to all rural children. In each
Community Development Block the first and
second boys will get scholarships, (Interruption)
Further, Sir, I want to point out that these
children will not be permitted merely to study
in the old bad schools. We are going to place
them in the best schools in the district. And
‘we will see that facilities are provided.

& TMAAE AR . FsA qa & &Y
famnfaaY &1 gz fasra @2 ¥ ofsas
ERAT # Word &7 o qura foaar ad¥ &
ag gura faer agl & ag aga g faar
2 | 9T aF FFTT qfeTF ewAT F A=
g w00, a7 &F qArfors AT FY AT
FIATAFTT § |

DR. V. K. R. V. RAO : This shouting will
not do.

MR. CHAIRMAN : Shri Yadav, I will
not allow this. This is not proper.

DR. V. K. R. V. RAO : We are introduc-
ing a scheme for development of music and
dance. We are also introducing a similar
scheme,

ot TAREE g XU SATedT AT
swa & 1 mfews famn & ama faan &
TR H oF @ g q@ T g, e dei
WEIRT JEHT ITL 7 IFT WL I 7Y
T1d FT @ & | 9 TW AT FIIAAG FT
@ § | 7 Agiga ga F AAwF | I
It # AT GAAT e AR A FAw
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gt 1 &ar |are 7g & 5 Far arfers
Forar awrr g

et vy : @i F15 752 A6
FET AG &1 a=E@ AT A FG wEAl
91, § F % £ | 99 WA AGET  A9AT
ST ¥ W@ § ) AN AT gae & 919
feasma & 7 ag, afes Jge® g
L

SHRI SHEO NARAIN (Basti) : Mr.
Chairman, please tell him that he must be
short. We are not school boys. He is giving a
long lecture. We want his_socialistic program-
me, we do not want a big lecture.

17 hrs.

DR.V. K. R. V. RAO: I will certainiy
answer the question which has been raised
whether the Government proposes to abalish
public schools, please wait, but this is a
scheme which is intended for the rural people,
and I am very sorry that hon. friends who are
always standing for rural people should not
bave heard the scheme only because I do not
answer the question regarding the abolition of
public schools.

My colleague who spoke yesterday has al-
ready referred to the new scheme that we are
introducing for identification and development
of talent in sports. We are also introducing a
imil h for di y and develop
of talent in the fields of music, arts, painting
and sculpture. It is proposed to award 125
scholarships to children from the age of 10 to
14 years. In exceptional cases children below
that also will be considered. A unique feature
of the scholarship scheme is that it will provide
not only for the scholarships for the students
for continuing their studies, but tuition fees
will also be paid to the institution where special
training in the requisite cultural field will be
given.

I am not saying anything about technical
education. 1 have already said, and I do not
want to take up more time of the house.

Regarding the youth services, I shall just
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say oneor two things. We have divided the
youth into student youth and non-student
youth, As far as the student youth are con-
cerned, I waot to inform the House that we
bave given an extra grant this year of Rs. 3
crores for student welfare to the University
Grants Commission and this will include
libraries, hostel facilities and other amenities
so that something will be done for the students
who are in need in our various universities.,

We have also introduced the National Ser-
vice Corps. Unfortunately, we cannot make it
available to everybody because of financial
difficulty.

The House will be glad to know that the
colleges in Dibrugarh University took part in
flood relief work and also undertook projects
for the comstruction and repair of roadsin
their own campuses. The Kurukshetra Uni-
versity has engaged its students in developing
a lake and conducting literacy classes and help-
ing the weaker students in their classes. The
University of Kerala with the help of students
has undertaken 200 acres of rubber plantation.
The University of Calcutta has undertaken a
programme of r ing illiteracy from the
Birsingh village, the birth place of Pandit
Ishwar Chandra Vidyasagar. The engincering
college in Indore has taken up investigation
and survey of 175 k.m. of road work on be-
half of the Madhya Pradesh PWD.

We also propose to provide to one university
ineach Statea 50 bed mobile hospital with
provision of various specialised medical facilitics
whicht will be manned by students and teachers
of a medical college as a part of the national
service programme, These mobile hospitals
will be called Chittaranjan Das Mobile Hospi-
tals in commemoration of the birth centenary
of this great leader, I have already talked
about the National Sports Organisation.

For the non-student youth with whom I am
very much cooncerned, unfortunately we have
not been able to get the resources that we want.
The Planning Commission has provided a total
of Rs. 5 crores for the Fourth Plan for this.
For this year we are getting Rs. 37 lakhs. I
have not got the final paper, but we are pro-
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posing the cstablishment of youth centresin
urban and rural areas which will provide the
youth opportunities of sports, recreational and
cultural facilities. The centres will also have
evening classes which will give them some
craft training and skills.

In this Guru Nanak Quin-centenary year
we are going to establish cight Nanak Bhavans
in different States with the help of the State
Governments, which will also function as very
important youth centres and youth clubs.

As far as the cultural programme is concern=
ed, I have already told the House the other
day in answer to a question that we are going
to introduce legislation on the subject of curb-
ing export of antiquities and so on,

1 would like to say something about adult
education, and then go on to CSIR. Adult
education is a subject in which the House has
shown a tremendous amount of interest. I am
extremely happy that they had done so. We
have set up a National Board of Adult Educa-
tion The total amount available for the Fourth
Plan, including the State allocation is only
Rs. 10 crores. Adult literacy will largely
depend upon voluntary organisations and mo-
bilisation of all educated literates for this
purpose., We hope to set up a big scheme
with the help of the State Government and to
launch a nation-wide programme for the liqui-
dation of adult illiteracy.

I come to the question of the CSIR, which
was raised by my friend Prof. Guha and Shri
Limaye. The report which we have received
is the one signed by the Chairman and Mem-
bers of the Enquiry Committee ; it was submit-
ted to the President of the CSIR, namely the
Prime Minister and not to me. This is what
we regard as the report. The President’s office
or the Vice President or the DG's office or the
Prime Minister are not aware of, nor are they
concerned with, any draft which the Commit-
tee might have considered during the discus.
sions. I must tell the House that I propose to
take the earliest opportunity of moving an
official motion asking that thereport of the
Sarkar Committee be taken into consideration.
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Government have no objection to this discus-
sion.  All the various problems can be
brought out on that occasion. So there
is no need for me to take the time of the House
on this isue. ’

Finally, I want to refer to one important
event of the current year—observance of 1970
as International Education Year. The U. N.
have decided that the first year of the second
d |-" ...... d ‘,19?0,‘ "‘h”_
ted as international education year which
will provide us with an opportunity to
launch a more intensive effort to improve
educational system. They have requested the
UNESCO and Member States to observe it
throughout the world. Weare going to have
a national programme for this purpose. We
bave set up a Central Committee and are asking
the State Governments to do the same. Our
prog lude: a i symposi
on Education in the 1970s, celebration of the
birth centenary of Maria Montessori which
falls on August 31 this year, establishment of a
National Academy of Education and a National
Staffl College of Educational Administrations
and to award upto 10international scholarships
for overseas students under going training in
our centres of advanced studies and the organi-
sation of an international conference, and
science activities falling in the extra curricular
field. I hope the observance of international
education year will provide us with an opportu-
nity to launch a more intensive cffort to
improve over educational system.

A reference to the promise I have made
about the public schools...... {Interruptians).
They have raised the points but do not want
to hear my reply? This has been discussed
and debated in this House a number of times,
I have repeatedly made the position of the
Government of India clear on this subject.
The Government of India is not constitutional-
ly in a position to abolish public schools. The
Government of India feels that good education
is being given ; merely to destroy good educa-
tion is not going to give good education to
those who are not getting it.

SHRI AMRIT NAHATA: This is not
good education ; this is bad educatiom......

(Interruptions).
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st srware fr @ ag ofews exel @1
AT # ATAF F W@ § 7 g |
7z @ 2@ F |qOT FA A fawr 0

st TN ¥E® UEE : 9 ag a9
AR F, AwA<d & Al "fAgi F a0
93 § | 78 @ W F 0D F @y qwrE
&) IR a0 9T FEEgE FIAT YN
At wEIET FAFT TR X AL T

DR. V. K. R, V. RAO : Certainly not.

off T ¥aw arw ;99 s e
(warrwnr )+ aveey wEiEa, WA & wiEA
WAOFF IW W 1A T OEIA K
YT &, aaeag S &, A1 ITW@ A
TE # s avan &1 wfewre Tf
g a0% § gat ww F Iwc

gwafa AEAY : AT GG F AT
W A ¥ 19 § 35 & faqr quiam
g adl Far fgd

SHRI ANBAZHAGAN (Tiruchengode) :
Sir, on a point of order, This House very
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development of technical knowledge of our
children. We will never allow—(Interruption)—
whatever it is ; it is also the question of minori-
ty rights and the Anglo-Indian community.
(Interruption) The Central Government have
no right to abolish such schools, and the hon.
Minister concerned cannot give such an assu-
rance even to a boisterous House, even if his
party wants the abolition of it. Therefore. I
raise this point of order that such a commit-
ment should not be made on any account in
this House.

MR. CHAIRMAN : He has raised a point
of order. I uphold that point of order that
this is a State subject and therefore there
should be hdo commitment made bere ona
State subject. (Interruption)

SHRI AMRIT NAHATA : Sir, the Minis-
ter said that there are certain constitutional
difficulties in the way of the abolition of public

hools, I can d nd it, and I have my
sympathies on that score. But to say that
public school education is good education exhi-
bits a total lack of understanding of the educa-
tional system in our country.

SEVERAL HON. MEMBERS rose—

MR. CHAIRMAN : Order, order. Itisa
State subject. I do not think he can make any

often discusses about the primary s and
also the public schools, and though some of the
Members of this House very often want the
Government to be committed to the abolition
of such public schools and they demand it, I
submit that education is a subject for the States
concerned. It is a State subject, especially in
the case of schools and the administration of
schools, These are to be decided by the States
and not by the Centre though the hon. Minis-
ter is very often replying to such questions
here. I request the hon. Minister to plainly
state that the States alone can decide about
the public schools and Tamil Nadu is for such
public schools. We will never allow the Cen-
tral Government to intervene in the sphere of
the State Governments and abolish such public
schools which have contributed very much to
the development of education, to the develop-
ment of backward communities and also to the

i on behall of the State Government
on this subject. Only on a subject which
comes under the Central Government he can
make any commitment.

=it s faw : guafa o, faar
Tt & fawa §, & s@er mAar g
ofas egat & ay & St age 59 @
2, 9t 3 ¥ Frr gEwr @ A
#1€ s aTFe ag 72 fo ewd sl
F gl TEFl F UF OF ST F@T
faarddr, #ifs @F a1y & gH aonEy
£, ¥ @d T I=, a1 9g #4 I gHar
¢ ? ofsws ena 3@ F davad 1 g
qar 1@ &, T AR g ¥ A
e 1T gfy #1€ Uy gTwe uw
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AT & &) TS FIHET A IA gAFA H
gt 9 faer @A anfg

gwrafa wgEa : 98 I@ A9 A
# § i ag w27 gaywz 3, @ Fee 9md
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" ffag g1 398 smm T Hfad

SHRI SHRI CHAND GOYAL : Sir, on a

point of order. I have been rising a number
of times, but you have called others to speak.

MR. CHAIRMAN: You arc
standing and wanting to speak.

suddenly

SHRI SHRI CHAND GOYAL: I stood
a number of times : three times, and I want to
raise a point of order.

AN HON. MEMBER : Is it on the ruling
given by the Chair ?

SHRI SHRI CHAND GOYAL: It is
exactly on the ruling.

MR. CHAIRMAN : Then, on the ruling
there should be no point of order.

SHRI SHRI CHAND GOYAL: Thisis
not something sacrosanct—(Interruption)

MR. CHAIRMAN : If you raise any point
of order on my ruling, it is not proper. There
cannot be any point of order on the ruling.

SHRI SHRI CHAND GOYAL; You
know that education is not a subject coming
under the States alone ; it is in the concurrent
list,

MR. CHAIRMAN: I have given my
ruling.

SHRI SHRI CHAND GOYAL: What
ruling have you given ? It is in the concurrent
List,

MR. CHAIRMAN: I have given my
ruling, and whatever ruling I have given, it is
a ruling.
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SHRI SHRI CHAND GOVYAL: Thisis
in the concurrent list. You must be aware
that Education is not only in the State list but
itis aloin the concurrent list. Even the
Centrescan legislate on this subject. There is
no question of the States alone dealing with it.
(Interruption)

AN HON. MEMBER : Ask the law Minis-
ter,

MR. CHAIRMAN : I do not want to con-
sult the Law Minister or the Home Minister
or any other Minister. My ruling stands.

SHRI SHRI CHAND GOYAL: There
are three lists. There is one list exclusively for
the States known as the State List. There is
another list exclusively for the Centre known
as the Union List. There is a third list known
as the Concurrent List and on those items both
the Centre and the States can legislate,

MR. CHAIRMAN : There can be no
point of order on my ruling.

DR. V. K. R. V. RAO : Sir, I accept the
proposition that I am a servant of the House,
but servants arc also catitled to good treat-
ment, My hon. friend, for whom otherwise,
I have the greatest respect, said that I am
laughing at the poverty of the Indian people.
1 want to tell the House that I know the mean-
ing of Indian poverty, My father, mother and
six of us lived in one room in Bombay when I
was studying in the college. I know the mean-
ing of poverty. I do not know how many other
members know the meaning. I am the last
person in the world to lau;h at poverty.
Otherwise, 1 am a servant of the House.
(Interruption)

Onc last remark, Another friend suggested
that for Youth Service, you must have a young
man as minister. Speaking personally, I am
quite prepared to agrec and I shall convey to
the Prime Minister the opinion expressed by
him. But I cannot dictate to the Prime

" Minister,

I hope the House will forgive me if at times
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1 have spoken with passion. I am very much
aware of the deficiencies. I am very much
aware that the Education Ministry is not able
to satisfy the expectations which have been
roused but within the existing limitations we
are trying to do what we can and I hope in
due: course, it will be recognised that the
Education Ministry is baving some impact on
educational improvement in the country.

With these words, I move that the demands
may be passed by the House.

awwfa w@wg : ag aw dfsd
Frqx g a0 faeT & 4@ -
&= feeraey a1 § 93 fs qac @ g
9T WAFT AZ WAL FE FIRT F |
AT 1T AT AT AHG T 9T & A
e ot & awwar g smawr St ofar §
7z fedre &y s gafae o frdea
2 5 ane @arw wa qfad, e ad
9¢ gaie wifag o gadr fafet
& efifire 1+ ()

@t g s (@EEn) ¢ fad
wF FN FE qg av ffay
..(m)..

aawfa wga : AR gArE FO
@ fFe god & #7 ww w@
(o) T AT A W KT
ax 3 fafas av amg @ aifeaor
..(m}....

=t AR ST : fas TF g1
T 3 Qfay 1 (sqEwm) o

gamfa w@Tw : FOH S SO
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dfay aft @t fedom @ s =¥
THY Az gAr |t (swww)
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T A ATH 2 @ R froow
A1 #YE |qr qgF # fay EHEE B &
ar & FAT Ag WA

MR. CHAIRMAN : I will now put cut
motion No. 126 by Shri Shiv Chandra Jha to
the vote of the House, The question of :

“That the Demand under the Head

Ministry of Education and Youth Services
be reduced to Re. 1"

[ Failure to stap the brain drain Jrom India to
JSoreign countries) (126)

The Lok Sabha divided.

Division No, 27 ] [17.27 brs.

AYES

Basu, Dr. Maitreyee
Behera, Shri Baidhar
Biswas, Shri J. M.

Jha, Shri Shiva Chandra
Khan, Shri Ghyoor Ali
Mangalathumadam, Shri
Molahu Prashad, Shri
Ram Charan, Shri
Satya Narain Singh, Shri
Sen, Shri Deven

Shastri, Shri Ramavatar
Thakur, Shri Gunanand
Viswambharan, Shri P,
Yadav, Shri Ram Sewak

NOES
Ahirwar, Shri Nathu Ram

Ahmed, Shri F. A.
Amat, Shri D.

) Anbazhagan, Shri

Asghar Husain, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Basumatari, Shri
Baswant, Shri

Bhagat, Shri B. R.
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Bhakt Darshan, Shri
Bhandare. Shri R. D,
Bhanu Prakash Singh, Shri
Bohra, Shri Onkarlal
Brahmanandji, Shri Swami
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R, L.

Chaudhary, Shri Nitiraj Singh

Choudhury, Shri J. K.
Dasappa, Shri Tulsidas
Deo, Shri K. P. Singh
Deo, Shri P. K.
Deshmukh, Shri K. G.
Dinesh Singh, Shri
Dipa, Shri A.

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gandhi, Shrimati Indira
Gavit, Shri Tukaram
Gupta, Shri Lakhan Lal
Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N,
Jagjiwan Ram, Shri
Jamir, Shri §. C.
Kamalanathan, Shri
Kamble, Shri

Karan Singh, Dr.
Kavade, Shri B. R.
Khan, Shri M. A.
Khanna, Shri P. K.
Kikar Singh, Shri
Kinder Lal, Shri
Kiruttinan, Shri

Kisku, Shri A. K,
Kotoki, Shri Liladhar
Kureel, Shri B. N.

Lalit Sen, Shri

Laskar, Shri N. R.
Lutfal Haque, Shri
Mabadeva Prasad, Dr.
Mabhishi, Dr. Sarojini
Majhi, Shri Mahendra
Malhotra, Shri Inder J.
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad

Maran, Shri Murasoli
Marandi, Shri
Master, Shri Bhola Nath

APRIL 22, 1970

Melkote Dr.
Menon, Shri Govinda

Minimata Agam Dass Guru, Shrimati

Mishra, Shri G. S.
Mohammad Yusuf. Shri
Mutthy, ShriB. 5. -
Muthusami, Shr C.
Nanda, Shri

Oraon, Shri Kartik
Palchaudhuri, Shrimati Ila

“Panigrahi, Shri Chintamani

Pant, Shri K. C.
Paokai Haokip, Shri
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri Deorao
Pradhani, Shri K.

Puri, Dr. Surya Prakash
Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram Sewak, Shri

Ram Swarup, Shri

Ramshekhar Prasad Singh, Shri

Rana, Shri M. B.

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri J. Ramapathi
Rao,Dr. V. K. R. V.
Raut, Shri Bhola
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. 5. K.

Saigal, Shri A. 8.

Saleem, Shri M. Yunus
Sambasivam, Shri
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shankaranand, Shri B.
Shastri, Shri Biswanarayan
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri R. K.

Youth Services)



321 D.G. (Min. Edu. and

Sonavane, Shri
Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri
Sursingh, Shri

Swaran Singh, Shri
Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Venkatswamy, Shri G.
Virbhadra Singh, Shri
Yadav, Shri Chandra Jeet

MR. ARMAN : The result® of the
division is :

Ayes : 14; Noes : 126,

MR. CHAIRMAN : Now I put all the
other cut motions together to the vote of the
House.

&t WY q@rw (qtgmi) @ FW ¥
qMaq do 173 qx=w Waw
MR. CHAIRMAN: The lobbies are

already cleared. I am putting it to the vote
of the House.

SHRI A. S. SAIGAL (Bilaspur) : Lobbies
should be cleared again under the rules.

MR. CHAIRMAN: All right. Let the

lobbies be cleared.

The Lobbies have been cleared. I am now
putting cut motion No. 173 to the vote of the
House. The question is :

“That the Demand under the head
‘Education’ be reduced to Re. 1"

[Neglect shown by Ministry for the development
of Hindi as shoum by expenditure of 4 lakhs
as against grant of Rs. 14 lakhs for 1969-70
and getting only, 12,000 pages transiated
as against the target 23,000 pages.] (173)

Division No. 28] [17.32 Brs,

AYES

Behera, Shri Baidhar
Biswas, Shri J. M.

Jha, Shri Shiva Chandra
Khan, Shri Ghayoor Ali

VAISAKHA 2, 1892 (SAKA)

Youth Services)

Lakkappa, Shri K.
Molahu Prashad, Shri
Satya Narain Singh, Shri
Sen, Shri Deven

Thakur, Shri Gunanand
Yadav, Shri Ram Sewak

NOES

Abirwar, Shri Nathu Ram
Ahmed, Shri F. A,

Amat, Shri D.

Amin Shri R. K.
Avcbazhagan, Shri
Asghar Husain, Shri
Atam Das Shri

Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Basumatari, Shri
Baswant, Shri

Bhagat, Shri B. R.

Bbakt Darshan, Shri
Bhandare, Shri R. D.
Bbanu Prakash Singh, Shri
Bohra, Shri Onkarlal
Brahmanandji, Shri Swami
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Choudhury, Shri J. K,
Dasappa, Shri Tulsidas
Deo, Shri K. P. Singh
Deo, Shri P. K.
Deshmukh, Shri K, G,
Dinesh Singh, Shri

Dipa, Shri A.

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gandhi, Sbrimati Indira
Gavit, Shri Tukaram
Gupta, Shri Lakhan Lal
Gurcharan Singh, Shri
Igbal Singh, Shri
Jadhav, Shri Tulsidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jamir, Shri §. C.
Kamalanathan, Shri

322

*Shri R. K. Amin also voted for NOES.,
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Kamble, Shri

Karan Singh, Dr,

Kavade, Shri B. R.

Khan, Shri M. A.

Khanna, Shri P. K.

Kinder Lal, Shri
Kiruttinan, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kureel, Shri B. N.

Lalit Sen, Shri

Laskar, Shri N. R.

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahida Shri Narendra Singh
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J.
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Maran, Shri Murasoli
Marandi, Shri

Master, Shri Bhola Nath
Melkote, Dr.

Menon, Shri Govinda
Minimata Agam Das Guru, Shrimati
Mishra, Shri G. S.
Mohammad Yusuf, Shri
Murthy, Shri B. S.
Muthusami, Shri C.

Nanda, Shri

Oraon, Shri Kartik
Palchaudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri

Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deorao

Patil Shri T. A.

Pradhani, Shri K.

Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramshckbar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shri Jaganath

Roa, Dr. K. L.

Rao, Shri J. Ramapathi
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Rao, Dr. V. K. R. V.
Rao Shri V., Narasimha
Raut, Shri Bhola
Robatagi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. 5. K.

Saigal, Shri A. S.

Saleem, Shri M. Yunus
Sambasivam, Shri
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Shankaranand, Shri B.
Shastri, Shri Biswanarayan
Shastri Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri R. K.
Sonavane, Shri
Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri
Sursingh, Shri

Swaran Singh, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Venkatswamy, Shri G.
Virbhadra Singh, Shri
Xavier, Shri S.

Yadav, Shri Chandra Jeet

MR. CHAIRMAN : The result* of the
division is :
Ayes t 11 ; Noes: 128,
The motion was negatived

MR. CHAIRMAN : Now I shall put all the
other cut motions to the vote of the House.

All the other cut motions were also put and negatived
MR. CHATRMAN : The question is :

“That the respective sums not exceeding
the amounts shown in the fourth column

of the order paper, be granted to Presi-

*Shri Mahendra Majhi also voted for NOES.
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dent, to complete the sums necessary to
defray the charges that will come in
course of payment during the year en-
ding the 31st day of March, 1971,in res-
pect of the heads of demands entered in
the second column thereof against
Demands Nos. 6 to 11 and 106 relating
to the Ministry of Education and Youth
Services.”
The motion was adopted
[The Motions for Demands for Grants, which
wers adopted by the Lok Sabha, are reproduced
below.—Ed.)
Deuanp No. 6.—Mmvistry oF EDUCATION AND
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the sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971, in
respect of ‘Grants to Council of Scientific
and Industrial Research®.”
Deuano No. 11.—Oruer Revenuve Expenor-
TURE OF THE MmIsTRY OF
Enucation anp Yours Ser-
VvICEs
“That a sum not exceeding Rs. 3,77,
52,000 be granted to the President to complete
the sum nacessary to dgfray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971, in

Yourn Semvices

“That a sum not exceeding Rs. 96,82,000
be granted to the Presid to complat

respect of ‘Other Revenue Expenditure of
the Ministry of Education and Youth Servi-
ml.jl

the sum necessary do defray the charges which
will come in course of payment during the
year ending the 3lstday of March, 1971,
in respect of ‘Ministry of Education and
Youth Services'.”

Demanp No. 7.—EpucaTion

“That a sum not exceeding Rs, 57,28,

73,000 be granted to the President to complete
the sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971, in
respect of ‘Education"’.

Demano No. 8. —ARcCHABOLOGY

“That a sum not exceeding Rs. 1,36,
47,000 be granted to the President to complete
the sum necessary éo defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971, in
respect of ‘Archacology””.

Demanp No. 9.—Survey or Inoia

“That a sum pot exceeding Rs, 5,03,72,
000 be granted to the President to complets
the sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971, in
respect of ‘Survey of India’.”

Demavo No. 10.—Grawts To Counai. or
ScenTIFic AND INDUSTRIAL
Researca

“That a sum not exceeding Rs. 17,11,

04,000 be granted to the President to complete

Dx No. 106.—CarrtaL OutLAy oF THE
MmoTey or Epbucation

AnD Youtn Services
“That a sum not exceeding Rs. 3,75,
42,000 be granted to the President fo complete
the sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971, in
respect of ‘Capital Outlay of the Ministry of

Education and Youth Services'.”

17.33 hrs.

MusTRY oF LABouR, EMpLOYMENT AND
REHABILITATION

MR. CHAIRMAN : The House will now
take up discussion and voting on Demand Nos.
67 to 71 and 127 relating to the Ministry of
Labour, Employment and Rehabilitation for
which 5 hours bave been allotted.

Hon. Members present in the House who
are desirous of moving their cut motions may
send slips to the Table within 15 minutes indi-
cating the serial numbers of the cut motions
they would like to move,

Deuanp No. 67.—MmasTrY oF Lasour, Eup-
LOYMENT AND REHABILITATION

MR. CHAIRMAN : Motion moved :
“That a sum not exceeding Rs. 74,52,
000 be granted to the President o complete

the sum necessary to defray the charges which
will come in course of payment during the
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[Mr. Chairman]
year ending the 31st day of March, 1971 in
respect of “Ministry of Labour, Employment
and Rehabilitation”.”

Demavo No. 68.—Direcror General, Mines
SareTY

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Ra. 50,93,
000 be granted to the President fo complets
the sum mecessary fo defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971, in
respect of ‘Director General, Mines Safety”.”

Demanp No. 69.—LABoUR AND EMPLOYMENT

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 15,55,
69,000 be granted to the President to complete
the sum necessary o defray the charges which
will come in course of payment during the
year ending the 31st March, 1971, in respect
of ‘Labour and Employment”.”

Demavp No. 70.—ExpeNDITURE ON  Dis-
PLACED Pemrsons

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 6,55,26,
000 be granted to the President & complete
the sum nmecessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1971, in
respect of ‘Expenditure on displaced Per-
sons"."

Demanp No. 71.—OtHer Revenve ExpeEnDI-
TURE OF THE MINBTRY OF
LaABOUR, EMPLOYMENT AND
REHABILITATION

MR. CHAIRMAN: Motion moved :

“That a sum not exceeing Rs. 8,81,000
be granted to the President to complete the
sum necessary fo defray the charges which will
come in course of payment during the year
ending the 31st day of March, 1971, in res-
pect of ‘Other Revenue Expenditure of the
Ministry of Labour, Employment and Reha-
bilitation”."”
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Demanp No. 127.—CarrraL OuTray oF THE
MinsTry oF Lasour, Em-
PLOYMENT AND REuABILI
TATION
MR. CHAIRMAN : Motion moved:
“That a sum not exceeding Ras, 4,62,89,

000 be granted to the President fo complete the

sum necessary to defray the charges which will

come in course of payment during the year
ending the 31st day of March, 1971, in res-
pect of ‘Capital Outlay of the Ministry of

Labour, Employment and Rehabilitation'.”

Hon. Members may used move their cut motions

o the Demands.

SHRI K. M. MADHUKAR (Kesaria) : I

beg to move :

“That the Demand under the Head Minis-
try of Labour, Employment and Rehabi-
litation be reduced by Rs, 100.”
[Unnecessary expenditure being incurred

on Tibet refugees (12)]

“That the Demand under the Head Minis-
try of Labour, Employment and Rehabi-
litation be reduced by Rs. 100.”

[Failure to make suitable arrangements
for the rehabilitation, employment and
houses of displaced persons (13))

SHRI SHIVA CHANDRA JHA (Madhu-

bani) : 1 beg to move :

“That the Demand under the Head Minis-

try of Labour, Employment and Rehabi-

litation be reduced to Re. 1.”

[Failure to implement full employment
policy by guaranteeing the right to
work (33)]

SHRI P. MEHTA (Bhavnagar): Ibegto

move :

' t the demand under the Head Labour
and Employment be reduded by Rs. 100,”
[Failure to protect interest and employ-

ment of the textile workers (34)]

“That the demand under the Head Labour
and Employment be reduced by Rs. 100.”
[Failure to enforce labour laws (35)]

“That the demand under the Head Labour
and Employment be reduced by Rs. 100,
[Failure to introduce new labour laws

(36)]
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“That the demand under the Head Labour
and Employment be reduced by Rs. 100.”
[Need to appoint Wage Board for port

and dock k of the i di
port to revise their wage structure (38)]

“That the demand under the Head Labour
and Employment be reduced by Rs. 100.”
[Failure to provide welfare schemes for

Salt workers (39)]

SHRI MOLAHU PRASAD (Bansgaon):
I beg to move :

“That the demand under the Head Labour
and Employment be reduced to Re. 1.”
[Disregard of sections ¢, d and ¢ of article

6 of Convention of International Labour
Organisation No. 88 (42)]

“That the Demand under the Head Labour
and Employment be reduced to Re. 1.
[Disregarding the reservation for Sche-

duled Castes and Scheduled Tribes in
Central Labour Organisation as per
the orders of the Ministry of Home
Affairs (43)]

SHRI S. KUNDU (Balasore): I beg to

move :

“That the demand under the Head Ministry
of Labour, Employment and Rehabilita-

tion be reduced to Re. 1.”

[Failure to evolve a definite policy to fix
need based minimum wage (44)] .

“That the demand under the Head Ministry
of Labour and Employment and Rehabi-
litation be reduced to Re. 1.”

[Failure to give statutory effect to the re-
commendations of the Wage Boards
(45)]

““That the demand under the Head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re, 1.”

[Failure to implement the unanimous

recommendations of the Central Imple-
ion and Evaluation Committee

(46).)
“That the demand under the Head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”
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[Failure to implement the recommenda-
tions of the Gokhale Commisgion of
Enquiry on the question of job security
in foreign oil firms (47).]

“That the Demand under the Head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. L.”

[Failure to give cffect to the increased
industrial production by evolving a
sound and rational wage policy (48).]

“That the demand under the Head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Failure to mainotain sound industrial
relations policy and check loss of man
days (49).]

“That the demand under the Head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Need to increase the number of industrial
tribunals-am-labour courts to deal with
increasing disputes in the central sphere
(50).1

“That the Demand under the Head Ministry
of Labour, Employment and Rehabilita-

tion be reduced to Re. 1.”

[Failure to implement code of discipline
in Public Sector Industries (51).]

SHRI B. K. DASCHOWDHURY (Cooch-
Behar) : I beg to move:

““That the demand under the Head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Failure to provide employment for all
willing able bodied persons (52).]

“That the demand under the Head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Failure to abolish the system of contract
labour by legislation (53).]

“That the demand under the Head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1."

[Failure to formulate a need based
for agricultural labourers (54).]
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[Shri B. K. Daschowdhury]

““That the demand under the Head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re, 1.

[Failure to bring new legislation for ‘profit
sharing’ and labour participation in the
management in all industries (55).]

“That the demand under the Head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Failure to make adequate arrangement
for compensation of properties left in
East-Pakistan by displaced persons
(56).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Failure to receive and rehabilitate new
migrant familics from East Pakistan with
promptness and sympathy (57).]

“That the demand under the head Ministry
of Labour, Employment and Rchabilita-
tion be reduced to Re. 1.”

[Failure to open new camps in border
arcas to ncw migrants from East
Pakistan (58).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re, 1.

[Failure to make arrangements with the
Government of Assam. to settle more dis-
placed persons there (59).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.

[Failure to settle the Silcoorie Camp
habitants in Assam (60).]

“That the demand under the bead Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.

[Failure to give land settlement right to
those displaced persons who have been
possessing and occupying land in Assam
(61).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Failure to change the administrative
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pattern in Dandakaranya, Chanda and
Mana Camps (62).]

““That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.

[Failure to streamline the administrative
expenses of rehabilitation camps (63).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Failure to expedite the process of
rehabilitation of Indian Enclave
displaced persons (64).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-

tion be reduced to Re. 1.”

[Failure to establish industries under
Rehabilitation Industries Corporation
in Cooch-Bihar and Jalpaiguri districts
(65).]

““That the demand under the head Ministry
of Labour, Employment and Rehabilita~
tion be reduced to Re. 1.” '

[Failure to remit loans of small nature
upto Rs. 5000/- (66).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”"

[Failure to rebabilitate more displaced
persons in Andamans (67).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.

[Failure to check favouritism and ill-
treatment in rehabilitation camps (68).]

““That the demand under the head Ministry
of Labour, Employment and Rehabilita~
tion be reduced to Re. 1."

[Failure to take special care of inhabitants
of Kasturba Home in Delhi and save
them from maltreatment (69).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita~
tion be reduced to Re. 1.

[Failure to review the distribution pattern
of land in Kalkaji E.P.D.P. Colony, New
Delhi (70).]
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“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Failure to review and bring at par, with
the West Pakisten D.P.’s, the changes
levied for the E.P.D.P. Colony in Delhi
(71).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.7
[Failure to re-examine the process of

distribution of plots in E.P.D.P. Colony
and look into alleged misuse of power
by interested officials (72).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Failure to take action against responsi-
ble officials for allotting plots to persons
who have no requisite qualification for
allotment (73).]

«That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Failure to allot the remaining 250 plots
ofland in E. P.D. P Colony, Kalkaji,
Delhi to Scheduled Caste displaced
persons (74).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Failure to improve communication,
sewerage watering system and roads in
E.P.D.P. Colony, Kalkaji, Delhi (75).]

SHRI 8. KUNDU: I beg to move:

«That the Demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.”

[Failure to evolve a fair wage policy for
agricultural workers (76).]

“That the Demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.” "
[Failure to check unemployment in the

country (77).]

“That the Demand under the head Ministry

of Labour, Employment and Rechabilita-
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tion be reduced by Rs. 100.”

[Need to reconstitute the Indian Labour
Conference (78).]

“That the Demand under the head Ministry
of Labour Employment and Rehabilita-
tion be reduced by Rs. 100.”

[Need to revise the policy of sending
delegations to ILO (79).]

““That the Demand under the head Mibistry
of Labouy, Employment and Rehabilita-
tion be reduced by Rs. 100.™
[Failure to abolish contract labour system

(80).1

“That the Demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.”

[Need to appoint a Wage Board for port
and dock workers in the intermediate
ports (81).]

SHRI RAMAVATAR SHASTRI (Patna) :
I beg to move :

“That the Demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.””

[Anti-labourer conduct of the National
Labour Commission (85).]
“That the Demand under the head Ministry

of Labour, Employment and Rehabilita-
tion be reduced to Re. 1."

[Policy of encouraging corrupt officers
(86).]

“That the Demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1."

[Failure to impl t the recor d
tions of various Pay Commissions (87).]

“That the Demand under the head Ministry
of Labour, Employment and Rehabilita~
tion be reduced to Re. 1.

[Failure to give nced based wages to
labourers (88).]

“That the Demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.

[Failure to dispense with anti-labour
policy (89).]
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[Shri Ramavatar Shastri]

“That the Demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Failure to do justice to labourers (90).]

“That the Demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Gross violation of labour laws by in-
dustrialists and mine-owners (91).]
“That the Demand under the head Ministry

of Labour, Employment and Rehabilita-

tion be reduced to Re. 1.7

[Failure to make the implementation of
decisions of tribunals and awards
obligatory (92).]

“That the Demand under the head Director
General, Mines Safety, be reduced by
Rs. 100.”

[Inadequate security arrangements in
mines (93).]

“That the Demand under the head Director
General, Mines Safety, be reduced by
Rs. 100.”

[Failure to grant suitable compensation to
mine labourers who become victims of
accidents (94).1

““That the Demand under the head Labour
and Employment be reduced by Rs. 100.”
[Failure to reinstate the suspended

engineering workers of Jamshedpur
(95).]

“That the Demand under the head Labour
and Employment be reduced by Rs. 100.”
[Failure to implement the recommenda-

tions of Wage Boards fully in respect of
coal mines (96).]

“That the Demand under the head Labour
and Employment be reduced by Rs. 100."
[Need to introduce Provident Fund Scheme

in Biri industry soon (97).]

“That the Demand under the head Labour
and Employment be reduced by Rs. 100.”
[Failure to dispense with the policy of

appointing deputationists to the posts of
Commissioners in Regional Offices of
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the Provident Fund and to give promo-
tions to departmental candidates (98).]

SHRI OM PRAKASH TYAGI (Morada-

bad) :" I beg to move :

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Ra. 100."

[Failure to prepare a rehabilitation scheme
in respect of Andaman and Nicobar
Islands (99).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.”

[Failure to solve the problems of refugees
coming from East Pakistan (100).]

“That the demand under the head . Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.”

[Neglect of rchabilitation of Indians
uprooted from East African countries
(101).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Rs, 100.”

[Failure to prepare a rehabilitation scheme
for lakhs of Indians to be ousted from
Malayasia, Burma, Geylon, Singapore
and East Africa (102).] '

“That the demand under the head Ministry
of Labour, Employment and Rehabiljta-
tion be reduced by Rs. 100.”

[Failure to ensure adequate wages to
labourers (103).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100,”

[Neglect shown towards ensuring wages
and other amenities to labourers in
rural areas (104).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Rs, 100,”

[Failure to ensure representation to labour
in administration of industries (105).]
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“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.”
[Failure to socialisc industries and make
labour their owners (106).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.”

[Failure to eradicate unemployment in
. country (107).]

“That the demand under the head Ministry
of Labour, Employment and Rechabilita-
tion be reduced by Rs. 100.”

[Danger posed to the country due to
swelling in the number of unemployed
to five crores by the end of Fourth Plan
(108).]

SHRI K. P. SINGH DEO (Dhenkanal):
1 beg to move :

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced to Re. 1.”

[Failure to provide adequate medical
facilities for workers of Devalbera
Caollieries of N. C.D. C. in Taicher,
Dhenkanal District of Orissa (112).]

“That the demand under the head Ministry
of Labour, Employment and Rchabilita-

tion be reduced by Rs. 100.”

[Need for instituting Coal Mines Provi-
dent Fund in N. C. D. C. Collieries of
Talcher, Orissa (113).)

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.”

[Need to bring Provident Fund Accounts
up-to-date in N. C. D. C. Collicries of
Talcher, Dhenkanal District, Orissa
(114).]

“That the demand under the head Ministry
of Labour, Employment and Rebabilita-
tion be reduced by Rs. 100.”

[Need to implement Attendance Benefit
Scheme fer Coal Mines in Talcher
Collicries belonging to N.C.D.C.
(115).]

“That the demand under the head Ministry
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of Labour, Employment and Rehabilita-

tion be reduced by Rs. 100.”

[Need for revision of rules regarding leave
in Coal Mines in N. C. D. C. Collieries
of Talcher, Dhenkanal District, Orissa
(116).]

“That the demand under the head Ministry
of Labour, Employment and Rehabilita-
tion be reduced by Rs. 100.”

[Need to liberalise loans from Provident
Fund (117).]

SHRI RAMAVATAR SHASTRI: I beg

to move :

“That the demand under the head Labour
and Employment be reduced by Rs. 100.”
[Need to increase the minimum wages of

agricultural labourers (118).]

“That the demand under the head Labour
and Employment be reduced by Rs. 100.”
[Need to implement welfare schemes for

agricultural labourers (119).]

“That the demand under the head Labour
and Employment be reduced by Rs, 100,
[Need to bring efficiency in the workiog

of Labour Tribunals Courts of Enquiry
and Conciliation Boards (120).]

“That the demand under the head Labour

and Employment be reduced by Rs. 100.”

[Failure to remove the causes of discontent
among the employees of Regional office
of Provident Fund C , Patna
(121).]

“That the demand under the head Labour

and Employment be reduced by Rs. 100.”

[Failure to appoint the commissioner by
giving depart I prom in the
office of Regional Provident Fund
Commissioner, Patna (122).]

“That the demand under the head Labour
and Employment be reduced by Rs. 100.”
[Failure to check the introduction of

automation (123),]

“That the demand under the head Labour
and Employment be reduced by Rs. 100,

[Failure to give legal rights to workers in
Andaman and Nicobar Islands (124).]
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“That the demand under the head Labour
and Employment be reduced by Rs. 100.”

[Failure to implement the agreements
reached with the workers of Potato
Research Centre, Patna (125).]

“That the demand under the head Labour
and Employment be reduced by Rs. 100.”
[Failure to implement the revised pay

scales to the Security guards of H. E. C.
Ranchi as recommended by the Wage
Board since the date of their application
(126).]

“That the demand under the head Labour
and Employment be reduced by Rs. 100.”
[Failure to check bribery and corruption

in the offices of Labour Commissioners
(127).]

“That the demand under the head Labour
and Employment be reduced by Rs. 100.”
[Failure to attract labour and their unions

to labour welfare works (128).]

“That the demand under the head Labour
and Employment be reduced by Rs. 100.”
[Rampant corruption and favouritism in

employment offices (129).]

““That the demand under the head Labour
and Employment be reduced by Rs, 100.”
[Unsatisfactory arrangements for medical

treatment of workers (130).]

“That the demand under the head Labour
and Employment be reduced by Rs. 100.”
[Depriving miners of wages as recom-

mended by the wage board (131).]

“That the demand under the head Labour
and Employment be reduced by Rs. 100.”
[Deplorable housing arrangement for

colliery workers (132).]

“That the demand under the head Labour
and Employment be reduced by Rs. 100.”
[Bossism of labour officers in various

factories (133).]

“That the demand under the head Labour
and Employment be reduced by Rs. 100.
[Need to introduce secret ballot in case of

contest between various trade unions in
a factory (134).]
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“That the demand under the head Labour
and Employment be reduced by Rs. 100.”

[Need to make labour welfare programmes
more attractive (135).]

“That the demand under the head Labour
and Bmployment be reduced by Rs. 100.”
[Need to spend more on labour welfare

programmes (136).]
““That the demand under the head Expendi-

ture on Displaced Persons be reduced by
Rs, 100,

[Failure to solve the problems of refugees
resettled in Andaman and Nicobar
Islands (137).]

“That the demand under the head Expendi-

ture on Displaced Persons be reduced by
Rs. 100"

[Failure to safcguard the property of
refugees and pay adequate compensation
therefor (138).]

MR. CHAIRMAN : The cut motions are
also before the House.

it WY qeda (9I0AT) ¢ -
qfq #gIea, 1@k g fe & et Frag
9 A%, § OF ara IT AT G AnfgT
e wgar § & g@ wage fawmr st
godar F ra A e war g F soAar
g 5 78 ©% gaw graagfam afass
¥ oy € AT gw Amav @ fe e AT
1 91 grAT § I ITF WH g AR
g

# 47 #gIgy FY OF MG qFANT AT
aEarE |

AT &7 99T A9 § NG T qZA
FaFaAgi § 11947 & Y gew A
qE AT A | A FWAT AT HrowEy
T | 0T ATATET F WA T FAAT T
e i ¥ faell ¥ a5 fergeana
T w3, fegera aug @1, e an
FqTT WY, TgT B I A W | Ao
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A1 35H AR 1 Afew @ s
T8 & faat a5 @ | T ara @ saF
T Wt syrar afeads @ war ) S
ST e AFA @ A fw AT g E
faasr aug & aaifrs afa ga @
#rz oy fefafeas forawr w28 § sqwr
FqATaT AT A A 1962 #F geferqe
TH UF gAT Iq N X W@ 9T gAeAl
fear 1 za3 g7 o fear 1 A ga®r
wm @ifa & @ 1T § R 59
HIFY § a1 Y FT GAW ATCH 5 qTA
T graa § AT gz F AT H fegan
a1 § | A8 e frawr wga & R
1964-65 ¥ ¥aw 6.90 fafaas amee
gu | afeT g% @13 1966-67 § 13
fafaaa, fez 17 fafaa, foe 16 fafa-
gF gz sa qd &1 daw gfe 3w A
arnfos aifer adf & arafis arf
&1 adf &, T A 9T gAEAr A w7
TEATTAT § FIFAT T2AAT

¥ g7er aarwr wrgn § fF gt
o F a7 ¥ o 2t g oo @H
at 1| sfeqs Aac Fhe, gfeaT @
&I o1 g faq sigs gz 1 ¥ s=dy o,
gan At grdt of, g9 fawai gz agr
=i it Y, 7gq g Y fer IR 79
adtar fawear gt ar 7 fasaar 2, a3
ad am & afe @fed ge 4
a9 39 Afeni ¥ F1A4 TqA qrA0 AG B
A 9 & 37 A w1 9 wgw w@
AT & | AT AYRT TET GEAT £ 1 W
FZ AN AT AT 2 @ & TR 7 AFT
HTE, SHFT IIF  ATTRI FET § | HIC
ATY SO q%T gY ar Ay a6 fafresy
TFAAT, AT AT HF FwA A AT HAL
fafrezt a7 &, 3941 3&T gU AOH a7-
AT Y gra A
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g s fefafes 3 ane arwar

wTR g8 938 § 7E Fear &Y 99¥ e

FRact # W agy @ wafaai 4
stz g% fsfafeem & g9 fagim o
R sz 1w fefafer &1 wfvg garmar
war a1 fF A7 o SHT ¥ s w3
aifs srenfrs mifr earfag g1 anfa
e e i Fefafeaa & wgq war § 7
8 # a1y wga £ ¢

“Only unions which observe the code of
discipline would be entitled to recognition”

5 H TE I, WIT A6 fefgfeas
a1 91 8, ¥ Qar wifgy ! ogw ag
uF Wt afeww - ¥veT Fedfew g
foaw g0 fagra #1, za saifaer +1,
WM F FI FA AGEN FT s
war g ? a3t 9 qvax fowiz v d
¥ gurw agwa §, gwdt dear afes @,
gafag guwt Fgafaaa fasar aifgg
T %41 fFft AT A T Y 7y qur e
ot fasrerd 97 qe gt af &, war
R A ¥ fAwd & sar ¥ Iwaeaw
gEs i F@ a1 A, ¥4 ¥ =
A 5@ § v ¥ fgar w@ & @
¥ R, wifsat 99y &, @9 G &
o ¥ ggOd FAW & AT qAL g
at Far w13 &rw fefaferqs &1 = 9@
faaar & 1+ #1= W fefaftas s
AAEA EN W@ & Al gA AR Fr
AFATAT F FIAT & W@ AT AYH
A F WO F W g AR
aeFIe $1 A% fefafeas &1 amp #¢7
¥ oget wt, @t F0 IA a%d1 F)
1962 & wra 91g7 A fgrgeaa 9T gA=T
frar, MFTH oF S o491 T A
MW T ATAT T awmy ¥ Ffew
AW AE AT TA W W AT A
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[+ Fishma sy ]

gaAy 1 A @ oanw ofews dwRT
FT HYAT TG GHAA §, TAFT AIAT FEAA
auEy )

g wegfrer Wi 9y A@ gA FT
araw §in, #@iF ¥ ofsms ¥ W
aga sgar s § afFw @iewi W@
e & gar wwar § 6 @ ®1 WY w3
#1% O afems szdfem Al & Fm &
awr gar g @@ ?—zafan w5 agr
¥fww sarer g wifgr @ Fmw oaw
g wifge ; &g @y ssEr Wl
mfa aft &t «fge; @@ o A
FZrw grar wifgu, oar f& v ¥
Wiege ¥ awq ¥ gru fear srar
qr | ¥ fret & 1w adl 2T § 1 Afwa
w5 9g & fF s ag Nw |l Adi g
war qfea® {¥T § Wiy T F
ga & wagdr a1 gfezal ®9 § W
agi glawd s g ? & gmmar § 5
qT ST AG, AT FW A1 AE & @
e agh e =41 &, ¥ o aqi Y
7 W wERT W WA &0 AT
gaar wifge | @ afems v &
1400 0T ®9@T maA, 2000 FOw
grar amd a1 @Q  ofews geafa &
2, ¥feT s Iaw Afa § afeada adf
grm, @ ofas ¥R W oar o
STAT |

ogr aF 4F1 FT GFAT §, IAW 0F
@i ¥ 1,95 g F &07 GA-arae
arez gt T 1 anfaT gugd ¥ gew
gorreH qfedt st g ? osar Swar
agy aifedt Wl 5 g7 OF w9 9EF
grg § wgar wfge ? Ay 59 Q@
sqr TEr wifge fF ag @t @ w1 3w
WAAWI
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I F gAgAT &1 W &
grae § figaz gar wifgn | ag vt
9T 7 iy, afew Ffadl ax @@ @
#iq fefafma & fesis s 5@ &,
TR g WaAmT T frar w@n
Tgh T XX A A AT AR 9%
A FA ST AMA A F o Fo9Ed
faars adt g | afer @ saw @id
Tam & fad mdz Y A0 ¥ e amar
gar sawr 1w FW ¥ fau areTg
faaet & ? 3A®T W1 a9y wesy wT
qFT F AR |

#az faw & @ Aag weng of -
wfadz gz oz orgends Tz gAEIEE )
afaz oraarés @2 gaag #1f ZA-
_rar A3 ¢ | wagT IR wqar e
A FTAT E 1T IFF vaw H Fae
#fege dfafadtar faadt § ol sre ag
Ry amar g, @ sEF qfkare w1 39
Fe-aa fawar § 1 aar aefr agieg A
gg qar Amar § F groardw e
AR ¥ awgd &1 afewa dfafads
et wHIT fae wfr & 7 arad uw swS
€ anf 4 | WA @ (NE & g
W EAG arar g1 & av qg wgwr
agm g fF a1 oF 90 a9 aar
difqe ok sewr 7z #17 T Sifag
fragazsmaaa samrsr 2 2 fF o
A QrETET R TERE ¥ aia
1T § I aferw dfefads dis ¥
frg wfrEar aff ? sa¥% qfae #5
foret Y & a0 A ?

gl St § wgar wrgar §owifade
g ¥ @t ¥ s ey 5 gEd
ofgd #07 14 s F &1 s § =Y
Fgar fr ag fere &% & ar agi | afsq
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arest Foaid & og frar &1 f a199 a1
Fgar wigar g fr aifede seFa &
@1 rga w1 aig gr, seefiEd O €
a7 39% fafez ¥ QY §4 @@ @@ &
Fg7 a7 fF U FHET AY QAT FT FIY
Wt ag @ T qfaw & WA ¥ I
farsary faero f aeermwr ag fafed)
gifadz %3 & ofad =1 foormmes &3
# farg w1 wifrw s @ & wifs S
#y fagarg A @ @@ @@ ax f& @
Fiferm #T ® & A gk aEqa fwaar
arga fesramgar fwam

gadr ara & wgar wgar g ol
@ HIF gud gW ¢ oF @1 s
fafaezt & 7z gam & agerdr &H-
Fifeai # awg i (efgaa aFd §
IAW! Y 40 §TX A FWE FA FuA
faeft 1 ggdr ary amewt fetd ag
Fgar & I g W g7 Afqg

I do not know how far they are coordinating
the proposal to introduce the Unemployment
Insurance Scheme...

“The proposal to introduce an Unem-
ployment Insurance Scheme for members
of the Employees’ provident funds and the
Coalmines Provident fund was under exami-
nation in the light of the comments received
from the State Governments and the recom-
mendations made by the National Labour
Commission. The report of the working
group set up to formulate a scheme of retire-
ment/family pension for these members and
the recommendations made in this behalf by
the National Labour Commission were also
under Government’s examination,”

sreR fafast A qgi gr9a & oo &
wfiw & & fr gx gefigam adc & o
40 x9r Fgw fasmr | aewr fEE
s g
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Still under examination that is correct or
this is correct.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : She has announced that the
only point how to implement that was under
consideration. What the Prime Minister said
is all right.

sit wTSiATe qoda & @ AgE wY
TE AN @E) Fnsg i g @
I % frara ¥ Fg 2@ g @ feara
% afy femr g & |\ st ag ST § o
IR RE A fore faad aw o
ﬂiﬁﬁm#tmmﬁqm f& wmgw
faffexd o gea § ag &1 & AR
SR s sOafI R @ 27 A
qIgE F qig a1 g@H g AT wew
fafrez sram gadr 3| & ¥Faw ag
Fgar sigar § fr wfge 7 sk s
sqrar ®Ifrg 1 e qrEr ot fear ar
fe sfadz sz & feamrmw & gaw &
A OF FHE! AArQN FIT a8 FALY AT
a% aqA At arE | g2 § 9w iz
femmar argar g1

st gog (aTElR) : oETE FEE
Fuor e &g

=it sTHTe ady ¢ oEEE SR
A Y, agawmTam § 1 ax gefgan
ferqza & aX § =re fqq w1 g
g # Fawm dza ¥ T F wgm
AT |

Out of 896 cases 70 were arbitrated under
the Industrial Disputes Act.

aT TG A ¢ sEfgaw feegew
¥ ¥fewiiz 1 A & AT qEAr AT
ifody efgaa fiw @@ W% |
gvdar & 7 ORI A A1 F@C )
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[=f FraTe qvEg ]

FATFGAGHE A M &7 AT 59
% forw &1 &3 qg& WY wgr a1 gwR ey
¥ CATSE F@ AT A A AAAT H1—
& ga= ag qamn a1 fe 9 qaadfa
TIaT & &= a% 2 FUT 80 AT ATIHT
FAgeqarey g, faad gaddT  alx
FAgHes AT wifdw §, afew s
T gAresg frar & IF ¥Aw 80
AT FIT | IAR AT KAAT AW A,
ad Irgi wg faar | ag e e g4
% are ¥ qu g § g9 WA T@
& smrd awe § o sarge fear @, sad
fradt srafaat &Y & fawd A —
afew forg 3 & 2 0T 80 =wrrer sl
Iy d9adfy FiFAT F oaq AF FEC
g, 3% & sy 4 Are ssfaai w1
M fasr g, at 3m w9 awwy § f5
IEY W W HA-TFIATGHZ F1 AAAR
g g Ay ?

s dI9 & ag w7 Agar g—aAr
o1 arfe o sk ar AT F THA WeY
&g aga @va ww & F ag ad
Fgar g 5 H9% gasm I} 8, AT
a1 A19% g 4% fRIT T@ aw AT

g gmafe o ardw ¥ fager qiw.

gl # fFay wrEm fAsT 1T 39 F
feaa arzfadi & s qrar, fead s
QA gu ! FT gz A a@d 3 fE
aATqR Foz arafaal #1 A Fw 48 faw
T, @ qaw g1 Ao o v T
T wraET ¢ ! A9 anEHt A1 93 fad
ag, ¥a g fav Ie G, ar T
IEF! AT FL GFY §, AT sy
wotfrafor, feex ar  Feer &1 s
farermar mar &, fomr axa A w2
fzar &, sa% fa¥ ag amw 6 s & Fr
%! F19 a&d faq s, Afeq gav
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AN At AR w9 g fawar @y
A T W wOAw g !

TF a0 AW H AT AN A€ ¥
fra agar agar g 1+ &% g ot &
1 ®F A AT FEA AG@EE FE
feardirz &1 Y e ar fe e Faad
%t fedte ®t 7 fomr o) qg fone
FAfrafer peela # i ar 2e-
zigw # fogie #tawg ¥ adi 8, o
Tga # Ar-aAw-fede 1 & s
Frgar g f wry gasr AT A Ag
FWE 7 qF ST @ Tar 3 fw e
T # frmetyz wewa qamr gy § )
7 #gr wrgar § fr acaa a% I e
o St Ag FT @Y, IR oF faw F
frareiez Fivha & a0 ! gafed aera
9% a9 70 R a9 q0T §, @0
BT A HT &, A 7§ TGN, TG0
AR A7 AN § ¥ga AT g W@l
21 398 I T w1 THEE @R,
agan far | Fasay, 1969 ¥ st
T 1970 &Y mar g—4 It &wx ofwd
2 IR BRY T O A5 ¥ gRT 9
g¥ fafas) &1+t asdre fim fr e
BT A%F & YU T 1gd | 5w A ag
feawa ATaF A aAFr g | g oy
OF AR ¥ ATTHET qALC AT SHA!
T X at aFt $1 gt |

TEgR Fa—Ffaas oy & gmi
Ar A ¥ FEL AT qT Syw E—IfEA
gaF At # Y O aF A WAy §
ga1 fawp @gra, sngosto Tye, St AFT
FRA W W@ §, T FreAiEE WA
Fifag o=t Grgw W@ 10 ;A qF A4T
fafaee <@, st AT ot 7 g1 4g w9
Tars 4t #gifs ¥ 39 aw1 AaT fAfrex
T
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DR. MAITREYEE BASU (Darjeeling):
Sir, we are listening to this Gorakhpur labour
problem for so long,

S wTHATT 9T g1y AT I
ara wfgdm, g qFF A & genaar
oY sft ot awr Nax fafreex & @z
MTEGT AT F FIA #) T WE N 99
aug st agrgr wen grgw fafet

DR. MAITREYEE BASU: He belongs to
an organisation which passed a resolution
against this,

MR. CHAIRMAN : Please do not interrupt
when the hon, Member speaks. You will get a
chance to speak.

s WA qET : IEA AT
w1§ wraar Agf g & ag wgAr qmgar
g fF arar ot oF &7 qard wndr foawd
AT ar o Fofrdar agd & ar Frana
9TEd @ | 94 9% # OF ey ag
ST (sqEam ) T I IEH a7 AT
T wga & fm gasr ganfaa $T71 T1fen
ar arq garfaw #1 Ofag, g8 1§ w@-
TS T g |

ZaQ ara ag o & dar fE ar gEn
I 5z 5 wdewfs & ag gofanw
fedfiom g1 mar £fema J=T Fideg ...

st AUEE AT AE 4 gg gl
Fgr a1 | §7 o€ e & & fag A Far
ar afes §7 ag @ a1 fr frgeama &
ama #= gfaga swAgETeE 3 ag
weara q fear @ fF gEsr e faar
g e oF & & fag FF adf g 0

=t ST qTET g3 AT AT
fafaezt ¥ aefarEerma & aiT 7 foa
fear &1
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sl g W wgE (SA) ¢
aarafa adieg, 987 & A g g

waafa gty : S aATE o wWrE |
T FITA G AGT §, AAAIT GFEF HIAl
W99 AL |

it wraitg qrda : & a9 qg s
gt § Haqar arzg ¥ fama &
wigar g fF ag M Fi—ageit am @
ag & fs ot gfema Jax ik ar gfegm
JET g FHA AT TG AT IAFT ATH @Y,
ga% gaifare fedtara 1«1 amoq
FuaT oy frar & ? g4 1957 & smud
o% AW aq fear ar fs ao feg amare
9T a9 g A6 qar MW aF g A
grE? agm @ O X t § o
afcfeafaat @t g ardr § Faad smw
A1 Ad FA AL A FT GgHFF § AT
AR AN Faw ot swdar @ fr ag s
#ad gwiArfas & agf afes TEr W
aifafess e ¢ g Mrage AT d
o w1 foaar smaw @ @ oaew
TR § ITAT A1ATT qg AG & |

el @ ag & f5 aroy Srag
e faar § e Rz maFdz gERT A &
av #9739 §AY F AT FAHF 4 A9ME
¥za a2 A goel fagr ar) agE
# geF Ta ¥ fag w1 faq 7€ wrar
aY agi &1 AFT Fgh WA AE ) AT
A1y # a2 91 v qgt 97 IS A
& fag TA9! agq A= 47 AfFT A7
It B e E § 7 & Faw gd
wigar g 5 aidar St fec & g3 @
FT GARE FTF A FIC JIAT FAF
g7z d fr 89 95 A § sl
FEATEATE a8 AFE AT F waAA ¥
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[t wrfimeT qredg 9 % fa¥ f grara sad@t wa @ ag
fag g | @ owedi Fag K awwr R fea d agfaa &

:r:u::%mgi STITET A15AT AT F AT ANG

it forw sifew s (SRR @
afiy oY, afawi & g & fa@ & saa
A S A §O9 @ A6 §W A AR
fraa § FdTA a9 & Gieon w7 § 9w
F g s g AR & @wd fad
% aurd Mg

|19 q1q T A IR wHAifeai
N Fgfaa ggare & FIGT I A FFATHA
¥ wraaE B A G AT T A
T A fasra aywrQ sqarfai s
fafeemgsr aff €7 fRar sa& fdr &
HIHIT FY FUEAN F@E -
18. 01 brs,
[Surt Sl Cuano GovAL in the Chair)

=t dte wro fawarm  (wigur) : agf,
@ ag7 fawdargwr gg &1 ®E ¥ Fa-
farm gq ) AT T I FE WE ™
fal & arawt F3FE  FAT TEAE )

wawfa wfRm : A9 IAE Ay
UECH

wit forw wifowy o @ & ww wAay
stzgam ¥ oy qurfdar § fr a
worgd g # g Am F far wfe-
ag t, s ga fem & & 1] W B,
w el A% ey dAATF AT
g1 1 9T & 1 AT A wagd & Q9
oReT F gawrd s I7F sARr ¥
sarar a1 #1799 sgfaga giew FIA
& fay o wrefaam &92 ai AEAq
FHA FF AL FT a54 (51, W A
1 gq7 &1 afwq & wgar § f5 aagd
#1 gaar 3aa fagar @fgd fs ag g3
3 gy faafz & fAd 16 <FA T91 9%

T FI F10 A0 AEA § ) qAAA B F0
frasd & 99 & g @aw aF @d
AR AT wifawt & w697 28 DNar 2
fe &0 & &7 27 93 A ww SqEr Y
sawar faw | qoaq frrea @ s afy
AL | FR G5 g /1 afa@a w
AEATEY A IF AA WD A gA
awAar frs awdt 8, wx A o
Foaar &t sarard #41 7 1 1 g& Freaa
2 Fowr mawgd ¥ §798 stz
AN ARG 77 AT T 7 § q7
I ot it T A B Fwq4r A@ & 6
awedi it a7 qeafe ferar fare 37
37 #Y w97 grafa augq feadt faara
& sadr g Aafral § w9 A4 g anar )
AT AAZYT EF AT W QA A AAW A
9@ w7 & sy ¥ faar g9
TEl & a1 37§ e IfRT e wier @
AT | GAYT T A AATH F qrm B,
ag {Arafai Farg w41 & 2 adi avana

99 3® & H1a vz g3 & fr
AT TR & 99 G777 A §ifrafor

I7 AF 9 fawfea g 503 F s

geat femargr &1 aafy g0 garfrag
7zt ar, 5 w1 §feidz weaq a7 I1¢-
da ¥ @ Ifay Fawifed & 4 37 A
FLAAT A1fET a1 1 9T qar 78 gAn )

e #, fagre § wagy w1 gEaA
9T AAT 9301 AANIYT 7 FAfAatar
wAZL FT AT ATAT 7AAT F AT FIA F
faa 48 fzat a% ggaiT 9T gar qer
#aq wif g 731 | WA A AT 48
Faw A A feeArsTgEaa &
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Fa% 77 37 aag? feeard @ feyg-
faw fedr i § ax 40,50 aedds )
Ag A9 &1 q@ ¥ mwgd # gEAA
3faa ft aqifs qfaiaal & arg dar 23
1 41, F gFA F ' TFI7 Frar oA,
g T 9 ad # femarar & f
wergd &Y A agr 4y

A geFic y afiw g fe ag 3
wugdd &1, a3 fafremgs fear aar
gfasea 3 fafewga 4 & IF e
F1w 9T frsar ¥ mag FIHT A ¥4T A4TE-
arga A faar a1

gatfrafor aw 1€ % ag7 § daqi
& AT aF oy Ag fRar war 2 9
Wt & wOar g %9 5 osEd ag
&g1 mar a7 ff g o A A 6 sl
9T OF T &7 gRE fadr ) o
AfINE 17 a5 fadir

T TR el E AagT wr fadne,
#fea ag it as @iy A8 fea mar g
w3l war a1 fF wgaed AT AT FERAA
Fa7 A wrf gfrafor sreamm § &
Faar &, enfafn & @ré #Y fosddam
Iq 9T 1Y AN, WA ag W oAg Fra
mar g1 freagga § sz omr 41 fw
anr fedfes wdw ggeft wqad,
1969 ¥ gnir, T da1 # adi Frar mar
21 ga Jrga § FF 9T aeT § aeT 39
a1 3= fr ganitaafen o &€ 1 @Y
tyr fawifear § 92 T st @ 0y 4%
gt A gy suf arw ) g FEd §
fs ofsms sz # wHo fo  dlo
srErar & e dm g faad fe
Afzs go%e wagay, 1968 & wwgd i
faar &1

o9 § gFR F1 1A FTAA U
19 FHE BIT IFF w1 g fasmar g
WG WO EF F1IEA F qagld #
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¥SAEOE N A7 @1E qar @ FEE
FRG §eR g1 6 AV gAQ AT 1F FAr
ifgq ar | AT AT qE Ag AT F@E
ISR A AAZL AT Ariast 1 afeafaq
oF &7 € & arfF aow § fad s
AN F GAAT FTA | ag T &
g2for s st grar # 22 wod fadr §
HIT TH AMAA FI FIETT Feg § oAeq
gAwas ®T ¥ g &7 21

WET A% EHIR FTHWIATY qr9ET ST A
o7 ¥6 & ant A Fa@ §, U wgwm
2 fF oratRge age # Al gyar g
& O wAgd & @ ¥ ¥ srada anar
& amt o s W emEr oAad fam
AT & 1 F§ sEgare g 8, wAw fay
A 9 AT ¥ AT HEqATH AATAT HTH |

TITT T AT AETATH § IAH AT IA®
grad§s § IT%1 97 wgfeaad sra @i
& T {1 ArA-gEwATES §, IAW AT Y
FIHTH AAT E 41 AY FIAA AT §, @
RN Wy A E FA §, o FAfafamd
Fwd & ¥ §, W #E qgfaga
At fawdt &, 3w aga sqar dar @+
LA 9T qAT-A1® 1 ggiwax famdr g0
fagre aTF1T A QF 91 F89A19 F9147 §,
HOT T IR F 709 3947 991 A5 e
3z ral w1 sfas agfaas 2 9% 1 garw
Fgar & FF 39 wegaie 1 41 §o0 weal-
W oW % gy fagr o s agi
qagdl #1 agfrag &1 ard ar g Fe-
AT AZT T FAET FIT

wgt as wifqdz w2 wfgsgma =r
garer g, g% Tigy & 5 ot surzr Avearg
qIF AT § HYT FART FIAT AAT FIAT
argy & wfa wifwan me wagafes argeq
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[#fr faa=ifesr garz)

feqrsfore o gar & sk faa® =g 15
gL A% FWr AT §, IAH 25 @AY
< fear sy arfe a9y Y rga /A
# 93 ¥ org % 3 58 WA F A g WY
W #9379 9T 7 frgr a1 dew
v av 99 quE Y@y A fear snd

§za TaAHE TP ¥ wwi wr wwgd
¥ fad wew A § faq omar ¥R
T aga ¥ wwi &, iz AL fagr & W
gumﬂv;ﬁﬂﬂﬁz*ﬁ%ézwﬁ-
#z A wEw A § | WOC qAARIL F
quE Wt @ AT, GrEl AfERgT AT
anfeeaqe # g @y A § A A F
wuge sfamig agar fear AT 7 &
sqdY aAweag & FeAr W E IR A
qift 1 agfaga @, 7 agwi & agfaaa
g 7 TaN & sgfead § a wwE
weewa &7 egfaad & 3% qwi
g€ & fare A€ agfaay agt adf & wf
%\ gufr ag froar 2 § W pA 9
wfzareal &1 ITHY TRAT FIAT TFAT Y |
Hzq TAANT @ TG AT R AT A
gasr aifwm g5 &, @ 9@ &g et
B § @1 w1 agfega saw ma gt
wifgy, ag £ & wfad

UF @id @ FEOE! &1 AT
fafax & 1 ag @97 gy & WA
s ¥ Ed § o+ 9 fawsfr &1 woEw
t, afFq 99 #A1ET H 1 9AF @07 WA
§ Taw fawet ®1 ¥ fagre A F
W gzAr L AT g SATAr 4

uwE @1q dar {5 adfr wdT qiE
ot ¥ 771 fr g 38 gfraw &1 fasr-
wrew &1 91 #18 W% fefacwa v
arFar g1 ¥ g ag & fr sl fam
FIEA F gAqHE AT gAgd F a9
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anElar  wmar @, WidE § oo g
T Wfrdiz T & w7 A agi 9T NEEHT
afl agar, mfa eofeg adi fav g ar
T 1% fefara & =T @R AN
AT APAAZT T A/AT g a1 "AFL 9T
A FT wfas  *1 vadr g1 ar IW 97
wm ¥ afgg agr 9 fefafeam
AT aga aEd g @y o Ad g fw
gEATH g1, I I FIA I 1 AIE,
I8 F17 guEIaT W g A, fe A ae-
FAAG L gORIW K WwawA aga
FEN § ) ATT W F G AL @@
ar & andr AgY 9% gHar )

AATL F ARAIR T TS AH
fear ama 1 9 s g9 A Fredrare i
gfraat # amid & 1 ag @97 & 6 Qo
FEATT FUAY, AT AT Gl FAy fygd
IA@ ArEd & W@ gERT UFA &
qgT AT § 1

WGt 9% avg qEifaduT & qade
F1 g1 § guik waw fafaest & o
#1 ¢ s qawr oce § weg W w30
el & @t ¥ gw Fgv g v wage
&1 qER A FT ag A g
FRGT AT A AT § AF a1 A § FA
fag g 37 Wi &1 aAeqig fawdr 2
99 f&a 1 W&t quEEl 3§ FAE §
@y FAar wifgd w@ifs wagd &1 aga
g1 §41 Ia¥ FFIT IAT AMGT S )

A7 § GIFIT 7 0T FoL AT,
FezagT Aax AT gfFeAT AT A
qUk &I9a7 AgAr g1 AT THIHEAT
AT A A IgT U F | IAR @A
e #1€ Adl 2 gA ow fafaaw 3a
FRET @ § 6T SThI @on T A &\
Fargm gfF o g7 qiw af qt
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WTFFIT AT, F2F AT AR FEFAT
FaT & fad o fafag 7 w48 407
iR freg #3 fF faar &m0 gar &l
AT &7 F3r AT Fradr qard 9F

M TG FTL@TT JAIRYT 7 afAy
AWy fFed u qdfma &
fasr T3 &1 %9 ST AL TFIT Q)
7§ § AT IT FT AAT F FFAT G @
21 9y 3gi 9T gF foq Bz Feor &
ggwt zizr ¥ w deifeas aff faer @
g @ ag & arfo q@o wayo Fo §
st ft U fAfgw adf faw wr &)
aefrar ag 1 gt & 5 wwg IWMTE
@ § AT seTT e 7w TR §
i FTeEE aw gy @ &)

aa & % 7g wgar gar § 5 wrew
fafrezz & 97 g7 q9E aMAT 9T AT
guzmnar aar fF arare &1 & A I|@m
affr wgtas v qar ¢ FHAFH IS
qrdz gL A F1 IR A H 4 W4T
21 # wd s IEAsd gifed
2 & =rgar g e drax fafasd @ am
T = 2 fiF sgh st FreaEl § a9ge
FIH FIF § AT FIFTTH ATFE ¥ Fq4T
qrore g1 Frarefed w2 A feardiew
R WM § Agr Wl F gWA
WA QT

W ORl & gy & 5@ AwEw w1
/AT Y JAE FIETE |

SHRI S. XAVIER (Tirunelveli): Sir, I
shall first take up the unemployment problem,
which is a life and death question for the mil-
lions of our educated youth. Last year also I
spoke about the same subject. You may wonder
why I have taken up the subject again. It is
because every day in our life as Members of
Parliament, many people come to us, Day in

" and day out, educated boys and girls come to
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us with their parents and recommendation
letters from so many other people. They come
and shed tears before us. I do not know whether
they are allowed to go and see the Ministers,
because there” will be a lot of paraphernalia
preventing them from secing ministers. But we
are easily accessible, They come to us and
worry us, OF course we do not consider it as a
worry because the lot of these people is very
pathetic and pitiable. They come and shed
tears before vs. The parents say: of course,
we can educate our boys and girls, but how
can we give employment to our children? It is
a story which is being repeated to us every day,
I am mentioning the sufferings of these people
once again so that government may take it as a
very serious problem and may give top priority
to this subject. Th s is not like education, where
you can bluff some people and leave it at that.
This subject requires practical steps to be taken
by the government. If the government do not
take this problem seriously, the day will not be
very far off when the government will have to
face the unemployed people and there will be
riots and revolt against the government.

To substantiate what I say, I will quote one
or two instances, Thereis a boy called Jaba
Imbam. Hebaspassed hisB.Sc. in 1967, From
1967 to 1970, for four years he has not been able to
get any job. He is a boy whose father gets
Rs. 40 a month as income by weaving. He
has no mother. Though this boy has registered
his name with the district employment
exchange he has not been able to get any em-
ployment for the last four years, He has got
only onc dhothi and one shirt. His father
cannot afford to purchase an additional one
for him. He comes and sheds tears before me,
T am ashamed to confess and I and my boys
have shed tears after hearing his pitiable
plight. Since he could not get any job through
the employment exchange, I aj some
private firms to give him employment. Since
he has become so famished and frustrated, his
very appearance is such that they are not able
to offer him a job.

Then I approached the employment ex-
change officer. T was told that he is now above
25 years and so he cannot be provided with any
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cmployment. If he has become age-barred, it

is not his fault. He had registered himself
with the exchange more than four yecars ago.
It is the fault of the employment exchange
that they could not provide him witha job.
It isa very serious matter. I do not think the
Minister takes any interest in this; he is now
having conversation with his friend.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): T am listening.

SHRI S. XAVIER: I will send that boy
to your house or the house of the senior
Minister, Shri Sanjivayya. Let that boy not
die. You should give him some employment.
He can sweep your house. Let him be paid
Rs. 100 sothathe can purchase a shirt and
dhoti and have two square meals. He is a
harijan Christian boy. Now the employment
exchange officer says that he has forfeited his
right to get any job because he is above 25
years of age and no exemption can be given.
But it is the fault of the government that they
could not give him any employment so far.

Another boy is onc Selva Raj. Heis M. A,
in Economics, He has written me a letter
dated 11.4.70 to Delhi from Sivandipatti in
Thirunelveli district which isin my constitu-
ency. He writes:

“Most respected Sir,

You will permitmeto remind to you
myself, G. Seclvaraj, M. A. native
of Sivandipatti, who had the chance of
meeting you during the reception given
to you at Sivandipatti, two months
back,

Sir, I got my M. A. degree in Eco-
nomics in 1967. Since them I have
been scarching for jobs. Due to the
inability of having any recommendation
it is not possible for me to get any job.
I bave no men behind meto push and
to be pushed. Being a member of a
poor family I am suffering from unem-
ployment ; caste system and lack of
power and means are the reasoms for
my inability in getting jobs.
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Sir, I came to know that there may

be two vacancies for the posts of lectu-

rership in Economics in  Kamaraj Col-

lege, Tuticorin. The Economics Profes-

sor Mr. Chidambaram of the above

college has informed this news to my
er.

I shall indeed be thankful to you if
you will without any inconvenience to
you, recommend me for the above
lecturer post in Kamaraj college.

Moreover, there is a college (Dev-
anga Arts College) at Anuppukottai.
The convener Mr. Sowdi S. Sundara
Bharati, B. A, B. L., M. L. A. has
invited applications for the posts of
tutors in English and lecturers in Eco-
nomics. If it is possible, please be kind
enough to recommend me I can work
as a tutor in English, tutor in Econo-
mics or lecturer in Economics.

It sccms that my future will be in
a dark cave. Your recommendation
and advice may guide me to a proper
path of glory.

I shall indeed be glad to wait upon you for
a personal interview. .....

So many applications are coming to me.
Apart from these applications, I bave two boys
in my house in 48, North Avenue. One boy is
Antony Jayarajan B. A. and the second is
Ramachandran, M. A. He is an economics
student. These two boys are in my house for
the last six months and will not go unless they
get job. I can quote thousands of instances
like that but T do not want to waste the time
of the House.

In this connection I want to draw the atten-
tion of the Minister and through him of the
Government that if the Harijan boys who are
‘ Christians and have cromed the age-limit want
. to register themselves with the employment
exchange their chance should not be forfeited
on the ground that they have crossed the age
limit. ‘It is none of their fault, They arc ready
to work but do not get an opportunil;:.

I would like to say that the discrimination
_against the Harijan Christians was brought
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about by the late Home Minister, Shri Pant,
who was a Hindu fanatic who said that only
those people who are professing Hinduism and
Sikhism will be scheduled castes and those who
did not profess Hinduism or Sikhism will cease
to be scheduled castes.

SHRI K. N. TIWARI (Bettiah): Sir, Mr.
Pant was never a fanatic. This remark against
such a g is not befitting or b ing
It should not go on record. I would ruquest
Mr. Xavier to withdraw it.

SHRI S, XAVIER : I dopot withdraw it.
It is not unparliamentary. Sir, I give you an
example. Suppose a father has two soms. If
the boy is Christian he does not get reservation
done of age-limit whereas his Hindu brother
getsit. It is a violation of the constitutional
principle guarnteed to all the citizens and there
is no equality in the eyes of law and Mr. Pant
has brought this legislation only to penali
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solution for the unemployment problem. Even
in the Fourth Plan no measures are indicated
for the solution of the problem. It is not the
Labour Ministry alone that can solve the
problem. The entire Government must launch
colossal and immediate measures to find out a
solution. Several crores of rupees ought to be
thrown in for this. They say that the unem-
ployment problem is being solved. The Prime
Minister has said in Mannargudi that she is
aware of the unemployment problem and it is
stupid and absurd to say that their plans have
failed. I would like to ask the Prime Minister,
if she says that itis absurd to say that they
bave not made plans to solve the problem,
then last year's figures and the number of
unemployed people should have been reduced
and more people should have been employed.
That is a proof of their plans. But, as I said,
either the planners are incompetent to find out
a solution or the plan is defective, If the Plan«

those who are converted to other religions other
than Hinduism, It is violation of the principle
of secularism for which our country stands.

I bave taken up this subject with the Prime
Minister and thirty-seven Members have signed
it. I bave seen the Law Minister, Government
must consider that the age-limit and the reser-
vation that are afforded to the Hindu boys of
the Harijan community are extended to the
boys that bave embraced Christian religion
since they belong to the same caste. This con-
cession was not given to the Harijans because
they were Hindus. It was given becawse they
were backward.

This is the fate of these unemployed people.
I have quoted only a few instances.

What is the position ofthe unemployed
people? Have they solved the problem of

unemployment at least to a limited extent or to

any extent? Last year [ gave figures and this
year the figures of unemployed people bave
increased, - For everything they say that the
Planning Commission is there. The Planning
Commission hag utterly failed. Either the Plan-
ning Commission hasmo mind to solve the
problem or to find out a solution or the Plan-
ning Commission is incompetent to find out a

ning C ion s petent and if the plan
is defective, it is high time that the planning
body itself should be scrapped or abolished. If
they are not able to find out a solution for this
vital problem, which faces everybody every
day, when people are starving and dying, it has
no right to exist as a planning body.

The figures which I shall give are astound-
ing. The crucial question for the Planning
Commission is how to absorb 28 million unem-
ployed at the end of the Fifth Plan. The only
way to increase employment isto increase
production. A policy which increases pro-
duction of goods and services at the maxi-
mum rateis the policy which Jleads to the
maximum ecmployment. Many public sector
units have been set up in Bihar and Madhya
Pradesh and they have not absorbed the unem-
ployed in the States. Provision of doles to the
unemployed will simply create notional figures.
An industrial magnate has receatly said that if
the Government scraps its negative policy he
could set up 3o many industrial units that all
the unemployed in Bengal could secure gainful

Now the question is whether the public sector
outlay which has now been raised to Rs. 15,902
crores in the Fourth Plan can absorb 50,000
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unemployed engineers. It is a very pathetic
sight of unemployed engineers. Those who
have passed with first-class in mechanical engis
neering, electrical engineering and civil engine-
ering are begging in the streets in the South. I do
know what is the state of affairs in North India.
Perhaps they are absorbed more here because
the North is more industrialised. Joblessness
in engineering graduates is an unanswerable
indictment of our planning. Expamsion of
consumer industries in the corporate sector and
establishment of agro-based industries is the
only satisfactory answer to the problem.

Modern technology, if applied to small units
of production so that every house is converted
into a workshop, can compete to meet the prob-
lem but it needs close and effective coordination
between the big and the small sectors of indus-
try. lennlpoﬂ.lm inspiring example of a

Y sur t les of industrial
mm.h by adnptlng an economic technique
dapted to its conditions. The Soviet type of
planning pursued in India today will continue
to compel the lower and middle class families
to shoulder heavy burdens in the form of puni-
tive taxes on personal incomes as well as excise
duties on essential items of consumption while
their savings will continue to be mopped up so
that they cannot enjoy themselves in productive
activities.

The All India Manufacturers' Organisati
has ded to the Gov a scven-
pillar strategy for rapid and intensive economic
devlopement.

MR. CHAIRMAN: He may continue
tomoTrow.

18.30 hrs.

HALF-AN-HOUR DISCUSSION

Acguisrmion o Lanp By Om. Axp Natuman
Gas Comumsion POR DRILLING IN AssAM

SHRI BISWANARAYAN  SHASTRI
(Lakhimpur) : Mr. Chairman, Sir, while speak-
ing on the Demands of the Ministry of
Petroleurn and Chemicals, I had raised some of
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the points which I propose to raise just now.
lam glad that the hon. Minister was good
cnough to assure the House that he would ask
for a probe by the C. B.I. I am thankful to
him and, I hope, this will be done very quickly.
The purpose of raising this discussion has been
served 1q, some extent. Therefore, I ghall be
very brief.
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Sir, the public sector industries in our country
do suffer from certain defects. First of all, all
the powers are arrogated by the Chairmen or
the General Managers or the Managing Direc-
tors, by whatever term they are designated, the
Board of Directors, generally, does not function
adequately and the Ministry here is some what
shy to give proper leadership. The Parliament
is kept in darkness. That is the condition which
is partially true in respect of other public sector
industries and which is fully true in respect of
the petroleum and chemical industry,

I do not understand why the retired military
Generals, Brigadiers and Captains are posted
as the Chairmen or the General Managers or
in some other capacity in public sector oil
industry. Are they posted to fight the labour
or to fight the people or to fight the masses?
What is the reason ? They are to fight whom ?
Are they specialised in oil technology because
of their military training ? Have they got some
knowledge of oil technology ? 1 donot under-
stand. Perhaps; the hon. Minister will be
able to answer this question.

Coming to the subject proper of acquiring
land by the ONGC from Lakwa Tea estate, a
t.utll sum of Rs. 27,94,000 was paid as com-

for per acquisition of 360
hqhn, 0 kotha and 8 locha of land which is
roughly about 100 acres. Again, 2,17,512
numbers of tea bushes and 2,528 shade trees
were also taken by paying compensation.

Here, I would like to point out a simple fact
that onc complete tea garden, lock stock and
barrel, a big garden, say, 7 or 8 acres with
plantation, factorics, machines, buildings, labour
lines, bungalows, fencing, etc. is purchased in
recent times at a price of Rs. 15 to 16 lakhs.
If you make an inquiry of the recent sale of
tea gardens in Assam, it will reveal that the
amount does not exceed Rs. 15 or 16 lakhs,
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Here, about 100 acres of land with tea bushes
was acquired at a price of Rs. 27,94,000. The
reason I am told by some of my friends just
now—I do not know definitely—that the
particular tea garden is owned by an
industrial magnate of Kanpur.

In reply to my Question 115 the reply given
was as follows :

“The price of land and tea bushes was
mutually negotiated by the ONGC with the
Lakwa tea company.”

And the second part is :

“On the advice of the local S. D. O.
(Givil) the commission paid for thetea
bushes....”

Thisis only a half truth. The so-called
advice of the 5.D.0. I would say is a misleading
one on 9.5.67 5. D.O. (Civil) advised them
quoting rates which was mnot followed.
‘The question of mutual negotiation does not
arise here. Generally, the procedure is, when
a party is carrying on mutual negotiation and
if that negotiation fails, then the acquiring party
approaches for an award. Here, an award was
sought for and the Government gave an award.
But that award was refused. Previously, the
Lakwa tea company agreed to accept the
award at the rate which was paid by the N. F.
Railway for acquiring land at North Lakhimpur
and the rate which was approved by the Indian
Tea association. Later om, they refused to
accept it,

On 24.4. 1967—I quote—this is what the
General Manager ONGC Eastern Region wrote
to the General Manager of the Lakwa Tea
Company.

“In the course of our discussion it was
indicated by you (that is the Manager,
Lakwa Tea company) that the rates that
were admitted by the NF Railway in connece
tion with acquisition of land for their Rail-
way line in North Lakhimpur would be
accepted by you.”

The rate given by NF Railway ranged
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between Rs. 3.96 paise and Rs. 6.90 paise per

tea bush,

Again on 26.10.1967, the General Manager,
ONGC Eastern Region wrote to the Manage-
ment of Lakwa Tea estate.

“On 19.10.67..it was agreed that the
compensation for the tea bushes etc. will be
paid by the ONGC on the basis of the rates
approved by the Indian Tea Association.”

It is their commitment, Later on they refused
to accept it. The compensation paid to
other tea estates like Sarumathurapur, Nahar-
habi and Gelek tea estates; was much lower
than what was paid for Lakwa Tea Company.
Again compensation was paid for divension of a
road not required by the ONGC. It was done
for the benefit of the tea garden. On that
account Rs. 50,000 was paid. ONGC wasso
much compassionate to that tea garden owners
that they provided fencing at both sides of the
garden road. On his account the ONGC
incurred an expenditure, I think, of about
Rs. 70,000.

Again I would like to say that ONGC
required a plot of land of about 500 acres as
mear as possible to the oil ficlds of Sibsagar and
Lakwa. Against this 184 acres of land was
purchased at Nazira from Assam Tea Company
at a cost of Rs. 24 lakhs. Now there are three
sites in Sibsagar. In Sibsagar town the work-
shop and colony, ctc. In Nazira at a distance
of 10 miles there is the headquarters and in
Lakwa there are some offices and quarters.
According to their estimates, the recurring
expenditure for plying vehicles for bringing the
staff to these places of work it would cost Rs.
4 lakhs acnually. In this way the ONGC
indulges in wasteful expenditure of not less
than Rs. 50 lakhs.

Again they are prompt in giviog compensa-
tion to big tea garden owners but they are not
ready to give compensation to small cultivators.
Often land is acquired for temporary drilling
and it is a condition that when they surrender
or relinguish the land, it bas to be restored to
its origipal condition. That is also not dome.
I will give a concrete instance. In Salapathar
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where there is a Budhist monastary land was
acquired for temporary drilling by the ONGC
but the drilling was not successful. They gave
it up but the land was not restored to its
original condition. Therefore, I would like to
say that there is something wrong going on in
the Eastern Region of ONGC and 1 hope the
hon. Minister who has some intimate knowledge
and experience in this line will set the matter
right and do the needful so that the persons
who are involved in wasteful expenditure are
brought to book.

THE MINISTER OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(DR. TRIGUNA SEN): The hon. Member
bhas made many charges against the ONGC
regarding the purchase of a property of Lakwa
Tea cstate. While discussing the Budget
Demands of my Ministry I mentioned that one
of the hon, Mcmbers of the House gave me
certain papers regarding this purchase deal
during a meeting of the Consultative Committee
and I assured him at that time that I would
look into the matter personally and take neces-
sary steps. I also mentioned on the floor of the
House the other day that going through the
" papers I was not satisfied. I have some doubts,
1 have already referred it to the C. B. I. When
the C. B. L. is enquiring into this matter, into
these alleged charges, it would be wrong on
10y part to say anything which may interfere in
their findings. 1 seck your protection in this
regard. I have already mentioned that I have
referred it to the C.B.I. who are enquiring into
the matter and my hon. friend, Mr. Shastri,
raised certain other points, and I have taken
note of the charges he has made. I will also
send those charges as alleged by him to the
C. B. 1. for necessary enquiry. This is all that
I can say at this moment,
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SHRI HEM BARUA (Mangaldai): Sir,
the O. N.G. C. suffers from certain defects

and set-backs, there are some allegations against
this institution.

I am very happy to note that the hon.
Minister has ordered a C. B. I. enquiry into it.
But, at the same time, the Government should
not fall a voluntary victim to the conspiracy
hatched by the oil Todia held through the
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B.O.C. who is a substantial shareholder. There
is a conspiracy also against this b this is
the only public sector undertaking there.

During the Question Hour I just wanted to
know one thing to which the hon. Minister
said that he did not have that information at
that moment. I just wanted to know if it was
a fact that the Government of Assam had
stopped or threatened to stop giving licences to
the company. If so, what are the reasons for
that.

Secondly, after the Prime Minister made a
statement on the 5th December, 1969 and
during the visit to Assam of Dr, Triguna Sen,
it is reported that Dr. Sen said in Gauhati that
the crude oil that was available from the oil
fields in Assam was sufficient not only for one
more refinery but for many more refineries.

If 50, I want to know whether the Govern-
ment has taken this particular aspect into
account and proposes to establish a sccond
refinery in the public sector as soon as possible
on the basis of the crude oil finds.

SHRI BEDABRATA BARUA (Kaliabor):
I am glad about the announcement of the hon.
Minister for a C. B. I. enquiry into this matter.
I still wish to draw his attention to the
magnitude of swindling that has taken place in
this case. Because | am amsociated with tea
gardens, I know more about the tea gardens
and their purchases. And I make bold to say
that the area measuring 120 acres usually
would cost about Rs. 2 to 2} lakhs, They arc
paying for the bushes which are fifty years old
when actually the plucking gets reduced even
after 20 years. [ do not, therefore, know how
a garden in Assam measuring about five acres
is being sold for about Rs. 10 to 12 lakhs. A
hundred acre tea garden with a factory and
everything could be sold for Rs. 2} lakhs. From
whatever angle you may look at, it cannot cost
more than Rs. 3 lakhs. I do not know how
they have purchased that at double the cost.

As far as the purchases made by the
0. N. G. C. arc concerned, they are hopelessly
bad. At present something more than the
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C. B. I. enquiry is called for. May I therefore
know what steps are being taken to prevent
this type of collusion between the O.N. G. C.
officials and other people ? What positive steps
are being taken in this regard ? There is no
other way except by starting the acquisition
proceedings for acquiring such gardens instead
of paying such a fantastic price of Rs. 25 lakhs.

My other question is this. There are com-
plaints received from the common people about
the delays in getting compensation and all
that. May I know whether in the oil drilling
of the O.N.G.C, areas, some wells were closed
for some time and then resumed ? About the
recruitment policy followed by them, it seems
that the people through favouritism at the
higher echelon, even if they are simple
graduates, are taken in. I heard the Minister
saying that for posts upto Rs, 500/- only local
people are being employed.

MR. CHAIRMAN : Mr. Barua, all these
are irrelevant. This relates only to compensa-
tion. You may therefore raise these points on
some other occasion,

SHRI BEDABRATA BARUA : I want to
know whether the Government would follow a
policy so far as employment is concerned of
employing only people with capabilities and
that they do not appoint any one in a haphazard
manner,

DR. TRIGUNA SEN: Mr. Chairman,
Sir, my friend Shri Shastri's question is this :
he said that Government usually does not pay
the legitimate compensation when it comes to
the poor people. Am I correct ?

SHRI RAMAVATAR SHASTRI:
yOu are correct.

Yes,

DR. TRIGUNA SEN: The hon. Members
must understand that so far as tea estates are
concerned, it i mot the Govermment which
purchases them, The property has been pur-
chased by a public sector undertaking, namely,
the O.N. G. C. According to the rules and
regulations, I think they are not obliged to
take the previous sanction of the Government,

AN HON. MEMBER : Very bad.
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SHRI RAMAVATAR SHASTRI : Govern-
ment should at least intervene.

DR. TRIGUNA SEN: Now I am inter-
vening because it was made known to me by
some hon. Members of the House.

SHRI RAMAVATAR SHASTRI : Why is
there difference in the rate of compensation ?

DR. TRIGUNA SEN: I found that there
was a difference, I was not happy about it and
s0, 1 have referred the matter to CBI.

Shri Hem Barua has asked if the Govern-
ment of Assam has granted any licence to
ONGC to exploit the wells they have drilled,
and secondly whether we are going to have
a second refinery on the basis of the oil that
would be found. I think these two points do
not come under the purview of this question,
He has also mentioned that BOC which is
connected with Oil India may also be involved
in the purchase of this tea garden, but it is not
correct. The Lakwa Tea Estate belongs to
some other private company and purchase was
made by negotiation between ONGC and the
proprietor of the Estate. Oil India has nothing
to do with this deal.
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My young friend Shri Bedabrata Barua has
his doubts about the cost of bushes paid as
compensation to the tea gardens. I agree with
him that there arc some anomalies, I was not
satisfied, He has also asked me what positive
steps I intend to take against the officers or
whoever is concerned with this deal. Unless I
get a report from the CBI I cannot say off-hand
what positive steps I will take, but I mentioned
during the debate that I was not going t:
shicld anybody however high he might be
placed, and that if he was found guilty he
would be punished.

So far as this case is concerned, I did not
receive any complaint about delay in the pay-
ment of compensation. I do not know anything
about it.

About the recruitment policy, I mentioned
the other day. That also docs not come under
the purview of this discussion,

18.55 hre.
The Lok Sabha then adjourned till Eleven of the

clock on Thursday, April 23, 1970)Vaisakha 3,
1892 (Saka)



